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The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
OBTINARY REFERENCE

Mr. Speaker : I have to inform the
House of the sad demise of Shri Chuni
Lal who passed away at New Delhi on
the 28th August, 1966 at the early age of
49.

Shri Chuni La] was a sitting Member
of this House from the Ambala consti-
tuency of Punjab. He was also a Member
of the Second Lok Sabha during the years
1957 to 1962. He was also a Member
of the Estimates Committee during the
years 1964-65 and 1965-66 and a Member
of the Committee on Petitions during
the years 1963-64. He made good con-
tribution in the proceedings of the House
and the Committees.

‘We deeply mourn the loss of this friend
and I am sure the House will join me
in conveying our condolences to the
bereaved family.

Shri Kapur Singh (Ludhiana) :
Mr. Speaker, Sir, we from Punjab knew
Shri Chuni Lal more intimately than
perhaps most other Members of the
House not because he was a Punjabi but
because he was a man of quiet disposition,
mild manners and unobtrusive tempera-
ment. These very qualities of his made
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him a2 man of reason with whom dis-
cussion and dialogue, the essence of
democracy, was easy and fruitful. His
social origin was humble and humility
itself was the hall-mark of his attitude
towards his fellowmen and his colleagues
and this quality of his lent added charm
to his status as parliamentarian. He was
hale and hearty only a couple of days ago
when I met him, and nobody could even
dream that the end was so near in his
case. Such is the vanity of human
existence,

I associate myself, on my Party’s behalf,
with the conveying of condolences by the
House to the family of the deceased.

ot ar (femre) e Wiy,
off sfeter afee snfedi ok afaer
T FT T AF-AAH T FW@ T )
I F I AW J FEAF WA gy
I FT AT GFET IT FT A IT X
Tt 1 7T § a8 A & 1 A g
UF TG & §9E AR faeware safay
¥ | 97 FT frdT safea & sgferma a1
B &Y a1 | IFIASA A qgl AF-mwT
# w1d ot § ag aga awea @ wfe
TF W99 & A1 q 99 & fReard
TF HI_Y awg 47 | ¥ Iq € v §
YT G FT ATHGT AT FT TAF F3
g¢ Fgm 5 Q¥ 9w Y faegw af
fdg & ares way & 7R fo 5
stifast &1 o worfa & 7 gF ET
AR AT & 97 1 & a0 3T &
afar Y [T AT FT & T A g
AEET § W9 AT TS § WK qEA
W A g waT § qgwa o
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sufaT T Jw N af g § ares
@Y g #7IT Y geaf| 7 97 < g
AT AW & AT FT F AYY AT 7Y
af ALY T w7 ¥ § 9 o v
AT B AHC FY @=GT AT |
7Y F a1 § WO AT HAY G WY
o & feama et & iy gt wiwe
F@r g

Shri A. C. Gaha (Barasat): Sir, I fully
associate myself with the remarks and senti-
ments expressed by you and two other col-
leagues of mine regarding Shri Chuni Lal.

He was a young man of quiet disposition
and he was taking keen interest in the work
of the Estimates Committee. He might

not have got much opportunity for formal
and academic education. But I found
him quite intelligent and baving a cultured
outlook about everything and so he was
a very pleasant companjon in the Com-
mittee and a]l the Members of the Com-
mittee who worked with him would feel
his loss so deeply. He was taking keen in-
terest in social work forthe upliftment of
Harijan and other depressed classes,and as
such his loss will be a loss to the community
which he represented. I pay my deepest
respects to his memory and offer my
condolence and sympathy to the members
of the bereaved family.

st agdw fag (agF=m@) ;s
AT BT {F F1 g@S TR [T
q@ T@ I qF G A AT I
T g7 | &Y IT ¥ g WA qAT

fear | ag TewAT A9 TE @
T F & Ay Y wfag 39 F @w
wafas safe as 9 ¥ s
w1 wgga fear | g7 o o ¥
AT faw Fr o FEwT o= ] AR AeE
g & A & wedi § aviw wA § A
g1

IT F XY aga fake w7 a7 @
grfa@Ts @y isas
ot & A F 1S A7 997 59 W FAT

awfas Tg g g oF e Sy 99
T qJ FT FATAIC T F< A Fewwr
¥ fea O @ & a8 a3 Fr v o
T AT I Ay Ao F w0 w
1Y FAFT AYTAAT FY AT TF AT
A AT & I @ A T Ay qw
FY TN T & ? geanfa A A A
W & gg freg o g faed § 9w
FTHIE F0T q0R § 7 vt | AF-a9qr
F g AN W AT F A0 qqT
q I & i 97 1 ok e
Y 99 F T oY THTC T 7T gy
o7 faara 5@ & & Ay fadw Aifan
a1 ouw fawy fard & w3 Aw
AT QT F AT AW A AHOFT FH woe
qrEf F fgma & =1F FEm, A I F
ot FY wrgfa 3 FT Fr T v av F
aamaT § 5 g awls ok 3w & are
o T T A 2 1w ot
g ATy ata § derfaat v fear
AT FY AR FTAEAT FT HEAR F9AT
& agi @IS F FIX IF THL HT AGTH-
fas &1 g & IF B IFL CF g GV
forerdy o1 = @0

9 SR ¥ A1 & WA aG &
AT Ao T F a6 ¥ feqT wweAr
F1 At AT FL@T § H THATHAT
¥ THEAT T § 5 S F oA Wy
agafa @ wifs faer o

Shri Hem Barua (Gaubati): We are
extremely sorry to hear of the sudden death
of a friend and colleague of jours, namely
Shri Chuni Lal. He has been takpne away
fromusat a time when we needed him
most. He was a man of quiet desposition,
whose only ambition in life was to serve
his country and the people. Such men
are rare in our society today. I,_ on
behalf of the Praja Socialist Party, deeply
mourn his death and request you to convey
our condolences to the bercaved family.
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"o eI W AR (FER) sy
Y &1 57w fErdt o sifs
N AT ¥ 97 EF § AR i A
Y gt Vs S ST et v o
R e afE Ty 7 19 &
T ATER § ATAT AT GG G 9 Ao
4 3@% SNTAR qA A FY e o
NRETN @I agm g=r g )
o 27 IO A SEA TH T
g fear ar fFr T & fag Ak
7 ag At A 9 fF 99 q= § qgi
#e FI AHT g T AT § I
Eicodl

TEqE WA, qg Alfcas fa=rx
T T AT FIA AT J F g qTHTT
zofag A A wfgs & I & wifs
Y ITHT DIEY  IW A 1 T = g
fag A =i an e & @ ARy agwa
# f& 3 deuee Frew F Wi Sifs
T I Y qET 24 9 79 FQ § WA
ot fr sfe at =7 agr w sfafafae
FQ@ § AR foa 5 sfas gaear
¥o wed T At & W A fr
T 2T FY qr=AT A1 fF N wawe
A HEAg A IR § I NS I
qf T Tl FT I | ST F qW
Yooy F7 dEEd qEET FIfed 0 Sy
qraT q g I ara Qfey afew
Xy A o 5 o wraw T & 9
FerT F WO OO F IR F =T AT

feg

A g &8 anfas fa=r aw
AR T ¥ FH I J i@ ¥
7> T STHiETE W] warafas fraw
WAAATEE F G/ ¥ 1 | N
fracamafa@id § ¥ AR qas
FEET I WAV I FIY qH FT AR Y
fed T wret & Wiy wFilw wivg w@r

gl

Shri Vasudevan Nair (Ambalapuzha )
The news of the untimely and sad demise of
Mr. Chuni Lal gave toall of us arude shock,
Allow me to associate my party and myself
with the sentiments expressed by you and
other Members of this House on this un-
timely death of our colleague.

Shri A. K. Gopalan (Kasergod):
On behlaf of my group, I associate myself
with the sentiments expressed here, and
request you to convey our condolences to
the bereaved family.

st sea fag fagmlt (asoR):
Ty WEIRW, @i s qEerE ¥
¥ qgT G  of T W T|
gham &7 & ahg sk wig @wE 3
TF 73 78 w1 4 | 79 fow w
¥ AHfers fraw &7 qurar faat
# wyew g 7Tt § a7 T GEATE ;W
7Rl ¥ avT F F wwwd g AR F
I & faaey a=4i @ik #1 w1 /@
FT HiFT ¥ I 3T AGT_q9W |

& Wit @@ a0 ¥ O T O §
fr ¥ uwrfas sHFaEl ¥ fag
HIW §B 7 TG NaW FAT Y |
# g gu ofeare ¥ wfy wot agraafe
T qAIAT THE FT § AR FEE &
ot ST § o5 S st i wif 1A
X AR 3T F TA-ToAl F TG
3w F I Y T7 |

Shri D. C. Sharma (Gurdaspur):
I was shocked to hear about the sudden
demise of Chunilalji. Chuni  Lalji
was a symbol of our independent India,
because in independent India, many per-
sons who belonged to the ranks got those
chances which were denied to some very
high-placed persons at one time. He was
picked up by the Congress Party, and he
adorned the Congress Party, At the same
time, he was one of those persons who made
nefeelthuasteinqhndboenaboliohedin
this eountry.
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While talking to him, I never felt that
he belonged to the Harijan class or that I
belonged to some other class. I felt that
both of us belonged to the same class and
that class was the class of humanity. That
was the impression he always gave. He
Wwas a gentleman, a first-rate gentleman,
and I cannot forget his friendly disposition.
“To sit with him even for two or three
minutes was to feel an impact of his gener-
ous disposition and of his habit of thinking
and his habit of mixing with other persons
on a very equal level.

Now that Punijab is being reorganised,
1 think he would have proved to be a very
fine bridge between the Punjab State as it
will be reorganised now and Hariana prant,
I think he would have proved to be a very
durable, fine and strong common link in
terms of human beings between the reorga-
nised State of Punjab and the reorganised
State of Hariana.

We all feel very unhappy about this very
sad loss that has occurred. I do agree
with Shri Bagri that our Parliament, our
Government, should do something for the
children of such persons who rise from the
ranks and rise to the highest positions
but who do not leave much of worldly
goods when they pass away from
this world. Life hangs by a slender thread
and I think Shri Chuni Lal’s passing away
proves this statement much more than
anything else.

1 join with you and other friends who
have paid their tributes to the departed
friend.

The Leader of the House (Shri
Satya Narayan Sinha): Mr. Speaker,
we all heard with great shock and surprise
the extremely sad news of the untimely
demisz of a sitting Member of this House,
Shri Chuni Lal, whorepresented a reserved
Constituency, Ambala, Punjab, in tbe Lok
Sabha,

Shri Chuni Lal was so young and appa-
rently hale and hearty that it is difficult to
imagine how death laid its cold, icy haods
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on him., He was a quiet and unassuming
person who did considerable constructive
work for the uplift of the backward classes
and rural areas. For sometime, he was
also a Member of the Estimates Committee,

On behalf of the Congress Party and on
my own behalf also, I join in conveying our
condolences to the bereaved family.

Mr. Speaker : The House may stand
in silence for a short while to express its
SOTTOW.

The Members ther stood in silence for
a short while.

ORAL ANSWERS TO QUESTIONS

s faere avdem

T AT THET :
oY BW @T

7 gfk fawoy ww
o q¥rame frad
it A1 ord -

»t fasrrq qreRa :
it afmnT

st weer d6aT
it ferafa fm

st %o ATo faard
it fagmar sae
T &7 ATTEAW | :
Mo Fgwrwew faaat -
q‘i’!‘o"om :
ﬁ@'o ﬂow:
ot anE

o TR AAET Wfgan :
ot wy fomd :

.o} T V6 AT ¢
s :

=it frmr Qe -
it fasraw o
tﬂ!oio!ﬂf:
ot wgew Wwd

*71g.



Ora) Answers

ot Tare fag
1t R 7T WA :
»t TAWAAR ©
it T fag -

2§t fixo <o AT :
N Wo TTHT :

Y FHATHT FITWY :
\ﬂmmﬂﬁﬂ:
! aTgRT AW
Ao TAXET ©
e

s N :

=7 TETWAT e
+ft sifeTT e AT
Y FTOFT T WAL ¢
ﬂﬁoﬁowﬂ:
ot g I
hﬂ'ﬂofom:
it §o ATo formr Ty
Mt §o Anrgeaat
»t TrFE EAl
sitwelt T e fagr -
‘st o Ho gt :

At Wo ATo TATHY :
it g fag ¢
»ft qoraTe wve

w7 dAfe-w1d HAY A7 TR A
F w0 fF o

(%) FaT gEiveTtaaT, 9% A
TS JYT AT & Aqel A
2T #7 o A aeee wafaa F3
%1 fofm firat § ; A

(=) afz &, @t 92 av/a &9 q9T
w7 watsa fear ST ?
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3 fe-o1d Wavew | Tow WA
(wrfedm fag ) ¢ (%) o, & 1

(&) avHaw 71 g 4 fees
¥ 218 25 AACAY 1966 TF fat

E
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WY AW TATOY ¢ W7 ST qEHAT
g f T b it 9 sd et dare
AL ? afcg, NagwrE?

R e g : o, T, T F
T Ao A g E |

ST TR TATR 2 A AT g,
Y KT HME FAATEAT P

ot ftm Farg < ama < Y o
WA I § I9 9T ERI |

Shri Hem Barua : The hon. Minister
has just now said that the present interna-
tional situation will be discussed in the sum-
mit conference. In that context, may I
know whether our dispute with China is
going to be discussed, and if so,
whether because of the well-known
proclivities or friendly inclina-
tions of UAR for China on account of
which the UAR did not even come out with
moral support when China aggressed on
us, Government are in a position to tell
us that they would be able to bring round
both UAR and Yugoslavia to our way of
thinking so far as our dispute with China
is concerned ?

Shri Dinesh Singh : It is not our

| intentjon to di any bil 1disp in

this meeting, but certainly our:; coflict as

it reflects certain dangers in this part, and

also certain wider aspects of the ideological
conflict will certainly be considered.

Shri Hem Barua : The hon. Minister
_stated that there is no intention to discuss
bilateral disputes, but this bilateral dispute
with China forms part of international

security today. Therefore, why is it
neglected ? Our national interests must

come first.

Mr. Speaker ; Now he si arguihg.



7567 Oral Answers

Shri Hem Barua : Why is it that in
this conference we are neglecting our own
interests and going about beating about the
bush ? What has the Prime Minister to
say about it ?

= fem eamwe ¢ W WA A
vt s fr a8 o frae e
% 1 Aot T &Y & ag ST | TeaT
Ffrag foes fre e ® &1
o gt T, for Qe @ fre R
Fham wefe Frae s F
¥, A fF N FRUE, TR
Y W AT Ty A PR
T o 7% & a1 & frqra FrA R
arfe SA T =T feeraedt @ <9 oo
HaT 39 FHT gEE § A g
wee e F

=it fm fag : fras @is 7 s@wr
¥ TR, T T
wen afew g, R ag wEw
ger ¥ | frex feelt & e 3§ Sar
el ¢ 1 feex Sevew
FY § T} W gZ WO W
T AR RwE Ay ST IS AY
Q aoa 7gi ¥ ffade §, dow e
wE™ #aY § | A ggl o frew T
FA | W@ qF Al H T g,
s of) 3 ot S X g9 N ®Y S
a1 WX & I qg¥ { Ay 4T H Y
f& St @ garw § ag wAd | AfEw
T AT A H qg T ag e
f& o e W A F A TN
wifad #¥ wower da G e
™ e g T g W
| T 9q aw WEl @ i #§
SN A F IR A ag gorar oK famw
foaft &FTae FHg aOT |

=t fe? weme A qerar fE
o feft 3w ¥ @1q |41 F1E IR

LN
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ot fm fag : & wmr s §,
Agg N 9T T 1WA AW S
= # g ¥ I G @Y & 1 w1
sermr grm f& 1966 ¥ faAER
¥agamt I F T far g O ¥
w1961 % Wt Fr Y wiar w
e & gearg A feeflt Y@@
1€ TaTe A8 Iaar | Al MR A
WF IR F FB a9 d@ A
i gy agaa FE T G fF
T qg AA-HATEE gfae S dard
TR @ AT a@
Fonmr fF oag 1 AE-mETR
Rt @fer s F AT @
¢ afer AT & 9 F Ao
Tamr & %

=it e aredn: S g wERT
¥ gawmaT f6 qeiveenfa, @gFd W@
ey SRS ®Aam Faay
o frex @ Q@ g, A
w fres e & Ay A% sy
fafea A m & WRoETE
gaTaTEl F weifea gwr ¥ Q-
wnfaa T @O0 AR TAEE F
o 3T § IR W AR ¥ I
frr g s E v g TR @
afegw o foig AWF I3
=TT 77 §F | WX T AW AE §
ot W T & g Ay aar wfafwn
3?

<t feam fag <o, @ 0

ot i - srsaE AR, A e
e mrofa § | 99 % T a9
A g rora @ e o &7 =
w @ Wa F el w@w
| QY I A FA sigafa &
forr wafig w<faaromar @

weaw wghaE T ¥ aaed § @5
F1 GEe QT R
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Shri Indrajit Gupta : Only very re-
cently our Prime Minister visited both
UAR and Yugoslavia and had talks with
President Nasser, as well as Marshal Tito,
and joint communiques were also issued
covering all the important international
issues. In view of the recent talks Which
bave already taken place, may I know what
were the special reasons for which it was
felt necessary that so soon after that there
should again be a meetting where all the
three should sit together ? Is it becaause
of the special urgency of the Vietnam issue
or some other reason ?

Shri Dinesh Singh : Actually this
meeting had been decided upon before the
Prime Minister went to these two places.
Apart from that there have also been con-
sultations between President Nasser and
President Tito, between our Prime Minis-
ter and these two Presidents; it will be use-
ful for the three of them to have & discussion
of these matters together,

Shri D. C. Sharma : By whatever
name one may choose to call this con-
ference, one could not deny the fact that
it is going to be a conference of three non-
aligned nations, one in Europe, the other
in Africa and the tbird in Asia. May I
know if at this confe any prog
will be devised,by means of which the cause
of non-alignment wbich is suffering every
day some kind of set-back will come to
the fore again in this world and the world
will heave a sigh of relief from the conflicts
and turmoil whichare agitating the Uni-
veree at this time ?

Shri Dinesh Singh : It istrue that
the three countries which would be meet-
ing are important non-aligned countries 3
there is no question about jt. What Ihad
said earlier was that this was nota prrep ra
tory meeting fora non-aligned conference;
of course we hope that important matters

: concerning non-alignment and effective
steps that could be taken to strengthen it
will be discussed.

BHADRA 7, 1888 (SAKA)
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Shri Shree Narayan Das: Since this
proposal for baving this tripartite summit
conference had been mooted, has the Go-
vernment been observing the reactions
which are produced in other smaller coun-
tries of the Afro-Asian area and is it a
fact that the reaction has not been quite
favourable in views of the fact that a limi-
ted number of nations are going to meet
here and discuss some of the international
problems ? v

Shri Dinesh Singh : Thisiswhat I ex-
plained a little earlier that some people
bad tried to create this misunderstanding;
that bas been cleared and there is no ad-
verse reaction.

it w2 fag T SN e e
N @ T O W FT—* qg AT
g fF a@R Faw Hagawar
W —aman fegem W i
feafa # gurd & fod v ar FE At
wei feafa #1 g & far @
we? Al 7 AR A A
faafe MgErA Ffar g @
FEFR ¥ d AN A wgT qF AT
@ g 7

=it fem g - T A AR
feafs &t a@ & o oA A ?
OwE AEET, RWANEISHE @ §
AT AW F T ay, F AT aly
e, ag fawa & S faea § 9
w AR w60 '

wray fmd : weaw v, & g
e g g g st gt
R § Y a1 AIORET F ST
YA FIA TG QAT SAA BT AT,
W aa 19 fag a2 W g, TR AER
A 7 fawT ot @@ d57 I fAR
g+t & gwifase  fapar s
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it fm g O+ fawm,
HqAAATE , T { AT AT

stfntfa fosy : wemr Y, &
FERAT gy W TUEL gW WY §
fteastt 9o fag &, a3 4 g Ak
AT EN AT @ § | & T Argar
gfe fagar o e
F¥ fafaar garo fag gardi wee
F AR Ia faufa ox g0 S9 ) 7w
3, a7 AT gHe AT et g &
IR A M ATATY FTAIE &Y § 7
Ffgaeg 4 A, DAY qEA A T
AT % 30 TFR TFRAT FT 7T IE€E
&7 O ¥ w9 et
F ogx §, § sAwT Agar g fv @
¥ TEC &1 fead@ ¥ WA W
e @, afe dar agFar g 7

Y faem Tag : 5 <1 3w ¥ T
AL AT I, TATHgAT, § GEEAr
g wAfes A ge o e 9w
g &, Tl gWr WeE ®O§,
A ag w17 A€ o7 v SR FT
Afed, I8 HOW-AWT AR FT HqOAT
W Hawt & Faf awaar 5
mFaR A # %o fadiy g gamn

=t foefa fasy cFm wEE A @,
™y A

oW WEET AT, WRY, ™
F agE A WY I =y

ot fedm fag : Ty Afs e
Y qe E Al fs fmaw @
ot g7 AR FT AT FED, IEE
fa wrfiner <Y =vhed

Shri Kolla Venkaiah : In view of the
differences between our Government and

the Government of tbe UAR and in view
.of the fact that President Nasser has openly
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condemned the American air raids in
Vietnam while our Prime Minister has
just appreciated the faith of the President
of the United States in peace in Vietnam,
and in view of the fact that the President
of the UAR has expressed that the Chinese
activities, as far as Africa is concerned,
are in no way improper while our spokesmen
express differently, may I know whether
Government propose to discuss all these
differences either in the conference or in
the bilateral talks with UAR ?

Shri Dinesh Singh : With due res-
pect to the hon. Member, I would like to
point out that this basis is completely
wrong : there is no difference. I think
these differences are being attempted to
be projected by a certain country whose
newspapers he probably reads.

it fdme e W ARy,
AR FY qATT B FT AET G
fmm

ma RgET (3% |

Rev. Michael Scott

*720. Shri Madh uLimaye : Will the
Minister of External Affairs)bc pleased
to refer to the reply given to Starred Ques-
tion No. 1556 on the gth May, 1966 and
state

(a) whetter Rev. Michael Scott fo.-
warded the Naga Underground’s letter to
the Burmese Government on his own or
in consultation withjor with the consent
of the other two members/or either of the
two members of the now defunct Peace
Mission : and

(b) if the reply to part (a) above be in
the affirmative, the action taken by Go-
vernment against the other Peace Mission
Member/or Members ?

The Minister of State in the Minitry
of External Affairs (Shri Dinesh Singh):
(a) As  already stated by the Foreign

Ministeron the floor of the Housein
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reply to short notice question No. 17
on 12th April, 1966, and in his statement of
20th April, 1966, Rev. Michael Scott acted
wholly on bis own and did not consult
the other two members of the Peace
Mission.

(b) Does not arise.

WAy foma : s W@,
# SaT 9Ew g wr g ¥
a3 a5 B e faeh § 5 o a1g
amAtE ¥ T ¥ QY AR
TFIE WE, A W@ AT F A L
FE YA, G & A1 T, fE
ZART B ETT T F AT H FA
T fum g7 wearae fFr oo §
MR F9 T HT TG0 qER H AT
A F T AR IaF IR F G
J qUT oX FEETE F A A 7

stfmnfag :  saw w@ew,
[T TFA THE I€ T qQT H;
Afew 7T @ 9 & gfar & qne ag
W fF g ¥ ¥ aE W AWK
fFr ) g6 SRA @ F IR &
foar W2 1 99 gum W AT fF
T W IR F AW I QY A aw
T ITHY FET M, AR IaF [T FAN
g ¥gerwfar ) @ ¥ wamEr W@
T IR K, I F @A
+t frar 310

Wagfewd : W agger o
f& *q qav == ?

Miffmfeg: W™
& A& T wwar e frg arde Y
x|

ot wafomd : R W@
5 9T W JEe T & Y W
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TRy & fF wIeew o o ¥ W
B WA A E awydee Far
FaL W A e ¥ A I
T FE §, Fa-ew 4w o ¥
T IGFT B TR A F qmAA
¥} Ffag dac §?

sifemfag : =% wow ww
&, ser R, Y IE @ g

wifageewarr : 1 W@
FTERFTWEIA S qag 5
aTEF e aga faRl ¥ W fad
st ¥ 9 @ R 9w ¥ a8 Wi
e frm ¥ wife go, @@ o IR
T wdarfgar @ afe ¥ am-
FIY AT G HY 47 aF ITHT 97
¥ frpred & graeg F AT W
FaTEr #N g A 7

it fovm fag - AEFA TIE
SE¥fE A oy, s daea oy
AT q&9 N A9 § IsaT @ g,
o 37 5@ 990 W 999 &, aF
I wEE F AT W W § AR T
W TR Taa N wr e

Shri Swell : I would like to under-
stand the meaning of this expression
‘underground’. The leaders of this
hostile Naga group bave been moving
about freely in the country ; they came
out here to Delhi a number of times to
have parleys with the Prime Minister.
In what sense are they ‘under ground’ ?

Shri Dinesh Singh : We should con-
sider changing the name, Sir.

Shri Hem Barua : Sir, when Rev. Mich-
gel Scott was playing bost to Mr, Phizo in
London, he was trying to internationalise
the Naga problem. As an instance of this,
it may be cited that he had already decided
to approach the UN Secretary-General
and request him to arbitrate in the so-called
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Indo-Naga dispute. In that context, may

1 know whether our Government has spe-
cially told Britain that the British soil must
sotbeallowedto be used by Rev. Michael
Scott for anti Indian propaganda and if she
allows it to be done like that, India would
eonsider it to be an unfriendly act by a
member of the Commonweelth ?

Shri Dinesh Singh : This was men-
tioned in the House on the last occasion
when tbe bon. member asked whether the
Prime Minister has acquainted the British
Prime Minister about this.

Shri Hem Barua : On the previous
occasion, the question was different.

Mr. Speaker : He wants to  know
whether it has been conveyed to Britain
shat this would be considered an unfriendly
act.

Shri Dinesh Singh: No, Sir; we bave
mot conveyed in those terms.

Shri Hem Barua : Why not ? What
are they doing, Sir ?

Mr. Speaker: He cannot enter into
srguments ; he can only seek information.

<t Wo ATo foardt : v I TG
{F vy fesam &
TR B} w7 a fafrex o fad
$ afz et o s fvu famg raa
forg § 91 T FRERY IT N &R
¥ awgiy?

Wifenfey : N @ s oww
¥ froN wde e A sy arfe Ig@
foar g 699 I9 W FQ
R OF o W §, §9 W Tig
g QN R A T § !

Shrimati Savitrli Nigam: In view of
the fact that Rev. Michtael Scott is still
inulging in such objectionale activities
snd making such damaging statements
against our national interest, may I krow
whether thehon. Minister or the Prime
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Minister thinks it proper to write to the
British Prime Minister that this type of
action’by a British national on British soil
is highly objectionable and against the
Commonwealth interests ?

Mr Speaker : The same question was
put by Mr Hem Barua.

Shrimati Savitri Nigam : I am not
asking why she has not written. I want
to know whether she is going towrite or not.

Mr: Speaker : About what has been
writtep, that has been answered.

1 SEEEir WwRet ;o s,
# ag a S § £ A A wa
o v SEE I T F ax
9% 3% for AW & &9 ¥ AR
fas afmm Q@ § AR =R 3w
W F yreww ¥ IAF M qg TN
i A ged? afag, AN
M 3 g F@R T F= T
wrge

wifanfag : & 7 =g g,
ey W, fr %€ gd e @R
ym gy g o faw agt ) g
ot W NfE TFRRE)

Shri Bade : In reply to Mr. Hem
Barua’s quesion be said, that they have
not written to Britain; saying this would be
considered an unfriendly act. Naturally
the question arises eas to what they bave
written to the British Government, whether
it is not justiflable or they should discon-
tinue it and what is the reaction of the
British Government to our note ?

Shri Dinesh Singh: “Unfriendly act”
has a specific meaning and connotation in
diplomatic correspondence. That is why
we have not used those words. I think
it would not be proper for me to divalge
the details of the correspondence of our
Prime Minister with the British Prime
Minister on this matter,
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Kutch Tribunal
H
*721. Shri Vishwa Nath Pandey 1
Shri Hari Vishou Kemath :
Shri D. D. Mantri :
Shri R. S. Pandey :

Will the Minister of External Affairs
be pleased to state :

\a) the progress made so far by the
Kutch Tribunal which was meant to
decide the dispute over the areas of Kutch
between India and Pakistan; and

(b) when the Kutch Tribunal is like-
ly to give judgement ?

The Minister of External Affnirs
(Shri Swaran Singh) : (a) and (b).
India and Pakistan submitted their Memo-
rials to the Tribunal on st June, 1966,
and their Counter Memorials on Ist August,
1966. They will submit their Final
Memorials, if any, on 1st September, 1966.
The Oral hearings before the Tribumal
will commence on the 15th September,
1966. The Tribunal will give the award
afte the oral hearings are concluded.

o frsrmre qrey : WRa -
I FNTF% & g & faE
fraer & fau @ w5 ~rfasor
¥ qURAT AT AT, A § qg AT
agar g fF 39 qraw § O wRa ¥
T qF AT § AR T T I8
WA TERT § 37 TET § Y
§ foaud fF g A w9 5 B A<
FAA A dm A g7

Shri Swaran Singh : This point
was raised on the floor of the House the
other day and it was stated on behalf
of the Government that all relsvant docu-
ments have been collected, It is a very
large volume of documents. We have
a team of legal experts which is working

under the guidance of the Attorney~-

General. He is assisted by one of our
colleagues here, who is a Member of this
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House, Shri Chatterjec, and they have
collected all the relevant documents.

ot favae qedg : S fE
ot g T@ew Y T 5 et
I B W FT T TGT FAD
fae =ik darc w7 ¥ o qud fear
g A 3g WA qEa g
T ¥ wamEr S AW an Fy oy god
for mar & @ fs @ FE A TR
FX wR I gErEEr 99w FL 7

Shri Swaran Singh : Sir, I have
already mentioned that Shri Chatterjee
is also in the team. Another advocate
of renown, Shri Palkiwala, is also a member
of this team. I think the Advocate-
General of Gujarat will also be there.

Shri Hari Vishnu Kamath : Have
reports been received, not necessarily
from Intelligence only but from all com-
petent sources that the Pakistan Gov-
ernment is substantially, if not enor-
mously, increasirg the strength of the
Kutch-Sind border force and is actually
deployirg a part of it inside the Rann
of Kutch; if so, are thert reasons to ap-
prehend that while tke Tribunal sitting
in distant Geneva are busy twiddling
their thumbs over the :eeming dispute,
Pakistan may launch suddenly an offen-
sive inside the Rann of Kutch and in that
event is the Government frepared to
repudiate the agreement, ignore the Tri-
bunal and meet force with force ?

Shri Swargn Singh : It hardly arises
out of this.

Shri Hari Vishnu Kamath : No,
no; it does arise because of reports that
have come in the papers.

Mr. Speaker : That is right, but
whether it concerns the Tribunal is the
point.

Shri Harl Vishnu Kamath : Arc
they prepared to ignore the Tribunal
and meet force with force ? Are they
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prepared to do that? Last year they came
down on Kutch and there was trouble
in Kashmir. History will repeat itself,
thanks to the impotency of this.Gover-

Mr. Speaker : Order, order.
has nothing to do with this......

That

Shri Hari Vishnu Kumath : Please
come to the rescue of the nation, if
not of Parliament.

Mr. Speaker : That is a different
question. It is a very important question,
no doubt, for the Government to con-
sider, but it does not concern the procee-
dings before the Tribunal.

Shri Hari Vishnu Kamath : The
Tribunal is sitting there. I said, in case
reports such as..........

Mr. Speaker : The Tribunal has
to decide the case that is presented there.

Shri Hari Vishnu Kamath : In the
evert of Pakistan launching an offensive. .

Mr. Speaker : The Tribunal is not

Shri Hari Vishnu Kamath : You
may have your way, Sir, we will have
it later on.

=1 AT A AT T FTHER
 aE g1 faeht § i waim R
¥ g dEer A I A GwraAT WA §
fr o= & 35 T T AR faaEs
e ¥ arfeear 9 ag s fean
2 f5 3 +°3 F 9o ¥ Sq w0 AN
A 3@ TR ¥ gl 7 #
ofrslt s ¥ G9d ¥ oifFeE &
TETEAT ATRH qeed g ¢ 7

Shri Swaran Singh : Sir, the hon.
Member must no doubt be aware that
this is not before the International Court
but it is before a special Tribunal and
the constitation of this is entirely differ-
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ent. We have no information that Eng-

land has given any assurance to Pakistan

of helping them, and I do not think that
they will ever do any such a thing when
@ matter is before a Tribunal of this nature.

Shri Narendra Singh Mahida :
May I know whether the Maharao of
Kutch has offered his services and in-
formation to the Government and whether
the Government have utilised his services
and his records ?

Shri Swaran Singh : Yes, Sir, we
are in touch with the Maharao of Kutch.

=t o Fog : GXHFIC A Ag AR
g e i e TR F A” A
Fo6 ANATYFTT F1 FAT TE®E@ TG
I § AR 9w dwEe &
WRWARPL AT &
A FE FT AGAT g4 FT 99 F
T AR oy a1 o) AR F 6 A ag
1% Fgar & 6 FIR F faama fggam
AT qrfear & e | F1E e T
2 @ amrfaeor & @8 T wRA
T R H T T w1
1 owawa ¥ 7
Shri Swaran Singh : I do not think
the Tashkent Declaration and the agree-
ment on Kutch are mutually contradic-
tory. In all these international agreements
we should continue to honour the agree-

ments and should not try to discard them
for one reason or the other.

Broadcasts in Regional Languages

+
*723. Shri H. C. Linga Reddy :
Shri P. R. Chakraverti :

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) whether equal opportunity is given
for the broadcasting of programme from
A.LR. in all the fourteen regional langu-
ages in addition to Hindi; and

(b) if so, from when ?
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__'l'he Deputy Minister in the Minis-
try of Information and!Broadcasting
(Shrimati Nandini Satpathy): (a) and
(b). It has been the consistent policy of
All India Radio toYproject through its
broadcasts all the fourteen languages of
the Union including Hindi. Each re-
gional station of A.L.LR. devotes the bulk
of its time to broadcasts in its resp:ctive
regional language(s) and gives special
attention to the projection of the literary
and cultural traditions of its area. Thus
through the All India Radio net-work,
all the languages of the country are being
adequately reflected.

Shri H. C. Linga Reddy: May I know
whether || there ,are ccmplaints from the
South that Kannada, Telugu, Tamil and
Malayalam broadcasts are not given suffi-
cient opportunities in the AIR programmes?

Shrimati Nandini Satpathy: We have
not received any such complaints, I
do not know about the regional stations.

Shri H. C. Linga Reddy: May I
know whether the employees, other than
those who know English, in the broad-
casting stations are not paid sufficiently ?
If so, will sufficient remuneration be
paid to the other employees also ?

The Mini of Inf tion and
Broadcasting (Shri Raj Bahadur) :
We are aware of this feeling that staff
artistes or employees dealing with regi-
onal languages are not getting the same
scale of emoluments as those of employees
dealing with English language. This
matter has to be considered.

Shrimati Jy Chanda: The hon.
Deputy Minister has stated just now that
equal opportunities are given to_ all the
fourteen languages. May I know whether
the Government is aware that in Assam
where the Bengali-speaking people are living
in a good number, the Bengali programme
is not given adequate importance ?

Shri Raj Bahadur : The policy is
that each one of the stations has to give
adequate time to the respective regional
f Tt such languag:
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and dialects as are spoken or used by
significant sections of the population.
ft STETIET et ¢ WO OETER ¥
T TW TFR F IEAFY AT 7T /Y
w frr & fF aRfos 2wl &
A F oY FEw it W EF
I & AT ¥ warfea few o foeey
& 37 Ga ¥ S S a7 dEr
g; afg g, a ST HuR W) &6 77
w0 yrfas qEmel & s §
oz Aok d

=t TR PR TF 7O GIAAT I
F I ¥ & IR T fdgw femm o
f& g9 faam=x R G A wAA ;T
TRM g TR &1 @A afavs &

=t THTIAT e
T HET |
Wt o g ¢ fomw ®wg ov
T F qAET AR TH F [T @y
sava § & gwean g 6 faaan gw 4y
foomer AU #t A1 A1 =i 7K
o 3T =rled, ag faemr € ) s
& o ey w9 57 @t @9 € A
T g § !

=t o Mo fgadt : =t fam W
¥ o+t gor a1 f5 IRfis Tt F
AR AN qEE & F 79 & § S
areaT g & w0 ag ady 7 & fF ser
ITEATE & W AGY & few oD F ¥
srer gfear et F AR F A F
Fq T §, AT a1 7R} q=-q9
qg &, 99 & WY A faar ammar @ oK
TR Y TE-9% 92 & F Faer SASY AT
Y T § AR srefs At are @
¥ ) 92 T G & AR Sy
T FT GRAT ST § 7

Y TR AT : T IH FQF W
& afeT 7@ qoiear S A j

T T FT
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mfas wwE § I o @ W
AEEE & & fge § 3% FW A
&Y 3¢ 9T fawy &

Shri Swell: The Minister referred
to languages and dialects. In the termi-
nology of AIR what is language and
what is a dialect?

Shri Raj Babhadur: I think the
dictionaty meaning is quite clear about
it.

Y WOES W QAT @ GIHR H
adt #r Wt faeag T faet & o
AAATAH, TS, ART AT A WTH
T I AT FEHT TG F
WEIFN Y & I A § s w
TEX A I 989 & @F AW 959
#1 farwraa Ft gav @ fF 3 W §
Ny R TR ET ga wA AR
T FH TE & AT T A AT q9 TEh §
fF 7 T Al B g faer <
fagar @ug gEWETT I gAY
T FEWAT AR g FEEA J
fear amT wrfed adi faar @ @}
e Iad wifas s A femr s w@r § ?

ot Tt agET ¢ gl a+ fafww
wrar-ATe  Afedt 2wl & grew
I & w1 & A & FF 7 I Wt
# Friw warfa FX AR qEa: Sy
ATl § warfed Y W § 1 SR &
FEAFA FT AT T FT A A
gaa ¢ faw &1 smawmsast & g
qT g 8Y wFaT &, g Y awar &1

Y THATE I ST W
¥ I waror Y & 3T oAt ¥ wgh
gt Faeelt Svr 3 gQ &, v fawedt qrar ¥
At s saw Y § ar @
& A wore A Y & & ®oey
sgaeqr fFY ara A ot B awa & ?
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it Tt agrye ) i faedt
SIS ATt H qe wer
TgT TAH Edr Ay ok

Shri Kapur Singh: Is it, if at all, inten-
ded to extend this principle of equal opport-
unity to all the fourteen languages to the
principle of equal opportunity to all the
political parties representing regional
interests.

Shri Raj Bahadur : I think, the
All India Radio is to reflect in its day-to-
day programmes the culture as also purvey
information not on the basis of political
ideologies but as they happen and as they
are nceded objectively.

it gag aAr WAy e 2w
FTEAIT & A7 I & Y wrIEdEy a1
§ 3 e F1wi, e, o & @
g Y F wafs gar 2w ¥ ww
ifear ey TamgTaTR T w7 SEw
& F ST angan § fF s wk
SE ¥ oft 3@ q@ T TIETAC F A T
IR F ¥ g T ar § arfE agr
¥ ot ag o sfear Wewm, A,
a1 Wi fear Weay oo §, Y g
qw @ wF ?

=t TN qEEL ;A AN g faAl
Y AoET AT @7 § A gw oA AL

Y TETHAT ATEAY : AN AT ¢

ol TR AFET: W AT ¥ A
afifaa g, ffi T X A N 3°
favta g ag e FEAR F e A
% gog ¥ & foaw o gwar 20

Rural Broadcast by A. L. R.,Nagpur

[
%723, Shri Bibhuti Mishra:
Shri K. N. Tiwary:
. 'Will the Minister of Information and
ing be d to state:

(a) whether it is a fact that All India
Radio, Nagpur has started rural broadcast




7585

programm: spscially for rice production
credit facilities and forestry by emineat
persons who have personal knowledge of
these matters under the caption “Anubhavse
Bol”’; and

(b) if so, whether there is any scheme
to introduce it in other regions also?

The Deputy Minister in the Mini-
stry of Information and Broadcasting
(Shrimati Nandini Satpathy : (a) in
observance of 1966 as the International
Rice Year, All India Radio, Nagpur has
been broadcasting special programm-~s
on various aspects of rice production as
applicable to Vidarbh area by specialists
in the field. Cradit facilities have also
been dealt with in some broadcasts.

(b) Similar programmes are broad-
cast also by other regional stations of All
India Radio.

wy fagfe faw o & s
et g fo am F1dma aem ¥ fag
In FS F a2 F U ST F AL
N g ¥ QT FT S FEA
yarf@ 70 #T ®©® § 9§ HEwQ
W owr & av oSy gE Avr § W fw
= |l & 9§, AR e
glar gat &, 37 (At ;Y faar w7
TAHT T FLAET AT @I ?

T T AT AN (o T
TELL) A T FA T AT WE
2y N wwHd ww @ ag
AT I FE T A g T Iad
T WY S TR A AR 8, e
A & ST fRar S wrE

ot fawfr fewt 0 gt AW &
aga ¥ fram E M e awrarR &, §
73 ey s & T Aqdr S
T 9 AP A RAA ¥ FEAW
aTfe FX 77 gva-g § 757 ¥ framt
F T qE #T IQ IR ATE A
1548 (AI) LSD—2.
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¥ warfed 3 1 FT T&ER 79/
W E?

st TW qERL W\ T
N AN E T A A A AT ARG |
gt QT BHA  BICH FT 44T T
W@ AT g 99§ 3@ ata # faue
TEAT & AT HHY FIA Y 2T FY AT
g W feaml & ww § § Wear
F 99 AT § AR @ AE F
FH JIfA T g @ w
fa=ri &7 AR ATHET FT ARLH-HEH
AR gy wEt F sy g &
Ife ¥ fau g5 wgran fawr @9,
T g wfaw

ot forfe famr . fagre & Wi
q& Wy & dfae wor &, wwn
et 21 w7 WA wwm A @
T ¥ 3q I F7 q1@1 FY, o J4
FEA FT, ATATT FT, FF 2 FT FIAl
FT 39 wwE § varfe w@E Sy
T AT AT FT W & qF I
W TR A G arErQ faer
T ?

st Tt agEe : faeer F HrEFAN
FTATHA AT & | T qEr WY
Ag g g 1 faeel ¥ @Y gATQ Wy
g, gfcmar & o aw W, [
swm # T A ¥
FEA A IRTIAME | AT T
FIR A BATT FF T T Al q&ar
g1

st ggET fag © W "W
¥ 7 g 5 gas gfmar § a §
qar &, afeal & @ # gar qg § |
W SWE A ag F4 g § 7
frart # ward & fog  wew-wew
IE AN F L H, frAF AL H,
qq g4 & qi § J Swew warfa
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X E9F a1 A § s g § %
FYT, & ey w1 s foar o @ 7
ag gfamdt war & @1 1 747 A
T WA ATEY WAy {7

oft Uw agER ¢ T FRW A

1 a3 weas faem @ ) 9w #

S gEiw Get ¥ fag wEw g

& S F mroe oy ¥ e €, gfan-
Y WA ST g, ..

st gz fag ;[ wwae o R
g7

=t OW FEET ;g AT A
zTem § o gfenadt s ¥ O ar aw
wTaT A a faedy ® A

st aw fErd dgdw 0w
‘el ¥ W f5 osehw www
gl ¥ &w owww ¥ ag
frarl & s wanfa & 99

oft TS q@ET ;AT G FT
. gaa Sfaa
ATETIETI & SRl & fd s

e afafaat
+
*724. st Wo Wo W :
=Y "o w0 fgAdN :

= WRET AT AT ¢
=t gt gaan

T g1 W WWRA 7
FAT B AT FG fF

(%) mremoEmr & foest qar
= ¥ § few s qr e
fagial o FTw  gaTgRR ikt
Tng i §

(@) 37 afufedl & sz ot
wafy & faq g Foelr oy § @
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#a & wfuwd sF  favigi 1
FRT FOar WAFIT FT wFY
&

(w) 7v 97 afefagi & ey
qEEdi F QY owwar dW ¥ wfaw
FraTafadt § Tee fear mm ¢
R

(=) afz &, a1 faeit 372 F faxg
TUFY AARFI afafy F 0¥ g
Famar gl

T A wEo wA (S e
| ) : (F) ¥ (9) . @F faao
A #1799 9 v fear man

faareo

(F) wFwani F F5 A ‘e
gargF1< afafaai’ gafag amg af §
& srsprErETe & ARTfASME FY FTaEHT
T AT F I F w@EE A FY
T wIw g w7 ¥ afafaat saw =
Hqigel ¥ qeTg ¥ A% W) A qIeT
W I |

(@) afafs ¥ ageg & ad #7
mafy ¥ fag araee fFy w1y § g
g o ¥ froaer foam o1 |amar 210
SATHTIETN & AEIfARes #1798 wfaw1<
§ 5 3 afefa ¥ frod a1 do %
a7 7 #% | sfasa fola @ #<
fow sy & =i Peatfae fdr sy €1
oF #g A #, 99 fauim w1 ey
AT T T &Y, afafq # s dow
¥ IR T ATAN FT FI07 aqT fzar
mar & 1

() oY, g g e Bt st 3,
& g waT ang FF a3 § agd 7SI
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FMq fFaT & "I 9= gfafa § @A
F7g ®Y BT GGAIHT | whET I
Ia% Y aula gay avy safe faa sy
g, @ a1 g3 faqr Smar g

() (1) = A 71T THT
(2) =t aeadt afaw

Shri S. C. Samanta: May I know
whether any complaint against the decision
of the D.G., A.LLR. Wwas recieved by the
hon. Minister and, if so, how he has
dealt with it?

Shri Raj Bahadur: As I have stated
in the statement laid on the Table, by
and large the recommendations made by
the Advisory Committee are accepted
and implemented. Ifthere is any case
which has come to the notice of the hon.
Member, I will certainly look into it.

Shri S.C. Samanta : May I know
whether there is any proposal to increase
the number of members in these Programme
Advisory Committees in order to ac-
commodate some legislators also ?

Shri Raj Bahadur: I am not aware of
any such proposal at the moment.

=t Ro o fyIdt : Sfv fowlt
e o ¥ wdst A fgdy &
afvfa fafws fes st &
FgFr yafa g § ar § oA
argar g fF g7 gamewie afwfeai &
a1 fafqw srfos s & faows
Y g €, afs 98, ar w7y @a ?
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Shri Subodh Hansda: The tribal
programmes are broadcast from a number
of stations of the A.LR. I would like to
know whether there is any advisory
Committee for the tribal programmes.

Shri Raj Bahadur : Not for all the
tribal programmes.

International News Agency

+
*725. Shri D. C. Sharma:
Shri Tula Ram:
Shri Vishwa Nath Pandey:
Shri P. R. Chakraverti:
Shri Yashpal Singh:
Shri Liladhar Kotoki:
Will the Minister of Infermation
and Broadcasting be pleased to state:
(a) whether any steps are. being en-
visaged to give the country its own in-
ternational news agency;
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(b) whether the guestion of collabo-
ration with non-aligned couatries has
also been considered; and
(¢) if so, with what results?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) No. Sir.

(b) and (c). Do not arise.

Shri D. C. Sharma: May I know
why it is that the Government of India
under the leadership of Shri Raj Bahadur
does not think it proper to propagate a
very correct image of India abroad through
a news agency?

Shri Raj Bahadur: The question is
about giving the country its own international
news agency, and the Press Commission
advised that so far as the Government
is concerned it shall not have any
agency of its own oOr ony agency
controlled by it. It is for the initiative
of the news agencies that we have got,
the P.T.I, the U.N.I. and INFAI etc.
to take appropriate steps in this behalf and
we shall always encourage them to pro-
vide a sort of collaboration in this parti-

cular matter.

Shri D. C. Sharma: May I know if
in the interest of giving a correct picture
of our country, the Government of India
is trying to strengthen the P.T.I. the U.N.L.
and the other news agencies so that they
can distribute good news from this country
to other countries and from other countries
to this country and whether the Government
will try to see toit that the P.T.I. for in-
stance, which has accredited representatives
in almost all the great countries of the
world, is subsidised for this purpose?

Shri Raj Bahadur: So far as the
PTI correspondents in foreign countries
are concerned, they are expected to give
correct’ news and fair news from the
various countries to which they have
been deputed.

But, so far as the news from India
to foreign countries is concerned, of
course, it largely depends upon the foreign
news agencies which are fuctioning here,
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and it is our endeavour to see that as for
as possible there is no distortion, but
these foreign news agencies are inde-
pendent.

Shri D. C. Sharma: What about
subsidy? Could Government not give
them some subsidy and help them to give
better news ?

Shri Raj Bahadur: We shall help
them and we shall also encourage all 1niti-
ative in this particular matter by the Indian
news agencies,
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Shri Hem Barua : In the absence
of an international news agency, may
I know whether our Government are
aware of the fact that a certain newspaper
published from New Delhi receives its
news despatches from Moscow through
the Soviet Embassy here, and if so, whether
Government are aware of the losses suffered
by the Posts and Telegraphs Department
and why this departure has been made
in the case of this particular newspaper
published from New Delhi?

Shri Raj Bahadur : I am sorry I
am not personally aware of it,

Shri Hem Barua : May I tell him the
name of the paper ?

Mr. Speaker : He can write to the
hon. Minister.

Minister has stated that Government
have no intention of setting up their own
international news agency. Keeping in
view the urgency of functioning of an
Indian agency for international pur-
poses, may I know whether the Govern-
ment of India will sponsor at least some
of the prominent private agencies
to take up this work so that the inter-
national agency can come into being as
soon as possible ?

Shri Raj Bahadur : Our effort would
be to encourage our news agencies
to enter into collaboration with news
agencies in the different oountries, for
example, in Yugoslavia or in the UAR
or in the East African countries or in
African countries so that there is a mutual
basis of collaboration for ensuring
correct and undistorted news being pur-
veyed from the one to the other country.
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Mr. Speaker : Before I take up the
Short Notice Question, the Minister
concerned wants to answer Question No.
742.

Shri Hari Vishnu Kamath : He is
setting a good example which others
may emulate later.

Persons of Indian Origiﬁ deported from
Kenya
+
*742. Shri Surendra Pal Singh :
Shri Hari Vishnu Kamath :
Shri Bade :
Shri Hukam Chand
Kachhavaiya :
Shri Priya Gupta :
Shri Ram Sewak Yadav :
Shri P. C. Borooah :
Shri Narendra Singh Mahida :
Shri Solanki :
Shri D. C. Sharma :
Will the Minister of External Affairs
be pleased to state
(a) whether the Government of Kenye
have recently deported six persons of
Indian origin and ordered them to leave
the country with immediate effect ;
(b) if so, the reasons therefor ; and

(c) whether it is a fact that although
none of the six deportees is a citizen or
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national of India yet all the six have been
or are being sent to India?

The Minister of State in the Minis-
try of External Afrairs (Shri Dinesh
Singh): (@) (to(c). A statementis laid
on the Table of the House. [Placed in
Library. See No. LT-6945/66)

Shri Surendra Pal Singh : May we
know how many persons of Indian origin
have so far been deported or expelled from
Kenya since that country attained inde-
pendence, and out of the total number
of deportees, how many belong to that
part pf India which is now Pakistan and
how many to India proper ?

Shri Dinesh Singh : If my memory
serves me aright, this is the first time
we have had these large deportations to
India.

Mr. Speaker : What is the number ?

Shri Dinesh Singh : I have given it
in the statement.

Shri Surendra Pal Singh: In view
of the fact that the present political climate
in that country is becoming more and
more hostile and inimical to people of
Indian origin, and it is just possible that
more such deportations may take place in the
near future, do Government propose to
make suitable amendments and changes
in our nationality laws in order to facilitate
the return of sucb people of India if and
when they are compelled to do so?

Shri Dinesh Singh : We have had a
number of discussions in this House
about people of Indian origin abroad. This
is a very difficult matter. There is the
human aspect of people who are of Indian
origin and with whom we feel very close
bonds. Yet itis a political question which
concerns their future in those countries
very much. People have gone and settled
down there for generations and tbey bave
taken the citizenship of those countries.
It would be very difficult to try to interfere
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because that will make their stay in those
[countries even more difficult. We have
[got to do everything possible to help
[them to get integrated in the countries
[ they have now chosen to live in.

So far as our citizenship laws are
concerned, there is no need, according to
us, to make any changes.

Shri Hari Vishnu Kamath : Since
Kenya became independent a few years
ago, has anti-Asian feeling been steadily
growing in that country, and if so, is it
directed against all classes of Asians or
-only particular communities, traders or
-others of that kind? If so, do Govern-
ment propose to take up this matter so
far as people of Indian origin are con-
cerned at the forthcoming conference of
Commonwealth Prime Ministers  in
London, considering that both countries,
Kenyaand India. arein the Commonwealth ?

Shri Dinesh Singh : I do not think
that the Commonwealth Prime Ministers’
Conference is the best forum to discuss
this. Thisis a bilateral matter which we
have to discuss with the Government of
Kenya.

So far as the earlier part of the question
is concerned, President Jomo Kenyatta has
made it clear at a public rally as reported
in newspapers yesterday, that the Indian
community was not being singled out for
deportations and that such deportations
‘would include all those engaged in sub-
versive  activities, whether they were
Asians or Arabs or Europeans.

Shri Hari Vishnu Kamsath : On a
point of clarification. If I may humbly
suggest, this is not the way to answer
questions. He said it is not the best
forum to discuss this issue. Whether it
would be the best forum or just a good
forum is not the point. It might not be
the best forum. But will it not be a
conceivably good forum ?

Shri Ranga : He comes to his con-
clusions straightway. 4
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Shri Dinesh Singh : When I said this
was not the best forum, it was clearly
implied that we would not take it up.
T said it was a bilateral matter which could
be discussed between the two countries
as such. I had said all this. My difficulty
is that hon. Members do not listen to it.

Shri Ranga : In view of the fact
that these people and quite a large number
of other Indians who had settled down in
Kenya had already accepted that citizenship
and quite a large number of them were
also born and brought up there, and
therefore there is no question of those
people being deported to India because
they do not happen to be Indian citizens,
have Government thought, or have
they done it already, of making proper
representations to the Kenya Govern-
ment, drawing their attention to this
particular difficulty? If they go against
any of Kenya’s laws, let them take by all
means the necessary action against them
and bring them before the court of law,
but why should we allow them to deport
them straightway to India without any
second thoughts ?

Shri Dinesh Singh : If the hon.
Member had read the statement laid on
the Table of the House, he would not
have asked this question.

Shri Ranga : What does he say ? We
could not follow.

Mr. Speaker : Is the information give
in the statement?

Shri Dinesh Singh : Yes, I have said
we have protested that they should not be
sent here,

Shri Ranga : These are the two ans-
wers given, one given to Mr. Kamath
and one given to me. Are they going
to stop at the protest when there is another
avenue which is going to come so soon,
80 conveniently as it were, this Common-
wealth C e? Why should not the
Minister be prepared to say that we are
going to take it up there and see that the
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good offices of the Commonwealth also
are used in order to persuade that Govern-
ment to behave beduer?

Shri Narendra Singh Mahida : It
was reported very recently that two
persons who were 2ged 60, who had
never taken part in any political
activity and were merely traders, were
deported to India. May I know whether
Government has taken up this matter
with the Kenva Government and pro-
tested that as far as their deportation is
concerned, it was absolutely unwarranted,
and if so, what is the reply of the Kenya
Government in this matter ?

Shri Dinesh Singh : Deportation of
non Indian citizens from another country
is not a matter in which we can intervene.
The question arose whether they should
be sent to India, and that we raised.
Whether there was sufficient evidence or
not, it is not for us, it is for the Kenya
Government and their laws to decide.
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Shri D. C. Sharma : I must admit
that 1 am very intimately connected
with this question. I want to ask one
question. The British Government sent
one of its ace journalists to India as its
High Commissioner, and iust to follow
a1 example, we also sent one of our ace
newspapermen to Kenya us our High
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Commissioner. May I know if there
has been any correspondence between
our High Commissioner in Nairobi and
Mr. Jomo Kenyatta, the President o §
Kenya, on this problem, and if so, what
has been the result of that correspondence
and how is our High Commissioner pur-
suing this question wvis-g-vis the Kenya
Government ?

Shri Dinesh Singh : There has
been no correspondence with Mr. Jomo
Kenyatta, nor is it customary for an
Ambassador to carry on correspondence
with the head of the State. These matters.
are discussed with the Foreign Office.
Our High Commissioner is doing a very
good job in trying to settle these matters,.

Shri D. C. Sharma: I think the net
result has been this ; six persons had been
driven out and two of them are more than
sixty years of age. This is the work that
the High Commission is doing there.

Shri S. N. Chaturvedi: May I know
whether the Government is considering.
the advisability of calling the High Gomm-
issioner hcre for conmsultations and see
what is at the bottom of the trouble ?

Some hon. Members: He is already
here.

Shri H. N. Mukerjee: In view of
the very friendly attitude that India has al-
ways shown in regard to the freedom
movement led for a long time by Mr. Jomo
Kenyatta, may I know why Government
seems to be—as my friend the Mini-
ster’s reply d to be so h hy
in approaching Mr. Kenyatta directly...
(Interruption)

Shri Dinesh Singh: There is no ques-
tion of shyness in this matter of approa-
ching anyone. Many of us who went to
Kenya had an opportunity of discussing
this matter with Mr. Kenyatta and spoke
to him and he assured us that there would
be no discrimination against Indians and.



7601 Oral Answers
he has again publicly said that there
would be no discrimination against Indian
as such, or the people on Indian origin.

Shri D. C. Sharma: Sir,on a point
of order. The hon. State Minister said
that the High Commissioner could not
take up these questions with the Govern-
ment, with the Head of the Government
or whatever it is. If he could not take up
these questions with the Head of the Gov-
ernment or with the Government of that
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(b) No, Sir. The production of Lead,
Metal and Zinc Concentrates has been
continuing.
(c) Does not arise,

Shrimati Savitri Nigam: May T
know whether the economic sub-committee
of the Cabinet was appointed to consider
this matter, to nationalise the Metal Cor-
poration and if it rejected the very idea
of enacting legislation for acquiring or na-
tionalising one single organisation? If
the 1 is in the affirmative, under what

country, what is the High Commi:
meant for? What are the duties of the
High Commissioner ?

Shri Dinesh Singh: I did not say
that this could not be taken up with the
Head of the Government. The whole
difficulty arises because hon. Members
do not listen to what we say. I had said
very clearly that it was not customary
to have correspondence with the Head
of the State on these matters; I maintain
that.

SHORT NOTICE QUESTION
Metal Corporn&:n of India, Limi-

+

SN.Q. 19. Shrimati Savitri Nigam :
Shri Sinhasan Singh:
Shri S. C. Samanta:

Will the Minister of Mines and
Moetals be pleased to state:

(a) whether it is a fact that the Metal
Corporation of India (Acquistion of Under-
taking) Act, 1955 (Act No. 44 of 1965), has
been declared null and void in the Cir-
cuit Bench of the Punjab High Court,
New Delhi;

(b) whether it is also a fact that since
the day this Corporation has been acquired,
the production of zinc and other raw ma-
terials has been totally stopped ; and

(c) if so, the action taken in the matter ?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) Yes, Sir. But an
Appeal has been preferred before the

Supreme Court against the orders of the

Punjab High Court.

special circumstances was this nationalised
at the time when all the members of the
ecopomic  sub-committee of the Cabinet
were out of station ?

Shri S. K. Dey: I do not know, this
is news to me that it was rejected by the
sub-committee. Obviously no nationalisa-
tion could have taken place without the full.
approval of the Cabinet and it was done
that way. We had also a Bill * before
Parliament which was enacted into law.

Shrimati Savitri Nigam : May I
know whether this Bill had been declared
null and void in the High Court and now
an appeal is pending in the Supreme
Court, whether all the production of zinc
which was being produced by the sending
zinc ore to ‘Japan had been stopped al-
together and whether at the time it was
nationalised negotiation were going on with
this organisation and Mr. Dharma Vira
was entrusted with the job of finding
out an amicable solution ?

Shri S. K. Dey: I do not exactly know
what Mr. Dharma Vira was negotiating
with the firm about but I know this that the
Government intended to pay compensation
which was approved by this Parliament
and incorporated into legislation. Pun-
jab High Court has declared that legis-
lation null and void on the ground that the
quantum of compensation was not ade-
quate, Therefore we preferred an appeal
to the Supreme Court.

About the second part of the question
we have not stopped the production of
metal ores. In fact, the ptoduction of
ores both for zinc and lead continues.
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There was a slight reduction in the tempo
of production immediately after the Cor-
poration was taken over. That was quite
inevitable because ome administration
changes to another administration, but
everything is being set right now.,

Shrimati Savitri Nigam : My ques-
tion....

Mr. Speaker: After a long question
a long answer was given; I am not going
to give her another opportunity.

Shrimati Savitri Nigam: My
question has not been replied to. I
have asked whether the zinc which we

were getting out of the zinc ore from Japan
is being smelizd or not and whether no
loss is incurred by us....

Mr. Speakert She has combined four
questions in one and I cannot allow that.
(Interruption) Order, order. Shri Sinha-
san Singh.

Shri Sinhasan Singh: May I know
whether the said act has been declared
null and void merely or account of com-
_pensation, and if it is held so by the Supreme
Court also, may I know whether the Goven-
ment intends to bring an anendment to
the Coastitution to bring into line all the
m:asures conczerned with land wherein
it has been provided that compensation
cannot be challenged by any court ?

Shri S. K. Dey: The question of
changiaz the Coastitution does not arise
atall because I do not believe that the Con-
stitution is quite seriously involved in
this matter. But if the Supreme Court
gives a verdict against us, then we will
coasiier what is the next step to be taken.
‘We should not prejudge it.

Shri S. C. Samanta: Is it not a fact
that the Metal Corporation of India itself
offered its assets to be taken over by the
Govenment and, if so, why was it refused ?

Shri S. K. Dey: I have no knowledge
of it.

Shri S. M. Banerjee: Sir, I want to
Put a questicn.

Mr, Speaker: I am sorry.
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WRITTEN ANSWERS TO
QUESTIONS

Tribal Programme

*726. Shri Subodh Hansda :
Shri §S. C. Samanta :
Shri Bhagwat Jha Azad :
Shri M. L. Dwivedi :

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the Tribal Programme
is broadcast from all stations in all the
tribal dialects;

(b) if so, the duration of such pro-
gramme;

(c) the kind of programme which
is broadcast in these dialects; and

(d) whether Tribal leaders have any
participation in these programmes?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) No, Sir. Programmes for Adivasis
are broadcast regularly from nine stations
of All India Radio viz., Gauhati, Pasighat,
Calcutta, Kohima, Ranchi, Bangalore, Simla,
Cuttack and Imphal in the main dialects
current in the respective regions.

(b) The duration of these programmes
varies from station to station according
to local conditions and requirements
and the time available for such programmes.

(c) The programmes include music,
informative talks, news, features, plays,
interviews etc.

(d) Yes, Sir.

Subsidy for Newsprint Supplies

*727. Shri P. C. Borooah :
Dr. M. L. Singhvi :
Shrimati Maimoona Sultan :
Shri Ram Harkh Yadav :
Shri D. D. Mantri :

Will the Minister of Information



7605 Written Answers

and Broadcasting be pleased to state:

(a) whether a one-member delegation
of the Press called on him on the oth
June, 1966 to invite Government’s atten~
tion to the problem faced by the news-
papers on account of devaluation of the
rupee and urged for a subsidy for news
print supplies; and

(b) if so,
thereto ?

The Minister of Information and
‘Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) Government do not favour any
direct subsidy to newspapers. Certain
measures to provide relief to the news-
paper industry have already been taken
and a few more are under active con-
sideration. )

Government’s reaction

Joint Indo-Pak Power Projects

*728, Shri Kindar Lal :
Shri Vishwa Nath Pandey :
Shri P. C. Borooah :
Shri R. Barua :

Will the Minister of External Affairs
be pleased to state :

(a) whether it is a fact that Gov-
ernment have put forward any proposal
to Pakistan for joint Indo-Pakistan power
projects;

(b) if so, the broad details thereof;
and

(c) the reaction of the Government
of Pakistan thereto 2

The Minister of External Affairs
(Shri Swaran Singh) : (a) No, Sir.

(b) and (c). Do not arise.

Chinese Prime Minister’s Visit to
Rawalpindi

*729. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy :
Shri Ram Harkh Yadav :
Shri Basappa :

Shri Kajrolkar :
Will the Minister of External Affairs
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be pleased to state :

(a) whether the attention of Gov-
ernment has been drawn to the fact that
Mr. Chou-En Lai the Chinese Premier,
made a sudden decision to arrive in Rawal-
pindi on the 28th June, 1966 for <impor-
tant political talks’;

(b) how far this unexpected visit
is due to a rapidly developing Peking-
Pindi rapprochement, motivated by common
antagonistic feelings against India; and

(c) the steps taken by Government
to acquaint the World Powers with this
sinister move of the two powers in the
closest neighbourhood of India 2

The Minister of External Affairs
(Shri Swaran Singh) : (a) Government
are aware of the Chinese Premier Chou-
En Lai’s visit to Rawalpindi from the
28th till the 3oth of June.

(b) Government consider this visit
to be a part of the process of increasing
anti-Indian collision between Pakistan
and China.

(c) Appropriate  diplomatic  action

is taken whenever deemed necessary.

Memorial to Indian Patriots in Manda-
lay, Burma
*730. Shri Hari Vishnu Kamath :
Shri D. C. Sharma :
Will the Minister of External Affairs
be pleased to state :

(a) whether Government propose to
take up with the Government of Burma
the question of erecting a memorial in
Mandalay to Lokmanya Tilak, Netaji
Subhas Chandra Bose and other patriots
who were incarcerated there during India’s
freedom struggle;

(b) if so, the steps so far taken in
that direction; and

(¢) if not, the reasons therefor 2

The Minister of State in the
Ministry of External Affairs (Shri
Dinesh Singh) : (a) and (b). A memoriay
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Hall has been erected in memory of Lok-
manya Tilak in Mandalay Jail. The
question of installing marble plaques
in respect of Netaji Subhas Chandra
Bose and other patriots inside this Hall
has been taken up with the Government
of Burma.

(c) Does not arise.

Explosion of Atom Bomb by France

*731. Shri P. Venkatasubbaiah :
Shri K. C. Pant :
Shri Basappa :
Shri P. C. Barooah :
Shri D. C. Sharma :
Shri Vishwa Nath Pandey :
Shri Dighe :

Will the Minister of External Affairs
be pleased to state :

(a) whether the recent explosion of
Atom Bomb by France has been taken
note of by the Government; and

(b) if so, what is their reaction ?

The Mini of E 1 Affairs
(Shri Swaran Singh) : (a) Yes, Sir.

(b) Government have, consistent with
their policy of opposition to all nuclear
weapons tests, expressed their regretat
the nuclear tests being conducted by France
in the Pacific. Government’s views
in the matter have been communicated
to the French Government.

v
Paistan’s Hand in Training
Mizos

*732. Shri Mohammed Koya : Will
the Minister of External Affairs be
pleased to state :

(a) whether his attention has been
drawn to the press releases by Pakistan
High C and the speech of Pre-
sident Ayub Khan on the sth August,
1966 denying Pgkistan’s hand in training
Mizos :
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(b) whether any instructions have been
issued to our Embassies abroad to meet
this propaganda of Pakistan by briefing
the foreign Press; and

(c) if so, the details thereof ?

The Minister of State in the Ministry
of External Affairs (Shri Dinesh
Singh) : (a) Yes, Sir.

{b) and (c). Our Informaton Posts
abroad have been suitably briefed of the
facts of Pakistan’s assistance to hostile
Mizos. President Ayub Khan’s denial
is probably a result of that publicity
and is obviously a defensive act.

Survey of Strategically Vulnerable

Points
*733. Shri Shree Narayan Das: Will
the Mini of Def be pleased
to state :

(a) whether any study and survey of
strategically vulnerable points in India’s.
land borders has been made after the
partition of the country at the emer-
gence of new regime in China and India’s
neighbour ;

() if éo, whether any report in this
regard is available ; and

(c) the extent, to Which, as a result of
such a survey, communications have been
improved as a preparation for defence ?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). A number of studies
and surveys have been carried out in relation.
to the defence of India along different bor-
ders. Reports are available in this regard
with Government. Such studies and
surveys are also a continuing process.

(¢c) Impro of cc ications
from the point of view of defence form
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an important part of the recommendations
resulting from such studies and substantial
progress has been made in improving com-
munications as a_result.

S by U. S. Defe Secretary

*734. Dr.L. M. Singhvi : Will the
Minister of External Affairs be pleased
to state :

(a) whether the attention of Govern-
ment has been drawn to a statement of U.S.
Defence Secretarv, Mr. Robert McNamara
that China would have fully developed
Inter-Continental  Missiles within ten
vears ; that it (China) is developing its mili-
tary power to advance beyond its borders,
probing and taking advantage of weaknesses
on its periphery; and that China is likely
to drop its nuclear weapons from aircrafts
within the next couple of vears;

(b) whether the strategic and military
implications of Mr. McNamara’s assess-
ment have be2n examined by Government
and its experts and if so, the reaction of
Government in this regard; and

(c) the military and diplomatic coun-
ter-measures proposed to be taken by Go-
vernment in this regard ?

The Minister of External’ Affairs
(Shri Swaran Singh) (a) Yes, Sir.

(b and (¢c). The strategic and military
implications of Mr. McNamara’s assess-
ment have been examined by Government
and the Chiefs of Staff Committee are
considering the threat that may arise to
India’s security and the counter-measures
necessary in this regard. Government

° consider that Chinese nuclear develop-
ments must make it all the more urgent
that agreement should be reached on the
prohibition of all nuclear weapon test and
of any further production of nuclear
weapons. India is continuing its
efforts in these directions in the Eighteen-

Nations Disarmament Committee and in
ther international forums.
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Pay and Allowances of Defence Ser-
vice Personnel

*735. Shri A. V. Raghavan : Wil
the Minister of Defence be pleased to
state :

(a) whether Government are exa-
mining the question of improving the pay
and allowances, including increments of
defence service personnel ; and

N (b) if so, whether any decision has been
taken in the’matter ?

The Minister of Defence (Shri Y. B.
Chavan) : _(a) Yes, Sir. §

(b) No, Sir. The matter is still under
consideration.

Change of Government in Nagaland

§ *736. Shri Hem Barua : Will the
Minister of External Affairs be pleased
to state :

(a) whether it is a fact that recently
there has been a change of Government in
Nagaland ; and

(b) if so, whether the Central Govern-
ment have formulated its attitude towards
this Nagaland Government of Mr Angami
and tried to assess the impact that this sud-
den political change in Nagaland might have
on the Prime Minister’s talks with the
Naga underground leaders ?

The Minister of State in the Ministry
of External Affairs (Shri Dinesh Singh):
(a) Yes, Sir.

’

(b) Shri T. N. Angami, on his clection as
the leader of the Naga Nationalist Organi-
sation in the Legislative Assembly of
Nagaland, has succeeded Shri P. Shilu
Ao as Chief Minister. Itisforthe Naga-
land Assembly to elect their Chief Minister
and there is no question of the change of

attitude of Government of India.

The Naga Nationalist Organisation is
still the Ruling Party in Nagaland. The
change is really in the party leadership in the
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State Legislature. As the Naga Nationa-
list Organisation has always supported talks
with the underground, the question of change
in their attitude towards these talks does
not arise. The Government of India’s at-
titude to the State Government has not
undergone any change following the change
in the Nagaland Ministry.

Withdrawal of Boats provided for
Transport of Repatriates from Burma

Shri Dasaratha Deb:
Shri Biren Dutta :

Will the Minister of External Affairs
be pleased to state :

*737.

(a) whether it is a fact that the boats,
provided by Government to carry Indian
repatriates from Burma to Madras and
Vishakhapatnam Ports are soon going to be
withdrawn ;

(b) if so, the reasons therefor ; and

(c) the arrangements Government
propose to take to bring back Indian
repatriates from Burma, partic larly the
destirutes ?

The Minister of State in the Ministry
of External Affairs (Shri Dinesh
Singh): (a)and (b). The steamer service has
been temporarily suspended with effect
from 21st July, 1966 for about 6 to 7 weeks,
to enable the repatriates to complete their
departure formalities.

(c) Through the resumption of the
steamgr service and also by air service
as at present. Destitutes are allowed to
travel free of charge by sea.

Clarification from Iran about Sabre
Jets given to Pakistan

#738. Shri Narendra Singh Mahida:
Will the Minister of External Affairs
be pleased to state :

(a) whether Government have asked
clarification from Iran of its explanation
that about 9o F-86 Sabre jets acquired from
West Germany were at present in Pakistan
for overhaul ; and
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(b) if so, the reply received from Iran 2

Affairs
Sir.

The Minister of External
(Shri Swaran Singh): (a) Yes,

(b) The Government of Iran have rei-
terated their assurances that the aircraft
have been sent to Pakistan only for servicing
and overhaul. The question of a schedule
for return of these aircraft to Iran has been
taken up with the Iranian authorities.

Explosive Dock

*739. Shri N. Sreekantan Nair:
Shri Sham Lal Saraf:

Will the Minister of Defence be pleased
to state:

(a) Whether any location has been fixed
for setting up the Explosive Dock;

(b) if so, whether Cochin is one of the
sites under consideration; and

(c) whether the Mitsubishi Company
has specifically recorded in their Project
Report on Cochin Shipyard that the
Explosive Dock should not be set up at the
site of the Shipyard ?

The Minister of Defence (Shri Y. B
Chavan): (a) and (b). It is not in the public
interest to discuss the matter.

© The Mitsubishi Company had in their
report recommended that no Naval cons-
truction projecting into the channel should
be undertaken as it would interfere with the
movement of newly constructed ships into
the channel which was already narrow.
The Navy has accepted this recommenda-
tion.

Representation from Film Industry

*740. Shri Yashpal Singh:
Shri R. Barua:
Shri D. D. Mantri:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether a meeting of the State
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Information Ministers was held in New
Delhi on the 20th and 21st July, 19663

(b) if so, whether a delegation from
the film industry was also invited;

(c) the persons who were invited from the
the film industry; and

(d) the reasons for inviting private
people to a purely official meeting of the
State Information Ministers ?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). Yes, Sir.

(c) A statement is laid on the Table
of the House. [Placed in Library See. No.
LT—6046/66).

(d) The object was to enable the re-
presentatives of the film industry to make
personal representations at this conference
on some of the more important problems
of the industry concerning both the Central
and State Governments. The film indus-
try’s representatives made their oral sub-
missions at the conference and did not
participate in its agenda.

Defence Production

*741. Shri Ranga:
Shri N. Dandeker:

Will the Minister of Defence be plea-
sed to state:

(a) whether any assessment of the de-
fence production in relation to the ex-
penditure incurred on ordnance factories
has been made;

(b) whether any expert committeec was
ever appointed to lay down the norms of
defence expenditure and production; and

(c) whether Government have any pro-
posal under consideration for the ap-
pointment of an expert committee to en-
sure that defence production ijs commen-
surate with the expenses incurred thereon?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(2) Yes, Sir. This assessment is conti-
nuously carried out on the basis of monthly
summary of financial activities and annual
accounts,
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(b) No expert committee has been ap-
pointed to lay down the norms of defence
expenditure and production, There exis-
ts, however, an eleborate system of control
of expenditure on production through pres-
cription of standards, collection  of
expenditure on individual jobs, compari n
them with the standards, and taking cor-
rective action Whenever the difference
between the standard and actual expenditure
is wide enough to warrant it.

(c) Does not arise in view of (b).
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F ocket and Rocket Launcher used by
Nagas

*745. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manchar Lohia:

Will the Minister of External Affairs

be pleased to refer to the reply given to

starred Question No. 1309 on the 25th April,

1966 and the Railway Minister’s statement
on the 27th April, 1966 and state:

(a) whether Government have made any
effort to ascertain how the rocket and rocket
launcher of French mark and other wea-
pons bearing foreign marks reached the
Naga rebels;

(b) whether they have tried to find out
through diplomatic channels whether the
above weapons were given by France or
other countries to Pakistan and by Pakistan
to the Naga rebels; and

(c) the results of these inquiries?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (c).' The Embassy of France
in India was informed about the markings
found on the tail piece of one rocket that
was found near the site of the incident.

The Embassy of France has not so far
addressed to Government any communica-
tion on the subject.
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U.S. Transmitters

*746. Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri Sidheshwar Prasad:
Shri Vasudevan Nair:
Shrimati Jyotsna Chanda:
Shri Kapur Singh:

Will the Minister of fInformation and
Broadcasting be pleased to state:

(a) whether a team of U.S. engineers
visited Delhi in June, 1966 to discuss the
question of installation of a U. S. trans-
mitter in every distrcit in India; and

(b) if so, the retsult of the discussion?

The Minister of Information and
Broadcasting (Shri Raj Bahadur) : (a)
and (b). In April last year, the U.S. Am-
bassador wrote a letter to Minister of
Information and Broadcasting to say that
it might be useful if India could establish
a network of local rural-oriented radio
stations, one ineach of 320 districts.
Each station was proposed to have a smal
staff of programme personnel capable of
producing radio programmes in the local
language suited to meet the requirements
of the town and villages within the dis-
trict.

Subsequently, in May last vear, the
Ambassador offered to bring over two
Consultants, later increased to four, to
underiake a feasibility study to determine
the necessary number of t itters
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villages for bringing about social, economic
and technological changes in the country.
The possibility of having regional broad-
casting stations to cater to the different
agricultural zones by some forseeable date
in the future was considered attractive.
Such a network, it was felt, would strengthen
our sense of national unity and provide
new means of mass education and literacy
drives, create new incentives to greater
production, a desire for modern technology
and even convey the essentials of that
technology. It was, therefore, agreed to
have the feasibility team.

The various technical implications of
the U.S. Ambassador’s suggestion were
consequently examined by this Ministry and
some difficulties in implementing were en-
visaged both for reasons of high cost and
lack of frequencies, as we operate on A.M.
frequency and the concept of one Radio
Station for each district implied jthe F.M.
system Which will necd additional invest-
ments which we cannot afford. The mat-
ter was subsequently discussed in October
last year with the Planning Commission
and it was decided that it will be both un-
economic and unfeasible to have transmit-
ting stations in each district. The Planning,
Commission favoured a much smaller
number of efficient transmitting stations
but the rapid expansion of listening faci-
lities.

Also in October last year, following 2
FAO Regional! Semi on Agricultural
Education and Training in Bangkok,
the Ministry of Food and Agriculture made

a for assistance from the U.N.

their cost, the likely cost of receivers and
other specifications of broadcasting system.
The Consultants were also to examine re-
quirements of training of necessary per-

. sonnel and provision. and manufacture
of equipment and machinery for the sta-
tions.

Broadcasting as a communication media
has enormous powers and is particularly
suited for a country like India with remote
1548 (Ai) LSD—3.

q!

Special Fund for a broadcasting program-
me. In accordance with this FAO-
UNESCO recommendation for request to
the U.N. Special Fund, there would be a
total of 66 Farm and Home Radio Trans-
mission Units in the course of the Fourth
Five Year Plan. Of these 10 have al-
ready started working from June 7, 1966 and
6 more Wwill start shortly. The remaining
sou nits will be completed in the Fourth
Plan period if the recomendations of the
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PAO-UNESCO Team are accepted by
Planning Commission and a request to
UN Special Fund for assistance is made
and entertained.

We indicated the aforesaid difficulties
and position and the intended visit of the
proposed study team was consequently can-
celled.

Money of Indian Merchants frozen in
Burma ‘

*747. Shri Mohammed Koya: Will
the Minister of External Affairs be plea-
sed to state:

(a) whether it is a fact that the Govern-
ment of Burma have frozen the money of
the Indian merchants in Burma;

(b) whether this includes capital taken
from India;

(c) whether the Burmese Government
have been approached to give back our
merchants’ money; and

(d) if so, their reaction thereon ?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh) : (a) When the Burmese Govern-
ment nationalised some categories of com-
mercial establishments in the country,
the bank accounts of Indian merchants
in the name of their shops as on the day of
mationalisation were frozen.

(b) Yes, Sir.

(c) and (d). Yes, Sir, this is under dis-
cussion with the Government of Burma as
part of the whole question of compensation
for Indian assets in Burma.

Indian Children visiting East Berlin
3548. Shri Ram Harkh Yadav: Will

the Minister of External Affairs be pleased
te state:

(a) whether four children from India
will visit East Berlin on a cultural pro-
gramme;

(b) if so, the details of the children and
their cultural programme ; and
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(c) the expenses involved in the scheme ?

The Minister of External Affairs
(Shri Swaran Singh): (a) On an invitation
from the Pioneers’ Organisation of the
G.D.R., a delegation of four children
(between the ages of 12 and 14) and one
leader each from the International Cultural
Forum and the Pioneers visited the G.D.R.
to attend an interaational pinneers’ camp
from 12th July to 17th August.

(b) The names and addresses of the chil-
dren ind their leaders are given in the list
laid on the table of the House. [Piaced in
Library See No. 6947/66). The Child-
dren and their leaders attended the inter-
nationgl pioneers’ camp (summer vacation
camp) in the G.D.R. for 35 days along with
the children from several other esuntries.

(c) All expenses including board and
lodging in the G.D.R. were borne by the
host organisation. In case of the Interna-
tional Cultural Forum, travel expenses both
ways Were borne by the delegates themselves,
but in case of the Pioneers the return pas-
sage (one way) was borne by the host
organisation. No expenditure of any kind
was borne by the Government of India on
these deleagations.

“Today in Parliament” Programme of
ALR.

3549. Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Snri Madhu Limaye:"

Will the Minister of Information and
Broadcasting be pleased to state

(a) whether it is a fact that the All
India Radio had decided that hereafter
Parliamentary Correspondents should cover
the proceedings by tums in AIR Pro-
grammes “Today in Parliament”;

(b) whether it is fact that the first
day’s proceedings (in the current session)
were to be reported on by Mr. Shivaram
of Indian Express;

(c) whether it is also a fact that he
personnally ordered some portion from this
Reporter’s script deleted because they
showed an independent outlook;
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(d) whether this Reporter has
stopped working for A.LR.; and

since

(¢) whether he proposes to review the
whole policy about news reporters’ broad-
casts on parliamentary proceedings?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a),
(b) and (d). For writing the script of the fea-
ture “Today in Parliament”, All India Radio
generally utilises the services of an outside
journalist from a panel which is reviewed
from time to time. In some cases, the
writer of the script also records it in his
own voice; While in other cases, the script
is read out by another person. The script
for July 25, 1966 was contributed by Shri
Shivaram who also voiced it. He has not
contributed to the feature after July

25.
(¢) No, Sir.
(¢) No, Sir.
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Wynad Colonisation Scheme (Kerala)

3551. Shri A.V, Raghavan : Will the
Minister of Defence be pleased to state:

(a) the steps taken to provide common
amenities to the residents who have been
settled under the Wynad Colonisation
Scheme for ex-Servicemen in Kerala ;
and

(b) the amount set apart for this during
this year under the Head ‘Communica-
tions, Schools, Colleges and Hospitals’?

The Mini of Def (Shri
Y. B. Chavan): (a) and (b). The requisite
information is being collected from the
Government of Kerala and will be laid on
the Table of the House when received.

Indian Sailors’, Soldiers’ and Airmen’s
Board
3552. Shri A. V. Raghavan: Will
the Minister of Defence be pleased to
state:

(a) whether the constitution of the
Indian Sailors’, Soldiers’ and Airmen’s
Board provides for the appointment of
four ex-Service personnel on the Board;

(b) if so, whether any one from amongst
the ex-Service personnel have been nomi-
nated on the Board; and

(c) if not, the reasons therefor?

The Minister of Defence (ShriY. B.
Chavan): (a) Yes, Sir.

(b) Four ex-Service officers are actually
serving on the Board.

(c) Does not arise.

Re-Heat Plant for Supersonic HF-
24 Aircraft

3563. Shri Murli Manohar:
Shri Ram Harkh Yadav:

Will the Minister of Defence be pleased
to state :

(a) whether the Research Establishment
of his Ministry has developed a re-heat
plant for the Supersonic HF-24 Aircraft
and
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(b) if so, the details thereof ?

The Minister of Defence (Shri Y. B,
Chavan): (a) The re-heat system is under
development,

(b) The project has reached an ad-
vanced stage of development. Prototype

reheated engines, after successful coniple-"

tion of ground tests, are now undergoing
flight trials on the prototype HF-24 aircraft.

Israel’s Offer of Fertilizers

3554. Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of External Affairs
be pleased to state:

(a) whether Israel made any offer of
assistance in the form of fertilisers, etc.;
and

(b) whether it was rejected and if so,
why ?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). In
February, 1966 Israel offered unspecified
quantities of fertilisers and pesticides to
India. The offer was not of foodgrains
to meet our immediate requirements and
involved certain political considerations.
The Government of India, while conveying
its appreciation, expressed its inability to
accept the offer.
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Technical Aid to Afghanistan

3556. Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Government
have finalised the scheme to give technical
aid to the Government of Afghanistan;

(b) if so, the terms and conditions
thereof; and

(c) the total amount of assistance ?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
An Indian Delegation led by the Secretary,
Ministry of External Affairs visited Afgha-
nistan recently with a view to increasing
technical and economic co-operation bet-
ween the two countries.
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The Delegation finalised with the Royal
Afghan Government the terms and condi-
tions of the construction and operation of
a 100-Bed Children’s Hospital in Kabul.
Other avenues of cooperation between
India and Afghanistan were also explored
and various requests received and sugges-
tions made are now under examination.
These include supply of agricultural equip-
ment and implements, the deputation of
experts from India. tke vndertakirg of a
survey, the provision of trainirg fecilities
in India to Afghan nationals and intensifying
cultural contacts and exchanges between
the two countries.

(c) The likely costs are being estimated,
No indication can, however, be given at
this stage.
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International Conference of Seismolo-
gical Exchange
355§. Shri Sidheshwar Prasad :
Shri Rishang Keishing :

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that a four-day
International Conference on seismological
exchange was held in Stockholm in May,
19665

(b) if so, the decisions taken at the
conference; and

(c) the steps taken to modernise the
system; and further internaticnal cccpera-
tion between nuclear ard non-nuclear
powers ?

The Minister of External Affairs
(Shri Swaran !Singh) : (a) Yes, Sir.

(b) and (c). It was agreed at tke con-
ference that the aim of internationzl co-
operation in this field should be to estab-
lish an efficient and open exchange of bigh
quality seismic data which might facilitate
agreement on the  prohibition of
underground  nuclear tests. Various
technical aspects of such cooperation, the
requirements of improved exchange of
data and the possibility of widening the
participation jn the proposed exchange
system were discussed. Consideration
was given to the possibility of convening
another similar conference at which the
questions of specific steps to be taken to
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improve the exchange system and of en-
listing the cooperation of the nuclear Powers
could be discussed but no final decision
was reached in the matter.
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Bechtel (India) Ltd.

3561. Shri Madhu Limaye :
Dr. Ram Manohar Lohia :

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the Bechtel
(India) Ltd. who are incharge of the
construction of Atomic Energy Plant at
Tarapur, Maharashtra have entered iuto a
new agreement with the S.S.P. controlled
Union;

(b) whether the agreement entered into
by the company in 1965 with the Union
organised by some IN.T.U.C. leaders
stands cancelled;

(c) the main difference between the
two agreements; and

(d) the progress made in the construc-
tion of this Plant ?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi) : (a) to (c). Bechtel(India) Limited
are the sub-contractors of the main con-
tractors viz., International General Electric
Company for the Tarapur Atomic Power
Project. The arrangements between the
contractors and sub-contractors on the one
hand and labour Unions on the other fall
within the sphere of State responsibility,
So far as Government of India are aware,
Bechtel (India) Limited did enter into an
'Agreement with the Bombay Labour
Union last June, while their earlier Agree-
ment with the Tarapur Anushakti Kamgar
Sangh entcred ‘nto I7st October is still
operative. Both the agreements contain
an undertaking “not to resort to go slow
and/or strike curing the pendency of the
agreement”. The Bombay Labour Union
have in addition given an undertaking
¢pot to raise any demand involving financial
commitment during the period of operation
of this settlement”, which is valid upto
June 3, 1969. .

(d) The work on the power station is
progressing  satisfactorily; the station is
expected to be commissioned by the sche-
dualed date, namely, October 1968.
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Repatriation “of Indian Personnel
Detained in Pakistan

3562. Shri Madhu Limaye :
Dr. Ram Manohar Lohia :

Will the Minister of External Affairs
be pleased to refer to the rél:;ly given to
Starred Question No. 1558 on the 9th May,
1966 and state:

(a) whether so Indian personnel de-
tained in Pakistan have since been allowed
to return;

(b) if not, how many still remain in
i Pakistani captivity; and

.(c) the steps Government have takem
xor propose to take to secure their release?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). Fifty-six
Indian personnel have since returned to
India. Some twenty persons are still
missing and reported to be in East Pakistan
in the oustody of Mizos.

(c) The Government of Pakistan have
been requested to arrange for the release
and return to_India of those still in Bast
Pakistan.

Distortions, of Nazrul Islam’s Com -
positions by Dacca¥Radio

3563. Shri C. K. Bhattacharyya:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether his attention has been
drawn to distortions made in the composi-
tions of Kazi Narzul Islam in the broad-
cast made from Dacca Radio on the 67th
birthday celebration of the poet; ana

(b) whether the matter has been taken
_up with the Pakistan Government ?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) No, Sir.

(b) Does not arise,
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Radio Sets in Community Projects
in U.P.

3565. Shri Vishwa Nath Pandey :
Will the Minister of Infor ion and
Broadcasting be pleased to state :

(a) the number of radio sets supplied
for the C ity Develop Projects
in Uttar Pradesh, district-wise, during the
last two years to date ;

(b) the kind of radio-sets purchased
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and the firm from which pruchased in
bulk ; and

(c) whether commission or
are allowed on purchase ?

rebates

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(@) to (c). The information is being col-
lected and will be laid on the table of the
House,

Press Council

3566. Shri Yashpal Singh :
Shri Basappa @
ShriB.K.Das : §
Snri S. C. Samanta :

Will the Minister of Information and
Broadcasting be pleased to state :

(a) whether the Press
been formed ; and

Council has

(b) if so, the composition of the coun-
cil?

The Minister of Information and
Broadcasting (Shri Raj Bahadur) :
(8) Yes, Sir. The Press Council of
India has been established with effect from
the 4th July, 1966.

(b) Under sub-section (2) of section 4 of
the Press Council Act, 1965, the Chief Justice
of India has nominated Shri J. R. Mudhol-
kar as the Chairman of the Press Council
of India and his appointment has been no-
tified on the 4th July, 1966, the date of es- -
tablishment of the Council.

The following members of Parliament
have been nominated as members of the
Press Council under clause (d) of sub-section
(3), read with sub-section (4), of section 4
of the said Act :

Lok Sabha : Shri C. K. Bhattacharyya
Shri R.M. Hajarnavis
Rajya Sabha : Shri Ganga Sharan Sinha .

The other 22 members of the Council are to
be nominated by a Committee consisting
of the Chief Justice of India, the Chairman
of the Council and a person to be appointed
by the President of India. Shrimati
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Lakshmi N. Menon has been appointed
to this Committee. After the aforesaid
Committee nominates the 22 members of
the Council, the names of all the 25
members will be notified together,

Speeches of National Leaders

3567. Shri Yashpal Singh :
Will the Minister of Information and
Broadcasting be pleased to state :

(a) whether the Publications Division
have taken in hand the publication of spee-
ches of National Leaders in the regional
languages ;

(b) if so, when it will be completed ;
and

(c) if not, the reasons for the delay ?

The Minister of Information and
Broadcasting (Shri Raj Bahadur) :
(@) The Publications Division bring
out selected speeches of the National Leaders
in regional languages. A list of such pub-
lications is given below :

"1. One Nation Speeches of Jawa-

One Heart harlal  Nehru on
National Unity.

2. Unity of India. Speeches of late

President Dr.

Rajendra  Prasad

on Indian Unity.

BHADRA 17, 1888 (SAKA)

3. Jawaharlal
Nehru on (Comm-
munity Develop-
ment

4. Jawaharlal Nehru
on Co-opeiation

s. All are equal

in the eyes of God

Collection of Jawa-
harlal Nehru’s
speeches on Com-
munijty Develop-

ment,

Collection of selected
speeches of Jawa-
harlal Nehru on
Co-operation,
Selections from

Gandbhiji on
Untouchability.

In addition, the following publications
are under pro duction in the regional lan-
guages and are expec ted to be rleased short-
Iy
1. Azadi Ke Satrah Containing the spee-

Kadam ® ches delivered by late
Shri Jawaharlal Nehru
on the Independence
Day during the 17
years of his tenure as
Prime Minister.
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2. Radhakrishnan Collection of speeches
on Nehrm delivered by the Presi-
dent Dr. S. Radhakri-
shnan on Shri Jawahar-
lal Nehru after his
demise.

(b) and (c) . Do not arise.
Gallantry Awards

3568. Shri H. C. Linga Reddy :
Shri P. R. Chakraverti :

Will the Minister of Defence be
pleased to state

(a) whether any arrangements are made
for recognition of gallantry among
those who fought the enemy in the
recent  conflict with Pakistan and
for suitable awards to the deserving
personnel as a source of encourage-
ment to others ; and

(b) if so, the details thereof ?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b).
The following = awards have been
instituted from time to time for

recognition of acts of gallantry/exceptional
devotion to duty or courage which has
special significance for the Army/Navy/
Air Force :—

(i) Param Vir
Chakra

For most cons-
picuous  bravery
or some daring or
pre-eminent  act
of valour or self-
sacrifice in the
presence of the ene
my. 5

(ii) Maha
Chakra

Vir For acts of cons-
picuous gallantry
in the presence of
the enemy;

(iil) Vir Chakra , Foracts of gallantry

‘ in the presence of
the enemy,

(iv) Sena Medal For such acts of ex-
ceptional  devo-
(v) Nao Sena Medal | tion to duty
vi) Vayu Sena or courage  as
Medal 4 have special
| significance for the

1 Army/Navy/Air

L Force.
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In addition to the above awards,
acts of gallantry, distinguished and me-
ritorious service, which are not of su-
fliciently high order as to warrant higher
gallantry awards, ar€ recognised by the
award of ‘Mention-in-Despatches’, and
also Commendation Cards from the Chiefs
of Staff.

The number of persons to whom
the above-mentioned awards have so far
been given in'connection with last year’s
conflict with Pakistan is given below :—

PARAM VIR CHAKRA 2,
MAHA VIR CHAKRA 35
VIR CHAKRA 164
SENA MEDAL . . 228
VAYU SENA MEDAL 29
MENTION-IN-DES-

PATCHES . . 780
COMMENDATION CARDS 585

The recipients (JCOs/ORs and equi-
valent ranks) of awards of Vir Chakra
series receive monetary allowance from the
Central Government at the rate of Rs. 50/-
p. m. for Param Vir Chakra, Rs. 30/- p. m.
for Maha Vir Chaxra and Rs. 20/- p. m.

. for Vir Chakra. In addition, the recipients
of the awards of Vir Chakra series (in-
cluding Commissioned Officers) receive
lumpsum cash grants from the State Go-
vernments and Union  Territories. A
statement showing the scale of rewards
adopted by State Governments and Union
Territories is laid on the Table of the House.
[Placed in Library See No. LT-6949/66).

Views on A. L R.

3569. Shri H. C. Linga Reddy :
Shri P. R. Chakravertl :
Will the Minister of Information and
Broadcasting be pleased to state :

(a) whether the A.LR. is used asa
medium of News or Views or as a medjum
for both ;

(b) whether it is a fact that it is used
mostly for Ministerial speeches ; and

AUGUST 29, 1966

Written Answers 7636

(c) if so, the reaction of Government
thereto ;

The Minister of Information and
Broadcasting (Shri Raj Bahadur) :
(a) As a medium of both News andViews.
(b) No, Sir.
(c) Does not arise.
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Information to Armed Forces

3571. Shrimati Savitri Nigam
Will the Minister of Defence be
pleased to state the steps taken to keep the
Armed Force well-informed about the
policies and stands of Government on the
various political matters regarding China
and Pakistan?

The Minister of Detence (Shri
Y.B. Chavan) : India has a
free press which gives  publicity
to and exprasses apinions on Govern-
ment aof India’s policies on various poli-
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tical matters, including those relating to
China and Pakistan as expounded in
Goverment’s st s in Parli and
elsewherc. Armed tarces have free access to
papers dealing with such matters. In addi-
tion, specific 1ieasure are taken as
fallows :—

(i) Lecturas and discussions on current
affairs farm part of the general
education of Army personnel, both
officers and Other Ranks.

(ii) Officers address Other Ranks at di-
flerent levels on the basis of direc-~
tives issued by the Service Head-
quarters.

(iii) Information rooms containimg
charts, illustrations and literature
issued by the Ministry of Informa-
tion and Broadcasting are set up
far use of all ranks at all times.
Radio sets are also pravided in these
information rooms and the person-
nel are encauraged to listen to
news-items, commentaries and
talks.

(vi) Special messages for the Armed
Porces are issued by the Prime
Minister and the Defence Minister
on suitable ocecasions.

(o) Publications like the Sainik Sama-
char bring home to the Armed
Parces personnel the policies and
plans of the Government in nine

languages.
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New Building for T.V.

3573. Shri S. C. Samasa :
Shri Bhagwat Jha Azad:
Shri M. L.!Dwivedi:
Shri Subodh Hansda:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether in view of the fact that
there are great prospects of expansion of
Television in India, it is contemplated to
have a separate building for Television
set-up and administration or the premises
of All India Radio, and Akashvani Bhavan
shall be able to house it even when the
expansion takes place in phases;

(b) whether Television towers are
likely to be built;

(o) if so, their number, order and
places of coastruction; and

(d) the cost thereof ?

The Minister of Information and
Broadcasting (Shri Raj Bahadur) :
(a) and (b). The Draft Fourth Five-Year
Plan provides for acquisition of site, con-
struction of separate building, erection of
towers, etc. Where necessary, for Television.

(c) and (d). As the Draft Fourth Five-
Year Plan has not yet been approved, it is
not possible to furnish details.
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Construction of Houses for Ex-
Servicemen

3574. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Defence be pleased
10 state:

(a) whether Government have given
certain funds to the different States for the
construction of houses for ex-Servicemen
during the current year; and

(b) if so, the amounts given and to
which States?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir. However, the
State Governments have been requested to
reserve 15% of house-plots and houses
under the various Housing Schemes viz.
the Land Acquisition and Development
Scheme, Village Housing Projects Scheme,
Low Income Group Housing Scheme and
the Middle Income Group Housing Scheme
for sale to ex-Service personnel and widows
of service personnel etc. and some of the
State Governments have already done so.

(b) Does not arise.

India’s Support to Dalai Lama

3575. Shri D. C. Sharma: Will the
Minister of External Affairs be pleased to
state:

(a) whether Government have sent a
note to Pekingtowards the end of May
1966 in reply to the Chinese note of the 2nd
January, 1966 pledging India’s support to
Dalai Lama;

(b) if so, the contents of the note; and

(c) whether any further Chinese note
has been received in the matter?

The Mini of E: 1 Affairs
(Shri Swaran Singh): (a) In their note
of the 30th May, 1966 the Government of
India have refuted the malicious and un-
founded allegations made by the Chinese
Government in a note sent to the Govern-
ment of India on the 2nd January, 1966
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regarding India’s attitude towards Tibet.
The Government of India have pointed
out that the Chinese Government are
continuing to violate fundamental human
rights of the Tibetan people. This note
also stressed that the Government will
continue to give facilities for religious and
other humanitarian activities to the Dalai
Lama and other Tibetan regugees, who
have been forced to leave their homeland.

(b) A copy of this note was placed on
the Table of the Lok Sabha on the 26th
July, 1966.

() No, Sir.

Manufacture of Deep Well Turbine
Pumps by Garden Reach Workshop

3576. Shri B. K. Das :
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Sh_l:i M. L. Dwivedi:

Will the Minister of Defence be pleased
to state:

(a) whether the manufacture of deep
well turbine pumps at Garden Reach
Workshop, Calcutta, has suffered due to
expiration of the licence agreement with a
U.S. Company on the 3oth September,
19655

(b) whether any other alternative arran-
gement has been made for this purpose;
and

(c) if so, with whom?

The Minister of Defence (Shri
Y. B. Chavan): (a) Yes, Sir. There was
a set-back for a short period after the 30th
September 1965 in the manufacture of
Deepwell Turbine Pumps at Garden Reach
Workshops Limited.

(b) and (c). Alternative arrangements
for the manufacture.of ‘GARDEN REACH’
Deepwell Turbine Pumps have now been
completed in technical collaboration with
the Central "Mechanical Engineering Re-
search Institute, Durgepur.
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Manufacture of Marine Diesel Engines

3577. Shri B. K. Das:
Shri Subodh Hansda:
Shri S. C. Samanta :
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi :

Will the Minister of Defence be
pleased to state:

(a) whether the proposal to manufac-
ture Marine Diesel Engines at the Garden
Reach Workshop at Calcutta in collabora-
tion with M.A.N. of West Germany has
suffered any set=back due to foreign ex-
change hardships ;

(b) if not, whether it is likely to be
completed in scheduled time; and

(c) if so, when the first engine is likely
to be manufactured?

The Minister of Defence (Shri Y. B.
Chavan): (a) The agreement with M/s.
M.AN. of West Germany for the manu-
facture of Marine Diesel Engines in India
has been assigned to M/s. Garden Reach
Workshops Ltd., Calcutta for implemen-
tation. As recommended by the experts
team of the Collaborators, this proposal
is being progressed on the basis of setting
up the production unit atRanchi. Provi-
sion of foreign exchange for financing
this project is being considered in consul-
tation with the concerned aid-giving au-
thorities.

(b) and (c). After sanction, the project
is expected to be completed as prog d
by the M.A.N. Expert Team. The first
engine is likely to be manufactured within
about 3 years from the sanction of the
project.

Rev. Michael Scott

3578. Shri Bibhuti Mishra: Will
the Minister of External Affairs be
pleased to state:

(a) whether Government’s attention
has been drawn to a news-item in the
‘Indian Nation’ published from Patna
dated the 1st June, 1966, under the heading
Scott suggests Mediation Again’;
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(b) who was responsible to admit Rev.
Scott and to allow him to enter Nagaland;
and

(c) the purposes for which he was
allowed to remain there for such a long
period ?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) and (¢). In  January/February, 1964
a meeting of the Nagaland Baptist Conven-
tion took place at Wokha in the Mokok-
chung districi. The Convention, attended
by over five thousand representatives from
all the Naga tribes, was deeply concerned
over the continuing disturbances and un-
animously resolved to invite the Chief
Minister of Assam, Shri B. P. Chaliha,
Shri Jayaprakash Narayan, Shri Shankar
Rao Deo and Rev. Michael Scott, to find;
with the co-operation of the Naga Church
leaders, a way of restoring peace and nor-
maley in Nagaland. The Nagaland State
Assembly passed a unanimous resolution
on March 13, 1964, supporting this resolu-
tion and the Government of India accepted
the suggestion. It was hoped that Rev.
Michael Scott along with other members
of the Peace Mission may be able to help
in bringing about a climate of peace in the
area. He was requested to leave when his
activities became prejudicial to peace and
security in the area.

fasra %
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(7) marer ferm weE™ # g
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ET q TE IFE & |

Chinese Nuclear Explosion’s Effect on
Weather
3580. Shri Bibhuti Mishra:
Dr. M. M. Das:

Will the Prime Minister be pleased to
state:

(a) whether Government’s attention has
been drawn to the news-item appearing in
Hindusthan Standard, Third dak Edition,
published from Calcutta dated the 1st
June, 1966 under the heading ‘Chinese
blast affects Kashmir weather’; and

(b) if so, Government’s
thereto?

reaction

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) The third nuclear explosion
by China did not cause any significant
radioactive contamination in the atmos-
phere over Kashmir, according to the
analysis made by the Atomic Energy Es-
tablishment at Trombay. There is no
reason to believe that the unusual weather
conditions reported are due to the Third
Chinese nuclear explosion.

(b) Does not arise.

TETETT & | W Tew fedtew

3581. =t WHR @ATX FQAT :
7 gaA ST wERw A7 a7 I
& Fq1 FHar fw
’ (%) a7 7 w9 & & ogs &0
T AreT fediem grHTvET ¥ grEg
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A& qrar T | FTE e #)Y, a9T-
g g w7 fear

Defence Plan

3582. Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
"Shri Tridib Kumar
Chaudhuri:
Shri Surendra Pal Singh:
Shri Sivamurthi Swamy:

Will the Minister of Defence be pleased
to state how far the Defence Plan outlay
has been revised with the devaluation of
the rupee?

The Minister of Defence (Shri Y. B.
Chavan): The effect of devaluation on the
Defence Plan is being examined. How-
ever, it is expected that, even after taking
the effect of the devaluation into account,
the Plan will be completed within the
original outlay envisaged for it.

UN Economic and Social Council
Meeting
3583. Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that a team of
Indian Government has attended and took
part in the deliberations in the next session
of UN Economic and Social Council held
at Geneva in July, 1966;

(b) if so, the total expenditure on the
delegation; and

(c) the role played by the Indian dele-
gation at the Conference ?

The Minister of External Affairs
(Shri Swaran Singh) : (a) Yes, Sir. India
is a member of ECOSOC and was repre-
sented at the 41st Session of ECOSOC
held in Geneva from the sth July to sth
August, 1966.

(b) The total expenditure on the dele-
gation is estimated at Rs. 71,000/-.
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(c¢) The Indian delegation fully parti-
cipated in the proceedings of the Council.
Thanks to its efforts, a resolution was
passed on Flow of External Resources to
Developing Countries and a favourable
decision was obtained in principle for the
location of the International Institute for
Documentation on Housing, Building and
Planning in India.

Treaty on exploration of Quter Space
and Moon

3584. Shri P. C. Borooah :
Shri P. R. Chakraverti :
Shri Vishwa Nath Pandey :
Shrimati Maimoona Sultan :

Will the Minister of External Affairs
be pleased to state :

(a) whether Government have received
details of the U.S. and Soviet proposals
of draft treaties on exploration of outer
space and moon and other celestial bodies
submitted by them to the U.N.;

(b) if so, what are the proposals; and

(c) Government’s reaction thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The United States and Soviet draft
treaties propose that exploration and use
of the moon and other celestial bodies
should be exclusively for peaceful pur-
poses for the benefit of mankind, should
not lead to national appropriation or to
claims of sovereignity and should prec-
lude the establishment of military bases
and installations, the testing of weapons
and the conduct of military manoeuvres.
The texts of the draft treaties are laid on
the Table of the Houss. [Placed in Library,
See No. LT-6951/66].

(c) Government would support any pro-
posals which seek to ensure that the explor-
ation and use of outer space, the moon and
other celestial bodies will be exclusively
for peaceful purposes and that these bod- -
ies will not be appropr iated by space
powers.
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Avro Plant, Kanpur

3585. Shri Surendra Pal Singh :
Shri P. C. Borooah :

Will the Minister of Defence be
pleased to state :

(a) whether it is a fact that the AVRO
plant at the Hindustan Aeronautics Limi-
ted, Kanpur is posing a problem owing
to lack of demand for Avro-aircraft and
is lying idle;

(b) the extent of idle capacity at present:
and

(c) the steps .aken to put the factory on
sound financial footing?

The Minister of Defence (Shri Y. B
Chavan):(a) and (b). This factory was set up
for the manufacture of medium transport air-
craft. The indication of the requirement
in 1959 was over 150 aircraft, but the pre-
sent order is only for 42 aircraft. As a
consequence of the reduced order, it has
not been possible to build up to the plar-
ned rate of production. The available
plant at Kanpur is assessed as adequate
for an annual production of 9  aircraft.
During 1966 the production would be §
aircraft. It is proposed to build up to 9
aircraft per year.

(c) The Factory would be on a sound
financial footing only on the basis of an
adequate order for the HS-748 aircraft.
The IAC may have further requirements
for medium transport aircraft, particularly
taking into account the additional needs
arising from the need to attract foreign
tourists. The Ministry of Home Affairs
also have a requirement for better comm-
unications in the outlying islands. It is
being proposed that these further require-
ments should be met by supply of the HS-
748 aircraft from H.A.L.

Radio Sets

3586. Shri Ramachandra Ulaka :
Shri Dhuleshwar Meena :

Will the Minister of Information and
Broadcasting bz pleased to refer to the
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reply g 'n tc Unstarced Question b o.
523 on the 215t February, 1966 and state ;

(a) whether allocation of radio sets for
1966-67 has since becn finalised ; and

(b) if so, the number of . radio sets
proposed to be given to the rural areas of
Orissa during the above period?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):

(a) Yes, Sir.

(b) 1500 radio sets. These will be pro-
cured directly by the State Government.

Commentators of Films Division

3587. Shri Ramachandra Ulaka :
Shri Dhuleshwar Meena :

Will the Minister of Information and
Broadcasting be pleased to refer to the
reply given to Unstarred Question No.
4999 on the gth May, 1966 and state :-

(a) whether any final decision has since
been taken regarding the facilities to be
provided to the commentators in the Films
Division; and

(b) if so, the details thereof ?

The Minister of Information and
Broadcasting (Shri Raj Bahadur)
(a) and (b) . Tre matter is under consi-
deration.

* Firing by East Pakistan Rifles

3588. Shri Dhuleshwar Meena :

Shri Ramachandra Ulaka :

Will the Minister of External Affairs
be pleased to refer to the reply given to
Unstarred Question No, 5022 on the gth
May, 1966 regarding firing by East Paki-
stan Rifles and state :

(a) whether any reply from the Govern-
ment of Pakistan has since beenreceived;
and

(b) if so, the details thereof ?

The Minister of External Affairs
Shri Swaran Singh) : (a) No, Sir
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(b) Does not arise.
Nuclear Power Programme

3589. Shri Dhuleshwar Meena :
Shri Ramachandra Ulaka :

Will the Prime Minister be pleased to
refer to the reply given to Unstarred
Question No. 5675 on the 16th May, 1966
and state:

(a) whether the schemes for the further
expansion of the nuclear power programme
during the Fourth Five Year Plan have
since been considered; and

(b) if so, the details thereof ?

The Prime Minister and Minister of
Atomic Energy (ShrimatiIndira Gan-
dhi): (a) and (b). Besides the construction
of the second unit of the Rajasthan Atomic
Power Station and of the two units of the
Madras Atomic Power Station, the Atomic
Energy Commission will undertake pre-
paratory work on other projects which
will be identified after some techno-
economic studies have been completed
with the object of implementing them
during the Fifth Plan.

Staff Artistes at Sambalpur

3590. Shri Dhuleshwar Meena :
Shri Ramachandra Ulaka :

Will the Minister of Information and
Broadcasting be pleased to state the
number of staff artistes and employees of
the All-India Radio at Sambalpur (Orissa)
belonging to Scheduled Castes and Sche-
duled Tribes as on the 3oth June, 1966 ?

The Minister of Information and
Broadcasting (Shri Raj Bahadur) :

Scheduled Scheduléd
Castes Tribes

Staff Artistes .. .
Other employees 12 s
ToTAL 12 5
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Kidnapping of policemen and other
persons by Chinese

3591. Shri Dhuleshwar Meena :
Shri Ramachandra Ulaka :

Will the Minister of Defence be
pleased to state :

(8) how many Policemen and other
persons have been kidnapped by the Chi-
nese Armed personnel on Indo-Tibet
border from the 22nd February, 1966 to-
date ;

(b) whether Government have lodged
any protest with the Chinese Government
in this regard ; and

(c) if so, the reaction of Chinese Govern-
ment thereto ?

The Minister of Defence (Shri Y.
B. Chavan) : (a) None.

(b) and (¢) . Do not arise.

Clash at Tambram Railway Station

3592. Shri Subodh Hansdas :
Shri S. C. Samanta :
Shri Bhagwat Jha Azad
Shri M. L. Dwivedi :

Will the Minister of Defence be
pleased to state :

(@) whether it is a fact that there was a
clash of defence personnel with the trave-
lling public at the Tambaram Railway
Station on the Southern Railway in June,
1966 5

(b) if so, the reasons for this clash ;
and

(c) whether some persons were injured
during the clash and if so, the number
thereof ?
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The Minister of Defence (Shri Y.
B. Chavan) : (@) Yes, Sir; on the 15th
June, 1966.

(b) Some civilian passengers tried to
enter forcibly the compartment re<erved for
military personnel, which was objected to
by the latter. This led to a scuffle between
them which attracted a big civilian crowd
who become infuriated and threw stones at
the Army personnel. On receipt of the
information, the duty officer, Air Force
Station, Tambaram, rushed a party of Indian
Air Force personnel to the Station, who
managed to clear the unruly crowd.

(¢) Yes, Sir; five army personnel and
one airman.

Entertainment of Jawans in Border
Areas

3593. Shri N. R. Laskar ;
Shri Liladhar Kotoki :

‘Will the Minister of Defence be pleased
to state :

(a) whether any arrangements have
been made for the recreation of j of
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During the current year, eight cultural trou.
pes have so far visited the troops and more
such visits are being arranged.

(b) Thefollowing other facilities are also
provided to the jawans in the forward
areas :—

(i) Free remittance of family allot-
ments.

(ii) Casual remittance once a quarter
on special occasions such a
marriages, deaths etc.

(iii) Two postage-free Forces letter
forms per individual per week.

(iv) Remittance within Indian limits
of Money Orders and Indian Pos-
tal Orders free of Commission
upto a maximum of Rs. 20-00 per
month.

() Retention of family accommo-
dation at the last duty station, or
alternatively free conveyance of
their families to their homes or
selected places of residence.

(vi) Leave of all kinds of jawans to

Army units posted in the forward areas;
and

(b) the other special facilities given to the
jawans so posted in the forward areas ?

The Minister of Defence (ShriY. B.
Chavan): () Yes, Sir. The troops stationed
in the forward areas are provided with the
following recreational facilities :—

(i) Radios, transistors, books, magazines
and indoor games donated by
general public.

(ii) Per Capita Amenity Literature
Grant for purchase of recreational
and amenity articles.

(iii) Film shows arranged by Army
Cinema Units.

(iv) Visits of five groups of Cinema
artists were also arranged.

In addition, voluntary visits of cultural
troupes from various States sponsored by
the Ministry of Education are arranged.

o and terminate from/at the transit
camps and not from their duty stations.

Central Board of Film Censors

3594. Shrimati Ramdulari Sinha :
Will the Minister of Information and
Broadcasting be pleased to state the basis
or which the examination and certification
of cirematograph films are done for public
exhibition by the Central Board of Film
Censors ?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
The examination and certification of
films for public exhibition is done by the
Central Board of Film Censors under the
provisions of the Cinematograph Act, 1952,
the Cinematograph (Censorship) Rules,
1958 and the directions issued by the
Central Government for the guidance of
the Board.
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Explosion of Mines

3596. Shri D. C. Sharma : Will the
Minister of Defence be pleased to
state :

(@) whether the families of civilians
who died or were injured as a result of
explosion of mines laid by Pakistanis in the
border areas in Punjab have been provided
with adequate compensation ; and

(b) if so, to what extent and if not, the
reasons therefor ?

The Minister of Defence (Shri Y. B.
Chavan) . (@ and (b) Punjab
Government have sanctioned ex-gratia
grant of Rs. Rs. 1,500/- to every family
whose only earning member has died or
been permanently disabled, and Rs. 500/-
to those who have been injured, as a result
of explosion of such mines.

Anti-Indian propaganda in East
Africa’

3597. Shri D. C. Sharma : Will the
Minister of External Affairs be pleased
o state :
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(@) whether it is a fact that Radio
and the Press in East African Countries
was allowing the anti-Indian propaganda of
some of the foreign journalists and news
agencies in India ; and

(b) if so, the s*eps taken or proposed to be
taken in the matter ?

The Minister of External Affairs
(Shri Swaran Singh) : (a) Some
exaggerated reports emanating from world
news agencies with correspondents based
in  Indian have received publicity
in the Radio and Press in East African
countries.

(b) Corrective action was and con-
tinues to be taken by our diplomatic mission
as necessary. Official contradictions have
also received publicity in these countries.

U.S. offer to enter T. V. Organisation

3598. Shri Onkar Lal Berwa : Wil
the Minister of Information and Broad-
casting be pleased to state :

(a) whether his attention has been
drawn to the press reports that having failed
in their attempt to enter the A. I. R. Ame-
ricans are trying to infiltrate into T. V. or-
ganisation in a big way ; and

(b) if so, the action contemplated: o
counter this move ?

The Minister of Information and

Broadcasting ( Shri Raj Bahadur ) :
(@) Yes, Sir. A news item in the PAT-

RIOT of June 27 has been brought to
Government notice.

(b) Government received an offer from
an American corporation for commercial
programmes as well as for exchange of
programmes on T. V. Ttis being not in
keeping with our basic policy, could not
be accepted.
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Meteorological Experiment

3603. Shri Panna Lal :
Shri Vishwa Nath Pandey :
Shri Brij Basi Lal :
Shri Onkar Lal Berwa :

Will the Prime Minister be pleased
to state :

(a) whether it is a fact that the first series
of meteorological experiments using judi-
Dart rockets with spandchaff load success-
fully completed by the Thumba Rocket
Launching Station near Trivandrum on the
13th Jvly, 1966; and

(b) if so, the results achieved ?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi) : (a) Yes, Sir.

(b) Valuable data were collected regar-
ding wind direction and speed in the region
25-60 km. above sea level in the atmos-
phere. The results of the analysis have
been communicated in scientific journals.

Radio India

3604. Shri Hari Vishnu Kamath :
Will the Minister of Information and
Broadcasting be pleased to state 3,
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(@) whether Government have under
consideration a proposal to rename All-India
Radio as Radio India ;

(b) if so, when a decision is likely to be
reached ; and
(c) if not, the reasons therefor ?

The Minister of Information and
Broadcasting (Shri Raj Babadur):
(a) No, Sir.

(b) and (¢). Do not arise.
AT § sfaca sAamfal @ ggam
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Purchase of Electric Fans for M.E.S.

3610. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that the M.E.S.
Department has purchased electric fans
from private concerns during last year;

(b) if so, which are the firms and the
amount involved in each contract; and

(c) the reasons why the Indian Electric
‘Works which is a Government undertaking
is not patronized ?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). Electric fans are pro-
cured by local military authorities by placing
supply orders on the firm/firms with whom
DGS&D has entered into rate contract.
Information regarding purchases made
during last year is being collected from the
local authorities, and the information will
be placed on the table of the Lok Sabha as
early as possible.

New Office for Commonwealth
Organisation

3611. Shri Ram Harkh Yadav: Will
the Minister of External Affairs be plea-
sed to state:

(a) whether new office has been started
for the Commonwealth Organisation; and

(b) if so, its location ?
The Minister of External Affairs

(Shri Swaran Singh): (a) Yes Sir. It is
called the Commonwealth Secretariat.

(b) It is located in London.

Family Quarters for Armed Forces
3612, Shri A. V. Raghavan: Will the
Minister of Defence be pleased to state:
(a) the steps taken to provide adequate
family quarters for the Officers and Jawans
in the Armed Forces;: nd
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(b) whether married officers are finding
it difficult to get accommodation ?

The Minister of Defence (Shri Y. B.
Chavan): (a) The construction of married
accommodation for Service officers and men
has been given high priority. The entire
deficiencies are pl d to be made up
during the next 15 to 20 years.

(b) The Government-owned accommo-
dation is supplemented by hired and requi-
sitioned accommodation to the extent pos-
sible. Even then, there is deficiency of
married accommodation at all military Sta-
tions and Officers have to wait for married
accommodation for varying periods. Pend-
ing the allotment of married accommoda-
tion, Officers are given single accommoda-
tion.

Ordnance Factory in Kerala

3613. Shri A. V. Raghavan: Will the
Minister of Defence be pleased to state:

(a) whether the Government of Kerala
have made any representation recently to
locate an Ordnance Factory in Kerala
and

() if so, the decision taken in the mat-
ter?

The Minister of Defence (Shri Y. B.
Chavan):(a) and (b). The suggestions made
from time to time by the Government of
Kerala have been noted and these will be
taken into consideration while deciding the
location of any new Ordnance Factories.
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Discussions between Governments
of India and Burma re. Preven-
Ltdon of Tribal People to cross

other’s Territory

3615. Shri Kolla Venkaiah: Will the
Minister of External Affairs be pleased to
refer to the reply given to Starred Question
No. 318 on the 8th August, 1966 and
state:

(a) the level at which the discussions
between the Governments of India and
Burma took place regarding the future mea-
sures to prevent tribal people in each country
from crossing into the other’s territory;

(b) the points discussed; and

(c) the points agreed upon by the re-
presentatives of both the Governments ?
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The Minister of External Affairs
(Shri Swaran Singh): (a) Liaison has been
established at all appropriate levels to con-
sider matters of mutual interest including
unauthorised entry of Underground Nagas
and Mizo revels into Burma.

(b) and (). As the discussions were con-
fidential, it would not be in the public in-
terest to disclose these.

L.A.F. Helicopter’s Forced Landing

3616. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Defence be pleased
to state:

(a) whether it is a fact that the pilot of
an Indian Air Force Helicopter and five
other occupants were injured when the
Helicopter made a forced landing at
Chungajan in Sibsagar district (Jorhat)
on the 31st July, 1966;

(b) if so, the causes of the accident;
and

(c) the action taken in the matter?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. One IAF Heli-
copter made a forced landing approximately
10 miles north of Dimapur on 31st July,
1966. There were three Service personnel
on board the helicopter besides the pilot;
no one was injured as a result of the inci-
dent.

(b) and (c). A Court of Inquiry has been
ordered to investigate the accident. The
cause of the accident will be known when
its report is received.

Sino-Pak Agreement

3617. Shri Shree Narayan Das:
Shri Ram Harkh Yadav:
Shri Muthiah:
Will the Minister of External Affairs
be pleased to state:
(a) whether details of Sino-Pakistan
agreement on Economic and Technical Co-
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Operation are available with Govern-
ment;

(b) if so, the broad features of the agree-
ment;

(c) whether China has agreed to pro-
vide technical and financial assistance for
an atomic power station in East Pakistan;
and

(d) whether the atomic power station
s0 established in Pakistan would be subject
to inspection by the Internationa] Atomic
Energy Agency?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). It has
been reported that during the visit of Pakis-
tan Commerce Minister, Mr. Ghulam
Faruque to China in July this year an Eco .
nomic and Technical Cooperation Agree-
ment was signed between China and Pakis-
tan. Government have no information on
the contents and details of this agreement.
However, it is known that earlier in
February 1965 the Government of China
offered an interest-free credit of § 60 mil-
lion to Pakistan. There have been reports
that China has offered a further credit to
Pakistan for purchase of military equip-
ment etc.

() and (d). There have been press re-
ports about the possibility of China sup-
plying Pakistan with a nuclear reactor but
Government are unable to confirm the
veracity of these reports.

American Peace Corps

3618. Shrimati Renu Chakravarti:
Will the Minister of External Affairs be
pleased to state:

(a) the number of American Peace
Corps who are in India at present;

(b) the places and projects in which
these people are engaged along with their
numbers and whether they are allowed to
go throughout the land without any permis-
sion; and
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(c) the amount of PL 480 funds th y
have consumed upto date?

The Minister of External Affairs
(Shri Swaran Singh): (a) There are at
present 730 American Peace Crops volun-
teers n India.

(b) They have been assigned to the Sta-
tes and Projects as enumerated below:—

(A) State/UT Number
1. Andhra 81
2. Bihar 23
3. Delhi 12
4. Gujarat 28
s. Kerala . 49
6. Madras . . 33
7. Madhya Prade 60
8. Maharashtra 140
9. Mysore . 65

10. Orissa . 31

r1. Punjab . 57

12. Rajasthan . 57

13. Tripura 1

14. Uttar Pradesh 81

15s. West Bengal . 12

(B) Project Number
1. Food Production . 410
2. Rural Health 124
3. School Teaching 52
4. Small Industries 27
5. Urban C.D. . 45
6. Miscellaneous. 72

These volunteers are not admitted to
restricted areas without a permit. They
are free to travel elsewhere, on official duty
or during authorised leave.

(c) Since its inception in 1961 till
31-3-66 a sum of Rs. 1.25 crores of ex-
penditure has been incurred from PL 480
funds.
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General Reserve Engineer Force

3620. ShriD.J. Naik: Will the Minister
of Defence be pleased to state:

(a) whether the General Reserve En-
gineer Force is functioning like Corps of
Engineers in building roads and maintain-
ing them during emergencies; and

(b) whether steps have been taken to
create a permanent cadre in the General
Reserve Engineer Force ?

The Ministertof Defence (Shri V. B.
Chavan): (a) General Reserve Engineer
Force is the name given to an agency for
departmental construction of roads in the
forward areas. It is an organisation con-
sisting mainly of civilians—engineers, civil
and mechanical, administrative staff, doctors
etc. They are subiect to certain provisions
of the Army Act and Rules for purposes or
discipline only. The senior posts are fil-
led by officers of thearmy —largely from the
Corps of Engineers.

The Corps of Engineers works in an
integrated set up of the army.

(b) The matter is under consideration.
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N.C.C. Officers in Kerale

3621. ShriPottekkatt: Will the Minis-
ter of Defence be pleased to state:

(a) whether certain N.C.C. Officers in
the Malabar region of Kerala have been
relieved of their posts;

(b) if so, .the reasons for discharging
them; and

(c) whether any enquiry has been con-
ducted in the matter ?

The Minister of Defence (Shri Y. B.
Chavan): (a) In the recent past, only one
N.C.C. Officer was relieved of this post in
the Malabar region of Kerala.

(b) The Officer had completed normal
tenure of two years’ service.

(c) No enquiry is necessary in this case.
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Radio Price Bulletins Broadcast by
A.LR. Station at Kozhikode
3623. Shri Mohammad Koya:
Shei A. K. Gopalan:
Shri Imbichibava:
Shri Kolla Venkaiah:

Will the Minister of Informatien and
Broadcasting be pleased to state:

(a) whether in the Radio Bulletins of
A.LR. Kozhikode announce the names of
certain soaps like Sunlight, etc. while the
names of the soaps of local make are not
announced; and

(b) if so, the reasons therefor ?

The Minister of Information and
Broadcasting (Shri Raj Babadur):
(a) and (b). The prices of Sunlight Soap and
501 Bar Soap are broadcast by All India
Radio, Calicut. The price bulletin is
prepared on the basis of the material sup-
plied by the District Supply Officer, Calicut
and the prices of only these two soaps figure
in the price list supplied by him. The rea-
sons for not inluding the names of soaps of
local make in the radio bulletin are being
ascertained and a statement will be laid on
the Table of the Sabha in due course

Peace Talks on Vietnam

3624. Shri Mohammed Koys:
Shri D. C. Sharma:

Will the Minister of Externa Affairs
be pleased to state :
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(a) whether Thailand, Philippines and
Malayasia have proposed any new peace
talks on Vietnam;

(b) whether Government have got any
official information and the details thereof;
and

(c) if so, their reaction thereon ?

The Minister of ExternalAffairs
(Shri Swaran Singh): (a) and (b). The
Government of India have been informed
through the Indian Ambassador in Bangkok
of the joint appeal made by the Govern-
ments of Thailand, Malaysia and the Phili-
ppines concerning the situation in Vietnam.
Sixteen other countries including India
were also known to have been approached
to join in an urgent appeal to the Leaders
of all countries involved in the war in Viet-
nam to come to the coafereace table with
view to achieving an honourable and early
settlement of the problem;

(c) The Government of India are con-
cerned about the great danger to Asia in-
herent in an escalation of the Vietnam
conflict and are of the view that for any
negotiations to become feasible, bombing
of North Vietnam should be stopped un-
conditionally first.

Shri Kamaraj’s Visit to East Germany

3625. Shri Mohammed Koya: Will
the Minister of External Affairs be plea-
sed to state: '

(a) whether his attention has been drawn
to areport published in the €<London Times’
of the 4th August, 1966 about Shri K.
Kamaraj Nadar’s visit to East Germany;

(b) whether he has received any official
communi cation from West Germany; and

(c) Government’s reaction thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) No, Sir.

(¢) Question_does not atise.
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Married A dajon for Service
Officers

3626, Shri T. Subramanyam: Will
the Minister of Defence be pleased to
state:

(a) how long a Service Officer has to
wait for his married accommodation; and

(b) how many Officers are on the waiting
list for such accommodation ?

The Minister of Defence (Shri Y. B.
Chavan): (a) The waiting period differs
from station to station depending on the
availability of married accommodation at
that station and the number of married ser-
vice officers serving at that station,

(b) The requisite information is being
collected from the local military authorities
and will be laid on the Table of the House,
when received.

Paddy Seeds

3627. Shri Vasudevan Nair: Will
the Prime Minister be pleased to state:

(a) whether the Biology Department of
the Trombay Atomic Energy Establish-
ment has developed two new varieties of
paddy seeds;

(b) if, so whether it is a fact that these
seeds are best suited for cultivation in
Kerala; and

(c) whether there is any proposal to
use these seeds for extensive cultivation ?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) Yes.

(b) Rice variety Ptb-10 is popular in
Kerala and mutants of this variety were
successfully tried in three places in Kerala

(c) Large scale yield trials of Ptbh-10
mutants are planned by the Agricultural
College and Research Institute, Vellayani.
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Increase in quota of controlled items
supplied to Nepal

3628.. Shri P. G. Will the

Minister of External Affairs be pleased
to state :

Sen :

(a) whether Nepal has asked for an incr-
ease in the quota of controlled items sup-
pled to her ;

(b) whether it is a fact that the qouta of
trucks was increased four times when the
Minister of External Affairs visited Nepal
in 1964; and

(c) the number of trucks sent thereafter?

The Minister of External Affairs

(Shri Swaran Singh) : (a) Yes, Sir.
Nepal asked for an increase in
the quota of controlled items supp-
ied to her and the quota has been incre-
ased in those cases where it was feasible to
do so.

(b) Yes, Sir. In 1964, the Government
of N:zpal made a special request for 200
trucks. The Minister of External Affairs
during his vist, agreed to meet the request.
Consequently the allocation of trucks to
Nepal raised from 5 to 20 trucks per month.
Besides the above allocation for the Govern-
ment, small supplies of upto 5 trucks per
month are also made available to private
parties.

(c) The actual supplies to meet the spe-
cial request started with effect from De-
cember, 1964. Upto April, 1966, 80 tru-
ks have been supplied to Nepal.

Distress call for landing at Dum Dum
Airport of Pakistan President’s plane

3629. Shri Onkar Lal Berwa :
Will the Minister of External Affairs
be pleased to state :

(a) whether the attention of Government
has been drawn to a news item according
to which Pakistan President Ayub Khan’s
plane gave a disrtess call to Dum Dum A:r
Port for an emergency landing on the 6th
August, 19663
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(b) if so why the plane did not land at
Dum Dum and flew straight to Pakistan ;
and

(c) whether that plane was escorted
by I.A.F. as is customary When the Head
of another State over-flies another country’s
territories ?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). The
position is that on 6th August, 1966 word
was received from the Pakistan High Com-
mission here stating that,owing to possible
bad weather at Dacca, a PIA commercial
flight in which the President of Pakistan was
tavelling from Lahore to Dacca, mﬁy have
to make an unscheduled landing at Dum
Dum airport. However, weather condi-
tions permitted the aircraft to fly direct to
Dacca.

(¢) It is not the practice between India
and Pakistan to provide air escort to air-
craft carrying the Head of State of either
country flying across the territory of the
other nor is there such a universally es-
tablished practice.

Bharat Electronics Ltd.

3630, Shri Warior: Will the Minister
of Defence be pleased to state:

(a) whether an Emergency Production
Committee was set up in the Bharat Elec-
tronics Ltd., Bangalore as in other public
and private sector units;

(b) if so, how many times the Com-
mittee met and decisions it took to boost
production;

(c) how many bipartite committees are
currently functioning in the Bharat Elec-
tronics;

(d) whether it is a fact that since the
present Administrative Manager took over
the Chairmanship of these bipartite com-
mittees, all these Committees have becn
deadlocked; and

(e) if so, whether any enquiry has been
ordered in this regard?
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The Minister of Defence (Shri Y. B.
Chavan): (a) The Works Committee,
functioning in Bharat Electronics Ltd.
since 1958 had set up a Sub-Committee
known as the Emergency Production Com-
mitee in 1962.

(b) The Emergency Production Com-
mittee has so far met five times and consi -
dered the following:

() Reduction of absenteeism;

(#) Reduction in movement of equip-
ment for assembly, inspection work, etc.;

(#is) Avoidance of unnecessary move-
ment of personnel;

(fv) Steps to tighten supervision in
shops; and
(v) Measures to secure the help of other

institutions like the Productivity Council
for increasing productivity.

(c) Six. .
(d) No, Sir.
(e) Does not arise.

Bharat Electronics Ltd.

3631. Shri Warior: Will the Minister
of Defeace be pleased to state:

(a) whether any senior executive of the
Bharat Electronics Ltd. has been engaged
from among the I.A.S. cadre on deputation
from the Government of Mysore;

(b) if so, the criteria followed for ob-
taining the services of such persens on
deputation;

(c) whether the antecedents of such

bents were d by Govern-
ment before they were permitted to be
appointed to senior executive posts;

(d) whether any of such persons have a
background of handling industrial rela-
tions;

(e) whether it is a fact that industrial
relations in the Bharat Electronics Ltd.
have deteriorated recently; and
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(f) if so, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. One officer
from the Indian Administrative Service
cadre of Mysore has been appointed on
deputation to the post of Administrative
Manager in Bharat Electronics Limited.

(b) The important criterion is senior
executive experience, to cover personnel
management, vigilance, security and in-
dustrial relations.

() The experience and record of service
of the officer were duly considered by
Bharat Electronics Limited before his
selection for appointment to the post.

(d) The administrative background and
experience of the officer in question are
considered adequately for holding this post.

(¢) and (f). If there is any deterioration
it is not because of the Administrative
Manager.

Film Studio' in Orissa

3632. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Information
and Broad ing be pl d to state:

(a) whether the Deputy Minister
for Information and Broadcasting has
stated recently in Orissa that a Film Studio
will be opened in Orissa; and

(b) if so, where and when the said
Studio will be opened ?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) No, Sir.

(b) Does not arise.

Cheap Radio Sets

3433. Shri H. C. Linga Reddy: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) the extent to which Government
have been successful in supplying to the
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border rural areas and village panchnyit{:
cheap radio sets;
v ]

(b)Jthe number of such community
sets asked for by the Government of Mysore
during the third Plan period; and

(c) the number actually supplied and
the rates at which supplied ?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) The production of cheap radio sets
requires release of foreign exchange for
import of certain essential components
and raw materials. The entire question
of production/supply of these sets in the
country is, therefore, being actively pursued
in consultation with the Planning Commis-
sion and the Ministries of Finance and
Industry.

(b) Nil.

(e) Does not arise.

Recruitments to LA.F.

3634. Shri P. R. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Defence be pleased
to state:

(a) whether the maximum age limit for
recruitment in all avocations and categories
of service in the Indian Air Force is 20
years; and

(b) if so, whether this maximum age
limit can be relaxed in case of persons
belonging to border areas and backward
areas or on any other grounds?

The Minister of Defence (Shri Y. B.
Chavan): (a) The maximum age limit
for recruitment in the I.A.F. as airmen in
all avocation and categories is 20 years
except for the trades of Musicians and
Education Instructors for which higher age
limits are prescribed.

(b) Rules do not provide for the relaxa-
tion of the prescribed age limits in such
cases.
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Statement by British Prime Minister
about Nuclear Guarantee

3635. Shri Hari Vishnu Kamath:
Will the Minister of External Affairs be
pleased to refer to the reply given to Un-
starred Question No. 13 on the 25th July,
1966 and state:

(a) whether Government’s attention
has been drawn to the British Prime Minis-
ter’s statement in the House of Commons
on the 24th May, 1966 that “We hope that
there will be a collectivized nuclear gnaramtee
possible, not only for India but for other
non-nuclear Powers”; and

(b) whether that statement was made
after consultation with and approval by
Government ?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) No, Sir.

Indian Embassy in Rang

3636. Shrimati Renu Chakravartty:
Shri S. M. Banerjee:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that non-Matri-
culates have been promoted to Assistant’s
posts in the Embassy of India, Rangoon;

(b) whether other Graduate Assistants
in the same Embassy have been reverted
to posts of clerks, consequent upon the
decision of Government for effecting
economy;

(c) whether it is a fact that these emp-
loyees are gerting foreign allowance and
home leave with passage allowance to
India; and

(d) the reason, therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, one local-
based Clerk was so promoted.

(b) Yes, one local Assistant was so
reverted.
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(c) Certain local employees are entitled
to these terms of service.

(d) The Ambassador, who is the Head
of the Mission, is the appointing authority
for local posts and he is competent to order
promotion/reversion of local staff on the
basis of their record of work.

As for (c) above, local staff recruited
before September, 1950, Were granted
foreign allowance and home leave passages.
Local staff appointed after that were on
local scales of pay without these amenities;
these scales were revised in March, 1958,
and the pre-September, 1950, staff were
allowed to opt for the 1958 scales or to
retain their pre-1950 scales with the con-
cessions, of foreign allowance and home
leave passages.

Rural Radio Forum in Mysore

3637. Shri H. C. Linga Reddy:
Will the Minister of Information and
Broadcasting be pleased to state

(a) the aumber of rural radio forums
functioning at present in Mysore State;
and

(b) the amount spent on them so far?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) 778.

(b) The amount spent on the Radio
Rural Forum Scheme in Mysore State in
the current financial year upto 31-7-1966
is as follows:

(i) Expenditure on programmes of All
India Radio—Rs. 802-20.

(ii) Expenditure on Field Organisation
of Forums by the State Govern-
ment—Rs. 2042° 16.

Beating of the son of Assistant Ad-
ministrative Offiicer in Indian Consu-
late, New York

3638. Shri Narendra Singh Mahida:
Will the Minister of External Affairs
be pleased to state:
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(a) whether it is a fact that son of the
Assistant Administrative Officer in the
Indian Cosulate at New York received
severe beating from an American ex-Marine;
and

(b) if so, the details thereof and the
action taken in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes. But it
Was the son of a Assistant and not of an
Assistant Administrative Officer.

(b) On the 6th of August, 1966 Shri
P.N. Gulati, India-based Assistant in the
Consulate Generalof India, New York,
and his family were having dinner at the
residenee of an India-based official of the
Permanent Mission of India to the United
Nations, New York. Atabout 11-30 P.M.,
Dhiraj, son of Shri Gulati, along with two
sons of another India-based official, went
downstairs. While they were sitting and
talking in Hindi in front of the apartment
building, an American who was passing
by in a drunken state beat and manhandled
Dhiraj Gulati without any provocation
saying that they were talking about him
in their language. The assailant was joined
by another person from a nearby house.
The boys stopped a passing car for help
at Which the assailants ran away. Dhiraj
Gulati was immediately thereafter taken to
a hospital Where necessary medical atten-
tion was given to him and X-Rays taken;
fortunately, he escaped serious injuries.

The local Police authorities were also
informed immediately. They have since
been able to trace the assailant and are
expected to charge him with felonious
assault in a court of Law. The Consulate
General of India New York, are also exa-
mining in consultation with lawyers what-
further action need be taken by them.

Pak Protest to Ihdia against trial of
Pakistani Officials

3639. Dr. L. M. Linghvi :
Shri D. C. Sharma :

Will the Minister of External Affairs
be pleased to state :
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(a) whether the Government of Pakis-
tan have protested to India against the
trial of Pakistani Officials who attempted
to kill the Chief Minister of Jammu and
Kashmir ;
(b) if so, the contents thereof; and

(¢) the reaction of Government thereto ?

The Minister of External Affairs
(Shri Swaran Singh) : (a) Yes, Sir.

(b) The protest casts unfounded as-
persions against the manner of the trial
and objects to the implication of Pakistani
officials in it. It also falsely alleges re-
pression against the people of Jammu
and Kashmir.

(c) The whole world® knows about
the independence and objectivity of the
judiciary in India. Fundamental freedoms
and basic liberties of the people are ensured
throughout the country. The protest
is baseless and Government have rejected
it. A copy each of Pakistani Government
protest and our reply is laid on the Table
of the House. [Placed in Liby. See No.
LT-6952/66].

Naval Dock Yard in Kerala

3640. Shri Kolla Venkaiah :
Shri A. K. Gopalan :
Shri Nambiar :
‘Will the Minister of Defence be pleased
10 state :

(a) whether Government have decided
to have a navel dock yard in Kerala; and
(b) whether this would affect the de-
cision to establish the shipyard in Cochin ?

‘The Minister of Defence (Shri Y. B.
Chavan) : (a) Yes, Sir.
(b) Does not arise.

Grievances of Junior Employees
in Armed Forces
3461. Shri D. C. Sharma :
Shri Buta Singh :
'Will the Minister of Defence be pleased
to state the prozesss mids in the setting up
1548 (Ai) LSD—s.
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of Joint Couacils under the Joint Con-
sultation and Compulsory  Arbitration
Scheme to eliminate the grievances of
junior employees in the Armed Forces ?

The Minister of Defence (Shri
Y. B. Chavan) : Steps are being
taken to im»lement the Joint Consultation
and Compulsory Arbitration Scheme and
the question of setting up Joint Councils
under the Scheme is under active con-
sideration.

Nominations for the National Council
have been called for from the two Fede-
rations of Defence Workers. One of them
has forwarded the names of its nominees.

Obelisk of Late Prime Minister, Lal
Bahadur Shastri in Tashkent

3643. Shri Vishwa Nath Pandey :
Shri R. S. Tiwary :

Will the Minister of External Affairs
be pleased to state :

(a) whether it is a fact that the Gov-
ernment of Uzbek (Russia) is considering
to build an obelisk in memory of the late
Prime Minister, Lal Bahadur Shastri at
Tashkent according to Tashkent Plans;
and

(b) if so, the reaction of Governm:nt
thereto ?

The Minister of External Affairs
(Shri Swaran Singh) : (a) Yes, Sir.
The Government of Uzbek S.S.R. propose
to build an obelisk in Tashkent in memory
of the late Prim: Miaister, Shri Lal Bahadur
Shastri.

(b) The Government of India has
expressed to the Uzbek Government
their appreciation.
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Food Section of Indian Mission in
Burma

3648. S Shri Dasaratha Deb :
Shri Biren Dutta :

Will the Minister of External Affairs
be pleased to state :

(a) the strength of the Food Section
of the Indian Mission in Burma ;

(b) whether it is possible to amalga-
mate the Commerc: and Food Sections
of the Indian Mission to curtail expenses
in view -of the acute foreign exchange
shortage in particular; and
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(c) if not, the reasons therefor ?

The Minister of External Affairs
(Shri Swaran Singh) : (a) The strength
of the Food Scction in the Indian mission
in Burma is as follows :

Permanent Staff

1. Food Attache One
2. Asstt. Director
‘3. Inspector One
4. Assistant-in-Charge One
5. Assistant- ;um-stenographer One
6. U.D.C. One
7. Peons Three
8. Chowkidars Two
Temporary Staff

1. Assistant Director Two
2. Inspectors Four
3. Peon One
(b) No, Sir.

(2) Special techaical background is
required for inspzction, loading, ship-
ment, quality analysis, payment of rice
bills to UBAMB etc. Because of this,
except for the Class IV Staff, the rest of
he staff has to be obtained from the Food
Department of the Ministry of Food and
Agriculture & Community Development
and Coordination. The temporary staff
is posted only during the rice shipment
season.

Indian Textile Promotion Unit

3649. ghri Dasaratha Deb:

hri Biren Dutta:
Will the Minister of External Affairs
be pleased to state:

(a) whether the Indian Textile Promo-
tion unit is a part of the Indian diplomatic
mission in Burma;

(b) whether the Commerce Section of
the Embassy is not in a position to do the
job done by this Unit; and

(o) if not, the reasons thereof ?

The Minister of External Affairs
(Shri Swaran Singh): (a) Indian Textile
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Export Promotion Uait in Burma, though
not forming part of or diplomatic} mission
there, works under the overall supervision
of the Ambassador there.

(b) and (¢). The Commerce Section of
the Embassy concerned  with  the
overall export drive, will not be able to
give the specialized attention to export
promotion in textiles for which this Unit
has been responsible. The Unit has been
instrumental in earning on the average
Rs. 1 crore per annum.

Staff of Indian Embassy in Rangoon

3650. Shri Dasaratha Deb:

Shri Biren Dutta:

Will the Minister of External Affairs
be pleased to state:

(a) the number of Officers/Attaches/
Assistants employed ih the Indian Embassy
in Rangoon;

(b) the annual expenditure as salary and
allowances/establishment charges;

(c) whether any portion of the salary
and allowances is paid to these officials in
India;

(d) if so, the percentage thereof; and

(e) whether Government propose to
reduce the strength of the Embassy staff
considering the dwindling Indian popula-
tion in Burma and the fast deteriorating
trade and commerce between India and
Burma ?

The Minister of External Affairs
(Shri Swaran Singh) : () The number of
India-based personnel (including those
under the Ministries of Commerce and
Defence and the Department of Food)
are :-

Officers . . . 12
Attaches . . . 7
Assistants . . 7

(b) Actual expenditure figures for
he year 1965-66 in respect of posts under
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the budgetary control of the Ministry
of External Affairs are :

Rs.
Pay of Officers . . 1,15,000
Pay of Establishment . 2,75,000
Allowances and Honoraria .  2,27,700
Other Charges . . . 2,51,700
ToTAL . 8,69,400

(c) and (d). No payments are made in
India, but India-based officers and staff
are allowed to remit to India amounts from
their salary through the channels of the
Reserve Bank of India, by drafts.

(e) Government propose to effect some
reduction in personnel as a measure of
economy resulting in savings of the order
of a lakh of rupees annually.

Persons of Indian Origin being
deported by Burmese Government

3651. Shri Dasaratha Deb:
Shri Biren Dutta:

Will the Minister of External Affairs
be pleased to state:

(a) whether any steps have been taken
by Government to grant travel documents
to persons of Indian Origin who are under
orders of deportation by the Burmese
Government;

(b) if so, the details thereof;
(c) the time taken by the Consular

Section of the Indian Embassy in Burma
in issuing such d 5

(d) whether there is any inordinate
delay in issuing such documents; and

(e) whether Government are aware of
the general discontent among the Indian
natjonals in Burma about the working of
the Consular Section of the Indian
Embassy in Burma ?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c). Traveél
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documents arc generally issued within
one week to persons of Indian origin who |
are under orders of deportation by the
Burmese Government as soon as their
Indian nationality and eligibility for an
Indian travel doc are established.

(d) No Sir.

(¢) Government have not received any
report indicating any such general dis-
content.

Military Attache of Indian Embassy
in Rangoon

3652. Shri Biren Dutta:
Shri Dasaratha Deb:
Will the Minister of External Affairs
be pleased to state:

(a) whether it s a fact that the Military
Attache of the Indian Embasgsy in Rangoon
is also attached to the Indian Mission at
Bangkok;

(b) whether he visits Bangkok frequently
and is accompanied by his wife also re-
gularly; and

(c) if so, whether the expenditure on
his wife’s trave borne by Government
or by the officer himself ?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

() and (c). The Military Attache
visits Bangkok on duty on an average once
in three months. His wife has accompanied
him on two occasions to Bangkok so far,
Both of these were to attend official func-
tions with the approval of the Government
and the expenditure was borne by the
Government.

Transfer of Employees of Indian
Embassy in Bur ma

Shri Biren Dutta:
hri Dasaratna Deb:

Will the Minister of External Affairs
pleased to state:

3653.
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(a) whether some Officers and Attaches
working in the Indian Embassy in Burma
have recently been transferred or are under
orders of transfer before the expiry of their
normal three-year tenure; and

(b) if so, the reasons therefor ?

The Minister of External Affairs
(Shri Swaran Singh): (a) The only recent
case of an officer in the Indian Embassy in
Rangoon to be transferred back to India
before the customary tenure of three years
is that of a Second Secretary who was
transferred after two years.

(b) Transfers are made for administra-
tive reasons and in the public interest, and
it is not uncommon that an officer may be
transferred eaclier than the customary
period of three years,

Shipping Section of Indian Missien in
Burma

3654 ghri Biren Dutta:

hri Dasaratha Deb:
Will the Minister of External Affairs
be pleased to state:

(a) the strength and responsibilities of
the shipping section of the Indian Mission
in Burma;

(b) whether there is any proposal to
distribute the work of this Section in the
context of the repatriation of a large number
of Indians from Burma, amongst other
less busy sections of the Mission; and

(c) if not, the reasons therefor ?

The Minister of External Affairs
(Shrl Swaran Singh): (a) The strength
of the shipping cell which is a part of Con-
sular Section is:—

1. Attache . . One
2. Assistants . Two
3. Clerks . . . Six

4. Class IV Thre
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The above mentioned staff is doing
the work of booking of passages and allied
matters relating to repatriation of Indians
by deck class of special steamers arranged
by the Government of India.

(b) and (c). The staffing of the Indian
Embassy in Rangoon 18 bing reviewed so
as to reduce the number of personnel in
the interests of economy. This is being
done in consultation with the Ambassador.

Press Council

3655. Shri B. K. Das:
Shri S. C. Samanta:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that the Federa-
tion of Working Journalists have protested
against the sending of invitations for sug-
gesting names for membership of the Press
Council as representatives of working
to some organisations which do not include
sufficient number of working

(b) whether it is also a fact that majority
of members of the Press Association, by
a memorandum to the Chairman of the
Press Courcil have objected to the names
forwarded by the Executive Committee
of the Association for membership of the
Press Council; and

(c) whether any action has been taken
on the representations mentioned above ?

The Mini of Inf ion and
Broadcasting (Shri Raj Banadur) :
(a) Yes, Sir. The Indian Federation of
Working Journalists has written to the
Chairman of the Press Council of India
on the subject.

(b) No, Sir.

(c) The points raised by the Indian
Federation of Working Journalists will be
considered by the Committee, referred to
in sub-section (4) of section 4 of the Press
Council Act, 1965, when it meets next.
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Publicity Given to Tour of Congress
President Abroad

3656. Shri Ram Scwak Yadav:
Shri Madbhu Limaye:
Shri Buta Singh:
Shri Hari Vishnu Kamath:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that his Ministry
and the publicity agencies of Government
issued hand outs, bulletins and other ma-
terial on the tour of the Congress President
abroad;

(b) if so, whether his Ministry provides
similar coverage of the tours of Leaders
belongings to other parties;

(c) how many tours of how many
Opposition Leaders have been so covered
by these Government agencies so far; and

(d) if not, the reasons for this discrimi-
nation;?

The Minister of External Affairs
(Shri Swaran Singh) : () Factual infor-
mation was released covering Shri Kamaraj’s
recent tour abroad.

(b) and (c). News of Shri Kamaraj’s
visit was issued as he is a prominent Indian
Leader whose visit to foreign countries
evoked considerable interest in this country.
Similar news is released of foreign "tours
of other eminent Indians as and when
necessary regardless of their political
affiliations.

(d) Does not arise.
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Foreign Advertising Agency

3658. Shri D.D. Mantri : Will the
Minister of Information and Broad-
casting be pleased to state :

(a) whether Government have ap-
proved any collaboration agreements of two
Indian advertising agencies with Foreign
Companies contrary to its declared policy;

(b) if so, the names of the Indian ad-
vertising  agencies ;

(c) the terms of the agreement approved
by Government ;
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(d) whether any "protest has been re-
ceived in this connection from the Indian
advertising agencies Board ; and

(&) If so, the action taken thereon ?

The Minister of Information and
Broadcasting (Shri Raj Bahadur) :
(a) and (b). Government have appro-
ved the proposals for collaboration agrec-
ments between (1) Clarion Advertising-
Services (P) Limited and Messrs. Inter-
public Inc.!U. S. A. and (2) between Messrs,
Aiyars Advertising and Marketing, Bom-
bay and Messrs. London Press Exchange
International U.K.

(c) The terms governing Government’s
approval are given in  the statement ;
laid on the Table of the House [Placed in
Library. See No. LT-6953/66.]

(d) Yes, Sir.

(¢) Government have been keeping a
watch on the matter and such action as
necessary and feasible will be taken if the
development of Indian Advertising Agen-
cies is adverselv affected-
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Office of the Registrar of News-
papers

366x. Shri Buta Singh : Will the
Minister of Information and Broad-
casting be pleased to state :

(a) whether it is a fact that in the office
of the Registrar of Newspapers for India,
one and the same officer has been working
for the last ztcut 8 years zs irckzige of tke

section which determines the quota of news-
print for various newspapers and algo re-
commends the issue of import licences in
respect of newsprint ;
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(b) if 8o, whether it is not against the
instructions of Government as an anti-
corruption measure that the staff in such
sections should be periodically rotated;
and

(¢) 1If so, the reasons therefor ?

The Mini: of Inf ion and
Broadcasting (Shri Raj Bahadur) :
(@ Yes, Sir. It may, however, be

mentioned that the subject of newsprint
allocation to newspapers and periodicals
was transferred to the Ministry of Informa-
tion and Broadcasting from the Ministry
of Commerce from the licensing period
1963-64. The Registrar of Newspapers for
India was assisting the” Ministry of Com-
merce prior to Ist April, 1963 in determining
the newsprint entitlement withfreference to
the average number of pages published,
regularly of publication, circulation, etc.

(b) and (c). The officer concerned has
himself asked for a transfer Which is unde -
consideration.

Report on India by Foreign Corres-
pondents

3462. Shri-P. C. Borooah : Will
the Minister of Information and Broad-
casting be pleased to state :

(a) whether it is a fact that he made
statements in New Delhi and Madras re-
cently to the effect that he was unhappy over
the way India was depicted in foreign press
by their Correspondents stationed in New
Delhi; .

(b) if so, the precise defects in the
foreign press reports he had hinted upon ;

(c) whether Government propose to

take some steps to censof such twisted or in-
correct reports ; and

(d) if so, the details thereof 2
The Minj of Infi tion and

Broadcasting (Shri Raj Bahadur):
(a) Yes Sir.
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(b) Instances of one-sided, biased,
derogatory and tendentious reporting in
some of the despatches about India
published in the foreign press.

(c) and (d).The Indian Constitution pro-
vides full freedom of expression to Press
representatives, foreign as well as Indian
in the matter of dissemination of informa-
tion, subject only to certain specific res-
trictions. However, attention of corres-
pondents of the foreign press, whose reports
are found to be lacking in objectivity and
fairness, is drawn to this fact and they are
persuaded to avoid biased and tendentious
reporting. Apart from this, our Missions
abroad also bring correct facts to the notice
of Editors, etc. No formal censorship of
press mate-ial is contemplated.

Advice from Attorney General

3663. Shri Hari Vishnu Kamath :
Will the Prime Minister be pleased to
refer to the proceedings of the House on the
question of Privilege on the 16th August,
1966 and state :

(a) whether Government have held
an inquiry into the leakage of the private
advice tendered to her by the Attorney
Generalin the matter of the Public Accounts
Committee Reports (50th and 55th) versus
the Minister of Food, Agri:lture, Commu-
nity Development and Cooperation ;

(b) if so, with what result; and
(c) if not,the reasons therefor ?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira Gan-
dhi): (a)to(c). Since neither the subject
matter, nor the nature of the advice ten-
dered by the Attorney General had leaked
and only the fact of consultation having
taken place with him had become known,
Government have not thought it fit to go
into the matter further.
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Reception by indian embassy in
washington

3664. Shri Hari Vishnu Kamath :
Will the Minister of External Affairs.
be pleased to state :

(a) whether the Indian Embassy in
‘Washington recently gave a reception to the
Indian participants in the beauty contest
01 Miami Beach, U. S. A, ;

(b) whether approval of Government
was sought and obtained for the said recep-
tion ;

(c) Wwhether any guide-lines have been:
laid down for receptions by our Missions
abroad ;

() how many receptions have been
given since January, 1963 by the Indian
Embassy in Washington to visiting Indians
who were neither members of Government
nor members of the Congress party ;
and

(e) the names of persons to Whom such
receptions referred to in part (d) above
were given ?

The Minister of External Affairs
(Shri Swaran Singh): (a) No
official reception was given by the

Embassy of India, Washington, ito the
Indian participant in the “Miss Universe”
contest held at Miami and who secured the
fourth position. However, the Minister
(Education and Cultural) gave an informal
party on the 24th July, 1966, to which loal
Americans and Indian nationals were invi-
ted.

(b) inview of what is explained under
(¢) below, approval of Government was not
necessary.

(c) Diplomatic Officers broad have
fixed representational grants depending on
the country and the Grade of the Officer.

There are clear instrucions, amplified
from time to time, on the nature ard scope
of the representational obligations of our
officcers abroad. Besides, the Head of
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Mission is directed to supervise and co-
ordinate the representational activities of his
officers in order to ensure that the grants are
SO spent as to obtain the best results by way
of developing contacts with as represen-
tative, useful and broad a cross section of
the local society, as possible. In cases of
.doubt regarding the usefulness of any en-
tertainment, the officers are guided by the
head of Mission and he, in turn, by the
Ministry.

(d) and (e) : We have been able to get
data from October, 1965 ;

1. 9the October, 1965 : Reception by
Ambassador and Mrs. Nehru for Shrimati
Balasaraswati, Indian Classical Dancer.

2. 1st April, 1966 : Reception by Mi-
nister (Education and Culture) for group
of 17 Indian farmers visiting U.S.A. under
auspices of Farmers and World Affairs
Inc.

3. oth May, 1966 ; Reception by
Minister (Education and Culture) for 16
college professors from India under an
exchange programme.

4. 11th May, 1966: Reception by
Minister (Education and Culture) for Di-
rector, India International Centre.

5. 2s5th Fuly, 1966 : Reception
by Consul-General, New York for Ali
Akbar Khan, well-known Indian musician,
faaugurating Festival of Indian Arts in the
Lincoln Centre, New York.

No receptions for Indian visitors have
been given since July, except one August
23 for 17 exchange teachers and another on
the 25th August for 19 youth leaders and
social workers from India.

In addition, individual officers have
similarly entertained visiting journalists
and important non-officials from India in
the normal course.

The data from January, 1963 are being
collected. Itis expected that only the data
in respect of the Ambassador will be obtained
gince he has been there from that time and
carlier. As mentioned above, individual
-officers must have similarly entertained
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visiting journalists and important no
officials from India in theno rmal course.

Examination of Maps

3665. Shri Hari Vishnu Kamath:
Will the Minister of External Affairs
be pleased to refer to the replies given to
supplementaries on Starred Question No
1371 on the 6th April, 1961 and state :

(a) whether all maps produced by all
the countries have been examined ; and

(b) if so, with what result ?

The Minister of Exernal Affairs
(Shri Swaran Singh) : (&) and
(h). +The Indian Missions abroad as

well as the Ministry of External Affairs
have been scrutinizing maps published in
foreign countries and in cases where India’s
international frontiers have been erro-
neously depicted, the matter has beentaken
up with the agencies concerned and sime
cases wehave succeeded inhavingthe errors
corrected. Further efforts are being made
by the Government.

U. S. Military Mission in India.

3666. Shri Hem Barua : Will the
Minister of External Affairs be pleased
to state :

(a) whether it is a fact that U. S. has
stationed a large military mission in India
and if so,since when and the total strength
of this mission ;

(b) whether it is also a fact that India
has recenitly requested the U. S. authoritie
to drastically cut down the strength of this
military mission ; and

(c) if so, the reasons therefor ?

The Ministr of External Affairs
(Shri Swaran Singh): (a) Yes,
Sir. PRollowing the Chinese aggres-
sion, the United States Government
under an Agreement with the Government
of India, established a Military Mission in
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New Delhiin D:cember1962, for the pur-
pose of processing and reviewing the sup-
plies of U. S. military equipment to India.
The authorised strength of the Mission is
120 personnel.

(b) At our request, the U. S. autho-
rities have cut down the strength of the
Military Mission to 68 and will be further
reducing it to 42 by the end of September,
1966.

(c¢) It was considered that a sizeable
reduction in the stregth of the Militar
Mission could be made, as its workloa
de reased as a result of the stoppage of
supplies of military eqaipment from the
U.S.A., after the outbreak of the Indo-
Pak hostilities in August-September, 1965.

Relief Supplies from Switzerland

3666-A. Shri Braj Behari Meh-
rotra :
Shri Vishwa Nath Pandey :
Will theMinisterof External Affairs
be pleased to state:

(a) whether it is a fact that Indo-
Swiss agreement for duty-free entry into
India of relief supplies was signed
recently ; and

(b) if so, the main features thereof ?

The Minister of External Affairs
(Shri Swaran 'Singh): (a) Yes, Sir.
The Agreement was signed on gth
August, 1966.

(b) The Agreement provides that—

(i) the supplies of goods and standard
packs for relief and rehabilitation
donated through the approved
Swiss relief agencies to approved
voluntary relief and rehabilita-
tion organisations in Indja and
consigned through the Department
of Social ;Security of the Govern-
ment of India will be accorded
duty free entry into India ;

(ii) the supplies of goods and standard
packs under the Agreement are
confined tofood grainsand other
food stuffs, drugs and medicines,
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multi-vitamin ~ tablets, hospital
equipment and supplies and
agricultural implements ;

(111) Freight'and Insurance charges up
to the port/airport of entry into
India will be paid by the Swiss
relief agencies and the transport
charges in India will be defrayed
by the Government of India ;

(tv) the supplies imported under the
Agreement shall be used solely for
relief and rehabilitation or in
health and social welfare projects
and shall, if for distribution, be
distributed free among thepoor
and the needy of all sections to
the community without discrimina-
tion on any grounds.

&t JHAT w1 anaTe fem
3666-B. ®t To Zo fag :
=t SiER AT J7@T
FT aAfre o T ag Fary
Y F9T w4 w5 e
(F) FTEFRFT AT 25J4TE,
1966 ¥ feeel ¥ “Treefeg” Amaw
fe=ft gratfes & wwrfig 59 wow &
gaErR #1 AR famr o 2 fF
urRdm  aretfeal F qdl swAr &
FR fawe ¥ T g g
(@) 71 a8 @9 } f5 78 fawm
Tt F F< @1 §; WR
() afx &, @ 39 gvaew § |
FTHATET &7 78 & 7
aafawmrd o=t (st @0 fag) -
(%) e
(@) st &
(1) stw At IsI0

American Peace Corps Men
3366-C. Shrimati Renu Chakra-
vartty : Will the Minister of External
Affairs be pleased to state :

(a) whether recently @ group of Amri-
can Peace Corpsmenand their friends resid-
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hateh

public and tore up Nehru’s ¢ Discovery of
India ** and pelted passers-by with the
shreds of the book ;

(b) whether it is a fact that they beat
up @ 60 year old manm, a political su-
fierer who objected to their behaviour ;

(c) whether Government keep any
track of what these Peace Corps people are
doing in Indija ; and

(d) whether any enquiry has been
made into this incident ?

The Minister of External Afairs
(Shri Swaran Singh)(a) to (d) : Detai-
led report is still awaited. A reply will
be placed on the Table of the House in
due course.

12.18 hrs.

CALLING AT TENTION TO MATTER
O F URGENT PUBLIC IMPOR-
TANCE

REPORTED DUMPING INTO SEA OF IMPORTED
RICE AT COCHIN PORT

Shri Hari Vishnu Kamath (Ho-
shangabad) : I call the attention of the
Minister of Food, Agriculture, Community
Development and Co-operation to the
following matter of urgent public impor-
tance and I request that he may make a
statement thereon :

Reported dumping into the sea of im-

ported rice at Cochin Port.

The Minister of Food and Agricul-
ture, Community Development and
Cooperation (Shri Subramanism, :
As the House js aware, we have been
importing rice from Burma. In one of the
ships, viz., S. S. OMEGA, which brought
about 9,000 tonnes of Burmarice to Cochin
inthe first weekofJuly, 1966,itwasnoticed»

atthe time of lischarge,thatabout 50 tonnes
of rice inthe bottom layer of one of the

result of soaking with sea water. The
damage is believed to have occurred in
transit on’account of slight leak in one ofthe
hatches of the vessel. Port Health autho-
rities declared this quantity unfit for human
consumption &nd prohibited its landing on
the shore. Dumping of the affected quantity
of rice in the sea was advised. Accordingly
about 50 tonfes of unfit rice was dumped
into the sea under the supervision of the
Health and Customs authorities at th
Cochin Port.

ShriHari Vishnu Kamath: The ship
is called OMEGA, not ALPHA. While the
statementof the hon. Minister allays, partly
at least, the widespread suspicion in the
public mind that this was another demons-
tration of public wrath, public indignation,
against inferior imported rice, redolent of
the historic Boston Tea Party about 190
years ago when the tea was dumped into the
sea and which was the precursor of the re-
volution in the United States, has the
Government got any means to ensure
by some sort of arrangement with the aid-
giving countries, that the rice exported by
those countries toIndia is of edible quality
and alsothe carrying bottoms are intact,

Shri C. Subramaniam : The rest
of the rice was according to the quality re-
quired. Only these 50 tonnes got damage
because of a small leak. That could not be
helped.

>
Mr.Speaker: Healsoasked whether
it will be ensured that in future the ships
that carry food grains do_not suffer from
such defects.

ShriC. Subramaniam : Asa mat-
ter of fact, we inspect the ships. But if
something happens during transit, it could
not be foreseen.

Shri Hem Barua (Guhati) : On the
one hand, there are famine conditions star
king the country from one endtothe other
and on the otherhand,we are approaching
foreign countries forhelp. This rice com-
ing from Burma got damaged on th « way”

May I know why our Government has no !
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into sea of imported

rice (C.A)
ensured safe carriage of the gift rice from
different countries ? Ifthatis notensured
what moral right have the Government to
approach foreign contries for rice ?

Shri C. Subramaniam : This was
not gift rice. This was rice for which we
paid the price in hard foreign exchange.
But wz have got claims against the ship for
the purpose of recovering the cost.

Shri S. M. Banerjee (Kanpur ) : May
I know who are the owners of the ship and
wiiether there will be an enquiry into the
wiole affair to find out whether there was
leakage in the ship or there was some definite
leakig: in the shipping company’s affairs ?

Shri C. Subramaniam : It was due
to a leak in one of the hatches. The owners
are an Indian Shipping company—the
Scindia Navigation Company.

st amaww fag (FTmT) oS
A AN 41 IA B &, S TG
A g2 ¥ Iqrq Frar Tifgd J® B
feq & 31T WraT § WK @@l @9 &%
qF ITAT A7 31 rar € B @ qmw
A&l TgaT | QAT gIAT A FT B
1 qar seaara fear & fr A% 39
WFTT FT €T JAIT STY FgF qg HHRY
F T I AT B |

Shri C. Subramaniam : We are
unloading rice, wheat and everything as
expeditiously as possible. There is no
damage because of the delay in unloa-
ding.

Shri Indrajit Gupta (Calcutta
South West) : In view of the fact that a short
-while ago another snip whizh was carrying
rice from Burma actually sank somewhere in
-the Hooghly --this one had a leaking hatch
—may I know whether any arrangements
had been made at the other end, when the
‘rice is loaded in Burma, for a representative
of our Embassy or of our trade agencies to be
present at the site to see whether the ships
are properly equipped or not ?
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Shri C. Subramaniam : We have a
Food Attache, who is a technical officer
in the Indian Embassy at Rangoon. One
of his duties is to inspect the ships before
they are loaded and see whether they are
storage worthy.

Shri Indrajit Gupta : What was he
doing ?

Mr. Speaker : The Minister says it
happened during the transit.

Shri Indrajit Gupta : If the hatch
was all right when the ship left Rangoon, it
cannot develop a leak on the way.

Shrimati Renu Chakravartty
(Barrackpore) : Another one sank in the

Hooghly.

Shri C. Subramaniam : About the
sinking ship, I have no information here.

Shri Vasudevan Nair (Ambalapuzha):
I want to pursue Mr. Gupta’s question, I
want to know whether the Government en-
quired whether the ship was all right when
it left Burma and it developed trouble only
on the way. If there was some problem at
the port in Burma itself, did our representa-
tive make it sure that there was no trouble ?
Have they submitted any report ? Have
Government made any enquiry from our
representative there ?

Shri C. Subramaniam : As I said, the
procedure is that the ships are inspected.
‘We shall get that inspection report, because
we have to make some claim against the ship
for the loss. All these will be gone into.

Mr. Speaker : Papers to be laid on the
Table.

13.25 hrs.

RE. MOTION FOR ADJOURNMENT
(Pro-edure)

it ag femd (4%) : werw
HEIEY, AT UF JaeqT 1 9 & fan
58, 376 W HfqaT #T TE& wTIIwHT
T F FT |
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qeeg & 9T9 %18 @47 g1 A1 9g 3§

3 1 & 78 gue F7 99T g fF waand

w1 A o forar § 1 39§ dfaqe fafaey
w7 o & 1 ag Fear §

“There wWas no government on 2sth
August.”

Tg AT gWY A F )

WOIRY WERT : T5 UY 959 A4S0 3l
THAT |

st WY TR gEAr WO w0

TR WEEY | WT MY 45 3T |

AN & Fg @ g fwogw oA
AR FT TG ¢ fw AT 3E owEaw §
faem & IET THAT M FY A

WETWR WA © F WT §5 A1y )
FaugrgaR X F R faar &
TR & TS AYAT BHAT 247 & | 3HF
fay % zgr Tgg & TIM |

@ Ffaqe fafaee ag w=ar
g, gg A @ A

e W@ - & ¥ W & wwaten
%Y & f& wg w7 33 sEy

st qg fod : ¥ EeaT F@v
T
Shri Khadilkar (Khed) Sir. when the
hon. Member rakes a reference to a Press.
report wWhich is absolutely false, I must
say something by way of explanation..
I am not challenging........

Mr. Speaker : Order, order. Unless
I call a Member no one should begin tc:
speak.
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Nt Ay fem@d : 7O AT qE
T §, Weqyy wgIEd | AT F W
ag 1 €Y g 5o & | H o= § FEar
g & m7 7 aw g ) S|t 9=
AfEw #Y arq § 9 & muwy FE7
FATEAT |

st ogo Ao ;AW (FTAX)
H 376 F 91 F I F7AT ATEAF |
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FI OF &Y a7 7@ | 77 faw 58
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s "o o fl’!ﬁ' (m) :
TEAY WEIeT, IF 7Y J wfew ¥ 47
A FHT H A A TS ;H AE
fea fawg ox soge a1 &0 fawg
FE AR ATAY TE & )

Mr. Speaker : Shri Dwivedi may
kindly sit down. I am asking him again
and again to sit down.

=t wq femd : wemw weww, §
Y ¥ FIq TF g AT WL FEAT
atgar § | § Afiew ) uw wew W AEr
YT

A AERT : WY § w3
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9 g 39 9 | qfF W aF B
v gaR g "E & gwfad #E
@TET ATE ATET A I5AT |

* Wy ford : T ST /9 X
=i 78 far, 98 99 737 F AR
g1 WY ¥3qF oF & AR F IAX T
afed, & Wt oF - § av07 g | Fraw
58 F FIT . ..
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Uﬁﬂolﬁoaﬂ'ﬁf:q\otﬁoﬁ
mied® qm gar g, gaT A AEr
& forat maT & g% FARAR N L L

W W R T : 39 A< A § g
G 2 FFATE | TR ATTHY QAT & A
o g7 form #T AT T

=t ®o ®Wo TN : e AT 2
ZHHT AT TF | Hro @o Tl WX
faardy St =1 @wer & W% wiEdw @®
WA @R . . .

eI WEAW | FH AG@ ¥ &
TATAT T wFAT § |

Shri S. M. Banerjee : Sir, kindly
near me for half a minute. The Ordi-
nance has been passed with the connivance
of the Centre..,(interruptions).

=t aerEy (fgame) : wemey @,

WEqR WEIIT © AW 45 Y |

Shri S. M. Banerjee : It is a Central
matter. Kindly allow me some time. I
will convince you that this is a Central
matter, pure and simple.

Mr. Speaker : If he wants to con-
vince me, he should write to me. I will
consider it.

Shri S. M. Banerjee : By that time
many more people will be arrested.

Mr. Speaker : I cannot help it....
(interruptions) Order, order. I will ask
Members to kindly resume their seats.

Shri S. M. Banerjee @ What is
happening in UP ?

Mr. Speaker : I am not concerned
with it at this stage.

Shri S. M. Banerjee : May I point
out that because Shri C. B. Gupta and
Shri Tripathi. ..,
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Mr. Speaker : I have asked Shri
Banerjee to sit dowa againand again.
He is defying my orders.
Shri S. M. Banerjee :
submit. ...
Mr. Speaker : Order, ‘order. I am
not allowing bim.

Shri S. M. Banerjee : ¥In half a
nute I will tell you....

Mr. Speaker : He is obstructtng the
proceedings.

Shri S. M. Banerjee : I am not
obstructing the proceedings. Why should
the Home Minister not make a statement ?

Mr. Speaker : Order, order, Now,
Papers to be laid on the Table. Shei
M. C Chagla.

I only want (o

x2.32 hrs.
PAPERS LAID ON THE TABLE

REPORT OF THE EDUCATION COMMISSION
1964-66

The Deputy Minister in the Minis-
try of BEducation (Shirmati Soundaram
Ramachandran) : Sir on behalf of Shri
M.C. Chagla I beg to lay on the Table a
copy of the Report of the Education
Commission 1964-66 [Placed 'in Library
See No. LT-6940/66]

DRAFT OUT LINE OF THE FOURTH FIve
YEAR PLAN

The Minister of Planning and So-
cial Welfare (Shri Asoka Mehta) :
.Sir, I beg to lay on the Table a copy of
the Fourth Five Year Plan—A Draft
Outline. [Placed in Library, See No. LT-
6941/66]

NOTIFICATIONS UNDER CuUSTOMS AcCT

The Deputy Minister in the Mi-
nistry of Finance (Shri L.N. Mishra) :
1 begto lay on the Table—

(1) (@) A copy each of the following
Notifications under section 159 of
the Customs Ac, 1962 —

7548 (Aj) L. S. D.—6.
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() G.S.R. 843 published in Gazerte
of In

(1) G.S.R. 885 published in Gazette
of India dated the 1rth June, 1966.

(133) The Duty of Customs (Defer-
ment of Payment) Rules, 1966,
published in Notification No.
G.S.R. 956 in Gazette of India
dated the 14th June, 1966.

(sv) G.S.R. 160 published in Gazette
of India, dated the 22nd July, 1966.

(v) The Duty of Customs (Defer-
ment of Payment) Amendment
Rules, 1966, published in Noti-
fication No. G.S.R. 1008 in Ga-
zette of India dated the 24th June
1966.

(vs) G.S.R. 1161 published in Ge-
zette of India dated the 23rd July,
1966.

(oss) G.S.R. 1224 published in Ga-
zette of India dated theand August,
1966.

(%) A statement showing reasons for de-
lay in laying the above Notifications.
[Placed in Library, See No. LT. 6942/66]
(2) A copy esach of the following Noti-
fications under section’38 of the Cen-

tral Excise and Salt Act, 1944 :—

(s) The Central Excise (Fifth Amend-
ment) Rules, 1966, published in
Notification No. G. S.R. 1277 in
Gazette of India dated the 20th
August, 1966,

(s8) The Central Excise (Sixth Amend-
ment) Rules, 1966, published in
Notification No. G.S.R. 1278 in
Gazette of India dated the 20th
August, 966.

[Placed in Library, See No. LT-6943/66]

(3) A copy each of the following Noti-
ficatiohs und:r sub-section (4) of sec-
tion 46 of theWealth Tax Azt, 1957 —

(3) The Wealth-tax (Amendment) Ru-
les, 1966, published in Notification
No. G.S.R. 1190 in Gazette of India
dated the 28th July, 1966,
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(1) G.S.R. 1295 published in
Gazette of India dated the 16th
August, 1966.

(4) A statement showing reasons for delay
in laying the Notification mentioned
at (s) of item (3) above.

[Placed in Library, See No. LT-6944/66)

132.33 hrs.
RE: QUESTION OF PRIVILEGE

Shri A. K. Gopalan (Kasergod)
Sir, I gave notice of a privilege motion
which was not taken up because of some
mijsunderstanding. You have not given
eonsent because it is......

Mr. Speaker : Let me see it. I
will see it just now and I will inform him
what the position is.

Shri A. K. Gopalan : Itis an old
one.

Mr. Speaker : I would request him
to resume his seat. I will see it just
(Interruptions)

Shri A.K. Gopalan : This is a very
jmportant matter. A Membér of Par-
liament scandalises a party, maligns a
party and then the paper is blamed. It
was taken up in the other House the other
day. It was discussed and thenaruling
was given. We must at least be given
an opprtunity to mention this case. A
leading paper of the country says that the
Home Minister. ... (Interruptions)

Shri S. M. Banerjee (Kanpur) :
Please give your ruling. Why do you

mot give your ruling?.... (Interrupt-
fions).
ot wa fma (%) : 24-25
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Shri Vasudevan Nair (Ambalapu-
zha) : It is a very clear case which has to
go to the Privileges Committee. We
want to argue that case.

Mr. Speaker : I know what should
go to the Privileges Committee.

it oy forerd - S, T ae A
& @ qF7 & | TR Jow afer
g aT |

Shri A. K. Gopalan: Will you please
allow me to take two minutes to explain

the whole case. After hearing it you
may disallow it if you.... (Interruptions).

Mr. Speaker : Not at this moment.
He will kindly reume his seat.

Shri A.K. Gopalan : I am not ex-
plaining it.

There was another privilege motion
of which I have given notice. Sir, I
came to your chamber and discussed it
with you. I waited for three or four days;
yet, it was not taken up. I never raise
points like that. I am virtually under
house arrest. Why not the Home Mi-
nister admit it? They are maligning
my party and keeping me under house
arrest. I have to come and sit here and
I am shadowed by CID people. Let
the Home Minister deny it, if he can. All
the letters addressed to me are opened
by them. A letter is received by me
(Interruptions)  Then,
how can I function as a Member of Par:
liament,

Mr. Speaker : I have taken up the
matter with Government.

Shri A. K. Gopalan : This is a very
sorrowful ~state of affairs...... (Inter-
ruptions). I never raise matters like this.
I am raising this matter because it is some-
thing very important,

Mr. Speaker ! I have conveyed it
to the Member that I have taken up the
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matter. I am pursuing the matter to
sec what action has been taken. I am
pursuing it and I have already conveyed
it to the Member.

Some hon. Members rose—

Shri A.K. Gopalan: The Govern-
ment is scandalising a party. Put me and
my party members inside jail or shoot us
if we are sabotaging. The Government
has publicised in the country that we have
a plan of sabotage and that it was done
at a meeting. I am a member of that
party. If we are going to sabotage and
do other things, take action against us.
When the paper itself, a weekly, says. .
(Interruption).

=t Wy fomd : fadae A ang
sy, Suwr fAAiw fear S @y
qi w4 & fom o

Shri A.K. Gopalan : The weekly
has published that it is the Deputy Min
ister, the son of the late Chief Minister,
who has given that out. The paper
has published that. When the papers
are publishing even the names of the
people, is it not necessary that something
must be known about it....(Inter-
ruption). The paper says, “We have got
the information”,the Home Ministry says,
““We have not given it.”” Let there be
an inquiry. Let the papers say how it
has been given out. If this is not done,
it will be very difficult to function.

st Ay famd 3T F osfe
RIFE T A1 W aw@ A
foet =t A A A fear W
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Some hon. Members rose—

Shri H. N. Mukerjee (Calcutta Cen-
tral) : If I may put it before you, we
would like from you a more positive res-
ponse in regard to this matter. This
matter has become very complicated in
view of certain things appearing in the
paper concerned, namely, the Statesman,
as far as I could make out, and this matter
really requires some sort of thrashing out
because, as Shri Gopalan has put it,
it is absolutely insufferable if political
parties functioning in Parliament and in
the country have to function in this kind
of circumstance where by the backdoor
from an apparently Government source
all kinds of things are said which are con-
tradicted here untruthfully as the paper
challenges the Home Minister to explain.
I am not going into the matter at the pre-
sent point of time, but if you give a more
positive response and say that tomorrow
morning you will bring it up, the House
has an opportunity of discussing it. It
would be very necessary.  If on the issue
of privilege all kinds of cases can be
brought up from time to time and if this
matter which appertains very, very di-
rectly to the rights and obligations of po-
litical parties functioning in Parliament
and the country, then of course the par-
liamentary process would come into dis-
repute. Therefore this matter does
require very serious discussion and, I
am sure, as you are the upholder of the
dignity and responsibility of the House,
you will give a more positive response.

Shri Ranga (Chittoor) : It is very
difficult for people like me to intervene
in this question. As everyone knows
I am opposed to the Communist Party
and Communism. Both the Communist
Parties, so far as I am concerned—I am
quite frank about it—I am opposed to them.
We have asked that if the Government
had any courage at all, if they were op-
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[Shri Ranga]
posed to the Communist Party’s activi-
ties here and if they really had information
with them to prove that they are not pat-
riotic and they are even traitors, let them
ban them and take action. They do
not do any of these things—so many other
things I have said. Inregard to Kerala
they said so many things against our friends,
but the people said, “Nothing doing"
and they got them elected again. So,
here is our friend—whether we like it or
not—who is the head of a party here in
this House.

An hon. Member : As you are.

Shri Ranga : Surely, it is not right
for Ministers t0o make statements nam-
ing him and saying that he’is not patrio-
tic but, at the same time, not be prepared
to come to you and befor the Privileges
Committee to prove what they have got;
otherwise, what would happen is tbat
today it is their turn, tomorrow it will
be my turn—everybody’s turn. Therefore,
parliamentary privileges, immunities and
decencies should be observed by all po-
litical partics whether we are opposed to
each other or not.

Shri Tyagi (Dehradun) : And obey
the Chair.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Without going into the merits. . . -
it wg fomd : wiw B G @
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Mr, Speaker : Theleaders of the groups
who pressed forward this claim must
appreciate that the question is very limited
as to whether this falls within the breach
of privilege issue or not, I do not say that
the matter is not important; I do not
stand in the way of its being discussed
even. But other methods might be adop-
ted and if someone can convince me that
it is a breach of some privilege that exists,
I am prepared to look intoiit.

=t vy foad : &, §F T FaT§
Ffag s F1 1

qqR WA Ig WY T M|

vy femd : 5 fe § wiaq w2
] §, A wRIeT, WA Ay

TR AR © TEH AL I AT FC
AR aY Ffraw ax Aoy .. (Saaaw)
o W7 § ¥ W gge W 9w W

=t wa femd : fRT oo ga Jami
1 difeT e | g=7 F fqaw 49 §
I At F Afer gy o Fw1a@,
IR qATRT

Ve WA ¢ W 9T T g
ot |

Anyone of you may kindly come to me
and we will sit together to discuss it.
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32°43 hre.

MESSAGE FROM RAJYAY SABHA

Secretary: Sir, I have to report th:
following message received from the Sec-
getary of Rajya Sabha—

“In accordance with the provisions
of sub-rule (6) of rule 186of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to return herewith
the Customs (Amendment) Bill, 1966,
which was passed by the Lok Sabha
at its sitting held on the 16th Au-
gust, 1966, and transmitted to the
Rajya Sabha for its recommendations
and to state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill.”

B —
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13'43-1/2 hrs.
EZLHI MUNICIPAL "CORPORATION
(AMENDMENT) BILL®}

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidye
Charan Shukla) : On behalf of Shri
Gulzarilal Nanda, I beg to move for leave
to introduce a Bill further to amend the
Delhi Municipal Corporation Act, 1957
‘and to make certain minor and conse-
quential amendments to the Indian Trusts
Act, 1882 and the Delhi Development Act,
1957.

Mr. Speaker : The question is :

¢That leave be granted to introduce
a Bill further to amend *the Delhi
Municipal Corporation Act, 1957
and to make certain minor and conse-
quential amendments to the In-
dian Trusts Act, 1882 and the Delhi
Development Act, 1957.”

The motion was adopted.

Shri Vidya Charan Shukla: I intro-
duce the Bill.

12° 43 hrs.

ROAD TRANSPORT CORPORATIONS
(AMENDMENT) BILL*

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): On behalf of Shri Gulzarilal
Nanda I beg to move for leave to introduce
a Bill further to amend the Road Transport
Corporations Act, I1950.

Mr. Speaker : The question is
“That leave be granted to introduce a
Bill further to amend the Road Transnort

Corporations Act, 1950.”
The motion was adopm?i

*Published in Gazette of India Extra-ordinary Part IT, scction 2, daced 29-8 66
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Shri Vidya Charan Shukla : I intro-
duce the Bill.

13.43-} hrs.

DELHI MUNICIPAL CORPORATION
(VALIDATION OF ELECTRICITY
TAX) BILL*

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya Charan
Shukla): On behalf of Shri Gulzarilal
Nanda, I beg to move for leave to introduce
a Bill to validate the imposition and collec-
tion of certain taxes on the consumption or
sale of electricity by the Delhi Municipal
Corporation.

Mir. Speaker : The question s :

“That leave be granted to intro-
duce a Bill to validate the imposition
and- collection of certain taxes on the
consumption or sale of electricity by
the Delhi Municipal Corporation.”

The motion was adopted.
Shri Vidya Caaran Shukla: I intro-
duce the Bill.

Shrimati Renu Chakravartty (Barr-
ackpore) : On a point of clarification,
Sir, Why are all these new Bills being
introduced? Already we have a large
pumber of outstanding Bills to be passed.
“What is the reason for introducing these
new Bills? The other day, Mr. Kamath
and myself raised this point with the Leader
ot the House. Why are all these new Bills
vemng introduced When we have already
s0 many outstanding Bills to be passed? No
zeply ?

Shri Vidya Charan Shukla: We
want to put them in queue.

AUGUST 29, 1966
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12' 44 hrs.
ELECTRICITY (SUPPLY) SECOND
AMENDMENT BILL*

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya Charan
Shukla): On behalf of Shri Gulzarilal
Nanda, I beg to move for leave to introduce
a Bill further to amend the Electricity (Sup-
ply) Act, 1948.

Shrimati Renu Chakravartty (Bar-
rackpore) : Sir, we have already passed an
amending Bill to this Flectricity (Supply)
Act in this very session. He is introducing
again another amending Bill now. I do
notknow what has happened to this Gov-
ernment. In this very session, we passed
an amending Bill to this very Act.

Shri H. N. Mukerjee (Calcutta Cen-
tral) : Is it permissible under the rules
or under your discretion to allow the in-
troduction of another amending Bill in
the same session?

Mr. Speaker : This is a second am-
endment. The quession is:

“The leave be granted to introduce a

Bill further to amend the Electricity

(Supply) Act, 1948.

The motion was adopted.

Shri Vidya Charan Shukla : I
introducet the Bill. .

13°4S hrs. .
DELHI WATER SUPPLY AND
SEWAGE DISPOSAL BILL*

The Depty Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): One behalf of Shri Gulzarilal
Nanda, I beg to move for leave to introduce
a Bill to provide for the constitution of a
Board for the maintenance, development,
and regulation of water supply and sewage
services in the Union territory of Dethi
and for matters connected therewith.

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 29-8-66.
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Here, I may also point out that clause
36 of this Bill which involves an expendi-
ture from the Consolidated Fund of India
had to be printed in bold type but by an
error on the part of the printing press, it
has not been printed in bold type. Under
rule 69(2) I am bringing this matter
through you, Sir, to the notice of the House.

Shri Hari Vishnu Kamath (Hosh-
angabad) : Arising out of the clarification
made by the Minister, if I heard him aright,
he said that somebody in the press was
responsible for it. Everywhere some
human element, human failure, comes
in, and it is this passed off without any
action being taken against anybody. That
is what happens.

Mr. Speaker : Rule 69(2) allows that
it might be mentioned in the House with
the permission of the Speaker.

Shri Hari Vishnu Kamath : He
must make an inquiry as to how it happen-
ed.

Mr. Speaker : The question is:

“That leave be granted to introduce
a Bill to provide for the oonsunmon
of a Board for the maintenance, deve-
lopment and regulation of water
supply and sewerage serviecs in the
Union territory of Delhi and for
matters connected therewith.

The motion was adopted.

Shri Vidya Charan Shuklaj:]I intro-
ducet the Bill.

Mr. Speaker : All his Bills are intro-
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12.46 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL®

The Minister of Law (Shri G. S.
Pathak ): I beg to move for leave to intro-
duce a Bill further to amend the Represen-
tation of the People Act, 1950 and the
Representation of the People Act, 1951.

Shri Tridib Kumar Chaudhuri
(Berhampur) : May we know what is the
intention of the Government? Will it be
passed in this session or at least by this
Parliament? This is an important Bill
which affects the election process and the
elections are impending.

Shri G.S. Pathak : We propose to
move a motion for reference to the Joint
Committee in this session.

Shri S. M. Banerjee (Kanpur) : This
amending Bill is being brought forward after
due consultation with the political parties.
The Minister says that it will be referred
to a Joint Committee. Our experience is
that sometimes the Joint Committee asks
for an extension of time. This is an ime
portant Bill and the elections are m;pendmc
Csnwegetanessmnccthat it will be
passed in this Parliament at least?

Mr. Speaker : He wants to know whe-
ther it will be passed before the elecions.

Shri G.S. Pathak : Yes.

Mr, Speaker : The qucsﬁon is:
“That leave be granted to introduce
a Bill further to amend the Repre-
sentation of the People Act, 1950 and
the Representntion of the People Act,
19514
" The motion was adopted.

duced ?
Shri G. S. Pathak ;: [ mtroduce the
Shri V. C. Shukla:Yes. Bill G-
tIntroduced with the dation of the President

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 29-8-66.
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13,48 hrs.

CONSTITUTION (TWENTY-FIRST)
AMENDMENT BILL*

The Minister of Law (Shri G. 8.
Pathak) : I beg to move for leave to intro-
duce a Bill further to amend the Consti-
tution of India.

Mr. Speaker : The question is :

‘“That leave be granted to intro-
duce a Bill further to amend the Con~
stitution of India.”

The motson was adopted.

Shi G. S. Pathak : I introduce the
Bill.

DELHI WATER SUPPLY AND SEW-
AGE DISPOSAL BILL—Comd.j

Mr, Speaker : Shri Subramaniam.

Shri Hem Barua (Gauhati) : Sir,
the Bill mentioned at item No. 12 is not
introduced.

liy. Speaker : It has been done.

Shri Hem Barus : By mistake, it wap
skipped over.

ShriVidya Charan Shukla : I have
moved the Bill mentioned at jtem 12.

Mr. Speaker 1 I enquired from him
whether he had done it in every case, and
he said, <Yes’.

8hri Vidya Charan Shukia : This is
the very Bill about which I mentioned
that clause 36 was to be printed in bold
type but by an error it was not done.

Mr. Speaker : It was in that connec-
tion that he had mentioned the clause.
Anyhow, if there is a doubt, I would put
#t again to the House.

AUGUST 29, 1968 Essential Commodities 7728
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Shri S. M. Banerjee (Kanpur) : Le
is doing it on behalf of Shri Nanda. What-
ever he does, he does on behalf of Shr;
Nanda. Let him be sure,
Mr. Speaker : The question is :
““That leave be granted to intro-
duce a Bill to provide for the con-
stitution of a Board for the main-
tenance, development and regu-
lation of water supply and sewer-
age services in the Union territory
of Delhi and for matters connec-
ted therewith.”

The motton was adopted.

Shri Vidya Charan Shukla : I
introduce the Bill. §

12.50 hrs.
ESSENTIAL COMMODITIES (AM-
ENDMENT) BILL

W The Minister of Food, Agriculture,
Community Development and Co~
operation (Shri C. Subramaniam) :
[Mr. Speaker, Sir, I begto movet :
““That the Bjll further to amend
the Essential Commodities Act, 1955
be taken into consideration.”

This Bill is intended to replace the
Bssential C dities (A d )
Ordinance, 1966, promulgated by the
President on the 12th July, 1966, the life of
which would expire by about the beginning
of next month. During the last year we
have had to face a very serious gituation
as a result of the unprecedented drought.
13° 50 hrs.

[MR. DEPUTY SPEAKER [in the Chair]

The situation was kept under control with-
out undue distress developing over large
parts of the country,by undertaking un-
precedented commitments about distri-
bution of foodgrains at reasonable prices.
While our aim is to] ensure self-suffi-
ciency by the end of the Fourth Five
Year Plan, in the context of the situation

fPublished in Gazette of India Extraordinary, Part I, Section 2, dated 29-8-66.
tMovec with the recommendation of the President.
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of shortage, which is likely to be with
us for another few years, Government
have to assume a positive and active role
in holding the price-line, minimising
consumer distress, and organise a system
of distribution with a view to achieving
as far as possible equality of sacrifice bet
ween the different States. .

During the last year, the quantities
distributed from the Central stocks came
to over 8 million tonnes. During the
current year the quantities distributed from
Central stocks are likely to be of the order
of 12 million tonnes. To sustain this
system of distribution, it is essential fo
Government to acquire as large a part of
the marketable surplus of the indigenous
production as possible and supplement it
only to the extent necessary by imports
from abroad. We have to reduce gradu-
ally our dependence on imports and stand
en our own feet.

A policy of procurement by levy on
millers and dealers is necessary, but what
s more necessary is to procure foodgrains
at the source of production. Once the
erop moves out of the farm, it is very diffi-
cult to locate it and the chances of leakage
from levy become greater. One important
ingredient of successful procurement policy
is that the procurement levy should be
collected when the harvest is gathered by
the farmer. It is only at that time that
maximum results can be achieved and the
stocks thus acquired kept for the lean
months,

'l'hiameuu.reessentiluyseekstocchiev;
this end. As the law [stands at present,
Government have the power to requisi-
tion stocks under section 3(2) of the Act
from millers, dealers, producers etc.
But under the existing law, Government
have to pay the price prevailing on the
date of the acquisition unless they first
issue a notification controlling the prices.

In their report submitted last year, the
Agricultural Prices Commission had
advised that it was disadvantageous to have
Icgally fixed maximum prices continuously
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;m -orce. Fixation of maximum prices,
according to the Commission, must remain
an ad hoc emergency instrument to be used
in extreme situations for short periods.

In order to meet this difficulty, levy
orders which were isued by a number of
deficit States took advantage of the pro-
visions in the Defence of India Rules and -
fixed Government purchase prices only
without fixation of maximum controlled
prices for normal commercial transactions.
Under the provisions of the Defence of
India Rules, the price payable could be
fixed having regard to the maximum con-
trolled prices, if any, and the price pre-
vailing or likely to prevail during the post-
harvest period in the area concerned. In
practice this meant that the prices could’
be fixed for Government purchases before-
hand on the basis of the anticipated judg-
ment about the likely post-harvest prices.

While Government could take over these
stocks for the purpose of maintaining or
increasing the supplies of foodgrains, the
producer was left the liberty to dispose of
the remaining portion of his produce at
the prevailing market prices.

With the decision to restrict the future
application of the Defence of India Act
only in some border areas and for purposes
connected only with the defence of India
and civil defence etc., use cannot be made
of these provisions of the Defence of India.
Rules. In order that a vacuum was not
created in the States in which these pro-
visions were being made use of, these
powers were retained by the issue of an
ordinance and it is now proposed to take
these powers as a part of the Essential
Commodities Act. These powers would
help to maintain procurement operations
at the same tempo to which they were kept
last year which was an exceptionally
difficult year.

As the House is aware, a committee
has been appointed to examine the
entire question of food policy and zonal
restrictions. In the context of the diffi-
cult food situation which we are facing,
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[Shri C. Subramaniam] -]
son: controls would, however, have to
be continued in the foreseeable future.
Moreover, statutory rationing has been
introduced over large parts of the country
and control on movement of foodgrains
from and to these areas is an essential
part of such schemes. Anti-social ele-
ments like hoarders and smugglers have
been working to defeat the purposes
behind the promulgation of these mea-
sures and they need to be curbed by more
stringent provisions.

The Act is being amended to make
appropriate  provisions analogous to
those under rule 125(8) of the Defence
of India Rules. Under this amendment,
powers would be given to the collectors
of the districts to order confiscation of
foodgrains etc. where they are satisfied
that any control order relating to these
articles has been contravened. It will,
however, be incumbent on the execu-
tive authority to follow the elementary
rules of natural justice and to give the
person concerned full opportunity of
being heard before an order is passed.
These provisions would help in speedy
and effective curbs on hoarders and other
anti-social elements. But I am aware
of the fact that objections have been
raised on the ground that this provision
is too wide, and it is particularly likely
to affect the producers. Iam having an
open mind with regard to that. In the
course of the discussion, if points are
made regarding this, I am prepared to
take note of them, and ifany amendment
is necessary, I shall bring forward that
amendment keeping in line with the
suggestions made in the House. It is
not the intention of Government that
agricultural producers, particularly the
small producers, should be harassed by
-any provisions of this Bill. SoIshall take
- care to see that if there are any provi-
sions here which are likely to affect
particularly the small producers, they will
be properly amended so that there would

AUGUST 29, 1966
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not bpe any harassment as far as they are
concerned.

st w fagrdt dgdt (faede) -
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Shri C. Subramaniam. The Actas it
stands at presentallows the courts toorder
forfeiture only of those commodities in
respect of which an order has been contra-
vened. Itisnow proposed thatinaddition
to the foodgrains, the packages, the cover-
ings, in which these are carried, and the
vehicles,animals etc. used for the transport
may also be forfeited. In ordering for-
feiture full discretion has been left to the
courts not to order forfeiture where they
consider that such forfeiture is not neces-
sary.

I commend the provisions of the Bill
for the consideration of the House.

Shri Shivaji Rao S. Deshmukh
(Parbhani) : We have to request you to
allot more time for this Bill. It is a vesy
important Bill.

Mr. Deputy-Speaker : First, let me
place the motion before the House,

Some hon. Members : Time should
be extended.

Mr. Deputy-Speaker : Motion
moved :

That the Bill further to amend the
Essential Commoditjes  Act,
1955 be taken into considers-
tion.”,

There is an amendment secking to
circulate the Bill for eliciting opinioa
thereon, which has been tabled by Shri
Vishwa Nath Pandey. Is he moving it?

Shri Vish
Yes,

Nath P:

dey (Salempur):
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I beg to move :

“That the Bill be circulated for
the §purpose of eliciting opinion

thereon Jby the 3oth November,

1966.” 1

Shri Hari Vishnu Kamath :
{Hoshangabad) How much time has

'been allotted for this Bill ?

Mr. Deputy-Speaker : 4 hours
have been allotted for the discussion and
passing of this Bill.

Shri Shivaji Rao S. Deshmukh :,

‘The time should be extended.

Mr. Deputy-Speaker : Shall we
have 3 hours for the general discussion and
1 hour for the clause-by-cluase considera-
tion and the third reading ?

Shri P. R. Patel (Patan) : Let it
be 5 hours for the general discussion and
2 hours for the clause-by-clause considera-
tion and the third reading. -

Shri Bibhuti Mishra (Motihari) :
“The time should be extended, because this
is a very important Bill.

Shri P. R. Patel : If the hon. Minister
could at least exempt the cultivators,
then there would be no difficulty.

Mr. Deputy-Speaker : The House
has already taken a decision that no
-extension of time should be granted for any
Bill, so that we may be able to finish the
-agenda that we have set before ourselves
-during this session. 1would like to remind
‘the House of that decision.

Shri Hari Vishnu Kamath : There
is one hour up your sleeve always.

Mr. Deputy-Speaker : If the house
is prepared to sit late, I have no objection.

Shri Sonavane (Pandharpur) : Yes,
‘we can sit late.

Mr. Deputy-Speaker : If the Hoyse
sits till 6 p.m. I have no objection. But
we must finish this Bill today at 6 p.m,

BHADRA 17, 1888 (SAKA)
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Shri Hari Vishnu Kamath : If
necessary, We can sit even up to 8 p.m.

Mr. Deputy-Speaker : I think we
may have 4 hours for the general discussion
and 1 hour for the clause-by-clause consi
deration and the third reading.

Shri Ranga (Chittoor) : We mlny
have 3 hours for the general discussion and
2 hours for the clause-by-clause considera-
tion and the third reading.

Shri Shivaji Rao S. Deshmukh :
We should have 4 hours for the general
discussion and 4 hours for the other stages.

Mr. Deputy-Speaker : I would
request hon. Members not to take more
than 10 or 12 minutes each.

Shri Ranga : Let me state quite
clearly at the very outset that I am
opposed to this Bill and its mother Act
also, because I am opposed to the system
of controls that this Government has
brought into this country.

Shri D. C. Sharma (Gurdaspur) :
What is my hon. friend’s alternative ?

Shri Ranga : I hold that it is because
of this system that they have introduced
during all these years and the inefficient,
wrong and corrupt administration that they
have saddled this country with in order to
enforce the provisions of this system that
we are faced with the present food
situation.

Again and again, Government have
promised that they would enable the coun-
try to achieve self-sufficiency in food.
They had also promised that once we were
somewhere within sight of self-sufficiency,
all the controls would go. During all
these seventeen years, they have failed in
this. From the very beginning, even when
the First Five Year Plan was brought in
with provision for the continuation of this
system I was opposed to this.

Bven carlier, Mahatma Gandhi was
opposed to it. As we all know, he mobie
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lised public opinion in this country against
this system of controls and compulsory
procurement and fixation of prices and
confiscation of foodgrains. He was
opposed to all these evils when he was alive,
and when Pandit Jawaharlal Nehru was
not prepared to accept either his advice
or the advice of those of us in this House
who were interested in the agriculturists,
and when he refused to accept Gandhiji’s
own advice, Gandhiji was obliged to
threaten him that he would go on a  hunger
strike. Itwas only then that Pandit Nehru
‘was willing tolet Rajen Babu, the then Food
Minister, give up controls.

Then again they brought back controls.
Some of us had to fight against it. We
left the Congress and fought the Congress
also on this issuein the 1952 elections. In
Madras, as good fortune would have it,
the Congress came to be defeated, and
afterwards we helped the Congress in
Madras toresume power only onthe moral
assurance that they would put an end to
this system. Rajaji, who was then Chief
Minister had the moral and political
courage also to see that these controls
were removed. At that time, my hon.
friend, the present Food Minister, was
also the Food and Finance Minister there,
and as he does now, he was then acting
abediently according to the dictates of his
own Cabinet and he helped in removing
controls at thattime. Now once again these
controls have come. They have been
having their for some years.

‘What is the consequence of these con-
trols. Itis not only I who fought the
Congress on this issuc all this time and on
similar jssues affecting the peasants® welfare
—on this issue I have totally differed from
them and have left the Congress—
but the AICC not once but several times
discussed this issue of zonal restrictions
and zonal controls and had even gone on
record as in favour of their removal. My
hon. friend promised them, when he was

© forced again by that political power, to
ook to the metter again very seriouly and
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very carefully. But somehow they get round
their own AICC. Theyjappointed a committee
it has been going into this matter in such a
leisurely fashion that I daresay that they
would not be able to submit their report be-
fore the next general elections.

Shri C. Subramamaniam : Within a
week or ten days.

Shru Ranga : Our 15 days is one day
on the {moon; according to the dic-
tionary or the chronology of the Panchang
for this Government, one day would
be one year ortwo years. Anyhow that
committee was appointed and they staved
off a decision within their own party.
I appeal [to the conscience of my hon.
friend and I appeal specially to that large
number of the Congress menbers; outfof 370,
easily 200 hail from rural areas and of them
more than 100 ought to be genuinely inter-
ested in the welfare of peasants. They know
only too well that zonal restrictions have fail-
ed miserably and have worsened the food
situation. They have queered the pitch so

far as a solution of the very serious problem
of food supply is concerned.

When would they go? They have stopped
at the State level, restriction between one
State and another. When I put a question
sometime ago,my hon. friend said that ke
made enquiries and. came to know that it
would be illegal for District Collectors to ban
movement of foodgrains from one district
to another. In pursuance of that, for a few
days in Andhra Pradesh, the Collectors gave
up their powers. Butfnow he wants to clothe
the Collectors not only with that muck of
power but also the power to confiscate food-
grains and other edible commodities like
oils and oilseeds; not only that, they are to
be empowered to confiscate the means of
conveyance, that is, the lorries and various
other means of transport.It has not stopped
at the district level. Recently I was in my
constituency,and I was told that between
one taluk and another,fthe tehsildars them-
selves fhave been now clothed with these
powerfof the District Collectors and RDOS
or divisional officers. '

So there is no end to the mischief that can
be setin Lrain by thes: controls and no limit
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to their authority. What is the authority
they want to take ? They Want to give the
CH'lz:2:5: the pywer to coafiiscate foodgrain
wherever they are found and not kept ac-
cording to their dictates, according to their
own rules or decisions; not only that,they can
confiscate the conveyance including bullock-
carts, even the donkeys or mules on Which
they are carried and also the camels in the
desert. I do not know if they will spare the
head-loaders because they happen to be hu-
man beings. But whatever be the head-
loads, they would be confiscated.

In all conscience, how did it become possi-
ble for my hon. friend, who comes from the
agriculturist section of our society,jto allow-
these clauses to be incorporatied in ttis Bill ?
‘Was he asleep or was he preoccuped with the
number of privilege motions that were being
raised in the House so that he could not
spare a bit of his intelligence to see whether
this is conscionable or not? So many
reasons there are why we should ask him to
regign. This is, according to me, the biggest
and the most justifiable reason to ask the rul-
ing party to dismiss a Minister like this and
allthe rest of the ministers also whoare

. supposed to be co-operating with him. Even
think, to imagine giving this power to the
collecton to confiscate is unreasonable.

The Deputy Minister in the Minis-
try of Food, Agriculture, (Community
Development and Cooperation Shri
Shinde) : This 1s approved by the Cabinet.

Shri Ranga: I do not krow how my hon.
friend has lent his name to such a propo-
sition. He comes and says, because he
was taken to task lin his party by quite
number of agriculturist members that he
is prepared to keep an open mind. Why
did it at all come up? I think he did
not discuss it at all with bis secret-
ariat. If he did, he not apply blis intel-
ligerce. [If bis intelligence was work-
ing, it was busy with other things not
connected with tbe welfare of peasants.

‘The aspect of confiscation has a peculiar
odour about it. Even today, they have got
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that power-- they say so. But have they con-

fiscated any lorries? No. Why? Because
rich people enjiyong the good will of certain
sections of the ruling party have become part -
ners with these people who are running these

foodgrains from one state to another, from

one district to anotber, from one talk to any

other. They have become partners with

these lorry loaders, lorry conveyors

T was told that quite a number of them were

very close to Ministers. Whether Minis-

ters themselves were partners or not, I de

not know. But they were very closed te

Ministers in some areas. Even betweea

Madras and Andhra and between Andhra

and Mysore, these things were happening.

It is not enough that Government should
clothe themselvesjwithjthese drastic powers
these very bad powers. They are not in a
position to enforce any of these powers in a
proper manner against some of those people
in whomithey arcinterested politically or fin-
ancially and when theycome to be involved
So on the count that this is unconscionable
on the court that it cannot be enforced and on
the cour t that when it is enforced, they are
too cruel and enforce it only against the
smaller fry and helpless people, I say
that these powers ought not to be given te
Government.

Then again, they want to give the appellate
authority to Sate Governments. We know
how bady Stae Governments have been fun-
ctioning. I do not wish to go too much in-
to that. But we know too well how a civi-
lised government should act and how these
governments would act, the uncivilised
state governments that we have. Therefore,
we want the courts to be brought in and not
the state governments as appellate autho-
rity. Jam glad to find that quite alarge num=
ber of our friends on the Congress side are
of the same ,view; I hope my hon. friend
would accede to our plea that the appellate
authority should not be vested with state
governments but with the courts
themselves.

My. hon. friend said there were hoarders.
Let him be very clear as to whom he is

going to consider as hoarders. These
friends of the Communist Party wlould like
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him to consider even the ordinary peasants
themselves to be hoarders. I have raised
my voice again and again in the past and I
raise it once again that it would be a
sacrilege to consider peasants to be hoarders,
to consider as hoarder any agriculturist
who produces foodgrains and other edible
ecommodities just because he has got the
scnse, the wisdom, the capacity, the
foresight, the thrift, to be capable of keep-
ing as much of his surplus as possible in
anticipation of a reasonable price, a satis-
factory price. Indeed, if my hon. friend
is really sincere, and the whole of his
Ministry also, they should see that proper
incentives are provided to our peasants to
have staying capacity to enable them to
earn enough through their agriculture;
they should welcome the capacity of more
and more of these peasants to keep their
sarplus foodgrains, surplus agricultural
commodities with themselves in proper
storage in anticipation of reasonable,
decent and remunerative prices, and that
has been the imous recc
made by every economist of any repute
during all these....

dation

Shri Khadilkar (Khed) : Can you
quote any authority for this?

Shri Ranga : My hon. friend Pandit
Jawaharlal Nehru once quoted the Report
of the Linlithgow Commssion. Let him
read that, let him read the reports of the
Foodgrains Prices Committees appointed
by the Government. If Mr. Khadilkar,
the neo-Communist, were to come to main-
tain, if he has the hardihood to maintain
that it would be wrong. . ..(Interruptions)

I have not called him a Communist,
therefore you need not be afraid.

Shrimati Renuka Ray (Malda) : I
am not a neo-Communist. (Interruptions)

Shri Ranga : I do not know what you
are saying, I am not bothered, don’t
‘waste my time now.

If my hon. friend were to maintain that
it [is wrong for a peasant to keep in store
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with himself the surplus commodities in
anticipation of proper prices, remunerative
prices and decent prices. . . . (Interruptions)

Shri Khadilkar : The hon. Member
will admit that at a time of starvation itis a
crime.

Shri Ranga : ..if he were to consider
it a crime, I hold him to be a criminal.

Mr. Deputy-Speaker : Please with-
draw that word. He should not call any-
body criminal.

Shri Ranga : I have not called him a
criminal. Have you followed what I said ?
It is parenthetical—if he were to hold that
view. Does that mean I call him a crimi-
nal ? No. Let him say he does not hold
that view,

Whoever holds that view, I consider
him to be a social criminal, I have no qualms
of conscience in regard to that matter
at all. Therefore, it would be wrong for
my hon. friend to accept the view that it is
1 ow propounded by my friend Shri Khadil-
kar.

I want to co-operate with you. I
know how much time I have got. I am
not going to waste my time arguing over it
now,

Procurement at harvest time my hon.
friend wants to achieve now. I have no
objection provided he satisfies certain con-
ditions. The price that he is going to fix
should be a reasonable one, a decent one,
at least it should be a remunerative one
even if it cannot be more than remunera-
tive.

How is he going to fix it ? He has got
his Agricultural Prices Commission, let
them discuss it, let them state on what
principles they are going to fix it. Is it
going to be in relation to the general price
structure in this country, the inflationary
spiral that is going up here, the dearness
allowances that are being granted to varous
sections of the people including Govern-
ment employees? Whatever price Govern-
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ment is going to fix, let it be in

with all these factors. If, on the other hand,
they were to fix it in an arbitrary manner,
a8 they have been doing during all these
years, without at any time taking the res-
ponsibility of investigating what the re-
munerative price is, then I wish to lodge
my protest on behalf of the peasants.

Even at that price, I am glad he is not
going to claim all the foodgrains that the
producers would be raising from their
fields. Howmuch ? It must be out of the
disposable surplus. How is the disposable
surplus going to be fixed ? It has got to be
fixed only after making allowance for what-
ever foodgrains would be needed for the
maintenance of the peasant’s family and
also whatever grain he has got to give out
10 agricultural labour when he employes
them during the agricultural seasons. Let
them make by all means proper calculations.
This has got to be.deducted from out of
the total surplus.

How are they going to estimate the sur-
plus ? They are going to fix it by crop
cutting experiments. Our experience with
these crop cutting experiments has not been
very satisfactory, nor is it happy. Let my
hon, friend say that a proper deduction—
how much I cannot say now—will be made
from out of the calculations given to them
by crop cutting experiments, and also
in the light of the earlier estimates made
by the Food Ministry themselves at the
State level as well as here, and in between
let them always, whenever they have got to
make any choice at all, make the choice
more in favour of the peasant than in favour
of themselves.

After having reached the disposable
surplus, let them say that they do not claim
more than half of it for the Government’s
share, The rest of it let the peasants be
free to sell in the open market. Let there
be an open market as well as this. Then,
let the Foodgrains Corporation come for-
'ward with sufficient funds in order to take
eharge of the foodgrains, of the procurable
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foodgrains, from the peasants. Whatever
they fix, let it not be taken over then and
there, let the money be offered to them on
guarantee that the foodgrains would be
placed at the disposal of the Government
whenever the need arises. Then alone it
would be possible for my hon. friend to
prevent ricemill owners from exploiting
the peasants. Otherwise the rice mill
owners will exploit them.

Now, there are so many other things
to be said. When these various clauses
come up for discussion, I hope to present
before the House the various other experien-
ces that I have and also the ideas that
would like to place before the Government
for their consideration. In conclusion,
let me say that today their procurement
policy, their zonal restrictions policy and the
actual implementation of this zonal restric-
tion degenerating itself info restrictions
between taluk and taluk and district and
district, these have become the main causes
for the real troubles that our people are
suffering from in regard to food not only
in the scarcity-ridden areas, but also over
the whole of this country. Towns are
going without food. And then belt areas,
and villages with,n these belt areas between
one State and another, between one district
and another, are formed to a depth of ten
miles going round the whole of that border;
—This country bas been divided up into
50 many district borders—in all these dis=
trict borders, in these belt areas, people
are suffering, people of all classes are suf-
fering, foodgrains are not being allowed to
go in or come out, and they are condemned
into a kind of mass detention within those
zones. Let him give consideration for the
relief of these people.

Shri Rane (Buldana) : It is my painful
duty to pass some adverse comments on
the Bill in the interests of the farmers and
peasants, as I represent lakhs of farmers
from my State as well as the whole of India
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When I make these adverse comments
1 do not hold any brief for the big traders,
‘hoarders, profiteers or blackmarketeers
but as a representative of the farmers I
feel that the provisions of the Bill will be
applied to the agriculturists and they will
be brought under the mischief of the pro-
visions of this Bill. If the Bill as it is is
enacted into law, it will be a powerful
"weapon in the hands of the local officers
‘and petty officials to harass the peasants.
Secondly, this Bill is going to affect the
interests of the grower in as much as it
seeks to procure foodgrains at the lowest
price,immediately after the harvest. Third-
‘ly, I feel that this Act will be a source
of rampant corruption and if 1 may be
allowed to say, it will be a high yielding
variety of seed for corruption. I think .
this Bill will be a self-defeating Bill. If
you rigorously apply .the Bill. The
acreage under foodgrains and oil seeds
'wwill shrink automatically and as the arca
shrinks, their prices will rise and the object
of the Government will be defeated. Be-
sides, I feel that if the matter goes to a
court of law, the Act will be held ultra
vires of the Constitution. According to
my humble opinion, it offends articles 13
and 14 and also 19 and 31. The provisions
‘of this Bill are discriminatory as it seeks
to give one treatment to the producers of
oil seeds and foodgrains and the dealers of
these commodities as against the producers
and dealers in other Commodities. Section
2 of the Essential Commodities Act, 1955
«define the essential commodities. They
are about eleven. Section 3A gives the
power to fix prices for which the producerg
are entitled. Here different principles
for prices are set out. Here in this Bill
the prices during the post-harvest period
are sought to be given. It means that the
-agriculturist or the trader, whoever may
come under that order, will only get the
Jowest price that prevails immediately
after the harvest. Thirdly, section 7 of
the Act gives power to the court for fore-
feiture of the whole or part. That is in
the original Act. Now, here clause 3 says
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that the district magistrate can confiscate
the whole of it. My submission is that
this is discriminatory attitude and it offends
articles 13 and 14, of the Constitution. As
regards the price or confiscation, I submit
that Article 19 and 31 are offended. 1
submit that article 19(5) of the Constiituion
says that Government or Parliament can
pass law but there must be reasonable
restriction but here we find that the powers
are unrestricted. Government can lay
down the restrictions. Article 19 allows
8 person to hold and dispose of property
but subject to reasonable restriction. But here
in this Bill, he is not given that right; the
whole property is [confiscated without
paying anything by way of compensation.
According to article 31, he must be paid
compensation, maybe, nominal but be
must be paid compensation., Looking to
all these things, I submit that clauses 2, 3, 4
and 5 are all discriminatory and against
the provisions of the Constitution. Itis
my humble view; I cannot be dogmatic
on the point of law; but I feel that if you
do not give any compensation, it may be
held wltra vires of the Constitution.

Of course I share the anxiety of the
Government in holding the priceline. But
why have the prices gone up? I think it
is their own creation. My submission fs
that prices have gone up like anything as
soon as the zqnal system was introduced.
Just take the prices before March 1964 and
from 1961 to 1964, examine the prices and
see what has become after the introduction

of the zones ? As long as you do not abo-
lish these zones and do not allow the free
movement throughout India, prices are not
going to come down. Thatismy firm view,
I have stated it in this House before but
the Government is reluctant to move
in this matter; perhaps they are nct willing
o go against the views of the Chief Ministers
because the Chief Ministers of the surpla s
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states have some vested interests, Let
us examine the trend of price rise after the
introduction of the zones and see how they
have risen. I can tell you the prices in
Maharashtra are 200 per cent of what pre-
vail in Punjab or Rajasthan or M.P. This
year because of drought in M. P, prices have
gohe up but as soon as the food zones were
introduced, prices went up and the Govern-
ment is not doing anything or is not willing
to take any step to abolish the zones.

As long as agriculturists do not produce
more, Prices are not going to come down.
But how to increase production? Govern-
ment is sitting tight upon its control and
price policies. My friend Mr. Ranga has
stated that the Committees have stated
that a remunerative and incentive price
should be given. I shall tell Mr, Khadil-
kar : take any committee.  There was
the V. T. Krishnamachari sub-committee’s
report; it was there in 1946 ; from those days.
8 or 9 committees have sat and almot all
committees have usly  ec d-
ed that a fair, remunerative and incentive
price should be given to the growers but
the Government has not taken any decision,
Now, some other committee is sitting to
examine the whole aspect. Several commit-
tees have examined it; the agricultural price
commission was there but it heard the
Chief Ministers’ views and decided prices
on ad hoc basis. This is not going to help
the Government or even contribute to
better procurement of foodgrains. I know
the hon. Minister has a soft heart for the
farmers and he himself thinks that an in-
centive price should be given to farmer,
I cannot say, but perhaps he must be help-
less. As long as remunerative and incen-
tive prices are not given to the agriculturist,
I do not think there will be any more pro-
duction  and in those  circumstances prices
are bound to rise since stocks will not be
there.  Fair price shops are not there} and
people do not get food as they require.
Since theydo not get the foodtheyreq e
from the fair price shops, the prices are
bound] to go up. I can say about Mahara-
shtra that from January to June people in
my district were able to get only one kilo
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or two kilos per head for the whole month.
How do you expect that the prices will
come down ? Itis impossible for the prices
to come down when the people are not get-
ting foodgrains from the fair price shops
and therefore they have to go elsewhere te
purchase the foodgrains at any price.

Mr. Deputy-Speaker: The hoen.
Member’s time is up. He may speak agaim
on the amendments.

Shri Rane : I have given many amend-
ments. Since youh ave rung the bell, before
I sit down, I would only appeal to the Mi-
nister that at least in the interests of the
growers and families of the farmers this
Bill should not apply to the farmers. Of
course, if a farmer produces 100, 150 or
200 quintals it can be applied to him and
Ihave no objection. But at least it should
not be applied to the small farmer who will
be able to produce only 15 to 20 quintals.
You are at liberty to pass a levy order or
a procurement order. I have nothing
to say about levy or procurement order. If
however you want to confiscate their food-
grains without levy or without procure-
ment, I think this is most unjust and the
provisions are arbitrary. With these re-
marks, I would appeal to the hon. Minister
to remove these hardships.

ot faufe st sursaw o, g
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ferata fanit & araw € f 72 famasr
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Afgd +X @ 1 @iaw - 0
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FTET AT ¢ i g famman e,

ot T gET A N et
9, g, 3R, Aga ) Al yoav &
g A §, ST g% a9 o S
TAE 5T R ¥ el Fagw A &
T 3% ad &1 TR 9 gaq frary
¥ fga & = 7 fear o, W Tw
faor A O & o X foar mw Ay &
HTHY AT AT A8 § i wie a9y
R a a1 ww
FUT I R ¥ o §, Fa@ &
T Fgar g fF e e o ¢ fen
&Y g7 sy T A T § 1§ e
£ 9 H [ T Wiy FgaT § 5 AT e
T 9% e ], | AT FU qw W
2eE &, 6 AW Ay T G v
zafa?d fF g% fgal # wn &@w a7
Fdem § ) fos fad & s7.9T mor
g s fay &7 oo @ fased
T & =% o fedr 83 qmm faeeeit
AR fFaT §, A Y ¥ wy T
I ¥ I AR F THEAT 9@, W
fT ey St & 9Ty ¥ wiww @
Ja AR F 99T W) fREE ¥
fit 1 FF< & g7 38 ofqarde &
A AR Iy fgdl wv s A
<A T Ay 6 g wiwarae & e
a{rtga%m{aﬁ-ﬁ'rﬁmzmgfw
gIQw @gE, I v I@ g
aafyr § W @ faw § ow A
X § AN T FW gER 9H,
foay feael @1 W« & 1 g
AT Y 3 TFC T AFT I TG
it @yt & i qg wdl & o feamr
N, IFHT A AT T/ A WX AR
faﬁmﬁgmﬁmm%w%m
qH Y AATer @A FTY AT E AR
q@ ¥ a9 g Par § 1 wwied
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[ foqfer o]
# agan g e o % foawr Y g g
R O FW § A VB EAAE B} g
firraa € 5 @@ TR o faa #r
frg atg ¥ @, arfr e & arg
maawmﬁ«mﬁm

st feafa fam: ag feardi
fawr & o) @@ fod o fah ==
s fed &, v o fafae wvlt & fod
sraw & fam fad

IqTEAW AHNIA ¢ A a‘rﬁr I
30 ¥Fa F T fa¥ §1

ot fraife frm - forfer ool &
o 2 fea w2, Y {5 et 92 S =@r
g AER R Y 1 AR T A ¥ T
§ Tafsgmd e fadsaR @ &)
Y 5w fawr § wotedie 4@ fY §, Sfew
& srgan § 5 3R wilede & qam g
wet AP g7 Q@ wiEHT 9 |

Juleqm AZIW : I FHTHC AT
& a9 =q T Hfgiem

ot faafafam - & A= aat &
s /AT AR ) OF @ ag R
THT AY SR ¥ ool B FIEIT |4
I frar # g & W) feae
HF FE T QY | FTER FRE F g § |
o S g AN FT TNES TR §
¥ gt Y T faa Tfgd | dra
g f& Y ft T AEER A &
EFATY A qrie F3A F fAd Yo
Iq% FH ¥ T T GAR FIUF Frami
) T arae A FifRSy & fomr o 18X
forsr § ol 1 S ST fgdy A
I WS F NG & TS /4T,
Y fF s AT AT F e WY
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AR 98T 7T § o o T e
T g,@aﬂiﬂﬁl f& LU fre Fma
R P T WA 5@ T W
fefgrar s ¥ 7% F@F @R
I 9l ¥ frael A #ifesw & )

Shri Yallamanda Reddy (Marka-
pur) : Sir, for solving the food problem, the
basic issues which the Government should
tackle are increased  production,
self-reliance, price controls, supply of food
for the drought-affected areas and taking
care of workers’ interests. If these problems
are not solved, simply by this Bill the Go-
vernment is not going to solve the food
problem in the country. Even before this
Bill, the Essential Commodities Act, 1955
was there which contained so many provis-
jons which the Government could have used
for solving these problems, but the Go-
vernment failed utterly and it never used
those provisions for procuring foodgrains
for supplying them to fair-price shops and
for distributing them to the people who
are very badly in need of foodgrains,

The other day in Bombay some 10
lakhs of people went on strike against rise
in prices of foodgrains and demanding
fair-price shops. Throughout the country
there are so many bandhs and people are
rising against the Government’s food
policy, because Government could not
procure foodgrains and distribute them pyo-
perly. We had bandhs in Kerala, Bengal,
Maharashtra and U.P.; in fact, throughout
the country, there are bandhs which the
people are supporting, because of the Go-
vernment’s utter failure. The other day
some people shamelessly came out with a
statement in Bombay to crush those wor-
kers who went on strike because they want-
ed foodgrains and fair-price shops. Go-
vernment could not solve their problems,
but want to use the police, bullets and lathis.
By using bullets, by issuing ordinances and
by arresting people, you cannot sup-
press the people’s mo Gov
should come forward with a national policy
for solving the food problem.
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Mr. Subramaniam was saying that by the
end of the fourth plan, we would be self-
sufficient in foodgrains. They were telling
the same thing in the Third Plan also.
They could not do it, because they could
not implement the real land reforms. For
ingtance, there are 48 crores of acres of
cultivable land in the country and they could
bring into cultivation only about 33 crores
of acres. There are still 1§ crores of acres
to be cultivated. This is because the land
is in the hands of the landlords and Govern-
ment is not taking any steps.

Recently a booklet has been distribut-
ed to MPs by the Planning Commission
about land reforms in UAR. After ge-
nuine land reforms, they have been able
to achieve the following increase in pro-
duction; cotton 70%, wheat 809% and rice
100% . This Government have not learnt
any lessons from this for implementing real
land reforms and grow more food.

The Minister was telling that the price
rise is due to drought. It is wrong, be-
cause in all the three plans, prices have been
rising. Government asserted day by day
that the prices should not rise. This is

. what js said in the third plan about rising
prices :

“‘Both these aspects were stressed in the
First and the Second Plans, and various
measures were taken in the course
of these plans to corréct or moderate
undesirable trends. Prices, how-ever,
fluctuated widelyin the First Plan
period and they have shown a rising
trend through the Second Plan period.
At the commencement of the Third
Plan, the levels of wholesale pricess

and cost of living are already high
and it is essential to ensure that there
is no accentuation of inflationary pre-
ssures in the course of the Third Plan
and that the levels of living of the
more vulnerable cla:ses in society are
safeguarded.”

This is in the Third Plan. After the

implementation of the Third Plan, prices
Jaave gone up still further,

BHADRA 7, 1888 (SAKA) Commodities (Amdt.)7754

Bill

I would like to quote the figures dis-
tributed by the statistical department. At
the beginning of the Third Plan, the price
level was very high. By March 1966,
th price level rose by 36-5% while sale
prices of food articles rose by 42°1%
By the end ofthe Third Plan, the price of
food articles rose by 50-7%. Regarding
index numbers of wholesale prices, in
1952-53 it was 100 and in July 66 it was 164.
For food, in July 66, it was 189. There-
fore, price rise has been a chrenic and con-
tagious disease going on from the First Plan
onwards. It isrising day by day. After
devaluation, it has risen further. So, to
say. that because of drought prices rise
is absolutely incorrect. The crux of the
problem of rising prices is in the policies
of the Government, So long as the Go-
vernment are implementing pro-landlord,
pro-hoarder and pro-profiteer policies, they
cannot solve the problem and check price
rise.

The provisions of the 1955 Act are there.
Government are making appeals to the
business community. They are announc-
ing the prices over the radio. They are
having some cells to keep
track of the movement of prices. In this
way, Government cannot solve the. food
problem. Really they do not like to im-
plement the provisions of this Bill. They
are just doing propaganda. before the
country and in Parliament that they are
going to do this and that. After the Bill is
passed, they would not do anything against
the landlords, the speculators, the profitters
and hoarders. How many tonnes of
foodgrains have been procured by the Go-
vernmert all these years ? Is there a
single instance where they have got food-
grains from the profiteers ? In Vijaya-
wada when the Minister wanted some graing
to be supplied by the millowners, they
openly flouted the Act and the orders of the
Minister. They said, we are not goin to
supply let him do whatever he likes.
But the Minister could not do anything.

- He sipmly ran from Hyderabad to Vijayawada

and requested the millowners to do this
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» 5~ A Shri Yallarpanda Reddy] §02) kR
lnd do that. Even then they refused to do

it, because these hoardery, these profiteers,
fen never, smresdcmhex; stocks quly an
WMN he .
™ The hon! Mﬁiister said " tHat betanse of
@dught conditions there were no market
arrivals and, therefore, the prices were
going up. I have here some figures which
I have obtained from Government soﬁxces
These figures show that when prodw:twn
was going up from year to yenr the prices
were also going up. These figures also in-
dicate that wher there was higher produc-
tion the mnrket amvals were descreasing year
by year. For instance, in 1960-61 t.he total
market a;nvals of rice 12463 tho;:snnd
quintals and the total production was 33-7
million tons. In 1961-62 was total market
amval;was 12216 thousand quiptals and
v.he total production was 33-6 million tons.
;n 1962-63 12547 thom;apd quintals rep-
resented total market arrivals and 31°4
million tons was the total production. In
1963-64 the total market arrivals was
10,003 thousand quintals and 36-3 mil-
lion tons total production. The total pro-
duction of rice in 1964-65 went up as high as
98-1 million tons wh the total k
arrivals was only 7052 thousand quintals.
Therefore, to say that because of drought
conditions the market arrivals were less is
not correct. These figures indicate that
when production was going up  market
arrivals wasgnduhlly decreasing. That is
because the hoarders, the landlords and
the gpeculators were hoarding foodgrains
in the hope that they will get better prices
for their hoarded stocks. That. .is
main reason. Unless and until this reason
is realised by the Government unless and
until this reason is remowed by the Go-
vernment, they are not, by passing such Acts,
guing to bring down the prices.

~ong et sy

The real source for encoumgmg t}us
lort of hoarding is the private banks which
are figancing the merchants, the profiteers
and.speculators. They advamce so much
anopey that they can hoard these foodgrains
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Jenyy@ricgithat theycdomand. Thes,igy

how this sort of hoarding is on the increase
48d the prices are going wp. ... .
r., The .Governmegt.glso want 20 ProGuss
from the ryots. - Are; ghey; sincere  about
procurement ? Are they doing. resl
procurement. at all? The . Gowernment
have spid 80 many:times that they , want 0
have a_buffer stock of .about six million
tons.  But do they have such stocks at alR?
They say they have procured only 27 lakh
tops. Qut. of these 27 lakh tons only 8
lakh tons have been procured by the Faod
Carporation. . That comes to roughly 2
per cent. The Minister has said so
many times in this House that they have
set up:this Food Corporation for dealing
with all these things. But the business
transacted by this Food Corporation is very
--As a matter of fact, the Government
does not pay the real price to the poor far-
mers. Immediately after the harvest sea-
san, aven during the harvest season itseif,
the poor peasants and middle-class peasants
sell away their produce to the merchants
and hoarders. At that time the Govem-
ment keeps silent. The mlllown:rs, land-
lords and proﬁtccrs procure ali the grains
from the poor and middle-class peasants.
Then the Government comes forward with
ahigher price. But these peasants have -
no grains. So he Government procures
from these mil. ‘wners and profiteers at a
higher price. For 1stance, in Assam, the
Government paid at n increased rate after
all the foodgrains had gone from the poor
and middle class peasants to the profiteers.
When the stocks had already passed into the
hands of hoarders and speculators, on June
oth the State Government raised the floor
price of paddy from Rs. 13- 50to Rs. 19.00
a maund. The selling price of rice was
raised to Rs. 32 a maund. ‘Therefore, this
Government do not give the proper price
to the poor peasants because they cannot
hoard their grains, they need money, soon
after the harvest they sell their grains to
pay their debtors. Therefore, the Go-
vernment must make some provision to see
that these people get 8 remunerative price.

-’ . RS
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Now what they dg is, they wait for these
people to sell their produce to the hoarders
gnd speculators and then they procure from
those hoa:c]crs, speculators ‘and millowners
vho are t.he real hoardcm, the ]andlords in
the v:llage side and millowners :nd pro-
fiteers in the towns, at a higher rate.

:Before I end, Mr. Deputy-Speaker, I
I-would like to stress-that the Government,
instead of simply passing these Bills, should
act in a genuine way. The provisions in
the Essential Commodities Act must be
used against the profiteers, the lJandlords, the
hoarders and: speculators and pot against
the people who are demanding their real
food, who are wanting their ration. The
workers in towns and agricultural labourers
in the villages must be supplied foodgrains
through fair price shops. Even after 19
years of independence they do not get their
minimum requirements. It is the moral
political obligation of this Government to
see that everybody in this country is supplied
his minimum requirements of foodgrains
at, reasonable rates. Therefore, I would
like this Government to see that procure-
ment is done in the season and it is dis-
tributed in such a way that it reaches every
town and every small place in the country .

Sir, while I support these provisions, I
request that care must be taken by this
Government to see that poor peasants,
middle class peasants and poor merchants
are not harassed in any way,

~Shri P. R. Patel : Mr. Deputy-
Speaker, Sir, it is a ‘very unhappy Bill
which does disservice to the.agricultural
community of the country at large. The
Bill is to arm the Government and.. the
Government officers to compel the cultiva-
tors and others to sell off their produce to
them. It gives powers to confiscate not
only the foodgrains but the conveyance also
and s0 many o;her things.

Sir, I speak on behalf of the cultivators
of the country and the difficulties that they
shall have to experience by this Bill. For
the whole of my life I worked on the criminal

side, it my legal practice, and I have con-
ducted many cases wherein goyernment
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servants misappropriated foodgrairs and
also money in the godowns. Embezzle-
ments have been ta such a large extent, it
was said that evcrybody shared, from tcp
to bottom.  So here, in our country, whcn
we see and we agree—it is an admijtted fact
that our méchiriery is incfficient, that it is
corrupt, is it desirable to give more pcwers
in the hands of these persons.

There are cooperatives, Well, Sir,
they ‘are as good ‘as’ merchants—most of
them. There are good societies but most
of them are as good as merchants. When
that is the position, world it be desirable to
give more powers.to the Government ?
Well, the Communist Party may support
this Bill. Because, they want only one thing,
that the people should be dissatisfied with
the Government. The passing of this Bill
will create more dissatisfaction among
the people agairst the Government and the
Communists will be very happy. They are
organising these dandhs to put the Govern-
ment in a trap. I feel that by this action of
thuirs, by passing this Bill, and that too at
the time of the elections, the Government
are putting themselves in the trap  laid by
the Communist and other oppositian parties.

14 hrs.

Under this Bill, Government can ask
the cultivator to handover his produce,
keeping with him o1ly s, 7 or 10 quintals,
whatever is fixed. That being the case,
who will decide what the cultivator has
with him ? It will be left to the discretion
of a lower officer who goes to the cultiva-
tor, So, it will result in corruption. Are
we, by this Bill, going to ask the cultivators
not to vote for the ruling party ? What is
this idea behind this Bill ?

Shri Sidhesh r Prasad (Nal
That is the idea behind the Bill.

Shri P. R. Patel : ] donot understand
it. - Also, this Bill covers oilseedsand edible
oils.: - So, everything produced by the quj-
tivators will come under the purview of this
Act. If you are taking aver. nnythmg
from the merchant community, .I ; wili

not co me in the way. . If they gre making

da) :
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[Shri P. R. Patel]
huge profits, we should check them. Why
should we allow the profiteers to flourish ?
I"am concerned only with the cultivators.
So, I would request the Government to
exclude cultivators from the purview of this
Bill.

Of Course, I have gone through the
peoviso. The proviso says that there will
be eno confiscation of the produce of an
agriculturist. That means, if anything
is forcibly taken away from the cultivator,
he will be paid the price fixed by the Go-
vernmnt. Well, uunder the Constitution
also you will be required to pay when you
take away something from a person,

Shri Shinde : May I inform the
kon. Member that even in the original
Act of 1955 the power of seizure was
there ?

Shri P. R. Patel :
been there.

It might have

Shri Shinde : So, that is not under
consideration at the moment.

Shri K. N. Tiwary (Bagaha) : The
power of seizure was there, but there
was no limit for the agriculturist. They
could keep any quantity.

Mr. Deputy-Speaker : Order,

erder.

Shri P. R. Patel : Then, there is
another thing. Inthe Third Five Year
Plan, we promised the cultivators that they
shall be guaranteed 2 remunerative mini-
moum price. The cultivators will be at
liberty to sell at higher prices, but the
minimum remunerative price will  be
guaranteed by the Government. Please
see the Third Plan if you have any doubt
about it. Now, what are we doing by this

Bill ? We are fixing the price and at that
price the cultivators will be forced to sell
their produce. If they do not sell, you will
<onfiscate or seize the stock. So, why do
gou go against the Third Plan ? Why
do you g0 against the promises that wFre
given to the people at lu'ze,by the Third
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_P_lan ? Now you want to fix the price and
seize the produce from the cultivators at
that price. If you do that, nobody will
ever trust us. :

All the experts who came to India,
American and others, told us that the best
i ncentive for more production is the price
incentive. Everybody admits it. It has
been admitted even by the Minister of Food
and Agriculture. But, so far as giving a
price incentive is concerned, we have done
nothing. Are we giving an incentive price
to the cultivators ? If we do that, there
will be more production. This Bill and
similar regulations will only restrict produc-
tion, instead of increasing it.

Therefore, if we want more production,
let us create the energy and climate for it.
If we want more production, there should
be less and less or no controls. Gandbhiji
was against controls. He said that control
is the worst thing and that he would rather
aloow the people to die than to submit to
controls. Now that Gandhiji is gone, they
are doing something which he never de-
sired.

So, I would request the Government to
consider these aspects, withdraw the Bill
in the interest of the country and in the in
terest of the cultivators and then come for-
ward with an absolutely new Bill, limiting
its jurisdiction to traders and hoarders.
Then, Iwillsupportit. Ifthereis any pro-
vision in the Billwhich affects the cultivators
that Bill will be opposed to the last, tooth
and nail.

st gHA SR (TAHER)
Imer FEEd, %% OF g
fafer Y o Ffead g T X TF
affg ¥g9d § | AW F IARA ]
0 & AR IqF T IS I
9T FSAUL F TCAT FATE FHAT 98T
¥ o wow fag FO9T w0 A e
ZC W AT A AW § | AW AT
9 TefE g ¥ T W TG Y
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fe forelY foey & iy gET A Q) 77 el
foeX % doma T WY | 9% fow o
T6 T LIF T a0 AE A G
qrferl FTHITE F aTe @ § AW
ot 7g fagas aF § 99 TH @
FY AT ¥ fog ) andr § qrfs o agi
¥ JoTe ¥ A frear § . A gET
oot faeraT § 99 & oifQ & oF @1
AT A | AT TS FOE F oA
gz arq faEt v @Y @ 57 & Afewr
- IH 9T AT IF FHA E & I |
™ e 12 fafaws =1 F FQ oo
AT W A0 GHITg o H Teer
T TNIE L AT FgaT ST T |

afes o @ fow 1 47 T@r &t
A AT @8 wfemrag ¥ ST
@ ¢ e wawr qem g ¥ wg
A/T § | AT ToA BT AOTET ¥ N
frart & aTmg ®0 F T el
WEAF R FEF =% g
gET | SEFY T #T wifaew oY
R TEEHT F IRN W § | 9w
w61 § 5 s e fefea s
& ugl &, qifd Hacet gL OF ST
AT W G /P | W dA AL
e GE O3 Qi fafeT ¥
g i Fg fF SFR g ofad @
e g fr framt @ vt
s far arfe ag ot & samer
qIA F R | T faw wY @A A
A T I = & FF wfw ag &
A TR A & g Fg TG A A,
¥feT G F wEw 2w QEr
AET AR § | T AT 7 T
& S EET T 7 73, Y 7g gt
o fram & a™g J@ &Rt

X TE T TR FT A ¢ 9
ez WY vF qfe g2 T, agw W=
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T 9T A & AR FoA1 AT WY ArER A
MY &, & % e #r agfowa @
i MaRaTT R W E R
wgfam wasr faadt &, e ot
aTET ¥ WY Y AT AT AT a7 G,
I9F faaow o g8 NS @ i w®
oot e &, afew o R @
faor qx w0 LY & T A & IN
W 9 TR E

TF wdaT 1948 § To o F FY
faeew o foar o, Afe SAR @
a1 dT AT #Y gue gar g wE,
Zafae JEEt BITAT 927 | AW T=N
ey fv W @R ¥ feum
Tt ¥ fgems 99F 9X ¥ Tear
e o= foam, @Y 1Y T W)
gaR WA wrorF TR F A
T @ g, W 4y & feel F o ar
Us WIS FT qUET 920 TE WK
I oY T FTLA B FEREAT FAT
& w4, a1 #an feafy G el W
AT qET GHTC DY =AW | PR
e #1 garfe am f& 9@, @
T T A R e g ! OF e
I ¥ et { 78 faew w5 argar
g fr ag framl o o= ¥ fefesr-
frme A #2199 W aifed SRR
¥ @ @ Wl g, N wgfed 98
ITE w1 A F g, 9 ¥
SaTaT Agfed faami w1 3 A T€D
3 | fram #1 g deER F @
T fair o, o & off ot #X AgAa
FIHR gt fawar &) {6 57 91 IgTa
¥ S daTaT SR, I 99 F qATfaw

warfes @ fEd

ot forarm G w7 , Y 9 W
AT WX FT GAT A (@ AT G )
g Hror 3¢ R T TR T T
g €t SR I A A AR+
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o [y gae e 4
e & w0 A4 It g ) IER
W o @ FT @ e e R
a1 foew aod ¥ i dar d fw
¥ F @l 7 BIF F AHAA AT
o FE W ge-fagd ¥ sarer 4
gar ¢ 1 fom a9 frumt 3 a4,
¥ A TEHE F G &, S F 09 TH-
fogt & st WhEaw gwE g
a¥ar §, Afe o e & o, 2@
R THE F HH , q@ A Aferw ¥
T T T AT FFEFAT
£ ST-IEH gE@ & T ST awA
1 TR @R § O freel ) o3
F a1 F2 fean 2R Ew $R-
fedts waz, 1955 ¥ Widgd A4 &
e &1 I fwar, @1 s AW
* g aga @7« g S |

I ogEE R fF aw oW
oFE aF & fra B qar 9l #I20
a3 a1z o8 2§ 5 98 feui & o
O o § WK I A w3
¥ 7@ fa AT TR S a¢ St
¥ 9 ¥ & T ) e W sged
F e W TAAAT TG A FAHDE
FA ¥ QUL F FTH A qEH T IH
gemr =gy, @ wifaww #§ arfre
¥ wefasm A ama T AR

‘g @ faw ¥ 3B W@
Wt & 1 TER g A sifwdatar
# 5 Fiww ) A ALY T
e @ faw & Aeaw @ faw
Fei s faoer aw fafwe w4,
& aTT 3O W =T gl 9, #ifE
o T T T g §, @ W
§ vk SfEd TN ¥ \at I3
4 |a€tmﬁﬂﬁ'ﬁ§'ahﬁ!
frai MG PR L | $TF T8

TR
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. .. l,
A gET W R g R T @ e Ay
TFIST TF W 9% {5 fovaqan qer frar
SR foqar &=, ol | S 7 &
T T §, A W g@ A # agw
a=-fa=re #7 w7w g =y o
a7 g fr W9 A qur W oaw
S SR T W FT AHGT W GA A

damaT @A ¥ 0F & 9T §
fs feam # @ o #r agfema <&
T, gawr forq A9 A IeT P,
TR A AT foFar 8 W gaR derare
1 qur I fegr smd, faa® g9 &
fema @@ ®\T ag s ¥ sumer
R FT 4R |

ShriDinen Bhattacharya(Serampore):
Mr. Deputy Speaker, Sir, this Bill has been
broeught here by the Government to assume
a positiverole, as I see from the statment of
objects and reasons, in holding the price-
line following dewvaluation and for procure-
ment of substantial stock of foodgrains,
edible oilseeds, edible oils at prices specially
fixed etc.

My first comment on this is that this Bill
will not even touch the fringe of the prob-
lem. It will create more problems in the
rural arcas because from my experience I
can say that this will give a handle to the
local authorities to harass the small growers.
The Bill has no provision anywhere to see
that the interests of the small growers will
be protected and the Government will
really touch the hoarders. If you kindly
see through it, you will nowhere find as to
what will be the punishment if anybody
violates any of the provisions of this Bill.
I was just now hearing from my friend sit-
ting here from UP that in Azamgarh, Gha-
zipur, Balia etc., more than 1,000 ordi-
nary, poor fellows, small traders ,like

sattu  bech la
arc arrested ; but where there is really a
hoard and the Government and the police
knows, they do not go there and touch the

hoard.. . |

hhli  Dech 7,

e
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7> ¢Lhis Bill Will ng¢improve she siymgtion;
in any way. The Government cannot
say that they had no power, = The Defence
of India Rules were thers. They have got
the Food Corporation, But what is the
tesnt, ? Here in this,House we were
given to understand that the Food Corpora-
tion would take the responsibility of pre-
curing foodgrains and feeding at least the
town population. But what is the total
procurement in 1965-66 by the Food Cor-
poration ? Itis 6:6 lakh tonnes. The
State Governments procured another
20-4 lakh tonnes. That is, a total of 2-7
million tonnes was procured and the rgst
has gone to the black market. As per the
Government report from rough calculat-
ions, I can say that 20 million is the mar-
ketnial_e surplus. Where are the other food-
grains ?

In West Bengal it was so much trumpe-
ted and herein this House our Food Minister
gave platitudes to the West Bengal Chief
Minister but what is the total procurement ?
1-5 million tonnes was the target but no
more than even one-fourth could be collec-
ted. Iknow thatitis not for want of any
law or any power that it could not be collec-
ted but only because of the way the Go-
vernment functions. It always keeps an
eye on the interst of the big hoarder but
it does not look to the interest of the
ordinary peasant. They fixed the price
in an air-conditioned room in Calcutta
that Rs. 14, Rs 150r Rs. 16 will be the price
of one maund of paddy knowing fully well
that for producing one maund of rice Rs.
2I or Rs. 22 is necessary. Then .Go-
vernment did pot take the responsibility, of
total pracurement. Thpy engaged some
mxddlemen, And | who are the middle-
men ? They are either mlllowncn or
big merchants. They.sabotaged the plan of
totll procurement. I have seen it that they
g0 to the market when the new: crops come
1nto the market and offex more price,to the
ordinary and ooor peasants who sell 1t to
them knowing rully well that.this rice which
ig purchased now by the big hoardts will be
brought into the market at donble the price

i Y o

wope ot -1,
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ifteyisqme time and:these poor fellows:
will have to purchase it. They have no
other alternative but to sellto.the big mer-
chants because of the fact that the price
that the Government gives is pot remune-
ratiye, the price that the Government gives
u_below the productjon cost. So, the poor
peasants have no other altervative,  There
fore, unless and until the Govemment come
forward with the legislation to take over the
whole. sale trade jn foodgrains, there is no
way out from the situation that our country
faces today.

Then, I emplmiéally demand that the
middlemanship must be abolished. Mr.
Pate] was saying that the Communists are
supporting the Bill. But I am not going to
support the Bill because I know this Bill
cannot solve the problem. It will creat
harassment to the ordinary poor peasant.

Shri Kashi Ram Gupta (Alwar) :
He said that you will benefit from it.

Shri Dinen Bhattacharya : If any-
body will benefit from it, it is the Congress
people who will -benefit from it. Their
Government Will not touch anybody who
has a white cap on his head or who is an
agent of the big Congress personality or a
leader. I would request the Minister to
come With me and he will find that the
policemen, the home-guards jump on the
poor lady who is carrying one or to scers
of rice for herself. This is happening
daily in our areas,§in U.P.and in’other
mreas also.

So, if you want really to solve the prob-
lem, you have got to bring forward a com-
prehensive Bill totake over the wholesale
trade in foodgrains.

1 do not find anywhere in this Bill any
definition of the essential commodities,
What is an essential commodity ? To a
peasant, to a tiller of the soil, fooder is the
moat essential commodity and I know how
in black-market these poor peasants have
tq . purchase fodder for their bullocks.
‘There is no mention of it.
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Shri Shinkre : The provision is in
the Act itself. So, the amending Bill does
mot require it,

ShriDinen Bhattacharya :
Bengal, fish is very
now-a-days you go to any market, you will
not find it.

In West

If you want to hold the price line, you
have to tap at the source. I am not at one
with all that is said by the Delhi Provision
Merchants Association.

Nt 7 (@) ;- FHE we @
fF srgfee fow &1 1@, 7@ fodr At
et &

=t A W e w5
fomr #ai freet @ sgw ToX wwi
AT & FAiw arore ¥ foeet A &
AR &F AFfAT ¥ TEHT ATe(H
T

If they are very serious, I would re-
quest them to] have control at the point of
production. They want to control edible
oil and sell it at a fixed price. What hap-
pened in West Bengal ? Mustard oil
is soldin the market at not less than Rs. §
per kg. Sometime back, our Chief Mi-
nister wanted to control it and he fixed a
price of Rs. 3-95 perkg. But nowhere you
will get it. I would request the Govern-
ment to go into the cost of manufacture of
essential commodities. They should fix
the prices at the source. Otherwise, what
happens is that the policeman only catches
a poor retailer saying, ‘ You are selling at
the black-market rate *’, The policeman
does not know what is the black market rate,
But all the same he will catch him. This is
happening in every case. If the Govern-
ment wants to  hold the price line and wants
that the price must not increase exorbitantly
er unreasonably, then at the source, at the
manufacturing level, it has to be controlled
and unless that is done, it is not possible to
hold the price line or to check the rise in
price by catchings some retailers here and
-there. I cannot be at one with the provi-

essential and’
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sions of the Bill. I would simply say that

you must take over the wholesale trade,
control the price at the manufacturing level,
don’t harass the poor growers and the poor

peasants but catch hold of the big hoarders

who are there,

Let me refer to one thing more which
may help the Minister to know the real
situation. In West Bengal, there are
about 12,000 husking mills, half of them
without a licence, and there are 746 rice
mills. The husking mills work hundred
days a year and their total production is
about 1-2 million tons. The mills had aj-
ways maintained that their annua] capacity
never exceeded 8 lakh tons. If the State’s
total rice productionis estimated at 49
million tons, it seems to be explained as to
which agency is responsible for the mil-
ling of the remaining 2-9 million tons. I
say, these 2-9 million tons have been mil-
led and have gone to the blackmarket and
the whole of our market is turned in to a
blackmarket by virture of the policies
of this Government.

Shri M. Malaichami (Periyakulem) :
Mr. Deputy-Speaker, Sir, I welcome the
present Bill under discussiol in view of
the present economic situation in the
country and the steps which shouldj be
taken to tackle the problem.

T..c Essential Commodities Act is in-
tended for regulating the supply and dis-
tribution of essential commodities to hold
the price line by procurement of substan-
tial stocks of foodgrains at reasonable prices
specially fixed, for release to places which
are hit by scarcity. When we take into
consideration the foodgrains position of the
country, we cannot very much forget that
even before Independence our country was
depending on imported foodgrains. After
Independence, what were the measures
taken by the Government to improve food
production and how ifar we kere able to
achieveresults will clearly bring to light the
circitical position that our counry is facing
today so far as feodgrain needs are con
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cerned and the essentiality of this Essential
Commodities Act can also be understood
to deal with the problem which is of utmost
necessity, that is, of feeding the natjon.

When our country achieved Indepen-
dence, to achieve self sufficiency in food-
grains, the first problem dealt with by
our Government was to have control over
the means of production specially land
which is the main means of production of
foodgrains. Our Government abolished
the zamindari system 8t brought ceiling
on land {holdings; it brought the Te-
nancy Security Act and also it brought
fixation of rents and so many other mea-
sures. All this helped to improve produc-
tioR, by ensuring security to tenure to the
tenants, by providing reasonable rent for
the land which they are cultivating and by
the imposition of ceiling on land holdings
to an extent which. also enabled people of
means to divert the resources which were
previously locked up only in agriculture to

industry and other developments. By
these measures Government have tried

to tackle not only the problem of the im-
provement of food production but also that
of the industrial development of the country.
In view of the acute necessity to improve
food production, the present Bill under
consideration assumes greater importance,
especially since we have not yet £ achieved
self-sufficiency on account of the various
factots which hon. Membets are fully aware
of.

When there is insufficiency in the pro-
duction of foodgrains, Government cannot
beanidle watcher without making efforts
to tackle the problems efficiently. So,
when we are facing shortage of foodgrains
and Government are responsible for fee-
ding the nation, they have to resort to the
procurement of foodgrains which are avail-
able in the country by giving a reasonable
price to the producers and ensuring equi-
table distribution to feed the people who
are in need and who are to purchase the
foodgrains. So, when we experience in-
sufficiency of foodgrins, there is no other
way except to follow the principles of pro-
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curement levy, fair price and equitatle
distribution. These objects have teen
enshrined in the present Billanditscemrs 1o
to be the reasonable way in which Go-
vernment should proceed to tackle the
problem.

A mention was made of the fact that
Government should have a commanding
positiont in the foodgrains trade. Our Go-
vernment are not unaware of that fact,
because by the constitution of the Food
Corporation of India they are trying
to have a commanding position im
the foodgrains trade also. So, the
steps taken by Govern ment, after the
achievement of Independence, show
that they are desperately trying to
achieve sclf-sufficiency in foodgrains, and
the results achieved, though they have not
been to the extent desired, are not, however,.
mean. Because of the growth of popuja--
tion, because we had to face drought condi-
ditions and other factors like the Pakistani
aggression and other things came in the
way of our development, our progress was
retarded and, therefore, the resuits are
not to the extent that we had expected.
These factscause some incarceration for a
developing nation, but still facts have to be
accepted.

In the circumstances, I would submit that
the present mesure serves the purpose well
and it is timely also. But there is one re-
quest that Iwould like to make to Govern-
mentin the circumstances. Government’s
responsibility does not stop with ' mere en-
actment of the Act; its proper implementa-
tion is also their responsibility. Many
Membets have expressed their disapproval
of the Bill only because of the improper
implementation at_the administrative level.
I have proposed an amendment n this
regard, and I would request Government to
take the public into confidence in the imple-
mentation of the Act, so that wherever there
is hardship or there is any difficulty or any
problem to be tackled the people would feel
that they are also being taken into confidence
by Government and they are also considered

to be as much responsible as the Govern-
ment officials in the discharge of the govern—
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{Shri Malsichami]
mental functions to tackle the problelm
facing the country. . | PR

e FNfEEw. (wdgde) . faw W
fate wr § W) fa0m ol s
g 5w oF ag d frami @R
T A aFa § | o faw § feaml Y
we, foreft 1 & | ST &G AT T
2 & ot T agh oY e WL 7SI
9T 47 99N g A9F ¥ 5 wwT F
qug § [ &1 fogwr Gl @
ITAAAT AT FET § AAS A< L @
Wi | AfET 59 faw § dar W
Zrar & fr e 97 Q¥ grafew aor
BN At e g & fel feem
T F fa 9 W I &I
THTARE A AT TGV & F A qToHe
T 99 W AT IqwT o
FHTL TATTEFT g ™ § A} 85
fﬁg@ﬁzwﬁa{rmmzw
AT F1 I5F ¥ foqq

uﬁrmﬁim‘t%wf« Tz
wifezam & faare & | Afew wife-
zqw ¥ fams 9 gU o gY@
Fa gu & 9 % 7gi.<@ 9@ A1 F
T T @ &4 e 3w I g
f g% Faw 126( 3) (dF) F1 qTHIRE
FA A @ & AfeT areqa § A Ady
Frzs A frod g T
T Y

¢ Any propcrty ‘in respect of which ™ an
order has been contravened or such part

thereof as the court may deem fit shall be
forfeited to. the Government.” »

T ¥ wfevw B ) a@ @ gl
L. wme o fefigee. dfmge
2% gk & I FF-mer Y = @ &AW
ot & for 7 F @™ a= §
s for fefgre ffagge # wemge
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MFIAA I AT F AR
IY qan 43 & fx aow Ry ¥ fraAr
s g feat i gf @ Wi
TEAT § @Y ag ware 3 § fF wear
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oFT T ¢ Y qi Frtw o, 9 TwT
T & O A7 fFwiw, oF wHE AT
2@ oF fFEw oW o 9l
o & frogs faen & Al & T
wai 7R §, T 7 wwar § & g AE
srar, 3@ & faar g & 0 few
wed § frogad dar weT a1 Afwq
oFT & gt & #av §, Afww g faelt A
g AE 1 A F IR, T
¥ F O @A T TGT W
EE LI U U N LS A U
¥ @ fod AT s T & AE
g% fEagid dmagtan.a §.fe
TG AT FZ A AL FAMTET | FHow
*T v a9 T § T wiwa w3
e |

Ww’tmrﬁﬁrgfﬂgﬂfazn
FNA T T &, T I T G0
2w A ww S AR e §
fF oFHE @R F TG 49, @
W aEw o A wife
%, &ar, fe) foemar &1 . Ty, gt
AAE | AT T FOH W -§ N I
T oI ¥ W A §
TRRAE F F1 BT 9T & TEH,
HEF B DG FET L They want to
procure foodgrains, edible oilseeds and

edible oils at prices specmlly ﬁxed, for
release at fedsonable pm:es

73 iﬁm§f$miﬁa%m
. TTRLAY A AR -EP o
7g &FT O 79T FQ § 5 W
FHT B FTEH @A ATfE TN FAE
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o] e <& e g
1 TR § 9g A EfT TP A R
*ifs @ IAH FE FAT W LT
3 T Rw ¥ few o
Afew & wf @ 5w gaA ¥ @
& @t fedm ww 3fear o F ¥aww 3
* mfes wréand & wen w &
fa = qrer a7 gor- WE T g
FIR foq qEFETd & IMTF FT
N @1 W § ow e ww
¥ A1 agfa ®1 @ s aHgd
& @ feam www d@ ¥ oW
A & W w AT | AW
Mt aET A2 W ww wEfwe
RS 7 § | w7 oA AW A
o W ¥ fws 9 q9EAT wEw
TAAT HEAT Y AT WK 7961 GFfwE
wAfET o gt §, @1 wq AR
AEA & 1Y g 1T & qT 98 FEA-§ F
£ SR S AGT FT AEA § | TA WL
A FY AT F Qe H A AT gEA T R
az X oTOH! Iqrar g | g Agt
{F-FEFT § AT Q) FEIA § | I
| ETY T AT 2 AR AITOS HY IA
;Y FAT F W AT A 9T ] A
T F WEIW F AAT war ¥4
g agt o wr A faewr 30 #%
g A § a3 A fawew #) a9y ¥
T &1 sl FrATIR F79 FEO
¢, S rfam ATowr 1w Sy @
MIF) 73 48 A IS faeeq &, TH
EHAFET G gEF A el ¥
faft 7oz @ wvt R}, A WA
i et a9 fagw wm
faat a1, SERRAE frar mar qt fram
T T AT A g omh fafa
foa a5z WY 5 3701 H a9 g9
fraat & faars ol F = fase
T8 | IR g3 WA F @ AT
T AR g7 W wATER I Q@ L,
Td fr A wraTy o o¥Y 1+ & v
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g & ¥t w1 o faeew wTo wwmn 2
TR AT A | TF A ;Y A
faeew #1 3 FLAR 297 T N
e € FTAT & A IgF AT 9 AT
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SUE R B B
1 gum. ) fad # it & o
ferva O F A W W T
¥ O < a6 & | AfeT  SEeT ||
e ? oF Y F I A AR
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FTgaaamia@g 1S agl 5
B foig ax faar @ 6 q@ard
ATET | SRR AFT 9T FIAT g Ay
fag & wTa ST F | AN T F ag
Y AF ATIM IEF O AT FT A
FAY FT BTART | AL AR Y FE F
@ 21 GEd o anw e Y
9T FEAY G 1 T aXg ¥ Wgag
Y X TR & 1 TR IR I T |
e TaTHE FY A AT FQ@ & | 8
T ¥ W FA F W1 OET
TEHT AT W I AT FREN T
7 AV IRE WHH Y TG § F1H FET
£ | o el s X o9y fear B
TNA R AGT FIA qE AT G I
M e A fd asq @
g1 Wg ¥ FR ¥ EN
wfow aw< fo & i sq 79T &3
aH | ST agr Fer fE nadde A
W a3 gm# 3 3@ frag wwr
ot &1 wEHT g A1 FAfRSREE F1
T AET ¥ 9g GH g TG, IqHY
aftw @ X & STE TR W
frdt gEd ol @ omeEr gET Ay
& gRT 1 W fRE A FTTHRET w1
& fragarsT &9 &1 med § ar
fFeY gEd ot FT oweEr & ar
IEFT ST A A Qe AT A
g | TS Y Ag AT ST & A9
¥IqAETE & | T A BT AT
FRgadwm Tl 1 fen
R FATEE £33 TG W
sfgd

ST o 2, A9 W a1 @Y
JEET W1 HAIS S gHI, 9§ FIT AT
oA g1 ! ag A g aear g Aifw
Iq% QU A e ST, @A w7 s
989 7w Ay @ SR, ag I
v ¥ frew s, s feam &
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T | Ag FAA W H qog W
g & 1 agi wEI SN ¥ q1%, G
T F AR At AT I G AT
AT AT A AFOT A QT | Z9AT @
& .

T, WAl 8, e A g
G cifge wAfsdr & wwi F
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T IAHT Th AT AT T TET AT
AT @ | T F T A GI1EA R,
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fasrar & 1 St X o 5@ & Afes e
wt # frear & 1 SE GOt @
g1 WS s W faear €, 9@
@ ¥ fou wF qrg GO A g |
o af g, w9 WA &
TR war a5 g, fafex @
G & e sifee Wk e
& o aw A @W W
@ & wmw e #§ fawar @,
afe ot Sial § g & fag dar
T & 1T AR FTFEA GO
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‘“ About 50,000 powerlooms all over the
country will close down from Saturday
1548 (Ai° L.S.D.—8
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as a result of increased prices of yarn
and of sized beams *.

Mr. Deputy-Speaker : What has that
to do with the Bill ?

oft aF : I A A e @
AT FT TF I 841 AT 16 i wqy
gifme Fafedt § o gEe
et FT A1fed 1 & 7 o W
gfFag #1{7 feami o< o«
frar sy o7 st g o gaw
N FA F qorr fow axg ¥ fead
aTed 7 fFar a1 ww S geT E oY A
HTHAT 31 g1 I |

FIRT Fa g faq w1 40w
FEE 1

Shrimati Vimala Deshmukh (Am-
ravati) : The Essential Commodities
Bill was passed in 1955. The object of
passing this Bill was, to my mind, to give
assurance to the cc that the >
dities sold Would be pure, of fixed price
and of standard quality. But what has
been ourexperience for the past 11 years ?
Disappointing and discouraging indeed.
In every session of Parliament questions
are asked in this House by members and
Government tries to satisfy them by giving

definite replies which are not at all convincing,

For example, I buy meat from a butcher,
an elderly grey-haired man and in spite
of my repeated warning that I would com-
plain to the NDM authorities to take action
against him, he still continues to use the
seer instead of the kilo which has been jn-
troduced not less than five years ago.
For he knows that I have neither the time
nor the tenacity todo the follow-up action ;
secondly,he is quite sure thathe can easily
get away by bribing the concerned officer.

The consumer is cheated in three ways
by the dealer ; firstly by charging high
price, secondly by supplying bad quality
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AR I

[Shrimati Vimala Deshmukh]
and lastly by giving a lesser weight. Al-
though Government have on several occa-
sions given the assurance that prices of
essential commodities would be controlled,
may I tell the House that the Government,
havetotally failed to arrest therisingprices
in spite of news bulletins over the radio
every morningand the establishment of a
super market. The Hindustan Times
report of 27th instant, ‘Rise in price
of many consumer goods ’’ corroborates
my allegation.

The plight of the people residing in
small towns and rural areas is very pitiable
indeed.

Chillies which are commonly used are
sold atRs. 6to 7 groundnut oilat Rs.6to7
per kilo in Amaravati and round about
villages. Jawar, which is the staple food is
sold at 75paiseinfair-priceshops perkilo
whereas its procurement price is 52 p.
per kilo. Cultivators were complaining to
me as to why the Government does not
allow them to sell Jawar and other food-
grains to the consumers dirctly and allow
them to buy unadulterated food grains at
lesser price. Besides, Government will be
saved the extra expenses needed to
establish fair-price shops and adminis-
trative machinery to run the Supply
Department.

Adulterated food-stuffs are openly sold
in the open market. Only a few weeks ago
a number of peolpe were affected by a new
disease ‘ Arjiman’ in the suburbs of Bombay.
After the food analysist’s report, it was
discovered that it was due to some adultera-
tion in edible oil.. In one case a woman
aged 30 succumbed to the disease.

Sir, dyes, leather shavings, cow dung
and chromite which are injurious are also
used for adulterating food-stuffs. Can
there by anything more heartless than this
on the part of the traders and not much
has been done to deal with these anti-social
agents, The National Consumar Service,
New Delhi, has brought some shocking
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facts to the notice of Delhi Administra-
tion. Meat, unfit for human consumption®
is smuggled into Delhiand sold to the con-
sumer and I am surprised to find that no
action is taken,

I do welcome the further amending of
the Essential Commodities Act, with
certain modifications suggested by some
otherhon. Membets of his House, if there
is an  assurance that the cultivator’s
interests are fully protected. The Bill, if
passed as it is,it is feared will do more
harm than good :

I am deadly against giving blanket
powers to collectors to confiscate foodgrains,
edble oil, oil seeds, etc, In last vear mono-
poly price procurement campaignh, some
innocent, small farmers suffered harass-
ment at the hands of these patty officials.

However, I have no objection to its
being used against horders, profiteers and
traders.

The economic crisis,whichthe country
is facing today,is the result of fall in agri-
cultural as well as in industrial production,
To overcome this, therefore, we should
doall in our powertoincrease our produc-
tion both agricultural and industrial.

It must be admitted that agriculture has
beenall these many years, grossly neglected.
What our land needs first is water. I do
appeal to the Government tc see that our
agricultural land is provided with water
facilities, by digging wells, supply of tube
wells wher ever successful, and giving top
priority to all irrigation schemes.

Sir, before I conclude, I would like to
tell this House that the Maharashtra State
hashad only 6 percent ofirrigation facility.
May I request the Government to remove
this imbalance by providing more irrigation
projects ? Lastly, I request the
Government to see that the Upper
Wardha Scheme comes to fruition in
the Fourth Five Year Plan. On behalf
of our people, I canassure that they will
do everything in their power to stand
by the Government to overcome the
crisis by increasing food and’ other agri-
cujtural production, and attaining self.
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sufficiency in food fibre and other commo-
dities. But,in return they also expect their
Government to do its duty.

Y HTEY TH T : I TR,
fawmar g f& @ @ @
gEgwfar & fAwad T
Fa< faw gaer § f gaw o § st
qBE A AG W g, W F
N Y AYEd W/ AT | TG TR F
¥ 3(A) § 7@ g HSST AW
fedfrgt & -

« for bringing under cultivation any
waste or arable land whether ap-
pertunant to a building or not for
the growing thereon of food crops
generally or of specified food
crops and for otherwise maintajn-
ing -or increasing the cultivation
of food crops generally or of spe-
cified crops.”

AT I T A § AT A7AT, AV ATA
Iq FAAFIOAE F 57 G &y G
T grar | Afew var A fem mar
g Mrzar tfs waafea i
FO 6UMENLY, a8 TW A AT
& grar 8, ey wfex &, {wwe
3(2) (F) & fadwgmr € :

‘ For any incidental and supplemen-
tary matters including, in parti-
cular, entering and searching of
premises, vehicles, 1s and air-
craft (and) the seizure by a person
authorised tomake such a search of
any articles in respect of which
such person has reason to believe
that contravention of the order has
been, is being or is about to be
committed .

o faama sad agd S o qwrd §,
I 3EH wEEY TG g, N fr FA
6T F F3T 74T § | JFAT 6 ¥ 3T AT
g .
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“Anyorder made under section 3 shall
have effect notwithstanding any-
thing inconsistent therewith con-
tainedinany enactmentother than
this Act or any instrument having
effect by virtue of any enactment
other than this Act.”

Iq%F 91T FANT 6T TGV AT T &, ey

1€ afa 7@ I3 &1 I9 Fgr W@

““ Where any foodgrains, edible oilseeds

or edible oils are seized in pur-

chase of an order made under sec-
tion3........ »

7T 3G o T ATST FT SAY F1S T
gar 7g) &, afew fve W ag Wy &y
% g zifag & awaar § 5 o@
TEFR F gEgwifaar #t faurdr &
T & waar ag I §3T T W)
TR W faq #r a7 fear o, ar
IqFT OF & aread fasen fiv a5 feat-
At ¥ Prar Frat 5t o< oy a g

AT gAY, N gEgerw, I
g Y fayifa far & ad &< @ &)
ot frs oz Y agw A0 W @ g,
afew sfge mifgen ag 74T ar o
¢ %R 7 g WAAT Hl F €1 i
#Farqu § 1 AR a7 At ¥ weA
HAT FY FATT AR &1 F wvaw wav
T A W q<H faarn A g i
ag e faamt & faard s w1
9% AT] AET gR0 | SEH  AvAd daw
fram & aEd ~ Qe 7@t "o

FAqeEfed FAET § qAAT Far ¥
w1 5 a8 dMsTeT &1 @7+ F
faars &1 % aaa T g fr o9 o &
"B st 73" ARIEC Foww
AT FTT qHAGT G2 F@T R |
S G W ¢ a1 # e §,
Y frT A% o aer NgTET T wWr
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[ w1t 7w @)

&7, T8 T4 MNeFax I&< &, A oy
¥ 9T $ETAT W H FfAW F
At awad
e ¥ Ay faraT G WK
@ A6 ITHRI G9r q arY | oag
T BIE WX a9 NIFHT FT T AAR
FAE RIAF R

# ag Y fragw s et § B
gfar ¥ g7 g 7 I Faw TR AR
T GAT FIT § — Faw
AR T F 7T FYGAT FQ@T
¥ A1 7w ¥ fadeT s fF ag
SR W TR # e w1
X g I A AR S F (6

AR IqF WA FT AT F, ar g

Baara 7dY & | AT e F A F
g FO FEA TG & | AT FAR F AT
¥ & fog oY oY Frrar Y o &,
IGFT GAAT THY qF AG WA §
I IF IYFT HAAT 7 HAT, I T I
fa=t ®y A wT Tfgw 9, w=Wifs ¥
qR @1 A F For &) afew
s fafsgEfsNa e
oF fax F o 1 ag afas § 5
M@ AImATIINI &
& T3 F FeaES A AUN TGN FA AT
@ & g Haeqr g frama ¥ fog
T A A E

Y AERE A aF ag Ag aan
% § v 979 TamdieE, I
FEW T 1 T A« F FI HY
wTaTY T Ty & wwia #39 § fag
g e garwr wfgy ? oF a<w
ag Fgy § {7 g9 Sowew Y Farn
ey § wh A g v
SATET ¥ WTRT HATS AT ATEY § AR
Al T 98 Fad & [F gw wHe
T Al AT wEy €1 @Y fET A v
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e & ag o fr frara SR
FEU O FEN AT A9 gegrew ey
T ATEY &, AT A8 &, AT AH Y
= fawr #Y orw wfeg iR 5o 3w & g
7A15Y | FfF R IR q@gET -
&Y & O T 91 T S T FF
ez X Afsg fr 98 I oad «
A AT, SR 9T 907 g, H
93 Y TEY AT 21 YIWA 3 FY T
FY @Y gu AR o qx Ay @Y grar
g faarg X & o faet ax @
Tg QAT g1 @ I TG w9 =T
Lacld

I request the Minister in regard to section
3-2 (). He should bring inthis amendment

"so far as section 3-2(j) is concerned ; only

in that case arrest can take place ; otherwise
not.

15 hrs,

oY ¥¥ ;gAY Y AT WASHT ATH
&?

Y wE T | A, 9 3
&t ag AL AR A

Why does he not define it correctly ?
Why does he take section 3 as a whole ?
He should specifically mention section
3 clause 2 (5) and he should also clarify
that this pertains to smugglers and nobody
clse and therefore,it has nothing todo with
producers ; he must make itclearand em-
phaticallydeclare in the clause that this will
not apply to producers, big or small in any
form. Then'only I think he will be jus-
tified in bringing the Bill because the goods
dealers are not to be forfeited ; smugglers’
goods can be forfeited. Therefore,amend-
ments should be specific that this does not
apply to producers, big or small. There
isno questionof ‘big’ at all because you
have ceilings and big producers are only
those who increase their output ; they are
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worthy sons of their soil and they are not
to be troubled. As such, I say that d{is
amendment should be brought in in a pro-
per form otherwise we will oppose this
Bill tooth and nail. I can tell you one
thing.

ftad gz fgadt Famw @&
ag¥ fgrdt & 19 @ 7 | A AN 19
| | ferdy ¥ AT J1ET |

S} ST A : GAN T qIEq FY
Y FUATAT 9T |

QE AT I - AW F AHFC
HAAT A NI AR

ot ®T TN qer ;AW H T
T &1 5w, Hagfrasy &< wran
frag = Ft 1 fF  wqwEd
femfse @wmwm fag @@ a9
g 99 aFd ¥ Wl "gRT ¥ sUA
g fem ot sq ArEl WA Sada
fFar @t 3§ Frgerm | gEfRg OF
AJTEAT AT ATGATE AT AQRA W
i s SR @ w1 famrm A e
ot gar seTEd axF g g, fasw.
Y WeRTAHT FT ATT g T @ T AKX
faardr arga WY ) 7y FX @ W @
TAFT AT ARAT TR+ T q6 ar
femra ax o1 AT 91 AW 5T dIAN
AT WK I FT A4 § A FAQ
& farx 43 gy 1 AR ag feara
A ALY &, TG IN FT o { o
F& Mee HAT F a1 § F3 a7 a7 e
g X T JaT &, I8 § I AT FT
AT TE § H THT A 0 39 F qATH
Rromaae dr @, m o
g g | Fgfamaradar § ardarEm
1 frodmr 1 R 9 oafrae w6
fedts % 2z fragu & 1 afem R
N FoTRfeT w7 ¥ fag AR F
faafa eardr agT 53 R Y fF 3o
& ARV A aw aw T FITER

. rupee.
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T Ty, gl ats @ @A 2
SN T AN\ 1 ... (|FEE)
3@ ¥ $g7 & 5 W deTaT ammin
A gaF S ¥ 2w I | gwiag
U fraeT § i & 7t wdew & famar
WA EfF TN e orad @ N
AW W §, T NTEawEEar
frygarg 78 ¢, wwax FrorE
F AR F e a1 PO adf amn
¢ R T ¥ I OF AT A1 WA
w14, fog ¥ fram ¥ agam A
frdt g ¥ f, Faw AR F I
I 1 TW @A G qH e
FAT 4T

Shri P. C.Borooah (Sibsagar) : Mr.
Deputy-Speaker : nobody will disagree in
thetrue sense of the term with regard to the
desirability of the measures envisaged in the
Bill which aims at regulating the supply and
distribution of essential commodities in the
best interest of the people in the country

which invariably implies  {the
regulation  of the price of such
commodities so that atleast the

minimum and bare necessities of life are
within the reach of the lowest man in the
remotest corner of the country. Although
the emergency due to external aggression
is proposed to be lifted gradually, the
country is now in the midst of economic
emergency which has been aggravated by
the recent inevitable decision to devalue the
The need for the regulation of the
supply and distribution and the price of
essential commodities has increased tre-
mendously in the wake of devaluation
and this measure forms an important part
of the follow up action of edevaluation es-
sential to create conditions in which alone
devaluation can be meaningful and of ad-
vantagetothe country. This is not the only
time when the Essential Commodities Bill
amendment has come before the House.
Manytimes before we discussed this matter
and every time more and more powrs had
beengiven but conditions remain as they
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[Shri P. C. Borooah] .
were. It is not actually the words but the
spirit of the measures that have to be en-
forced, When the Food Minister came
before Parliament for an amendment of this
Act last time, he contended that food scar-
city had been caused owing to the existance
of an axis between the big businessman
and the big landlord and big cultivator.
He said that the big traders pay the price
of foodgrains without actually taking de-
livery of the stocks and kept them in the
godown of the farmers which are scattered
through out thecountry makingitdifficult
for theState to lay its hands on the hoards.

15°07 hrs.

[Shri Sonavane in the Chair].

I hope when the hon. Minister replies,
he will refer totheachievemenishehasbeen
able to make from that measure during the
last year inliquidating the said axisand also
the percentage of the foodgrains which were
held back under the operation of such an
axis.

I may mention the example of Punjab.
When Mr. Dharma Viratookover charge of
the Punjab governorship, he startedadrive
sgainst blackmarketeers and hoarders and
he had starling results and people were
satisfied and quite a lot of foodgrains and
other essential commodities came to the
market. This was because he followed the
spirit of the Act and notalone theletter, .
(Interruprtions). Maybe,someotherStates
also are trying to follow it. But it seems
that that drive has been slowed down and
we do not hear much of that; people say
that there may be some sort of secret ins-
truction sent out of the State due to which
probably the raid had been slowed down. I
donot kn ow to what extent it is true and I
hope the Minister will correct me. In 1964
also such raids were undertaken in this
very capitaland alot of foodgrains came out
(o the market and there was some confisca-
tion of th seized foodgrains, But after
sometime, that operation also slowed down
wnd -ultimately it died down ; we do not
know whnt‘havs happened to these conficated
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grains and whether any blackmarketeer
or hoarders were punished.

My hon. friend from the other side
was enquiring whether any other State
followed Punjab. Sir, my State tried to
follow it; there was some good drive
against the hoarders ; and some good results
came out of it; there are also reports that
quite a lot of essential foodgrains in the *
form of maida and atta and other things
found their way into the Brahmaputra.
Quite a lot of good quality rice, was thrown
into a running nulla near Gauhati and the
passage being blocked the flowing waters
flooded the nearby lands.

Now, what I should like to say is that
though these powers are necessary —
Goverrment must have their powers and
these powers must be given to the Govein-
ment—they must be enforced in the pro-
per spirit At the moment there are so
many strikes, hartals, bundhs and Ghera
Dalos going on the country. The whole
country, as it, is in a disordered state.
The legislatures in the different States
of the country are having scenes created
there every day. In this House—Lok
Sabha — and also in the other House,
we have ourselves seen what has been
happening and what is happening. Some
people say that it is only the politicians
which are responsible for all these and that
some political parties do not want the
present ruling party to be in power any
more, they want to credit the ruling
party in any manner they can. It is
said that those parties are responsible
for all these things, While that is true
to a great extent, I do not * think that is
the only reason, because, we must consider
why other people, so many of them, veer
round those people and parties opposed to
the ruling party. Because there is discon-
tentment in the minds of the people. Every-
where, there is discontentment. I know -
however that the people are reasonable.:
When they see that there is not enough
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food in the country, they can go on even
half fed, and remain hungry. They can
tolerate it, but they cannot tolerate if they
find that the scarce products are being
hoarded or are being blickmarketed or
being adulierated or are allowed to be
damaged. This, they cannot tolerate and
it is only for this reason that the people
in gencral have veered round those people
who are striving hard to create disorder
in the country.

Mr. Chairman The hon. Member
must conclude now.

Shri P. C. Borooah : I shall con-
clude now. I sh:ll not take even a single
moment more than is necessary. So far
as the economic condition is concerned
since 1939, the general price index has
gone up by about 602 pzr cent. During tte
last decade, the rise in the wholesale
price lzvel in the country was one of the
highest in the worll. It was 6.5 per cent.
in Japan ; 9.7 in the USA ; 18 in Pakistan;
27.2 in the United Kingdom; but it was
76.8 in India. Our hon Finance Minister
has said in his report on devalaation that
it is now 80 per cent.

However, the consumer price index
also has moved still sharply during tkis
this period. During the past two years
only, the index of wholzsale prices of food
and edible oils has risen as follows ac-
cording to the Economic Survey for
1965-66 : on 28-3-1964, the index for food
articles was 141 ; on 15-I1-1966, it rose
to 172:8 ; cereals rose from 121-5 to
153-2. In pulses, it rose from 133-1 to
_161-9 ; in edible oils, the index rose from
1634 to 254:0 ; in grourdnut .oil, the
figure rose from 140-9 to 237-9.

An Hon. Member : What was the
price before devaluation and what is it to-
day ? ’

Shri P. C. Borooah : I am giving
those figures in respect of the index of
wholesale prices. So, on account of this,
rise in’ prices ani scarcity condition and
discontent among the people is gaiuing
ground.
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Mr.Chairman : The hon Member’s
time is up.

Shri P.C. Borooah : Since you have
rung the bell so many times, I do not
[ proceed to explain anymore but I would
only ike to make some suggestions, Firs-
tly the law relating to supply and demand
should be followed not only in its letters
but also in spirit, and they should be strict-
ly- enforced in respect of these essential
commodities. Secondly, nothing shovld be
done to affect production. Adversely and the
incentive to the farmers should not be taken
away. Thirdly, Government officials
and their employees, without  whose as-
sistance or collusion the blackmarketeers,
hoarders and adulterators cannot thrive,
should be equally dealt with and punished
like the blackmarketeers, hoarders and
adulterators. Fourthly, for any loss of
foodgrains or essential commodities stored
in the Government godowns, the officials
or other persons in charge should also be
made responsible and punished for this
dereliction of duty. Fifthly, the distric
officers and the sub-divisional officers
shouli be made responsible for any loss of
foodgrains and essentiall commodities
stored in Government godowns.

Mr. Chairman : The hon. Member
should conclude now. (Interruption)

Shri P. C. Borooah: I have only six
points and I am coming to the sixth points.
Let me have my say. Sixthly, a permanent
committee like the Agricultural Prices
Commission should be formed ir the pat-
tern of the Tariff Commission. These are
my suggestions and I hope the Minister
will take them into consideration.

Mr. Chairman : Shri Bagri. Irequest
hon. Members to confine their speeches}
strictly to seven or eight minutes or at
the most, a maximum of 10 minutes,
Otherwise, many hon Members will go
without any chance to speak.

Shri P. C. Borooah : I have not
taken more than 10 minutes.



7791 Essential

Mr. Chairman : That was an ob-
servation from the Chair concerning all
Members.

Shri Vishwa Nath pandey (Salem-
pur) : You are rot seeing this side at all.

Mr. Chairman : Ofder,
Shri Bagri.

order.

it gF (feemme) @ wege S,
formeaft &Y oy Aot & arat F A |
T /AT §, A a4l 9 I, T
T I I F AT H B AT
QI | JY 19T F1 5 AfIY, 39 w7
T FAAT STRT AT & 7 gAIL gt At
¥ ATa ATAT, gW T AT F F a9 T
orad AT AR STH FHT 20 ATE
73 &Y, JfA st ag w1ad W { wnar
A HFT TF ATE S & I 90 FIATL
A A sk mag I TF a@ A
T FAT 90 T 2T F FIT TV |
TG ¥ 38 § uF a1 AL gEr gan
AT FaT F Aq A qEY FET AR
INFT FY §F FT THFATT ISTAT T7 |
. ag $Y g1, 78 I & wrowy fawwa #
T FT G E—THR F A 913+ i
¥ foraT, It A & few wiff w5 oy
TS Y TF FFAT §, AT B, I T
T &1 3% fear | g9 F9A) F1 ATHHT
SY ATaw ATAT, 98 AT I FH I N
ITET AT HITZT T@ J AAY 75 @R
AT AT G A AHCF 9, 39 T F
qTd, 37 AEF FT IAAT F qTY IZT TIT
aar fwar i

Mr, Chairman : Please confine
your speach to the scope of the Bill ; do
not go beyond 1t.

st A R @I F |
wglaaramg? sgfameafa g fe
HATH FY A FAT § I frg T4F
¥ w1 & A1 w7 & gy ag T4
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/T § v ot ataw amt ¥ fergeara &
Harar war, foget arad agi § Wy
¥ I Y F9 qgT I IT@T 91 HR T
TR T IR AT FT FgIT FFAT A
fw g d araT ¥ FFW A oo
| F FAAT F AT GIHIT 7 faar
M T F7 I F Av@ g
F ITWEIT FT AT 9L | AT FTFHY
T AT T THR T AT g€ AR AT
A 99 T A o7 ol sg ya=d
¥ fou g9 w7 ¥ wifas & w9x s@w
F Fa F1 e foe f5 @ ar
qMAT F AT AZ A AT L T
FTROME § 3L T FT Gy IR A
A 7R fErgeatd & TIOgH 9T 9aqm<
3, Mifs ag F1ax1 & f& o ey
AN a7 e AN § AT A AT &
FITAGE P I AT ITF 72 A
g at 7 @Y, 39 FY faedgr FwAy &
FHIC A € | 5T 3T TH & AT IHIL
¥ o FHAEl $1 W a1 5 wEy
oA 3 ard fafesar oo et @
g o | HHEAT AT G F TF
W FTA X ag gy O awi &
FATAT F FATS AR & IT F 919 A
A f& @30 ¥ frgeara A swaw
% qmg graT A e § W d | 39 Faast
F @ ¥ 747 39T 7% 39 a%d & fadw
T AT G G TIqT AT F @I HAT
A faRw @47 qgand |

Shri Bhagwat Jha Azad (Bhagalpur) :
How 1s it relevant?

Mr. Chairman : Please confine
yourself to the scope of the Bill. That
letter you referred to hss nothing to do
with the Bill.

=t arv : =1 %1 ag faw few iy
Y graey @AT & | W19 Y a1 § OF 91|
1 919 faar . ..
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qaly wgew : ww § wAw &
aix # Y Fawmar ag 3w § 1 AfwA
IG F AT A9 HY TG AT AR |

&t g . TS Fwa A ASA
Y 17 F @ § | N Fad @ A F
qre =ré a1 faw wat ¥ ary wE 9w &
FI ATT TGH IS T AT T & |
faf sgaog T & 3 7@ 3 goaeg &
T2 |

wrafe W@ - @ AW @
ErRe Sl 1

&t qat - TER G § Ao A
fagma ¥ oot Few br forw a0 X
Taf & W@ F AR X W FFET A
feramT &Y &I %9 AW HT ATHRT FAAT
T AT, IAF FI AT T HYAT
oF AW J | *

& ag WAt F G A § QY 99
raee § & Fgar 9gan 2 W fas
W A A G T JA AT R
wor Aifal w1 qgeAT ®W 1 AR
TR %9 /3§ T v  fF fege
F foram 1 7 A Y s ar v §
IqH IEF TgT FA W fAaed &
arey fF s ag wars wivedy § st §
FaAfsdi Faw fawar § | AP @
™ F TS R, T W T B
YEE A, JWF I T 10aT 12 To 7T
F BH 1 ST § | T a@ ¥ TATHRW
A G FT 4R@E ¥ T T F HoT
9 103X 15 %o AT HT GF &Y 11 & |
§ vz A g fv o & e
I BEA F T ¥ A GF IqF Q)
¥ 190 WY AR FT FF A8 g1
Tifgd 1
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& gz ¥ @ el A zEd
srefara §, s f& F59 A ¥ oy §
T[F A @ g A, T FEay §
TN § SAF TRl W w|EA o
anfed fomm & W ¥ o) da W=
H | S Y AT AR A §ogaR
& SATRT 1 ST ALY ST =ATCRY |

wWE = AN § FAR 9 FA
A | F QT TRA g fF A S
FER AT FAA AW IS § I
e § et @y § 1 5 e qrae
F A9 9%, qAHEIT F AT 9T qe
Y frearfar #Y § st a9 ¥ fay
# 7Y ar | AT O aT9 T T
ARt g fe 9 s frceae go &
M frarae ¥ fawfast o, s 2fad
Gt A § a9 ¥ frera Y 2 Wk
TR & g J 7, ST @ o
§ doma F sarard 5 gFWL | g6
% § A fraw & wgwrd @R,
¥ fr faamt & smax uF ggwrd @
g fod ¥ 15 I € I 5 @ w1aw
TG AY ¢ IqF arg N AT 91 I foy
gt ¥ ¥ wifeex 7w o ag @nw
T Y §, IaN weX & AT agi ¥
et ¥ ot S wRdm W W
ToreaE § siw fear 1 e fgam #
A g @ g AfEw qoeE &
A Y ag wgx B gar mwr
fawmar mar

7g W™ a1 @A ge #F WA FEw
fiF Y 57 FTAR A FY I A E,
qg U ATl F1 oA W 3, AEE
TR AR # a & 3T o
1 gy ) weaal ¥ §, faEw
F&F TO T TS FL |

Shri Bhagwat Jha Azad ~ Sir, I
have mixed feelings for this Bill. I have
no objection to the principles that are there
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in these two important provisions of the
Bill, but I can visualise what will happen
when the administration, as it is, is
empowered with such big powers. It
is true that Government has. got its
responsibility to fced those who do not
produce. It is not only the producers
whe are to be assured a respoasible price;
it is essential to protect not only the pro-
ducer from the vagaries of prices, but it is
equally the duty of the Feod Minister to
provide food at a reasonable price to the
consumers. Therefore, when he wants
that the stocks should be confiscated when
they are not forthcoming at a reasonable
price, I think there is nothing objectionable
to this clause, because we have seen all
these days how the traders are hoarding,
blackmarketing and taking undue prices.

It is true we could not increase our
production as fixed in the plant target.
But I equally hold that the deficit was
not so much as is indicated by the high
rising prices. The most important thing
is distribution. If there has been proper
distribution among the different sections
of the community, I am sure there
would not have been so much discontentment
in the country and prices would
not have risen so much. A small section
of traders—horders, blackmarketeers—
are trying to haoard the stocks and push
prices artificially. Therefore, this clause
which says that foodgrains, edible oilseeds
and edible oils will be conficcated is not
objectionable and I welcome it. But
the most important thing is, how they will
be implemented. .

Shri K. N. Tiwary : Confiscated from
the traders or growers ?

Shri Bhagwat Jha Azad : From the
traders. I am coming to that. My
apprehensions are firstly about the ad-
ministration being what it js—the ad-
ministration varies from State to State.
There are our States with good ad-
ministration. But there ate persons who
want to black-tar even good adminis-
trations in the country. Your State of
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Maharashtra, Mr. Chairman, is supposed
to be the best administered State. But
this morning some persons fired, missiles
against that administration also. Leaving
that aside, I can say from personal ex-
perience, where the administration is
absolutely inefficient. With all his capa-
bility of importing foodgrains and using
this clause, what can the Food Minister
do about them? If they require 20,000
tons and you fovide them with 50,000 tons,
still there would be scarcity there and
prices will go up. What about the District
Magistrates of those States where the
administration is not run according to the
law of justice, but on caste basis. What
will he do about them ? I have personal
experience of how Government’s well-
intentioned laws are misused only to
harass the people. Therefore, it is very
difficult for me-to reconcile that the
District Magistrates should be given
the power to confiscate.

What are the alternatives? Whereas,
1 appreciate the principle, I certainly fear
that this will happen in certain States,
where the administration is run for per-
sonal reasons, where the administration is
so corrupt, where the administration is
inefficient and where the administration
is so caste-ridden, that they will harass
the people They will say, here is a
village, here is a taluka, here is a con-
stituency which belongs to so and so and so,
therefore, it will be like this.

Therefore, I would like to tell the hon,
Food Minister one thing. 1 agree with
this provision, but let not this clause be
applied to the farmers and producers.
Let it be applied only to the traders. You
know very well, Sir, I am a small producer
with, say, 20 bighas. Immediately I
harvest the crop in December-January
I will go for ‘distress sale’. All the four
thousand people in my village, a majority
of them at least, at least 9o per cent of
them, go for ‘distress sale’ because they
have to get clothes for winter. We have
no capacity to hoard; I do not hold my
foodgrains at all. I have to scll it im-
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immed jately, in spite of all that I get from
Parliament. Therefore, this should not
be applied to the farmers, Where do we
go to sell our produce? We go to the
market for ‘distress sale’. It is pur-
chased by the traders. It is these hoarders
who purchase from us, It is they who
are responsible and not the farmers.
Therefore, it should be applied to them
and not the farmers,

I know the good intentions of the
Mirister. He will say that he does not
want it to be applied to the farmers.

But in spite of his good intentions what

will ultimately happen is this, As soon
as the Bill is passed by Parliament and it
becomes an Act it will go to Maharashtra,
it will go to Bihar, it will go to Uttar
Pradesh and other States  Itis our district
magistrates who have to act according tc
this Bill. What will the district magis-
trates do? They are the IAS people.
Mr Chairman, three Plans have falied in
this country? Who is responsible for
that? In my opinion, the great IAS
and ICS people are responsible for it.
These - expresssions “IAS” and “ICS”
should be scrapped from the Indian
Administration, I leave it there. Now,
the district magistrate will call the $,D.O.,
the S$.D.O. will call the B.D.O, — the
famous B.D.O. who has completely failed
—:he B.D.O. will call the superviser,
and what will the superviser do? He
will call a karmachari., What will the
karmachari do? ‘Under a very dim candle
light, sitting in his houe, with-the mukhya
or party-men of the village, he will say
“that foodgrains of A, B and C should
be requisitioned and not of D, E and F
because they belong to so and so. That
means, this Bill, passed by Parliament,
very well-intentioned by the
Food Minister, will ultimately be
implcmented by the karmachari in the
darkness of the night and he will prepare
th: list on pirty lines and the district
magistrate will simply say ‘yes’ to it
Therefore, let this provision be restricted
to the hoacders only, let it apply to only
thosé who hoard,
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I know the momert you say that it is
not applicable to farmers there are traders,
clever fellows, who will make the farmers
their stockists, They will pay money
and ask the farmers themselves to hoard
on their behalf so that the hand of law
may not catch them. But how many are
there like that? I do not want to differ-
entiate between big and small cultivators,
There may be some persons with holding
capacity, They may have godowns to
hold as stockists for the traders. Let
this law apply to them. It is a very
small percentage in a village.

Tazrefore, I cannot reconcile myself
to this provision where you say that
it should be confiscated by the district
magistrate. Let it be clearly brought.
out that it shall not apply to the producers.
Unless you do that I cannot support the
principle, which is very good, to confiscate
from the rich and give it at reasonable
rates to the consumers, ’

Another provision is about the
prices, It is said here : ‘reasonable
price of the post harvest period’.

Mr. Chairman, I harvest my paddy
in the month of December-January.
Then the price is very much below my
cost of production. Then paddy sells
atRs 14, Rs 13 and even Rs, 12 a maund,
That means rice should be selling at
Rs. 18 a maund. That is the position in
my area, It must be the sameTalmost}
every where, Now, it is said here
‘post harvest price’. It may mean after
a fortnight, after 15 days. I may submit
to the hon. Minister that even after 1§
days the price is very low. It does not
reflect the cost of production. We are
giving three months, I think it should be
extended to four months (Interruption). He
says it will be counted from the end of
the fortnight of harvest. I do not want
those farmes, those big persons, those
who stock on behalf of the traders, those
who have the holding . capacity,
to get whatever price they demand



7799 Essential
{Shri Bhagwat Jha Azad]
after four months, I do not want you to
give that price, What I want is you
should give a price above ‘cost of produc-
tion, It must be a remunerative
price, a tempting price, for the formers
so that the farmers will part with their
foodgrains and the Government can pur-
purchase in time. Therefore, in the
application of this clause, the price counted
should be two months after the harvest
and not at the end of four months though
you have given that it will be the "average
price of fowr months, It should be a
price that will be remunerative, that will
be tempting. ‘

Therefore, I support the principles
contained jn this Bill. But you have left
the confiscation to be done by the district
magistrates who have proved their worth
by now in this country. They should not
be allowed to place their hands on the r-
mers. If you allow that, then this will be
a ‘black Act’, when you want to apply
it on all, consumers producers and every-
body. It must be specifically stated that
it will apply only to the traders, hoarders,
profiteers and blackmarketeers and even
that small section of farmers who want to
act on behalf of the hoarders. If they
behave like that let their heads roll, but
not the heads of the small farmers. That
is my only submission, otherwise I support
this Bill,

Shri Rajaram ( Krishnagiri) : Mr.
Chairman, Sir, many hon Members of
the Ruling Party, who spoke on this Bill,
have opposed this Bill, Of course, when
the Whip comes they will vote for the Bill,
even then they are not supporting the Bill
wholeheartedly. Even some hon,
Members, like Shri Bhagwat Jha Azad,
have said that if it is passed in this form
it will . be a ‘black Act’ Therefore,
standing here, on behalf of my Party, I
oppose this Bill.

In the Statement of Objects and Reasons
of this Bill the Government has said:
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“As the Government have now assumed
a positive role in holding the price
line following devaluation and for
procurement of substantial
stocks of foodgrains, edible oil-
seeds anrd edible oils at prices
specially fixed, for releasc at
reesonable prices particularly to
people in areas hit by scarcity, it
has become absolutely necessary
that the Government should be
clothed with the power to fix
prices as mentioned above ”,

As far as the Essential Commodities
Act is concerned, it was passed in the year
1955. It has been here in this country
for the past eleven years. I want
to ask this Government whether
the price line has been controlled by the
Essential Commodities Act during the
past eleven years? What was the price
18 years back, what was the price index
11 years back and what is the price index
today? We are passing so many Bills
and brirgirg so many ordinances. This
was first promulgated as an Ordinance,
When the Congress Party was not in power,
when the Britishers were in power, they
used to ridicule the promulgation of
ordinances by the Britishers,

An hon. Member: Now there are the
Defence of India Rules.

Shri Rajaram : Now they go on
bringing ordinances. I do not know, why.
I can only say, these people have changed
their dress that is all, but that mind is -
there, that imperialistic tendency is there,
the people have not seen any change and
they are suffering.

As far as this Bill is concerned, before
bringing this Bill we formed the Food
Corporatior to control trade in foodgrain
all over India. What is the fate of that
Food Corporation? We have appointed
a very big man, a great economist and a
banker, Shri T. A, Pai, and he has come
out with '@ very big statement that this
Corporation is going to serve the country
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with all the foodgeains available in the  money and help, but we are not "utilis-
country. He said that the Food Cor- ing them in the correct way. We are
poration is going to distribute all the not giving the correct incentives to the

avaliabl: sorplas f0o1 in the “coumtry.  agriculturists, We neglected agriculture
What happened? It failed completely for the last s0 many years. Only the
and he resigned in disgust after issuing other day, Shri Tyagi was arguing that
another statement. That is all. Nothing after 18 years of independence we must
has happened. try to provide at least irrigation to the
agriculturists.  That is the real situ-
So many hon, Members have referred ation in this country.

to the bondhs that have been taking place
in variove States, So far as Madras
is concerned, there has been no bandh so
far and nothing is goir.g to take place either.
Yet, do not think that Madras is safe,
either in the hands of the Food Ministry
* or the State Government The people
are fed up According to Shri T. A. Pai—

When that is the position, what
are you going to do in the future with the
help of this Bill when it becomes an Act?
You are going to harass so many poor
peasants and agriculturists and so many
bullock carts along with it. That is all.
You are not going to satisfy the needs
of this country by the passing of this

It ber his well—no_ State R
Government has come forward to support Bil.
the Food Corporation. It has failed Coming to edible oil and oilseeds,
miserably Gujarat banned their export outside the
State. What was the result? Though
An hon. Member: Question, our State is producing plenty of edible
oil, everything is going to the North and
Shri Rajaram: It is not a matter for We are not able to get it. We have to pay
question, You can verify it from the a very heavy price, if we want it. This
Minister, if you want, I remember that is happening because the Central Govern-
statement well. He has resigned his job “ment is not able to control the Gujarat
because the Food Corporation has failed. Government. Because of the incapacity

of the Central Government to control
State Government like Gujarat, the people
of Madras suffering from want of edible

Now the Government have come for-
ward with another amending Bill, to
harass, not the big profiteers or black-

marketeers of this country, but the ordinary oils.
poor peasants, I know why these Bi}ls The other day the Commerce
are coming up and twhat is wrong .with Minister said poor fellow, he is suffer.

the Government, They have brought ing now because of devaluation; he has
forward so mapy land reforms. Having - gone bad eversince ~devaluation that
done that with a sincere heart, the ruling edible oil seeds should be exported.
party got into collaboration] with the We were exporting groundnut worth
landlords on one side and the industrialists Rs. 12 crores. Now what is the position.

on the other. So, it is not possible for We are not exporthing any groundnut
them to bring land reforms in a big way. outside India. It is not possible for us to
export. Why? Because, no agriculturist

Take, for instance, Japan or Taiwan, is coming forward to ;grow groundnut
which are small countries. They have in his field. Why ? Because, the Govern-
done very well in agriculture, of course ment is not doing anything for those
with the help ‘of foreigners. But are agriculturists, ~ For instance, we are
we also not getting money and help from giving all sorts of incentives to the

foeign countries ? Yes, we are getting growers of sugarcane. At the same time
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we are not giving any of incentives to the
growers of groundnut. Why? Because,
sugarcane Wwas first grown in Uttar
Pradesh, the State of the Prime Minister.

An hon. Member : No, no.

Shri D. D. Puri (Kaithal) : Sugar is
selling today at price at which it was selling
in 1947. ‘There is no other commodity,
including groundnut which is selling at
such a low price. .

Shri Rajaram : Yet we find that we
are not able to export sugar. So, why do
you not give incentives to the agriculturi-
sts so that they can grow groundnut and
enable you to export Rs. 12 crores
worth of it? Why do you not have the
wonderful package deal in all the area
where people are growing groundnut ?

Therefore, unless the Government
are sincere in their heart and come
forward with Bills which are beneficial to
the agriculturists, the production will not
increase and no benefit will accrue to us.

Shri K. C. Sharma ( Sardhana) :
Mr. Chairman; I am afraid

Mr. Chairman : I have to make
one observation. Before I identify, no
Member should start speaking.

Shri K. C. Sharma : I have only
one simple observation to make and it is
this. In clause(4) it is stated :

¢(ay In the openig paragraph, after
the words ‘seem fit’ the words ¢includ-
ing, in the case of an order relating to
foodgrains, any packages, coverings
or receptacles in which they are found
and any animal, vehicle , vessel or

food grains’ shall beinserted;”

My respectful submission is that
law is not simply the law because we pass
it. Wisdom does not come simply
because 500 people gather together and
cry aloud. Wisdom essentially is along
evaluation of human development. The
law is based on four fundamentals--justice
order, reason and humanity. This provi-
sion is against all the fundamentals of
law and so no stamping can back it a law.

Another observation I would like
to make is this. Under modern law the
State is responsible for creating such :
conditions in which a man would be
able to do his job well. Now, may I ask
the Minister of Agriculture, is there any
country in the world except India where
the agriculturists use the wooden plough ?
It was devised in India and Egypt four
thousand years ago. In Egypt of today
if an agriculturist uses this sort of plough
he is sentenced to six years of imprison-
ment. Could you not change this wooden
plough ? What have you been doing all
these years? It is a simple thing. We
have to change from digging the soil to
outting the soil; the difference in yield
willbe Topercent.  Are you blind ? Have
no brains? Have you no heart? What
have you been doing all these years ?

Mr. Chairman : The hon. Mem-
ber should address the Chair.

Shri K. C. Sharma : This simple
question was raised in U.S.A. in 1909
when the peasants revolted and demanded
equity price. They said : we are the
only people who are given the price which
the buyers offer; we are the only people
who asked to produce two blades of grass
where one is produced; but we are under
no obligation to feed the people who do
not work on the land. This very
question was raised it 1919 and a German
economist put forward three propositions.

One was the formers should be given to
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better price so that they would be able to
live a batter life and produce more, i.e.

atter price, higher price and better life.
So, it should be parity price. With
the;: 1:v:lopn:nt within our knowledge
we cannot shut our eyes to what goes on
round the world.

The second proposition is that we
have to educate the people about the art
of production. Now the people in the
farm are people who are not trained
for production. That is an impossible
proposition. We have to create intelligence
in them. We have to given them scienti-
fic knowledge and than the incentive of
parity price. A man with capital , labour
and intelligence who works in the land
gets as much as he is likly to get else-
where.

The third point of technology and
scientific  devlopments we have to
give them the manure that the soil will
accept. We have to give them the seeds
that will produce better results. We have
to provide them with irrigation. This is
a legal obligation under the simple law of
of contract. If you do not perform your
part of the contract, you cannot expect
the other party to do his part of the
contract.

The State does not do the job that
under the law, under justice and under
its own profession, it is enjoined to do.
I feel sad. It is the saddest moment of
my life of 20 years in Pasliament. I am
80 sorry to utter these words.

An. hon. Member : come this
side, :

Mr. Chairman : Those Members
who want to speak should stand also.
Shrimati Renuka Ray.

. . ShriP.K.Deo (Kalahandi) :Please
look to this side also.

Mr. Chajrman : The Chair is
always looking to left; sometimes it
should look to the right also.
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Shrimati Renuka Ray : Mr.
Chairman, I think, this Bill has been
brought in, as the Food Minister has
said, because certain portions of the Defence
of India Act......

_ Shri Vishwa Nath Pandey : Ona

RPoint of order, Sir. You should also look

towards us. You_are only looking to-
wards the front benches.

Mr. Chairman : I have remarked
to that effect.

Shrimati Renuka Ray : I was
Fmentioning that this particular Bill, where
the discussion has been very wide, as star-
ted by Professor Ranga, is really meant to
replace certain portions of the Defence of
India Act which is not to be applied. I
am all for the restriction of the Act
and Tamglad that at least that has beenY
done and that the Defence of India Act
is now to apply only to border areas.

What is it that is new about this Bill ?
The Essential Commodities Act was
there earlier. During the period when the
Defence of India Act was in operation,
some of the new provisions of this Billwere
already in operation in the country. The
point is how far these have operated for the
good and how far they have actually been
implemented in effect.

It is very interesting to note that it is
said in the statement of objects and reasons
that the State have now assumed a positive
role in holding the price-line. I submit
that so far we have not seen any evidence
of this, but if it comes, all the better. I
for one would give all the powers to Govern-
ment if they do hold the price-line in
essential commodities and in other .com-
modities as well b after devel
correctives have to be taken Which have not
been taken,
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[Shrimati Renuka Ray]

‘We have had the economic affairs debate
and I do not want to enter into that, nor
have I t\he time to enter into other matters
I only want to say that so far as this parti-
cular Bill is concerned, section 7 of the
Act is being amended to bringin the power
under rule 125(9)(b) of the Defence o
India Rules which allows the Collector
to seize or coafiscate foodgrains where
there is contravention. I do feel that there
is something in the contention of those
who argue that these things sound all
right on paper but when implemented it
is not always as it should be. There is no
doubt in this. There is some truth in this
argument. I do not, however, believe that
one should run away from a situation.
If a thing should be done, if you do it badly
then try to improve. That is what I should
say. You must improve the operation of
the Act and see to it that the poorer farmers
do not suffer in fact.

When we are talking about the farme

with all due respect, we are thinking of the

tiller of the soil all the time. The tiller
of the soil does not own land even. His
position becomes one of the consumer after
afew months in any case. The tiller of the
soil is 62 per cent of those who farm the

country. Therefore for the tiller of the soil
as well as for the non-producing farmgoods
consumer, you have to have a restriction
on prices.

T do not for one moment mean that there
should not be a remunerative price to the
farmer. That must be taken into consi-
deration by the Agricultural Prices
Commission and if a proper price is fixed
it should be adhered to.

- Before I end I want to make one more
point. While this Essential Commodities
Act should go through the amendments
which Shri Subramaniam has agreed to
take, I dofeelat the sametime that the other
aspect is not being stressed; that is, it is
not merely a question of procurement and
levy, ir is a question of distribution being
properly made. Where is the Food
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Corporation of the State? Why does
it not act? Though the Minister believes
that proper food distribution measures
should be taken , he is unable to see to it
that it is done. Even if he cannot do it
by himself, the entire Central Cabinet,
I am sure, can bring pressure if some
State Governmnts are not prepared to
comeintoline so that we can have a national
food policy at a time of scarcity like this,

Mr. Chairman : Shri Vishwa Nath Pandey.

Shri Shinkre (Marmagoa): At
what time is the Minister going to reply ?

Mr. Chairman : At 4-30.

If hon. Members speak for five minutes
each, I feel a larger numbr of Members
will get an opportunity. There are very
few points to be made; therefore, please
keep to very important points and make
a brief speech.

Shri Vishwa Nath Pandey:
now you bad allowed ten minutes.

Up till

qTA T gATafa qged, AT Felt
TRy ¥ W fadas scaraes aw g
& grarg # qeT & e S fwar
afe 3@ & g AW A ww fawr wrw
o W F FTAEIAR, FATHEID,
eI AT w=NRK g oy ar &
queran § 5 aeT @ @ afew g
T J0F gfFT 39 FT @I HAM |
afem 5@ § 39 wfears araw et @
o faqw wfears & | & at ag awwar
qr f& @ iR ofdefa & s
oY WEIRT T fagias amdd I FEwt
¥ ddg § avEraE gem e T

&Y & 9T | 3 WaTad Fied w1 qATw

&, a5 WA A1 w1 Har AG § WK
I HAT wEEW, AT HAT WA WR
IoHAT WEed § a8 saw §, fadiww §,
I & wfq & avAr T@ar g 1 § qumar
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gfFmammsd 7196 2 q
woad | dfe TF aeew § fF o
fados A e 5 gwat § =19 &
FC Y, FEHT F1 77 TR, 8o AW
T Ay MiET F q9a §, 99§ FAH<
ug w13 §, dfe it fawaw weqa fea
T g 98 37 F @y F fau Ag) 9l
I & fog & o f5 Awfat & § o
FAhRT@EE ¥ § 9 WA F @Y g
3 ¥ foair gz § wifs Wt agieg ¥
w9 fao w1 sego feam @ SR A
HEY WY A1 T F 1 CF T AATRA
S Tegafa F o1 IW F W= 9 FEAA
ag 19, gt S Fgr fF et 7
feawar v & faw, = Far f faawor
AT F S FW F g oK A
ITAFITH F T FY g7 FA F fAw )
& st g f 7o derom & el G-
N Agd H96 eHe} § dAfeA fawm
T T 3% TET &Y T | qg fwor [T
oF F WA { AW A & AT ], AW
THS F gL & | F=Q a0+ § 7 qATATEY
IR A, T O FT qgATT FT AT,
T Y T, TF A7 I9T FET G T
1 =7 foar s, gk @ f e
frar s, o AT Fw7 fE ower @Y
s | 9y w5 oafrad et #
19 | FfeT a8 O A ] | 4T FG
#T @ 1 & g & AT At § I
HaTm ¥ A 91 faar smy ) feas
Helt gU, T I WY T AATIW T AARA
gq, fad frgas wrgw &1 A o Ay
&, FfF IR FiaH Faw JoaT 7T
S A9 Y Hrfvawry F7H ISEA, Ay
% gomat § fF sreswr & g1 S
R 9T qF A WiaERT FTH TG
IS, GIRT AEAT g ALY &) AT |
99 49 9= awig Ao § g,
gE # FEr, AW A 7y fF ogw e
i g =R m@ oy Fuy & fF agd
99 affx FeAT § AT fadx @6, @
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a1 = AT § g A, AR S
fawamy 731 v £, =ifs 7€ 3 fw
YT 3W &, TST F 80 BT AR &Y
¥Eaa9T 32 8 34 FAT qF &
Y it &, AfeT A #1 favam 93
T 8, 69 "W Y T A} F g
& 5 et et & == w2 & "y
T | gafad w9 wfaerd 19
Jorgy fgmma & g9 9K 9g F9 ar
Feq g—1 fAdaw § SEF o7 qw
g, 9 9 HT goe § AT 71T geT §,
foramil 1 oY | 3elY @ AW F AT
FAA 20 FF G G FT TAIT G
qrar g, fa=rs & grawi F1 W 79
Juesy FT T § AT A AT g9 @
ST |

16 hrs.

a #1178 g wman € R
s fomew @ 77 § A g "y
ot FgY & fF F wew S s @Y
8, i wfw o St 8, 7 ¥ A
et g@ 1 o wy & 1 wfe § A
awe wwar fx 3 qarey e A
#Y g4 2 | WR AR F Afaw 7= g
3, et ¥ ufus o= v &, WG
¥ sfas o gar g, AfFT ol T &
IS F AR 9w * f9r qW, 9w
a3z 31 797 AR A7 29 JT AT oA
HR AE-AGL F qEI 9X TF. 77T
fey fur, @Y & #wwar g f5 7€ 3w
F foa g &7 919 7 g TG
T F—HATgATT § SR T AR
%6 ¥ FHT O IF | FW F AR
AMEATHA T G AT A1, TF
s F g S A A S

o ¥ ged § § uF AR S A
ARE HIGET SATT HIHIAT FET ATgar
g1 AR THEE 9@ T gELAr
qrag § 5% AT, I9 7 {q dwveA
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a1 JR & awwat g 5 ag qwga w09-
FAT T@FT g T A1, AR HIWETEA
feeam for wa FHET FATET A 37 O Frae
&4 AT A T WY IT B AGE FT
g% | § g WY ¥ AWE FET FTEar
§ fs 7 3 vy §, fraeaw & wvaw
F ot @ qg fa=re w7 arfey,
T Y AT wgT fF Ag e, a A
FATHATET &Y 8, g TATTAITEL IHTT
A &, afer #m F—fagaow wovet
9T IAY qTAT T & AL T ¥ 3@
FT HTH TGT &1 970 3 |

74 & onqd f9347 FAT ATZAT @,
fam g AT FWIET WA IT FAG
AN aF AT ATTH ATHA TTA FRT |

ot wo o femdt: YaTR W,
oy wrafr o § A Ad @ A
w5 ag o gMa am w ¥ &
F fa¥ 9% EE @ § AR
s F § 6 ag Tar g ardw
fF fog ¥ &Y IRET A & 3F
A Il AN 5 fFaea &
ST FT FRERAT FT AT &, S99
FIA R AE | IT A Y T
e o, 59 & QAT Feor § agi
7T 3T S g fedeque ¥ A
T 7 g7 {5 Biee § 2R dw=wd
¥ S S FH R, TV A TREAHA
A ATET Flee § qvit NeFw SaTer
A, @ & framl @ Wt far
S AR ST Wy fawTr S
fr Y g F= § Suwy Fhwde T
foFa stram, 97 & qrE @R fear s
Y @ for o @ w1 oFTOT A
2 5 ot W §— F WU g W F
TS F Ay g By @ §, 39 3 g
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TR AT AT FE&T 9% I, TG AT AT
AI@FFA NI E 7= 79
FA FYE "I, FE qAAGT G AT TAEY
g, I IS F FAT AvE@r & A
T I M ate A T v
gt AN IR E waw
¥ e ¥ faY I AT AT &, e A
W WRFT AT AT} A g
FY foraY s e &, w0 Y I
AITAT TR I &

Fal A qg § 5 agg w9 A
¥ DY E M Y amw @y Ay
ST A, 7@ X 2L wF T X
- TR+ Fr T B &, o o
#Afgdr A & T g T A Ay
e @y Y ¥ @vi & fax dar
WEET AT WIS X Fg7 5 ST Ay
F e FIrs Fv 9w, JBRT A Ay
FT FqfadY 73 @Y, A F Al F o
ireeraT &1 Y gaw 7, ag i
T & R 3@ R F) fafee sl
SRl 5 § 3T @) <@ aF7 §, W afy
9T &§ @ 99 fFaed ¥ sarar @A
A T I ¥ § a0, @ 4O =\
t 5 39 ¥ Qo ® et we S
A T & g TSTAFAA QAT | qIAAY
F@EL g § fF des § evm
SaTaT &Y, T & g SATET SIS &Y W,
@ T T A F, FIAE FT AE T
AT FT gET W A T A9 AR
Fdem ag v fF I F v T
Fr S FHT , S F FA QU AL FL
g | 39 fay awTe Ay @ nuvsHe
T =gy, oy & @ Sw w®Y
fafwe amp 7 @

oF 919 ®WT 5 7T ag fow o
feay s f5 A" F @ W AR @,
A <@ F o & fr 7 ge dae
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AN EMERIT AR I TR
N Jrgg faedt & av faaet ofed =g
T et w0 | worH AWy e AT
X q¢ AT §, A F9F ¢ ST I &Y
* Ay v ¥ fod, oweiiiiew & fod
a1 g Y = & A, foey 9e wy &
¥ Ty ¥ SE ) &, FEY AW AT
AT | WX I FY qUE AR AGY &7
JTEA, TEWET WZH AGT 4T AR
A TEFT TFT LT THT IT G TSI |
) g X F77 5 FE WF N
frarem & far gw o o dor @
% z9 T WE WeFWT  fAwred,
HfF o TF TER § IR A%
NFOT G- 37 a% #, forwny 5 ag
gt g, Wi g, 7@ ®
¥ I § I FE AH HSTCT
TS aF TCHE Tg1 (T g 8, Ty
FTE o AT 37F FTAT, A L TG HE
R @ 3, g A Fogmifes =4
AT gEFAT & A A O AR FIT AT
adr & A 7 TEET WIEH S
gty whawfEwwif
Al WEem W A FT ANEE a9
forad fr oo oeRT A8 |

it o e wifem (FaTEE) -
quET off, F9 999 g 9T W s
o Ty Fowaes o, w F A
& ATOHT T WM 1 FH IR N
® Froor § I9 gEA WO A FET,
¥ §6 @TFeT & Fgh 9 W |

= fa # Igw ITWETE F1 FH
A X G IEGA U gl 99 F
fMRATmEFEE T IR ARG
& &, afFw st 5 ag faw e 2w
% faq, aR wa ¥ fa¥ v @ g,
i @ F ofaEr @ TR IS
frx ow gFft arfgd | Jf Teee
A ofed), W wE F ool
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fom = e wifesr #ga & a8 A
qriet 7EY & 1| o8 § uF & W ¥
X Jamar § f i § faar fesi-
O T @ A W rEAde #
N F afeadt g7 F ToT ¥
fad ot s & 1 ag e o Y
ATfET AR 39 A A9 e F ©
H | F5, @R A F AT T
A wifel, W@ Iy fefefee @ @,
agr W AT NEREE AT gy
R ST qF a5 7 YT § a7 A%
‘“Sqae qEiaT’ &7 A 9§, I8 FaAT
T ¥

HY TEE F R F @y g
TaaE Ft oYt oF T w R, 0w
T # AT I ArEm it oY,
38F qE U WIEE A1 ®W §TS
T T s Ay faeem ww @ 9
¢ SrEl o< dfFemw aRw 1 ¥
qEgrae ¥ W) ¥ oar § dfwEw
arEw ¥ AfRme T A A
Iq X FEIR T A7 99 & T
FE E 1 A FH MEE IR & Sy
2, 9 W1 FRE AIE MHH W G
T, TR w1 aw ol & wg
ArgaT § % qod =2 # s e wm
N agr o fafm ww &, FIEE
AT FYE S AT qC F F A1 gHAT
& o 99 ¥ o F9 e AT § A
TR ¥ Y £ 1 W FgA T AqEd
ug & ff Taie & e 3 afaE,
e # e At arfe,
TR Y e qifeEy A arfawr
T & R 99 9% ag IwAw arfedt
g I, o I Tg § A TEAHE H
RH § 9 T T Q IR G
oo ¥ SEW & aFA § FUAG
¥ faY v gHw & W A,

wfea @ & 919 §1g S IWRF § I
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[ & fo wfew]
N T T Ao g [T Tw
& =nfed

wlmigomm@EN e
A T NI @ a9 § wrg Ry
fsfaas o g @Y 12
AIFII, 1965 FY TF [STGAT 919 AT
a1 foa # wg1 T 41 {5 @ w@
foramer 5 stroTsT R 3 e sy fammaieiy
# fafreex atge ¥ qeaT TEaT § fF a8
A wFacewE g o & fgame & W
@ f&r Qi &1 g amawe @ ard
Efmafad) gims o d
F ST ST AT S § o faeg
AT T g IS § HIT T GIHT AR
& g AT § S qHT 7T I & I
&) 38§ FW ¥ F0 3991 Q) F Anigd
fr aT aTRvm ¥ gHg oY I @
g ag formar s q@ wem g fF
femwa F a8 @9 T F Y I
TG TS ¥ 39 B R AR A
FIA AT § AfFT TY B B A
g

T aR ¥ A ARG FT A E,
ag aga iy warw g1 o faa
N =& W oz@ Aoy EaEeRw
et @ Aifed 1 @ S W @R
AT E 9 TT 0 NEW & T 97 S|
fash fora &1 w19 Gut § W fF Q2
TF WXF I a1 o g &9 fay
FRE H/E NFH A a9 FA + fay
¢ qied @A afgy ww At
f& FE FITAER FIST AT Y, A IF X
fr oz 3% wE AW EA Afe
L w1 T ATH Neaww foar swrar
2, Tifee foar o 8, 99 F a1 9w
ferm it s &1 e & foX
qar @i T e el

wawty wpEw:  ag e i
o ferg s & 1
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Wt 3o o afem 0 wga
g W g1 g X @A
9gd [W@r 9 5 OF FAE F aren
21 29 Y WA F o1 < el ¥ wwr
& #¥ ziq aren Ffae a4 oo
st f5 framl @ weE TR w0m )
A T Am S T A S W X
frar @@ a9 & o S @ R
TEE F, 99 5T AGT IR Foren
R framt ¥ fad Sa a7 11 gfen
¥ g qX W GET qOFT A R |
ofmar § o7 #X 3@ awa §1 ol
a1 #3 Afad, o F 9 § sa@ ¥
sarer @@re e g fredr feAd
N NYEE = 47 Jy FT IS FC
fear | e ag g fe ewe
T T

oER ¥.% o fawlt w g
¥ g wa %1 § 5 9 afirpeaca #9-
feder & 97 F WA Qoraw S fed
R FRE AG N = == qo
afed A &N H I FEA A N
Horg & 99 F WY NS qF & fed
= g arfeEt Y a9 ¥ 99 §S v
g1 @ @ ® F ofqdr "y
aifgx f5 feam & sa ariREs
e I AR FGHE w1 A A
31 W 9g afeReTEve NIgW 9X 997
S| 9 q% TET A W a9 aF g
qAT & A & qHAT G |

Shri P. K. Deo: Mr. Chairman, this
is one of the rare occassions in the life of
the Lok Sabha when there has been near
unanimity in opposing a Bill which has been
admitted by all the speakers to be anti-
Kisan and which is a black Bill, except of
course a few dissenting voices from my
communist friends or some of the fellow-
travellers. Shri Subramaniam, competent
as he is, will try his best in his persuasive
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way to argue like the village schoolmasfer
of Goldsmith. Even though he was van-
quished, he argued still.

Two places have been given here for
introducing a Bill of this type. Firstly,
the Statement of Objects and Reasons says:

¢, .. .the provisions of that Actand
those rules will not be available in
such areas for regulating the supply
ibution and distrof essential commo-
dities.”

““That Act and those rules” means the
Defence of India Act and the rules there-
under. Up till now the Defence of India
Act has been in vogue and the rules were
still there, but we know very well that the
entire distribution system was faulty, and
now the same pl2a is given that if the life
of this Act is prolo.iged and the emergency
powers are conferred on them, they will
make the distribution system fullproof.

We know very well that under the present
distribution system hundreds of people
have died of starvation in my own consti-
tuency during the last Orissa famine.
Mr. Khadilkar was interrupting my leader,
Prof. Ranga, and he was saying that a
crime was being committed, but in this
case who is the criminal? I would like
him to point his finger at the Government
and to say in clear terms that here are the
criminals Who are responsible for the deaths
of so many livesin Free India after 19 years
of independence.

In this regard I beg to submit that if
there is any impediment in the proper
distribution, it is the suffocating controls
and licences. Unless those things are
removed, whatever power you may give
to the Government, they are not going
to make the distribution system equitable
for everybody.

‘The second reason given is that following
devaluation, the holding of the price line
has become imperative on the part of the
‘Government. Devaluation or no devalu-
ation, whichever be the Government, it is
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its primary duty to see that the price line
isheld. We know very well that it is the
Governments wrong policy which is
responsible for the soaring prices. Devalu-
ation came on 6th June, 1966 and on 7th
June the Asoka Hotel, which is a State
enterprise, increased its tariff by 15 or
20 per cent. It is no use blaming the mid-
dlemen or the traders saying that they are
the hoarders. Inthis case I beg to submit
that the biggest hoarder is the Government.

This Bill further envisages giving more
powers to collectors. The House is una-
nimous inthis regard that the collectors as
they are today do not deserve more powers
to be given to them. This power is liable
to be misused for victimisation, is liable to
be misused for blackmailing, is liable to
be misused for political vendetta. I beg
to submit that the less said about collectors
and their activities in this House the better.
We all know very well and we have been
their victims. You know what happened
the other day as a result of the levy system
in Bastar. In a predominantly tribal
area this levy was rigorously imposed.
Even though there was no paddy, there was
drought, cultivators were compelled to
part with their crop. Then there was
firing and tragedy. Do you want the
repetition of all these by these collectors ?

I am at one with all those who have sup-
ported a remunerative price to the culti-
vators.

Lastly, I beg. to submit that distribution
would be possible only if there is an all-
India common market. All the barriers
of the zones have to go. I come from a
constituency which is bordering Madhya
Pradesh; it is bordering the eastern and
western zones. Madhya Pradesh is western
zone and Orissa is eastern zone. I would
like to give one or two statistics. During
the famine when American Wheat was
being given at Khariar Road at Rs. 55 per
quintal, at Baghbara only 10 miles from
there, it was being sold at Rs. 80 per quintal.
The big guns who are the main supporters
of the Congress Party and advance money
to the Congress election fund were carrying
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truckloads of wheat fromKhariar Road to
Baghbara and were making a profit of
Rs. 1,000 per truck. There was similar
traffic from the other side also so far as
chana ki dal was concerned; it is being sold
at Rs. 80 at Rajpur while on the other
side at Rs. 125. Every day wagons are
being sent from Mahasamund to
Khariar Road without any booking
and Rs. 50 per wagon is paid to the
station master. That is how the artificial
barrier is being used to fill the coffers
of the blackmarketeers Who are the main
pillars of support to the Government.

Shri Khadilkar: Sir, I had an intention
to participate in the discussion on this
Bill but when Prof. Ranga of the Swatantra
Party made certain remarks and I took
objection, he used rather abusive terms
and called me namses, calling me neocommu-
nist and criminal and what not. His
arguments, as he put them, show that he
was defending the right of the rich peasantry
to hoard and sell in the market when it was
profitable. That was his contention and,
as my friend just now said, that it was a
black measure. I am not so much worried
about the measure though of course certain
provisions are such that they need revision,
andin his opening remarks the hon. Minister
himself admitted that he has an open
mind and taking into consideration the views
expressed he is going to make some amend-
ments or modifications. But the main
question is this: After so many years of
effort have we, particularly the present Food
Minister, evolved a national integrated
food policy ? He must apply his mind and
state in categorical terms whether there is
any dynamism in the department in
formulating policy. I will give you an
instance. He mooted the idea of Food
Corporation and I thought it would be a
central body for procurement and distri-
bution in this country; I welcomed that

measure when it was brought before the House.

What is the result? Here is a comment
and, since I have no time to elaborate en it,
I shall read it; it is from a capitalist paper
published from Calcutta ke Capital
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and that comment summarises the position
of the Food Corporationfas it exists today.
It says:

“Development of an unhealthy nature
are said to be hampering the smooth
and efficieat functioning of the Food
Corporation of India. Itis common
knowledge that while it was being set
up, its sponsors did not have a clear-
cut idea of the Corporation’s powers,
jurisdictlon and function, vis-g-vis
the Central Food and Agriculture
Ministry......

The result is that the Corporation
has not yet been able to get into
its stride and tackle the nation’s
chief  problem—food—particularly
in relation to procurement of food-
grains creating buffer stocks, holding
the price-line and ensuring even
distribution in various areas of the
country. The position is made worse
by the reported lack of co-operation
from various State Governments—
the surplus one’s frowning upon the
Corporation’s  procurement and
storage measures, and the deficit
one’s expressing dissatisfaction with
its performance. Even district col-
lectors in certain states are reported
to have shown off their superior
power in dealing with the Corporation
and the latter has not been able to
expedite things in the interior areas.”

This point had been raised by so many
Members. This point about the district
collectors had been referred to by so many
Members. It goes on:

“But the Government of India has
still not expressed itself clearly about
the role of the Corporation in dealing
with the food problem. It is said that
arrangements for introducing ration-
ing in all the cities with a population
of 100,000 and above are being
finalised as a ‘national policy™
without consulting the Corporation.””
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This in short clears up the position of the
corporation, Whatever be its position.
The question is Whether it occupies a cen-
tral position in the whole scheme of pro-
curement and distribution and in the
policy that is laid down here. It is not a
question of power; you had enough pow-
ers because under the Defence of India
Rules, you had powers and now you are
taking powers because the Defence of In-
dia Rules are no more available in this res-
pect. The question is Whether the Govern-
ment is serious about this problem, hav-
ing one food policy for all and that would
be implemented from one part of the coun-
try to the other. This is the main problem.
Unless they make up their mind and state
it clearly, I do not think more powers
and taking more powers in your armoury
will solve this problem.

One more point and I have done. In the
Statement of Objects and Reasons, he has
stated very clearly that “As Government
have now assumed a positive role....”
and so on. So far, it appears from the
statement, that the Government had no
positive role in this field. That is the first
point. Then, the urgency is there, it is
admitted. " But after davaluation, what
should have been done? They are talk-
ing of follow-up action. In other count-
ries, in a similar situation, for example in
Britain, certain measures are taken; and
devaluation was the last thing when the
situation became very desperate. Here in
eur country, regarding food,we are saying
that we are now going to take certain ac-
tions, of holding the price line. I would
ask very humbly, can you carry conviction
to the people? Can this House apart from
the Minister, whatever we might say ca-
1y conviction?  The people have lost
their faith in our professions, because we
say one thing here, and get almost the una-
nimous vote of the House, and then it
comes to the level of implementation, you
have not got that courage to implement
your policies, leave aside at the Central
level, even at the State level and also at the
District level. Your policy is haphazard;
it is hand-to-mouth,
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I would also quote one factor and with
that I would conclude. Alongwith food,
edible oil is there. Edible oil has become
a necessity; its prices have shot up, and
you are exporting oilsceds and impor-
ting soya bean oil from outside. Is it a
rational policy? I cannot understand.

Shri C. Subramaniam : We are
not exporting oilseeds for the last
tWo years.

Shri Khadilkar : Now vou have
stopped. But even today the position
% that from State to Swmate the price
differ. Therefore, if you want to hold
the price-line and not to allow a situation
to develop, you must remember one thing.

Food is an clemental force in society. If
you ignore it, it will not be just one bandh;
if you ignore it, there will not be just the
famine condition in Orissa as We witness-
ed. There will be pockets Where an ex-
plosive situation might develop. It is not
a law and order problem. On food, if
people get angry and hungry, they will not
look to law and order, but only the moral
sanction. If you lose that sanction, if the
Government loses that sanction, if the lea-
dership loses that moral authority all over,
then law and order and all the powers at
your command will be fruitless.

wt vt Wo sWifedt (&wr) -
frara o9 W Y Qg & =T qar #1%
oY w14 foar s forew 5@ 3w 7
AT &1 96T T § FET IQIET AL
F FHATE | GH T § T6 AA F
T HAAT qEET F1 AT g g
=g fast & g feme #1 e SF(T
ok gfae & quemr § f& s
For faQu P T @ | IO ERTH
g agt W § | AT q@ ag A g
AT 7g et Y § fF 5@ ara #1 En
S fF ag fawr 59 &2 o feam &t
site qg=mar § 1 & &t feama @ aw@ W
gramEt ¥ o SER AT IR
et feprer o, A qW e g
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Tuar § ey aF ag fawmw @
forar 1 3w fawr § g e og Rt
wareT w9t g fF g Fae a0 ¥
N | F WA F1 g9 & R aw arw
FOF ¥ 39 o= A I WY A 50 &Y
§\ 7 T A& Far e § fF e
FY A w9T faw @Y & a8 1w
A& faer T & T S AR A= A
& e Arfgd | S gear e @,
AN T Ed F@T g, S feqaq FF §
FOAT qEAT FgRT § S & @wwar g
fr qamr I #X 289 gaE Afma
forat sy AR S Sfew 9 98 F@
ag Siu F19a 58w Q) I | OF a1
ST 7g JT qF g1 w14 fiw ag T gaw
fremr =tfed AT aFR ag T 399
& q@ #T ] A T I9F A feama
1 |7 AT wfas A q7 FT AHRTET
ag w0 | W TF I3 IR
FQT & W i qTRIeT F 9 & g
RYAT T W T, o7 Fopamy s seony
Ffra My TrR IEAT H XY
w R A A ThqE FAar w1 owEl
a1z FT JAvgA ad, ¥ WA §
foam #1 3@ ¥ foars g7 smEw
I AR | T QT F AT ATH
AR ¥ ag Fear =fey fF e HATH
&I 77 ag O 3 ¥ b w g,
AW 1 ATy WEFTEA & A |
T 9 W § OF Q@Y FATENE aArI
gy §, o § darae i Aot $9
0 F< ag faway 1 5 T ar F1 q&i
AR T FO T B AW W AR
¥ a9 WA |

# qarm g g f5 wifea §
AW 9T g0 &9 § ANIERL F AR
qgaTT O T Y | W T R A
o fraw frama &, S &1 sowT o=
Y FaTe ¥ AR A 9 GG,
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A eAT T FT WA § ? & gwwar
g f5 3gg NI-—Fad I w1
fram § | s fram @@ §,
ST A NS FAT FT o FQE
g, T© a1 oy W &, A e
foramt W1 7 & AR ae-91S s
%msﬁmalaﬁa‘mwm

wgaadw s fFgm s ¥
TR gyfea e 1398 fagamry,
Ta framl F1 gar 3 goaT Jfgq
fF 3% fag w17 &7 Srza qat gm o
gw Arad & o 5 2w # frama gl @
I ag TR T g fr gmdm A g
ot & fog gager feafaat w1 faafo
X | gAAGW g FT 39 a7 Foqar
T afguar ag R A AR AR
oT FT o § w9 5 ogw A
X ¥ eirear & S wrfee ) Ffe
7o faa & grv gw d "@raar § fe gt
@ 2w ¥ 709 #K @ @ & fag
I WEAT TAT & | SZH ATIH B3NS
T F T@AT & A F 37 IWATATEA
T G Y | W TN A F
Ao AT @A § AR W g
Y QT G AT ¥ AR T T AL
41 &Y AT TH FHT WY 5T ATEA FN
9% Ag < 7 § | WR g TRA
ATEA FT 946 TG L GRA AV T qO@

sl & e @ AR frae W
. |EW T el # oA fer
I
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fear ST =ifew 1 7@ 1w § T oW
FAFCY TEATT & A TR ag AfGHC
At fear s wrfey v ag Swgaie
I JT FFIATAAT FATT FY AT FL
e A fader s T frgm a
oy wfgefral oz fawm &
g3 | WAL FE 9 fquaTg T AT
2 wr & @ W F grEg Awlwal F
faeg a&q FqH IS TEAT 4 AfHT
ofgT gw F7 B AW w1 wiww ar
37 @Y qeaT | wNE ¥ ARl R
A 97 oaer & frawr @y afasw
feqr sy ? qaT S FAFEL TEAHT
FET § AT 9 G AT TANRR
T A FT FW F@T & A IFH
o A GiE F ogar & q@ 1 Aqfw
g wrAET & g w sqafal
T Fygamg F AR ITHT ATaws ufarerT
&1 Wt g fama @Y 9 ogan €
IR Faw foar 9@

@ feawa ¥ a/ & Y 78 fa=
A F qUAN T@T AT FFT TF AT
& 37 35 & fou gafaq & va%0
u| w1 g

AT To Ao frard  (weY) :
AWy Aglew, AEwEF aHT F
gy § #ed ot 9 9 faggs g 7
T §, ag ™A @A west & fw
‘favEAT FAwz JY'— dY, TR
;Y Fae d faw w faar oy, ar
A JWAA TgT G AA QAR
w§ Tl A 39 fadaw w1 fadw
frar &1 & 39 ¥ fawrs =& arar
g AT A wgT W@ g froag o
agear W W & fr frmm w6 AC
frew WA W@ @sar AR &
-qiT a1 7@ fREEw @ @ 8 a®
Y % 9T +AT ¥ fag v
B W e wifs fFam auEy darare
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¥ ¥ WA atq-a=91 F O F@T &,
fiv FfMgc w@aT § MT ag aw 2}
FT AE, Aew Ted ¥ ATTFN
T A F@ g ar @ feafa &
3 & q@ e F¥ T 0§ da
e ¥ wErad e g fF mew
graeq ¥ dMEd w4 | qR owrer
g fF ag oz FuEA Aew ¥ @mEw
@T L

W q@-TET F ow b oaer &
FEW ISET ATL | I 99 FF FaT
sargfr e adar T A
ot  F faar @ty 1+ Fg Ay AW
T T FT TEAT 34T § W 2} ¥ g
dae § | df5w 99 F7 AT A
QEATTAT FT F T I q AT T
faar w131 WY deew q ag WY
3 fF T A Fowes X faEw
FT arfgg | & o9 w1 uw faeat
feedlt 1 FamT § 1 =T A9 g,
) iz gew § Ao AgEl
& fau o T FT oFT & oY
FFA AT WA FI AR A F1S foer
g WO @i oany § fa oA
feras Ay JgEEiAFgTEET L 99
g gefaect §§ a1 A o
gar g1 3w fog T afawfal
= fawm &@ 7 o ?

7w wsd § 5 s
AT =fgT A ag W s & 5
SJATT FY IeAT fAeAT Tfge |/l
¥ wgar g fr @ waw & afew
T g8 &Y aFaT & o g1 3w § o
FT UF WA | SEgwrd @l
¥ qE WIRGAY U U g § W
q AW OF TEHE ¥ AN oA g,
@A g T AR A I F A
g AR AW § OF W 7 A At
F@ §? T oF Wi fafem
T 2 fF gara & a< fagdm, =@
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[5fr To Ho faar<i]

fagre &Y, g S &1 | WK FAwar
mfe fet o fawis 9T e &
I g, A WE wifE & =t qeee
A FL | F7 AT T AEY FAT
g? W SR WE 9 TedT a9, I
&1 M #Togar X Sra, arfw qm
QW FI TE WE 9L ToaT fad T9 |
¥ aamar g 5 oz wfreew w6 s
T o \—fafew gt ¥ S
g waT mar—bF et v e
YgR e da I o fvdm
¥ Fowex Ao S & gav & & e
T T o fag s far
FaR A AT Wfma g1 T
fFeft e oT w1 i A @, @
IqF AR AW A A9
wafa g ATheT |
yifggrae & qeww §, @ 9y foeey
H agY o7 gy g 5 faeddt %Y sy
N mfgarae Tl o aFdr g
TAHT TY arA-A § IEEdy 91 G
2 A T W 99 FY FE qLerriaal
* AHAT FAT G @ E | AT
waal 59 atq F7 § fF 3w e § e
& A # QO Edar & 91 )
TAde gET W HE gfae 9w
F 2, arfe gaia Tewr fRw w1 T
wra qy, afew & Awerm g R W
¥ TR 39 THR F qfqwy A
aw ¥l v frg g, faam & frdw
I

g { A et F#gT R
feam w1 Sfag sea & 9 W
oF WA @ fear 91y #wi R o=@

. g9 wEde @i &1, av fedr &Y
T TE A | W FAwAT A FAY
y & A 9 T A Y I FT oad
e @t | W fafg

T FE AT
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IS F1 92 7 93 a1 Ifea ST
F o9 & AE IIAT

g917 % 99 W A qqE &
F @y 2w fo 3w & g
FT STSFAT IGJAT £, Tg W IAfqWIA
gar €, 9 T & weafa 9@t &
adr ¥ 9 e Ag o E, aY g9
i qer g &1 & @ &,
FA o ¥ fadr 2w w8 Iafa S
2\ = fou sravasar @ a1 2
fs framl &1 ge s S gl
A1 97 F faw gt wkk
F AT H AT AMET | WA
FER g e A F g
A OF T A 2, A 5w
#1 7g Wit Arfey % ag 9w aiw garc
TIA F99 A A %O Wik v
T Faw qiw @Y w9 ¥ A faw
T Y FY I57 FLA | @R I
9T T T4 FIGT & AT I9 X I
Y TE Ay g Y At ay e
T qg W I ufgerw |9 T
g

T HT AMfa € X §, T®
fadas @3t 977 , Afew o 9w
# ofd ¥ faw F& =i w1 afww
22 ¥ I QR SRS
75 HEdt fRETT AT w9 F71 A
2y O, I F AR W A A e,
Moo g few qEe w=AT
wfeT g s

Shri A.N. Vidyalankar (Hoshiarpur)
Mr. Chairman, Sir..................

Mr. Chairman : 1 think after Shri

Vidyalankar I will call upon the hom.
Minister to reply.
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Shri A. N. Vidayalankar : Mr. Chair-
man, Sir, excepting Shri Ranga and some
of the fellow-travellers of the capitalists
and profiteers, other hon. Members who
have spoken in this debate have supported
the principle of the Bill. Shri Ranga and
his friends are opposed to all types of con-
trol s. '

Shri Ranga :That mean' three-four-
ths of the Congress are fellow-travellers.

Shri A. N. Vidyalankar : .Your
fellow-travelters. There are fe-
llow-travellers of capitalists on vo side

Shri Ranga : You are also a fellow-
traveller (Tnterruptions).

Mr. Chairman : Order, order.

Shri A. N. Vidyalankar :Sir, in this
age of inter-dependence, social inter-de-
pendence, social controls have become
very essential.

The alternative is social anarchy.There-
fore, those who oppese controls in the pre-
sent day society are showing, in my hu-
ble opinion, an amazing lack of underst-
anding of the law of functioning of soci-
ety.

My grievance is that although Govern-
ment had powers, those powers had not
been exercised properly and  effectively.
Whenever Government take poWwers, they
should be used ecffectively Much is
wrong with the administration ? The diffi-
culty is that those officers Who are entru-
sted with the powers either do not exer-
cise those powers because of the influ-
ence of the vested interests or they exer-
cise them in such a manner that poor people
are roped in, prosecuted and put to difficul-
ties While the persons against #whom con-
trols have become necessary, against
whom these laws were originally directed,
they escape absolutely. The function-
ing or implementation of these laws is de-
fective. That should be rectified .

‘So far as the kisan is concerned, I agree
with what has been said by most of the hon,
Members. I hope the Minister will bring
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in amendments to improve the Bill in that
respect. The growers should be given
all consideration so that these laws do not
g0 or operate against them.

Is it not really surprising that 2 grower
gets Rs. 15 per maund of wheat when it
is sold in the open market, not in the black
Market but in the open market, at Rs.
30 or 35 2 This big margin goes to the
profiteer, or trader. Why should thers
be such a big gap between the market pr-
ice and the price secured by the agricu-
Iturist 2 And Who gets that money?
It is shared between the wholesaler and
retailer. They earn a lot of money, even
though the hard work Was put in by the
agriculturist. That should be checked.
We have to calculate proper or reasonable
price to be paid te the grower. There-

after, We have to fix a margin of profit form.
the trader. A ceiling should be fixed.
The commodity should be sold to the co-
nsumers at a fixed price. No trader
should be permitted to charge more than
that. Now, what is happening is, even
though the growers are not getting more,.
the price goes on increasing because there
is no check on the traders and profiteers.
That is the difficulty. We have to remove
this difficulty.

We adopted the policy of State trading
in foodgrains only partiglly. But
unless we adopted that policy fully, the
difficulties can ntver be removed. Now
that we have set up the Food Trading Co-
rporation, the whole food trade should be
taken over by the Government. There
should be no intermediary between the
Govermment and the growers. Govern-
ment should talee over the whole food trade
and do justice to the grower as well as to
the consumer. That is my submissiom.

Mr. Chairman : Shri C. Subramaniam:

Shri D. D. Puri : Sir, if we cannot get
time to participate in this debate, let there
be a food debate. .

Shri Tyagi (Dehradun): Sir, as this is an
important matter, I would request you to
extend the time.



7831 Essential

Mr. Chairman : The time was extend-
ed by one hour. Within that extended
time, I have been able to give time to most
.of the Members who wanted to speak.

Some hon. Members rose,—

Mr, Chairman : Order, order, Please
si t down.

ot aw fagrd dglen : & 1 &
¥ 4 92 g AC FUST @I G TR E,
£Y T srvaraa W faar ar e
&7 AfFT A9 qF ST T2 RE. .

Mr. Chairman : Order, order. When
I am on my legs and making my submis-

gion, other Members will have to resume their

scats. Otherwise, I will have to take ac-
tion against them.

st = fRyrdt g ¢ mrwarEa
M F A AT AT AH TAT T A
adt g g Fgafuac & 71 77T E

Y o fagrdt A v aqmwT
™ 1)

Mr. Chairman : The time was exten-
del. Otherwise, the Minister was to have
been called at 3-30. Now, I am calling
him at 445 p. m. I think reasonable exten-
sion of time has been given. We have
there-
fore, the hon, Minister will be allowed to

to complete the Bill today;

reply,

Shri D. D. puri : Why not make an
ann ouncement that he will try tofind time

for the food debate ?

Mr. Chairman : All these things were
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Shri Tyagi : I beg to have your per-
mission to move formally for extension of
time. You can take a vote,

Shri C. Subramaniam : Shri Tyvagi
can speak on the clauses

Mr. Chairman : I will give a chance to
Members who have not spoken, during the
consideration of clauses,

Shri C. Subramaniam : Mr, Chair-
man, the scope of the Bill is limited; still,
in view of the subjects the Bill deals with,
certain basic questions have been raised.
My hon friend, Professor Ranga, had raised
the question whether there should be any
control at all with regard to the distribution
of foodgrains I very well understand the
philosophy behind it, but I am afraid in this
House, except for this party, I do not think
any other party subscribes to a free private
trade policy in foodgrains and essential
commodities, Therefore, as a good de-
mocrat, in spite of the view that he or his
party may hold, he will have to put up with
the views of the majority and I hope, even
though he may have a different view, once
the House takes a decision he and his party
will give full co-operation for the implemen-
tation of the policies enunciated and laid
down by this Parliament,

We are dealing with a very complicated
and complex question and we always try
to find an easy solution for this, Forexam-
ple, many hon. Members talked about a
national food policy and that we should
have followed that. As a matter of fact,
we are formulating a policy, a long-term
policy, but in between came this unprece-
dented drought, That unprecedented
drought required certain new emphases
taking a different direction altogether for the
purpose of meeting this situation. But for
the extraordinary steps we took during this

discussed and suggested in the ing

-when the Deputy-Speaker was in the Chair .
Therefore, all this has been consider-
ed.

p d d drought, I have no doubt
in my mind that we would have faced much
greater difficulties during these years.
Therefore that will have to be kept in mind,
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It is not merely a question of tiding over
the present crisis but we have to realise
that for the next few years to come, for the
next four years at least in any event, we will
have a deficit economy as far as foodgrains
are concerned. In that context how are
we going to manage the economy ? Can
we manage it on the basis of allowing free
trade to manage the whole affair and leav-
ing the people, particularly the lower in-
come group people, to the tender mercies
of the free trade ?

It is not merely a question of physically
grains being available. Even suppose there
is no deficit at all, it is not a question of
physical availability but that it should be
within the means of the people, particularly
the lower income group people; that also is
important. That is where the Govern-
ment has got to play a role in which not
only physical availability will be there but
the availability will be withip the means of
the poorer section of the people, That is
one aspectofit . » m holding the price-
lice and all those things.

Food is such anfessential commodity and
a daily necessity that every person living in
this country should be enabled to have two
square meals a day at least. This is the
most important thing. How are we going
to manage 1t is the main thing. Therefore,
not only the physical availability should be
ensured, but the price factor also plays
very important role. Suppose, grain is
available in abundance but the price is so
high; then, naturally,the poorer section will
not be able to get it at all.  Therefore this
aspect will have to be taken into considera-
tion. Apart from that, the price factor of
food affects the entire economy.

If there is the spiralling general price,
that is mainly contributed by the spiralling
price of foodgrains and food articles. There-
fore, if we want to have a controlled eco-
momy with regard to prices, that contro has
to come first in regard to food prices and
that is why we bave to have a positive role
for the Government to play in controlling
the prices apart from distribution at reason-
able prices for all the consumers,
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It is in that context that we have to
evolve a policy for thy next four or five years,
How are you going to ensure it It could *
be ensured only by a system of significant
public distribution which will make an
impact on the market and that is. why we are
trying to find out what should be the mea-
sure , to what extent there should be public
distribition at controlled prices for the
purpose of controlling the situation under’
normal conditions. I am not talking about
what has happened during this year because
that was something abnormal. I am not
talking about it But under normal condi-
tions, what should be the measure and ite
extent of public distribution for the purpo se
of seeing that the price is controlled and, at
the same time, there is equitable distribu-
tion,

My own understanding of the situation
is that unless we are in a pasition to get at
least one-third of the marketable surplus
and distribute it through either statutory
rationing system in the bigger towns or
through fair price shops in scarcity Jaress,
we will not be able 10 conircl the situaticn,
That indicates an order of 10 million tons
to be distributed t hrough the public distri-
bution agencies. Therefore, the Govern-
ment [will have to get hold of these 10 mi-
llion tons under normal conditions. This
vear, we had to do a little more We should
be able to distribute at least 10 million tons
under statutory rationing, under informal
rationing and under fair price shops distri-
bution. How we are going to get hold of
10 million tons is either from ind igenous
production or from the imported fcedgrain,
I am sure the House is now fairly well a ware
that even if we want to import, it will not
be availble in quantities which we awere
importing all along because the availablity
is less and the conditions under which the
surplus foodgrain have been made available
are also being made more and more strict,
Our capacity to import is going to be res-
tricted. The major portion of this 10 mi-
1lion or 11 million tons—whatever it is, it
may go on increasing slightly as we go along
—will have to be indigenously procured..
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_ {Shri C. Subramaniam,

Therefore, we should have all the powers
for this purpose and what is important is
that, while we have this procurement sys-
tem— and that procurement system has
nxc:ssarily to dep:ai upon the procure-
ment from the producers, from what is
produced in the country—at the same time,
what we do should not inhibit production.
Unfortunately, we have all along taken care
of the lower price being available to the

urbin consunzrs, non-agricultural consu-
mers, and on the other hand, we have not
taken care to see that there is sufficient in-
centive for the producer to produce more
because ultimately our food problem can
be solved not merely by whatever distri-
bution system we may have—that may be
important—but it will have to be solved by
greater production and by bringing about
self-sufficiency in the country. There-
fore, whatever we might do should not

stand in the way of greater production in
the country.

¢

I have declared this in this House more
than once, and I have declared elsewhere
too, that unless the farmer is given a re-
munerative and an incentive price, we are
ot going to have 1 n increased production
in the country. " There is 1 bsolutely no
doubt about it.  Therefore, we have
tried to see that we provide the farmer a
remunerative and an incentive price.
Whatever the system of procurement might
be, whatever the system of distribution
we might adopt, we have got
to  ensure this, How arc we now
trying to ensure this would also be of
interest to the House, because. it is very
important, and I would like to explain it
briefly ? For example, the hon. Members
were making a reference to the Agricultural
Prices Commission.

The Agricultural Prices Commission
has laid - down what we call the support
price below which under no circumstances
would the prices be allowed to drop. This

-
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is not Being adjusted every year. This is a
long-term price structure. In the present
context of rising prices I do agree that this
support price has no real significance,
But, still, that price will have to be indicsted
below which the prices would not be allcwed
10 go. That is one aspect of the matter.
That price has been declared last year and
that will be what we would callthe minimum
support price forthe naxt four o: fiv:
years. But I do agree that we may never
reach this level below which the prices
might tend to go.

The second aspect is that with reference
to the existing conditions in cach’arca, we
fix what we call the procurement price or the
Government purchase price. That is not
the support price. That is something more
than that. For example, last year, we
fixed it at Rs. 6 to 7 (varying from State
to State) over the support’price. That was
the procurem:nt price. In Maharashtra,
as a matter of fact, they went alittle further
and they fixed Rs. 10 more than the
support price as the Government pur-
chase price.

Shri D. S. Patil: That was not the sup-
port price; that was the maximum price.

Shri C. Subramaniam : That was the
Government procurement price,

Then, in addition to that Government
purchase price, we have got what we call
the open market price which fluctuates.
These are the three price factors which will
have to be taken into consideration.

For the coming harvest season, we
have not yet fixed the procurement price
or the Government purchase price; we are
in the process of consulting the State .
Governments and various other bodies
also for this purpose, and very soon we
shall fix this price, and I shall try to persu-
ade the State Governments to fix this priee
at a level which would be remunerative
and attractive to the producers, because
that is the most important thing.
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Shri Tyagi : Let him keep to this pro-
mise please,

Shri C. Subramaniam :1shall take
counsel with them all and then I shall try to
fix what they consider as reasonable.
But, naturally, when we fix the procure-
ment price that will get reflected in the con-
sumer price also, and, therefore, we have
got to take that also into account. I do
agree that the margin between the pro-
curement price and the price at which we
sell to the consumer will have to be restric-
ted as far as possible, but still certain
margins will have to be allowed. There-
fore, a fair price to the consumer will also
have to be taken into account when we
fix this price. Otherwise, we shall have to
subsidise and if we have to subsidis e,
from where the subsidy should come
is also a questioh that will have to be taken
into consideration. But I am prepared to
take counsel with all concerned with regard
to fixation of the procurement price.

Aftet our having fixed that price it
should be possible for us to procure these
8 or 10 million tonnes. That is what
we have pgot to procure indigenously,
taking into account our capacity to import.
We have to have a system for that. The
power for the purpose of procurement
is given under the Essential Commodities
Act which provides for levy, requisition
etc.

Clause 2 deals with the price that a
producer should get when we procure or
requisition from  anybody, either from

the producer or evenfrom those who have
purchased from the producer. Here we have

to take into account what price  should be
paid, for example, scon after the harv est,and
what the price should be later on. In
this contest, many hon. Members have

emphasised that as far as the small pro-
ducers are concerned, who do not have
the holding capacity, they come into the
market soon after the harvest with their

produce. Many Members have referred
to this matter, and I think Shri Bbagwat

Jha Azad also has mentioned it. What-
ever price is available soon after the harvest
is the only price that the small producers
are able to get. '
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At that time, no doubt, Government
come into the picture with support price
by way of purchase price; therefore, the
small producers may be able to get a certain
minimum price, It should be the func-
tion of Government to ensure that tho sma-
Uer producers’are able to get a reasonably
remunerative price soon after the harvest
also even though there is a tendency for
the prices to shrink at that time, That
should be the duty and function of Govern-
ment,

17.00 hrs.

Now, having laid down that, some
people are in a position to hold on even
after the post-harvest time. What should
be the price given is a matter for considera-
tion. This section deals with that.

17.0X hrs.
[MR. DEPUTY-SPEAKER in the Chair)t

Simply because a person is in a position
to hold on to stocks, he should not get a
much greater advantage than the small
farmer who is forced to unload his stock in
the market soon after harvest because he
does not have the holding capacity. That
is why this lays down a principle. Even
though he may be a big producer and he
may have a holding capacity, simply
because he holds on to his stock he should
not get an unfair and undue advantage over
the smualler- producer who gets only the
post-harvest price. That is why this lays
down that in fixing the price which this
man would get, the man from whom you
are procuring or requisitioning, care should
be taken to see that that would relate to
the post-harvest price, not soon after
the harvest, but taking three months....
I am making it four months; we will see
what is the average price; taking that into
account and taking also into account the
maximum price Which might have been
notified—taking  all this into considera-
tion the price should be fixed. That is
all that cl. 2 says. I am taking .into
consideration particularly the plea that
everybody should get a fair price. Simply
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because one is a big producer, he alone
should not get the advantage of holding
on to it. I am sure people would agree
to the reasonableness of the provision
we have made.

Shri Bibhuti Mishra :How would he
he get a fair price within the average price
of four months ?

Shri C. Subramaniam : He would
in any event get a little more than the
small producer who would be selling soon
after the harvest, and it is necessary because
he would have stored and he would have
incurred some expenditure.

Shri Tyagi : Would Government be
snabled to procure frem the wholesalers

also?

Shri C. Subramaniam : Yes. This
would be mainly for that purpose. As far
as possible, this will mainly apply to whole-
salers and traders and those who purchase
these and hoard for the purpose of carrying
on the trade later on during the lean period
That is cl. 2.

Cl. 3 provides for penal action to be
taken against persons who commit breaches
of the law. It is only when a breach of
law occurs that sec. 6A would apply.
Where a breach of law is committed then
foodgrains, edible oils or oilseeds could
be confiscated by the Collector. 1 do
agree we have to make a distinction in this
between the producer and the trader,
hoarder and smuggler. As a matter of fact,
I was also toying with the idea whether
Wwe should not have to make a distinction
between the small producer and the big
producer. As far as this is concerned,
whether it is bigger producer or a smaller
producer, this is the material which he
himself has produced. Therefore, I do
not think we can make adistinction between
the small producer and the big producer.
You have to deal with what we :call a
producer. That is why I have given notice
of an amendment under which this will
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not apply to the producers; that is, this
will not apply to What they have produced.
‘We have to tackle the anti-social elements.
I am not condemning the entire trade,
but in the trade there are anti-social
clements: there are smugglers, there are
hoarders, profiteers. They have to be
dealt with without mercy.

I am glad someone mentioned about
the operation in Punjgsb which had a
wholesome effect. _

Shri Hem Raj, (Kangra) : You are
putting it at § quintals.

Shri C. Subramaniam : I have given
notice of another amendment. I have
completely removed the growers from the
scope of that. That is by another amend-
ment.

Shri Kashi Ram Gupta : That has
not been circulated.

Shri C. Subramaniam : It has just
been. I gave notice of it in the morn-
ing.

Shri Katki Fim Cupra: Urlas we
see it, we cannot say.

Shri D.D. Puri : We have not
received it.

Shri Kashi Ram Gupta : He may
read it.

Shri C. Subramaniam : ‘‘ Picv ced
that, without prejudice to any action which
may be taken under any other provisions
of this Act, no foodgrains seized in pursu-
ance of an Order made under section 3
in relation thereto from a person en §: ;¢
in the production of such foodgrains shall
be confiscated under this section.””

This confiscation provision will not
apply to the producers and the grains
produced by them. That is the effect of
this. I am making a proviso to section
6A. That will take care of it.
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Shri Tyagi : Congratulations for
this spirit of accommodation to the views
of the House.

Shri C. Subramaniam : The other
thing is with reference to appellate powers,
should he got to the court or should
Government be the appellate authority ?
I think particularly when we are dealing
not with the growers but only profiteers
and hoarders,” they should not be allowed
10 go to court, engage lawyers and keep
on dragging it on indefinitely. There
will have to be a prompt decision. There-
fore, I respectfully submit that whatever
might be the views about other things, in
this case We have to take a strict view
because this is now "confined only to the
unsocial elements. I do not think you
should object to it. '

Then I come to the other clause, amend-
ing section 7 of the principal Act. We are
providing that they will have to be only
dealtwithbyacourt. Asfaras foodgrains,
edible oilseeds and edible oils are concer-
ned, under section 6A the Collector has
been given the power to confiscate.

Shri Kashi Ram Gupta : Section
6A concerns foodgrains, edible oilseeds
and edible oils, but edible oils are not
produced by the producer.

Shri C. Subramaniam : Oil is not
included in my amendment, you may
take it.

Clause 4 deals with amendment of
section 7. In section 7 the court is given
the power to confiscate certain articles,
foodgrains and other things. There We
are now giving power not only to con-
fiscate the foodgrains and other things, but
also the receptacles, the carriages or the
vehicles which might be used for that
purpose. It is important. Otherwise, a
person is fined Rs. 1,000 and it is
easy enough for him to pay it because he

" js making Rs. 10,000. But now there will

- be fear that his lorry also might be
confiscated. This confiscation Will not
1548 (ai) LSD Io
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be under section 6A but under section 7
of the original Act.

These are the only things which we
are taking into consideration here. I
am sure there are various other things which
we can talk about, but this refers mainly
to three points. One is with regard to the
pricetobe paid. The second is With regard
to confiscation in regard to what we can
now call the non-producing section which
would be indulging in anti-social activities.
Clause 4 would deal with confiscation of
vehicles and other materials used in the
process of smuggling, in the process of
committing a breach of the law.

Shri Kashi Ram Gupta: Foodgrains
and oilseeds. ...

Shri C. Subramaniam : When it
comes, if you make the suggestion, we will
consider.

When the relevant Clauses arz taken up,
I shall have the amendments. Subject
to these amendments Which I have indica-
ted, I would request the House to give
unanimous support to this measure so that
we may go forward in implem:nting our
policies.

Mr. Deputy-Speaker : Shri Vishwa-
nath Pandey :—What about his amend
ment? Is he withdrawing?

Shri Vishwanath Pandey: I am
withdrawing, but I want to say one or tWo
words.

Mr. Deputy-Speaker : No  more

speech now.

Shri Bhagwat JhaYAzad : He will
withdraw after one minute. Why not
give him one minute ?
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Mr. Deputy-Speaker : Has he the
leave of the House to withdraw his
amendment ?

The amendment was by leave withdrawn.

Mr, Deputy-Speaker : The question
is :

“ That the Bill further to amend the
Essential Commodities Act, 1955,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker : Before we
take up the clause-by-clause consideration
there is half an hour discussion. Can we
take it up after the Bill is passed or on
some other day ?

_ Shri Kishan Pattnayak (Sambalpur):
Either take it up now or .on some other day.

Mr. Deputy-Speaker : We will take
ft up the next day. Now, we shall take up
clause 2. Any amendments moved ?

Shri Kapur Singh rose—

Mr. Deputy-Speaker : _I am sorry ;
I am told that there is no provision to
authorise anybody else other than those
who have tabled the amendments to move
the amendments.

Shri Kapur Singh (Ludhians) :
It is most unfortunate because when he
was allowed to go Prof. Ranga was told
that he could go on this understanding.
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Mr. Deputy-Speaker : I am ex-
tremely sorry ; it cannot be done. If the
Minister is prepared to accept any of Mr.
Ranga’s amendments.

Shri C. Subramaniam : No; I do not
accept.

ShriD. D. Puri: We were assured that

Lot} .
Wwe Wwould be allowed time| to spesk at this

stages
Clause 2—(Amendment of section 3)
Mr. Deputy-Speaker : I will come

to you. Now, what are the amendments
moved ?

Shri S.R. R ne: I move amend-
ment No. 2.

Shri Bibhuti Mishra : I move amend-
ment Nos. 9, 10, II, 12 and 29.

Shri C. Subramaniam :
my amendment No. 25.

I move

Shri Sinhasan Singh : (Gorakhpur) :
I move my amendment No. 33.

Shri S. R. Rane : I beg to move :
Pages 1 and 2 i—

for lines 8 to 13 and I to I7 respec-
tively,

ubstitute :—

“(3B) (@) Where Jany person is
required by order madejwith re-
ference to clause (f) of sub-section

(2) to sell any variety of food-grains, |
edible oil-seeds or edible oils
to the Central Government or
State Government under noti-
fication in respect of such food-
grains, edible oil-seeds, edible
oils under sub-section (3A),
the person shall be paid fair and
equitable price for the foodgrains,
edible oil seeds or edible oils.

() The price to be paid under clause
(@) shall not be less than
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the controlled price and more
than the prevailing market pric
in that area at the time of
the order under clause (@).”.”’.(2)

Shri Bibhuti Mishra : I beg to move:

(3) Page 2, line 4—

after ““such” insert “‘integrated” (9)
(if) Page 2, line 6,—

after ‘“‘controlled” insert “inte-

grated” (10)

(i) Page 3, line 10,—

after “the” insert “‘integrated” (11)
(iv) Page 2, line 15,—

for “three” substitute ‘‘nine’ (12)

Shri C. Subramaniam : I beg to
move :
Page 2, lines 15 and 16,—

for ‘“three months”  substitute
“four months”’ (25)

Shri Bibhuti Mishra : I beg to
move :

That in the amendment proposed
by Shri C. Subramaniam, printed as
No. 25 in List No. 3 of amendments,—

for “four months”, substitute—
“twelve months” (29)

Shri Sinhasan Singh : I beg to move:

Page 2,—

after line 13, insert—

“Provided that if there is difference
in the Central price and the
post harvest price, the latter
price would be paid.” (33)

Shri Bibhuti Mishra : { beg to
move :

(5) Page 2,—

after line 13 insert—

“Provided that no such order shall
be made against any bona
fide grower of foodgrains
or edible oil-seeds or of any
other commodity.”” (49)

(i) Page 2,—
after line 13, insert —
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“While fixing the price the Go
vernment shall take into con-
sideration the level of prices of
other essential commodities.””

(50)
Mr. Deputy-Speaker : Now, these
amendments and clause 2 are before the

house.

Shri Ram Sewak Yadav : (Bara-
banki) :] When shall we take up the half
an hour discussion ?

Shri Bhagwat Jha Azad : § Either we
shall have it today or if there is any other
day available, we are prepared to shift it.

Mr. Deputy-Speaker : We have to
find out; we will give you some day this
wecek.

Shri Umanath (Pudukkattai) : I
has been stated, Sir, that all the dates are
booked so far as half an hour discussions
are concerned. If it is postponed it will
not definitely come up. I have ascertained
from the Secretariat.

Mr. Deputy-Speaker : We will find
out the position and give you the date.

= Shri Tyagi : How much time have
you given for the clause-by-clause dis-
cussion 2

Shri Ram Sewak Yadav : From what
has been said just now, it appears, it will
not be coming up for discussion.

Mr. Deputy-Speaker : We will find
out.

How can I say ?

Shri Ram Sewak Yadav : It is better
to do it just now.

Shri Umanath : I have approached
the Secretariat, and they told me definitely
that all the dates are booked; if you put it
off, then you will be helpless; you cannot
give any date; latex and the session will be
over. Then there will be some misunder-

standing . . . .
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Mr., Deputy-Speaker : I shall find
out,

=Y fagra fag : Surege oft, 7
St AR HAY S 7 39 fewr 9w ¥
39 3q fadas ¥ @dg & aamEwr §
Tl g€ | HTHT AT ¥ T W 3 9T
@ wriede faar & B 5 fgewr @ 90
frm st ag g I § FTRY
AN 1 ag A AT X 6 U fr
FfRehe T8 .30, 9 N 77§
o Y oy =rer 3 7 oz A€ a7 o

2\ BIE FTRAATA F, I8 FTIADTA FT -

ST 5 TSGR IToe § 99 A1 § =
FACITF TG F 319 3 F Fg) T%
F1E FQTF 75 & FF 3aT T A FreqaTe
1 SrSAT Y A ST TEY FET | LA
Fz gmr s 5 feres # Y 7y Ay <@y,
ITAM AL TR FW@, 5 e
/71 far &, i AT w4, @) W AT
a9 @ W 0 78, T F JACEY
WEFE FEGHT WS AT AR J
Tarr fF 20-25 @9 @1 @ A
| 9T § AgEw @ § fT o) aa
St &1 A g3t 1 f fammn gt
& @ 3T Y A ww F /A, A X,
IO T T ay aform ag v fF s
F 912 8 wiasrd or I Tl B
B FTETHTIT FT THI FW, a8 fa<am
wrf ¥ g F € A1, FH F ag
IEd, FEA JY, TG AT v €

=t v : TTT FT FIE AHAS G !

ot fagtaw fag : 5 foew ar

F FT THAT T & | § naAde &

* WAQT FIATE W A 57 T HE -
Hz 7 A ag AT R MR TaHE
e ag, gafag & o 3 € s
wEr fF fogea & a9 25 THS 7

g a1 FTHr g EN 1. .. (=)
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NATHE & FHEUA & a1, ATHA
FY & T I97 | WY FT AReHE AT
fmrd ¥ wu g & fF wfweaw
g a7 e ot A L. L

Shri C. Subramaniam : Now we are
discussing clause 2, with regard to the
price. L

=t fagras fag : @t s o X
o9 A 1 wrermA T woaETT w

T faar

Clause 2 is the parent clause about
levy. In that clause, you are not exempting
any producer of Whatsoever category he.
might be. He may be a producer with
five acres, 10 acres or even 100 acres or
200 acres of land; you are not exempting
anybody. What you are exempting by
your amendment is only to the extent of

five quintals, which means......
<

Shri C. Subramaniam : Five quintals
do not come here at all.

Shri Sinhasan Singh : In relation
to section 6, your amendment provides
that no concession Will be made to the
food growers. But there is clause 3 in
which thereis reference to levy. Where
your authorities are going to levy, you are
making no exemption. And when there
is no exemption, what will happen ? All
the tahsildars and-all the BDOs will fall
upon the poor and they will have to pay
something in cash or kind to get their skin
saved. (Interruption). You have not
exempted them and so you must provide
some limit. I submit that you can alone
solve the problem. It should not be solved
by confiscation. T request youfto bring in
some amendment to that extent, namely,
that there will be no procurement and no
levy from a farmer or cultivator. Unle ss
you have that exemption, there will
be trouble. In the 1962 elections,
the co-operative farming proved a hell
for the Congress people. The opposition



7849 Essential
went and told the small cultivators that
through co-operative farming, the Congress
will take all their land, just as they took over
the zamandari lands. It went very much
against us. Similarly, if this clause is
) adopted, there will be hell upon the Con-
gress and we will find it very difficult to
face the electorate. So, for God’s sake
kindly give some exemption.

Clause 2 says, in sub-clauses (1) and
(2) that the controlled price and post-
harvest price will be taken into consideration
while fixing the price to be paid to the
cultivator. If there is a difference bet-
ween the controlled price and the post-
harvest price, which is the price to be
paid ? That is why I have moved my
amendment 33, which provides that if
there is any difference between the con-
trolled pricejand the post-harvest price, the
latter, t.e., post-harvest price will be paid
to the cultivator. Generally the controlled
price will be less than the post-harvest price.
If my amendmentisaccepted, it willsolve
the problem. But after that, the Minister
must bring in an amendment providing that
this will not affect the producers or
cultivators who own, say, less than 25
or 30 acres of land. Unless he brings
forward such an amendment, there will be
great trouble. Only the Minister can do
it ; nobody else can do it. So, I request
him to bring forward such an amendment.,
Otherwise, there will be great trouble.

=t faaf frwr - wr ot oEAe
3 ag Tifes sy feam w1 3 ¥
TR F & T I FG AWATESIT
F T arar & i frara 3 TRafes wzw
9 | fafreTagm AFgr g fF gw
geifeT wTRg T ARy € | W A
F AT TR FEAT YERATE | AT,
fegra?, SAQ, BEU F A AQA
¥ ¥rqd o9 @ § AT TEF ] ¥
TG =& & | 5 FINF FT AT §
a9 GTHT FAST ISMET AT § WK
ateaT Y GraET SSET 9IgaT § 1 Wt
& war R & | g7 A gt
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AT 3w AT F o & 1w § ) faa
T 97 FfTAT I §9T g4 § FA<ar
& 96t T 9T §<FT Y 0T qrEE
v rw s i fretaw @
frar #1 g0 wgfoaa 3, safeq &,
TEY R &1 | TEE @ F w4 g
& 5 Ara A1 =N T | FT A9
TR ATaq g FE A § A L AFHen
I AT T FAEAT AT F 37 § |
f% 3% wa surer dur A g g
2 3@ aeg F I QW o< femma A
weT welt § 1 gaferg & = g A
S THTHe § IFFT AT forar ¢

Rl BT T AHETEA T A
§\ Af 9 @ FT TE ST 9
gn fefew afaee & o oo & a1
9g AR ATHA FI9T T@ T § WK
wgaT & f ag srr a1 frar g
= § wg F1E s @) e g
g AR & T 7€ T awar § | ;wiaw
#Y Y TAewe W@ & fw A wdw v
TAS NI WY &, TR W q9 F |
WL Y AT FY I AY TG AAG
AN F7 A 0 ©: 9T 41 & qifF foara
F 9 A G | @A O AEH v
g qga F7 QA E | WT WA
TH IY aXg ¥ ww fEar @ I
|l FT TS AR ISET G
zgfar =17 70T F a9w B wEW
Tt A FY WA o QA s ser
R |

Shri Rane : Sir, clause 2 says that
the price that is to be paid to the person
from whom foodgrains etc. are seized is to
be generally the post harvest period,
price and this term “post harvest period”
is defined in it. My amendments seek to
remove this “post harvest period” etc.,
and simply say that it should be an equi-
table and fair price. Secondly, it seeks
to provide that the fair price shall not be
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1ess than the controlled price and more than

the prevailing market price.

If you look at section 3(3) of the original
Act, it accepts, it recognises the principal of
market. My submission is that there is no
reason why a deviation or departure from
that principle should be made now. At
least the hon. Minister has not given any
reason why such a deviation or departure
has been made. As I have submitted in
my speech, the Government is trying to
requisition the foodgrains from farmers
at the lowest price because the lowest price
always prevails in the post harvest period.

AUGUST 29, 1966 Commodities (Amdt.)

7852
Bill

who come within that clause. Other wise,
I am afraid, this clause will be hit by the
Constitution.

Shri Shivaji Rao S. Deshmukh :
Mr. Deputy-Speaker, at the outset, I must
confess that it is with a deep sense
of sympathy with the hon. Minister that
I rise to offer my remarks on clause 2 of
this Bill. My sense of sympathy seems
to be heightened because the Essential
Commodities Act itself is the baby of the
Commerce Ministry and the hon. Minister
being in charge of both Food and Agri-
culture seems to move this amending Bill
b it affects food and also because it

Therefore, I feel that my d
should be accepted.

It is gratifying to note that the Minis-
ter stated that the farmers should get
remunerative and incentive prices. My
regret is that for the last so many years, as
I have said in my speech, even though
geveral committees have made this recom-
mendation, it has not been brought into
implementtion. I am afraid even the
Minister’s assurance, the assurance he has
given now, that the farmers should get
remunerative and incentive price, will not
be impl ed. I submit, for the last
23 to 25 years the agriculturists have been
getting practically a fixed price. I submit
that justice should be done to them and
my amendment should be accepted.

Shri Himatsingka (Godda) : Mr.
Deputy-Speaker, Sir, I just want to invite
the attention of the hon. Minister to one
point. I want to know whether this clause,
as it stands, will not be hit by articles 13
and 14 of the Constitution. It is said
here : “any person is required by order to
sell””. There is no rational basis for the
order being made. What will be the
basis of the order which can be made
against a person ? It will be arbitrary.
Tnerefore, it will be hit under the Consti-
tution. I feel there must be some rational
basis fixed on the basis of which the order
may ‘be made applicable to all the persons

affects agriculture.

But I must really tell at the outset that
it affects very adversely the interests of the
agriculturist and it does not in any way
g0 even a step in helping the interests of
the consumers. Price in our country has
assumed priceless importance and because

there has been break-through of the prices of
80 many commodities aimed at whereby
We propose to take the society forward, the
nation is lost in utter confusion. The
Essential Commodities Bill speaks of se
many varieties of commodities as being
essential ; so many varieties of articles are
claimed to be essential for the society as a
whole ; yet, not one of them is claimed by
any Ministry to be solely the object of
procurement at the hands of Government,
at the hands of the agencies, or authorities
mentioned by the Government. So, am
arbitrary provision is thought of that
merely seeks to caution. When the
Minister expressed appreciation of the

difficulties with which the agriculturists
are faced with, the house felt that the
Government will endeavour to give to
the agriculturist a remunerative price, but
the Bill is silent on the issue of prices.
The hon. Minister does not mince words
when he says that the prices that are legi-
timately to be given to the agriculturists
should be remunerative prices. But when it
comes to fixation of prices, the word “re-
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munerative” is suddenly lost sight of by
him, and the Minister brings forward a
provision to confer arbitrary powers on
authorities Who have so far been reluctant

| to give any price Whatsoever to the agri-
culturist or the community in the interests
of the society. Therefore,, I am opposed
to this. I feel that the Minister should
take into_account his solemn assurances
time and again to the House, the solemn
resolution of this very House, the solemn
intention of this House, to give the agri-
culturist a remunerative price. I de not
understand what stops the hon. Minister
from incorporating the words as has been
suggested by Shri Bibhuti Mishra, “inte-
grated or at least {remunerative” so that
thatwill|be the price, for the agricultura
commodities, when they are taken from
the possession of the agriculturists.

Then, I just wish to show one legal
anomaly 4that would be incorporated in
the Essential Commodities Act if this sec-
tion stands as it is. Section 3 and 3A
speak of market price. Section 3B also
speaks of market price; but, it is anyhow
lost in the post-harvest complications.
' , I would suggest that if this

p rice issue is to be taken from the
woeds in which it seems to h:v= been Jost,
the only_ possible way is,—leave aside
whether they are remunerativ. or mnot ;
leave aside Whethe they conf.r any bene-
fit on the agriculturist or not—purely from
the principle of economics, this market price
should have been calculated on the basis
of the day the agriculturist sows his seeds
on the land, and the Minister seems to
have lost sight of that, and in the so-called
verbiage between the harvest period and

_post-harvest period and the cultivation

period and sowing period the agricultu-

_rist will lose on all sides. I would re-

quest the Minister to look into this and

. suggest suitable amendments to protect the
interests of _the agriculturists.

Shri Bhagwat Jha Azad : I want to
have one or two clarifications on this clause.
When we discussed this point in the morn-
ing on general principles and the Minister
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replied, I presumed that post-harvest pric®
means a reasonable remunerative price to
the farmer. It will start one fortnight
after harvest and continue for some months.
I do not agree with the suggestion of Shri
Bibhuti Mishra of a period of six months
because that will not be of benefit to a
large number of farmers; it will help only
those big farmers Wwho can hold their
stocks for six months or more, not the
small farmers. So, I presume, if it
is to be a remunerative price to the farmer.
it should be counted not immediately after
the harvest, but it should be starting one
fortnight after the harvest to four months,
If that is so, I hope that will be properly
counted. So, I do not see vegy much argu-
ment in the suggestion for six months.

Secondly, the Minister has been very
kind to agree to the demand which has
been made so forcefully this morning that
it should not apply to the producer on
land, but it should apply to profiteers and
anti-social elements. But the order
makes reference to sale of any grain. What
does it mean ? Does it mean that there,
will be no confiscation from the producer
yet there will be an order passed by the
suthority saying to the farmer that
beyond this stock the surplus you
will have to sell_to the Government 2
If it means 8o, does it mean that the
Government can fix it like that, that you
cannot have more than this. For exam-
ple, I have got about 10 or 15 acres of land.
Does it mean to say, you cannot give more
than 2§ maunds, that is to say, 5§ or 10
quintals? If it means so, I am sorry the
Minister will have to tell us how far does
he say Wwill be allowed to a farmer beyond
which there will be an order issued.

Mr. Deputy Speaker : He may try
to conclude now.

Shri Bhagwat Jha Azad : As my
friend, Shri Himatsingka said, there should
be g rational basis for that. If my elder
brother who did not believe in family
planning has got a famil y of twelvemem-
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bers and if he is allowed only s quintals,
how will he carry on? You must have
reasonable cnough to eat for the whole
year : you should have enough to cultivate
the land next season; you must have enough
for seeds and then you must have enough
winter clothings and all that. If I have

got enough, then let the Government
take it over.

Mr. Deputy Spgakelj : The hon.
Member should conclude now.

Shri Bhagwat Jha Azad : As my
friend, Shri Sinhasan Singh said, if it is only
5 quintals,.;hen the Minister should make
it clear #-the House what does he mean
by it. The#€ should be a rational basis for
that, to allow a farmer to have enough to
fulfil his needs. If he has twelve mem-
bers in his family, it should be more and
-if he has less number of members, it
should be less.

Mr. Deputy Speaker
conclude now.

: He must

Shri Bhagwat Jha Azad : I will not
submit to these bells ringing every one
minute.

‘Mr. Deputy Speaker : You have
taken five minutes.

Shri Bhagwat Jha Azad : I will take
another five minutes.

Mr. Deputy Speaker : I am sorry
there is no time.

Shri Bhagwat Jha Azad : I resent
thes bells' ringing every minute. It is
surprising. It concerns us ; it cncerns
the entire country. You are pressing the
bell every time. I resent this.

So, I was requesting the hon. Minister

" to consider this very seriously and sincerel
as to what will happen to a farmer like

me who has got twelve members in the

family. If you allow only 5 quintals—

1 do not know what you will put—if it

means anythmg like that, I would request

you to kindly put a rational bsis for the
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order to be issued. If he has got 5§ mem-
bers, let him contribute more to you and
if ho has got 12 members, let him con-
tribute less to you. I would request you
to clear this point. If there is an order .

to be issued, that should be on rational
basis.

-

Shri Sonavane : Sir, I have failed"
to understand why Mr. Subramaniam has
pilotegl: this Bill. Mr. Manubhai Shah
who thought of this Bill is not here, So,
Mr. Subramaniam has to face all this music.
However, if the Bill had been originated
from his hands, I think, things ;would have .
been much brighter.

I would come to the provisions about
the pricing. The Commission that was
appointed under the chairmanship of Mr.
Dantwala created lot of hopes among the
farmers. But as my friend, Mr, D, S.
Patil has said, he has proved his name,
that is, he has shown only his teeth, not
anything else, At least, at this stage, we
expect that our hon. Minister who is very
sincere and who is working very very hard
along with his colleague would improve
the lot of farmers and increase the food
production, Even at this late stage, let
him suggest any change in the wording
regarding the price that is to be paid to the
farmer, All that is there in clause 2 is
vague, There is the word ‘controlled
price’, Controlled price on what basis?
That is one thing, Then, it is said, ‘pre-
vailing or likely to prevail during the post-
harvest period’. These are all vague terms
and the Explanation that is also there
seems to be very vague We find that the
explanation is that the term ‘post-harvest
period’ in relation to an area means a period
of three morths beginning from the last
day of the fortnight during which harvesting
operations normally commence, This is
all vague and leaves a lot of scope for the
executive and the small talass etc, There-
fore, there is no definiteness,



7857 Essential

There is one other aspect which has
been emphasised by several Members
and it is this. Whenever the produce
from the agriculturist comes into the
market, immediately the private traders
slump down the prices, To give a recent
example, groundnuts were being sold at
Rs. 150 to 165 per quintal, After about
two days, the price came down to Rs, 10,
Within a couple of days, it came down to
Rs. 50 a quintal,

Shri Himatsiagka : Why?

Shri Sonavane: Why it came down is
a differert matter. That is the work of
these private traders who are at the reck
of these farmers. The private traders
have got all the control along with those
rich people*who have got the capacity to
hold on to the stocks. I shall leave this
matter at that. But I would submit that
Government should think over the matter.
The pzriod for fixing the price should be
not the post-harvest period but the pre-
harvest period That is what I would
like to submit from my experience. The
pre-harvest period is the proper period.
As Shri Shivaji Rao S, Deshmukh hes
suggested, it is the sowicg period which is
the proper period; when the farmer, sows
the seeds,.he expectes some results and
some price for his produce; he calculates
that price according to the inputs and h®
puts those inputs and then he takes into
account the labour etc, If the post-harvest
period is taken into account, that is to say,
the period after four or five months since
the harvest period is over, then the traders
will bring down the prices and the farmers
will stand to lose.” The traditional poverty
of the farmers is well known. I hope the
hon, Minister will do well to substitute
the word ‘pre’ instead of ‘post’ in the Bill,
With these words, I would request him to
do something for the farmer,

Shri C. Subramaniam : For the
purpose of appreciating the scope of the
Bill it should be understood that this is
only an amending Bill secking to amend a
parent Act. Therefore, you will have to
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look into the parent Act and see what its
provisions are. In an amending Bill of
this nature you cannot amend some of the
clauses in the parent Act unless it be that
they are taken up specifically for amend-
ment in this Bill,

As far as the point made by Shri Bhagwat
Jha Azad is corcerred, I would request
him to look into section 2(2) (f) of the
parent Act It is with reference to that
that we are making this provision here
that when such an order is made, what
price should be paid. Therefore, I am
not amending section 3 (2) (f). I am only
taking a consequential action arising out of
the application of section 3 (2) () If
my hon friend wants section 3 (2) (f) to
be amencied, then that is a separatc matter
and that could be considered What is
happening now is only this. Under sec-
tion 3 (2) (f), for requiring any person
holding in stock any essential commodity
to sell the whole or a specified part of the
stock to the Central Government or the
State Government, to an officer or agent
of such Government or to such other
person, an order can be passed.

The question of levy or procurement
varies from State to State, In certain
States they have fixed five acres as the basic
minimum below which no levy would be
there Andhra Pradesh has fixed only one
acre of irrigated land because one acre of
irrigated land there yields perhaps much
more than two or three acres in Bihar.
Therefore, it varies from State to State.
Therefore, that is taker care of in fixing
the levy., The basis of the minimum
holding below which there should not be
any procurement has been taken care of,
and a system has been evolved from State to:
State and from region to region also, taking
into account the fertility of the soil and the
productivity of the land and so on. All
those factors have to be taken into consi-
deration Therefore, it cannot be ablanket
five acres or a blanket ten acres,

What we are now considering is what
price should be paid to a person who is
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called .upon particularly after the post-
harvest period to part with his stock; or
rather, the question is what price should
be paid to a person who is holding on to
the stock, when he is called upon to part
with it, It is in that context that we have
to look into this, My hon. friend Shri
Bibhuti Mishra has brought forward an
amendment saying that it should be the
integrated price, When we use the term
‘integrated price’ it should mean some-
thing. We should define the term ‘in-
tegrated price’ Otherwise, if we merely
say |‘ictegrated price’ it will not mean
anything, My hon. friend Shri Rane
has said that it should be ‘fair price’.  That
also does not indicate anything, It is
important to know how we were dealing
with this matter before this amending Bill
came,

We were using the DIR for this purpose.
This was the provision made in the Defence
of India Rules which we have been using
since 1962:

. .maximum price, if any, fixed by
order under in cl. (¢) or by or
under any other law for the time
in force for the grade or variety
of foodgrainsjto which the order
under this clause applies”; and

“‘the price for that grade or variety
of foodgrains prevailing or likely
to prevail during the post-harvest
period in the area to which the
order applies”,

1tsimply says ‘post-harvest’.- I have now
given a definition: to ‘post-harvest’. As a
matter of fact, the application was—I am
told—post-harvest; they took the lowest
figure during the post-harvest period and
applied and fixed the price. On the other
hand, we have made it a little more reason-
able by taking the avmée price, There-
fore, you have to take the background of
what we have beer. using so far, what are
the provisions we have been using so far
and whether we have improvd upon it or
not. I am not saying that it canno
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further improved upon, We can always
g0 on improving, but as it is, this is the
best provision we could think of,

Shri Sonavane: I would like to know
whether it isnot possible to say ‘pre-harvest’,
in;tead of ‘post-harvest’ (Interruption),

Shri C. Subramaniam: If it is pre-
harvest, it would be the highest price,
Therefore, I will have to give more during
the harvest season. Therefore, in the
next harvest season, instead of starting at
a lower figure, the pre-harvest price will be
the starting point for the harvest season,
Then it will go on increasing during the
leaner season, Hence it will go on escalat-
ing from season to season and we will not
see the end of it. We have got to see that
after the post-harvest period, the prices
have got to come down, and if we say it is
the same price, then it will only lead to
escalation, Therefore, what I am doing
now is, as a matter of fact, rationalising
what already existed, nothing more than
that, and making it a little more reasonable,
Hence I respectfully submit that what we
have done is good enough for this purpose.

I am sorry I am unable to accept any
of the other amendments, I would request
the House to accept the amendment I have
moved,

Mr. Deputy Speaker: Is Shri Rane
pressing his amendment No 2 ?

Shri Rane: I seek leave of the House te
withdraw it,

Amendment No 2 was, by leave,

withdraun,

Shri Bibhuti Mishra: I am not with-
drawing my amendments,

Mr. Deputy Speaker: I shall now
put amendments Nos, 9, 10, II, 12, 29,
49 and 50,

Amendments 9 to 12, 29, 49 and 50 were
put and negatived,

Shri Sinhasan Singh: There is no ’
quc ion of pressing my amendment, I
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only wanted to say this. The word he
has used is the average price, There are
two criteria for fixing the price. One is
the post-harvest price. ...

Shri C. Subramaniam : As a matter
of fact, I can tell him that it will not be
advantageous to the producer. He says,

‘post harvest price’. The post harvest
price is likely to be lower and therefore, I
donot think heisgiving an advantage, but
is making it more disadvantageous to the
producer.

Shri Sinhasan Singh : You say which
-ever is higher,

Shri C. Subramaniam : That is
already there. If the contro1 price is high-
-1, he will be paid the higher price.

Shri Sinhasan Singh : I scek leave
of the ;{House to withdraw jmy amend-
ment.

Amendment No. 33 was, by leave, withdrasm.

Mr. Dequty-Speaker : I shall now
put Government amendment No. 2§,
The Question is :

Page 2 linestrs and 16,—for “three
months” subsitute “four months” (25)
The motion was adopted.
Mr. Deputy-Speaker : The question
is
“That clause 2, as amended, stand
part of the Bill”.
The motion was adopted.

‘Clause 2, as amended, was added to the Bill.
‘Clause 3—(Insertion of new section 6A 10 6D)

Mr. Deputy-Speaker : There are
government amendments Nos. 26 and 48.

Shri C. Subramaniam : I am not
moving 26, but I will move a substitute
motion for that.

1 wish to move my amendment as
circulated justnow with some corrections.
I beg to move
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Page 2—
after line 28 insert—

“Provided that, withoit prejudice to
any action which may be taken
under any other provisiors of
this Act, no foodgrains or oil-
seeds seized in pursuance of an
Order made under section 3 in
relation thereto from a person
engaged in” the production of
such foodgrains or oilseeds shall
be confiscated under this sec-
tion.” (48)

Shri Shree Narayan Das : I beg to
move :

() Page 2.—

after line 28, insert—

“Provided that at the time of seizure
the owner of such articles or the
person from whom they are
seized shall be supplied with a
copy of the order made under sec-
tion 3 in relation thereto to-
gether with quantity of articles
scized.”” (16)

() Page 2,—

omit lines 39 to 41. (18)
(%) Page 3, line 16,—

after “‘Government”’ insert—

“with reasonable interest calculated
from the day of the scizures of
articles”. (23)

(o) Page 3, lines 3 and 4
for “appeal to the State Govenment
concerned and the State Go-
vernment may”’.
Substitute—

“gppeal to any judicial authority
appointed by the State Govern-
ment concerned and the judicial
authority shall” (43)

Shri Bibhuti Mishra: I beg to to
move —
(@) Page 3,—

after line 18, snsert

“(3) Ifany employee‘ or officer either
of the State Government or of
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the Central Government is found
to have knowingly harassed any
cultivator in seizing his food-
grains, edible oilseeds or edible
oils he would be suitably dealt
with by the competent court,”’(24)
(%) Page 2,—
after line 41, insert—

“Provided further that only
gazetted officer shall bc eligible
to enter the house or the godown
of a person to seize foogdrains,
edible oilseeds or edible oils”. (51)

Shri Hem Raj : I am moving the
second part of my amendment.

Mr. Deputy-Speaker : Amendment
No. 26 has not been moved. So,
it is out of order.

Shri Hem Raj : I want to move
amendments 36, 37. I beg to move.
(i) Page 3, lines 3 and 4,—

Jfor “‘appeal to the State Government
concerned and the State Go-
vernment”’

Substitsute—

“‘appeal to the principal civil court
of original jurisdiction of the
area concerned and the court® (36)

(#) Page 3, lines 3 and 4,—

for “appeal to the State Government
concerned and the State Go-
vernment”

Substitute—

“appeal to the sub-Judge or Judicial
Magistrate of the area concerned
and the sub-Judge or Judicial
Magistrate”  (37)

Mr. Deputy-Speaker : Mr Subra-
maniam, please note.

Shri C. Subramanism : What is the
amendment ?

Shri Yallamenda Reddy : Delete
the words ‘perscn engsged in production’
in your amencment,
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Mr. Deputy-Speaker : And he wants
to add the following between ‘foodgrains’
and ‘shall’— produced by him.

Shri Yallamanda Reddy : Instead
of ‘person engaged in production’ I want to
insert ‘producer, and after the ‘foodgrains’
to omit these words ‘engaged in produc-
tion”. o

Mr. Deputy-Speaker : That is one;
the second amendment is to insert the
following between foocgrains znd shall—
‘produced by him’.

Shri Shree NarayanDas (Dar-
Bhanga) : My amendment is also there.
In the amendment proposed by the Mi-
nister at’ page 2, after line 28, I suggest
the following amendment : In line 3 of
the proposed amendmert, after ‘fced-
grains’,  insert ‘will be’ ; in line 5, afier
‘foodgrains’ insert ‘and if seized’ ard in
line s, after shall insert ‘not’.

Shri Yallamanda Reddy : I beg to
move :

That in the amendment moved by
Shri C. Subramaniam, printed
as No. 48 in List No. 11, of
amendments,—

(f) delete the words ‘‘a person en-
gaged in the production” and
insert—‘‘a producer”’; and

(#) add the follcwing in between
“foodgrains or oilsceds” and
“shx“"—'

“produced by him" (52)

Shri Shree Narayan Des :
move :

That in thc amendment moved by
Shri C. Subramaniam, -printed as No. 48
in List No. 11 of amendments,—

1 teg to

@) in line 3,—after “foodgrains or
oilseeds”, smsert—*‘will be”’;

@#) In line s,—after “foodgrains or
oilseeds” msert—“and if seized”;
and ’

Gi?) In line 5,—afrer “shall” insert
“pot™. (53)
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Mr. Deputy-Speaker : These am-
endments ard the clause are before the
House for discussion.

Shri Shree Narayan Das : Sir, I have
moved these amendments only to safeguard
the interests which are jeopardised by the
action of the administrative officers. This
Act is, I think. necessary in view of the
prevailing circumstances in the country
‘because there is ¢ hortage of certain com-
modities but the whole difficulty lies in
the administraiion of 1te Act ¢s it is to be
done by the State Governments and all the
powers for the administration of this Act
are generally delegated to lower levels ;
police officers are asked and certain block
‘level officers are also entrusted with that task.
Therefore, Ihave moved amendment No,
16 that a proviso be added to the proposed
section 6A and that proviso says that the
officer who seizer it shall give a copy of
the order. Articles are seized and they are
taken to the police station or somewhere
else and no proof is given to the owner of
the articles or of the foodgrains or the
person from whom things are seized; no
proof is given about the quantity seized.
Arbitrarily the officer says that these things
are in contravention of the order issued
by the Government. Therefore, I say
that the officer who seizes the articles
should also supply a copy of the order
under which articles are seized. If this
‘proviso is accepted, it will prevent hardships
caused by these officers who are entrusted
with the administration of the work gene-
rally. Some articles are prohibited ; the
police seizes those articles and after some-
time, it happens that though they had
seized 15 maunds of foodgrains, tkey will
show seven maunds as having seized. I
‘want to prevent such type of corruption com-
jng in. I wouwd request the hon.
Minister that in the interest of good ad-
ministration of the Act this should be
accepted. '

My amendment No. 16 reads like this :

“Provided that at the time of seizure
the owner of such articles or
the persons from whom they
are seized shall be supplied with
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a copy of the order under”sec-
tion 3 in relation thereto to-
gether with the quantity of the
articles seized.”

If this is not accepted, I think the offi-
cers of the Government who seize the
articles will just manipulase very - many
things. I think this hon. House should
take cognizance of this and I think also
that this amendment of mine will lead to
the good administration of the Act and
will prevent corruption at the levels where
it generally prevails. This is my first
amendment.

18 hrs. :
My second amendment, No.
18, is to omit lines 39 to 41 at page 2 of the
Bill. ‘This is in the proposed section 6B.
This section says :

“No order ¢ ing any foc
edible oilseeds or edible oils shall
be made under section 6A unless
the owner of such articles or
the person from whom they are
seized—......

1

(¢) is given a reasonable opportunity
of being heard in the matter :

This is the provision which is going
to be made. But there is a proviso after
this clause:

“Provided that the notice referred to
in clause (a) or the representation
referred to in clause (4) may,
at the request of the person
concerned, be oral’

So, 1 suggest that instead of this oral
notice given by the police officer to the
owner of the articles from whom these ar-
ticles have been seized, a written notice
should be given. Otherwise, this oral
order will be not of any avail when the
cases are taken up in the court. Therefore,
I would suggest that this proviso should
be omitted and there should be in every
case, either in the case of sub-clause (a)
or sub-clause () a reasonable notice given
to the owners or from the person from
whom the articles are seized, in writing,
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Shri C. Subramaniam : What about
the representation ? Does he insist that
it should be a written representation ?

Shri Shree Narayan Das : Certainly
the representation to the Collector will al-
ways be iz writing. Oral notice would be of
o avail.

Shri C. Subramaniam : Oral notice
T agree 1 am asking about the represen-
tatior,

Shri Shree Narayan Das : Represen-
tation should be made to the Collector in

Shri Rangas It should be in writing .
Otherwise, this will lead to mischief.

Shri C. Subramaniam : What is the
amendment about the proviso ?

Shri Shree Narayan Das: It is No. 18.
Now, my third amendment is amendment
No. 23 which says :

Page 3, line 16, after “Government”,
nsert

“with reasonable interest calculated
from the date of the seizures of
articles.”

In case the articles are seized there is
prosecution for the [contravention of the
order and the person is acquitted after
the confiscation if it is proved that the con-
fiscation was not made on good grounds,
these articles are to be returned. Suppose
there is a lapse of six months or a few
months ; in the case of innocent persons
the police seizes some foodgrains or any other
article on the ground that itis a
contravention of the order and in the end,
after consideration given by the Collecter
it comes to notice that this seizure was
not in contravention of any order, in that
case, the trader or the producer, whoever
he may be, should be given at least some
interest on the price.that should be paid to
him, After the articles aré seized there
may be a lapse of six months or seven
months or eight months, I, therefore think
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that there should be a reasonable interest
paid to him, I think that this amerdment
is therefore necessary.

Shri C. Subramaniam : Suppose
the material itself is returned, then ?

ShriShree Narayan Das: Suppose the
articles seized have not been confiscated by
the Collector and the Collector has said
that there is no contravention of any law
and in case prosecution is started and
that man is acquitted, in  that
case, the price should be paid to him for
the seizure of articles, My contention is
that there is a lapse of eight to ten months,
If he is an innocent person and his articles
were seized, Government should pay some
reasonable interest to him,

Shri C. Subramaniam : If the food-
grains are returned to him ?

Shri Shree Narayan Das : Then,
there is no question, My smendment ap-
plies only when the price is paid to the
farmer, not when the foodgrains are re-
turned.

Shri K. N. Tiwary : Suppose the
foodgraine are confiscated and it takes
one year. It will get rotten, What will
be the position thep ?

Shri C. Subramaniam : They will
dispose it off, it will not be allowed to
get rotten,

Shri Shree Narayan Dag : If the
person is acquitted and the price is paid
to him, some reasonable interest should also
be paid, because he was victimised,

My last amendment is No. 43. The
appeal agianst the confiscation order is
going to be made to the State Government,
Foodgrains will be taken from a large num-
ber of persons and every time a person
will have to go to the State capital That
is unnecessary and to harsh, So, this appeal
should be dealt with at the district level
at least. Some judicial authority at dis-
trict level should be 'authorised to deal
with this matter, Otherwise, it will be a
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great hardship for ordinary pe-sons to go to
the State capital every time. Hence I
have moved this amendmen .

Shri Bibhuti Mishra : Sir, my
amendment No. 51, is the simplest amend-

ment. It provides that :

4 Provided further that only a ga-
zetted officer shall be eligible to
enter the house or the godown
of a person to seize foodgrains,
edible oilseeds or edible oils”

I have seen that petty officers go and
harass the members of the house, for which
there is no justification. So, I Wwant
that only a gazetted officer should enter
into the house of any grower. He will
be responsible officer and the householder
may be satisfied that a gazetted officer
has entered into his house and nothing
has been destroyed in the house. This is
the simplest amendment and I hope the
minister will accept it.

Shri Ranga : Sir,. I hope all my
amendments have been treated as moved. . .

Mr. Deputy-Speaker : I am sorry.
There is no authority for me to authorise
another person to move the amendments
on his behalf. That was a. mistake I
made. If he wants to speak on his amend-
ments, he can do so. If the Minister is
prepared  to accept any amendment I
have no objection.

Shri Ranga : A number of my
amendments are more or less the same as
the amendments moved by my Congress
friends. The points they have urged
are common to us all. In addition, I only
want to say this.

So far as the peasants are concerned,
there are certain powers that the State
has got to assume and exercise in order
to protect the peasants from those Who are
in g position to exploit them. So,
to that extent, I have always been plead-
ing for State protection, State ion
and State activity. But that does not mean

_constituency.
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that the Government should go to the
extent that they have been going till
now.

In regard to this particular matter,
the question of confiscation, let me say,
that I have already brought it to the notice
of the House, that whenever these people
who are known as ‘head-loaders’, people
who carry these loads on their heads,
see the police, the moment they see
the police they get so much frightened,
except When they are in parties of ten or
fifteen, especially when they are only two
or three, that they simply leave their bags
and run away. The police do not give
them any receipt. They take possession
of the foodgrains thus left by those poor
people and make it their own. This is
happening in so many places, in my own
I brought it to the notice
of the Collector that such things were
happening in Pufganoor and various
other places, but little was done.
We were told that the head-loaders were
not going to be harassed, but they
continue to be  harassed. Secondly,
there are so many peasants who are obliged
to bring their foodgrains from one taluka
to another. They own lands in one area
and live in another area. They are also
prevented from taking the foodgrains.
The police go over to them and take
possession of the foodgrains, thejr bullock-
carts and also the bullocks. With very
great difficulty they are able to get their
bullock-carts and bullocks released after
bribing the police officers and having gone
through so much trouble of bringing
so many other people for standing surety.
Then alone their bullocks and carts are
released. The foodgrains are kept by
the policemen at the police station. In
many cases receipts are not given and no
accounts are kept. If someone asks,
they say these are being confiscated. I
shall not be surprised if in many cases
they become the private property of police-
men. The peasants and owners get no
relief at all. That is one of the reasons
why we do not want this power of con-
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statute-book at

If it must be kept, if some punish-
:ment has to be provided for, if some
wprovision is to be kept in the statute-
book in order to discourage many people
from going against the law, then I have
-offered to make a concession saying that
‘not more than one-eighth should at any
‘time to be confiscated. If by any chance
anyone is proved to have done wrong
wilfully and knowingly, don’t you think
that confiscating anything more than
that would be unconscionable. Con-
fiscation itself is Wrong, especially in
this country, where foodgrains are con-
.cerned, where peasant are concerned,
‘Where farmers are concerned.

Snbramar;inm : We
“‘peasants”  altogether.

Shri C.
have removed

Shri Ranga : Very good. Then
_-here are these farmers who own and
cultivate less than 20 acres of land.
I do not know what concession my hon.
friend wants to make. But one thing is
clear, that those who own less than 20
acres of land, on which they raise these
foodgrains or edible oilseeds, should
not be troubled by all these provisions
and the rigours of this Act. They are
owners, they are cultivators, they are the
people.

Shri C. Subramaniam : We have
completely removed “producers’” without
.any limit.

Shri Ranga : I am glad that the
‘Government are going to do it. Then
there is the other question Whether it
should be oral or it should be in writing.
It should be in writing, otherwise it will
lead to a lot of mischief. I am glad my
hon. friend agrees with it and I hope he
‘will move the necessary amendment.

Shri C. Subramaniam : There is
an amendment to that effect which I
.am accepting.
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Shri Ranga : The other point is
about appeals. To whom is the appeal
to be made? Not to the Government.
Then political influences will come.

It can be used rightly or wrongly.
Those who have got some political pull
would be able to get away, but those
who are innocent, in competent and
powerless, ignorant of the advantages of
political power, they would have to
suffer. Therefore, it is best that it should
be left to the court. At what level the
courts should be brought in, the district
court or the munsiff court, is one Where the
Government can have their own view.
They can move the necessary amend-
ments. But I want them to agree to move
the amendments and not leave it to the
State Governments.

Then, my hon. friend was saying
that if there is delay in paying the price
for it after having disposed of the food-
grains, the interest should be paid. It
is a small point.

What is most essential is, in many
cases they take charge of the foodgrains,
they do not pay much attention to the
inclemencies of the weather and do not
store the grains properly with the result
that the grains get spoiled and it is not
going to be of any use to the peasant when
it is returned to him., So, there should
be sufficient facilities for looking after the
grains properly,or alternatively they should
allow the peasant himself to keep it in
his own godown, under lock and key,
so that the peasant will look after the
graing properly.. If and when the case
is settled, if it goes to the Government,
it should be taken charge by them. If,
on the other hand, Government need not
take it over, it should be handed over to
the peasant. So, let it be handed over to
the peasant in good condition. Therefore,
the peasant himself should be made res- .
ponsible for it.
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to the price to be paid it should
Oe the market price. It should not cer-
tainly be less than the so-called guaranteed
price, That is too low always. It should
be the market price. On Wwhat date the
market price be taken into account, that
question may be left to the court. Whether
it is to be the date on which the case is
filed or the date on which the case is dis-
posed of, we may leave it to the {courts,
but the price; should certainly be the
market price; otherwise, the peasant
would suffer.

Let it be understood.quite clearly that
I am no apologist either for the middle-
men, or for the factory owner, or for the
very big peopte who want to make money,
at the cost of the society as a whole. Iam
one with my hon. friend and {I am second
to none in my anxiety to see that foodgrains
prices are such that they would be within
theTcapacity of the general public in our
country. But, yet, there are certain
sections whichYare known as vulnerable
sections, too poor people. So_far as these
people are concerned, till now the peasants
have been exploited in order to see that the
foodgrains prices ‘are kept within’ the level
at which the very poor people can pur-
chase. The result has been that all the
others above that level, their food consump-
tion has beensubsidised at the cost of the
peasants. I want to put a stop
to that. Then, what would happen to
those vulnerable sections? It is the duty

_of the Government to subsidise their food
consumption,,and Government have ac-
cepted it as a principle as a result of the
agitations that we have carried on for such

a long time, by_opening, what they call,

price shops or cheap grain shops. Tha

pol v must be pursued in future and the
who.: of society has to pay the price or the
subsidy or keeping the price wthin the
level of the vulnerable sections. Subject
to that, it is the duty of the Government
to see that they pay well to the producers.
It is not enough for my hon. friend, the
Minister, to pay lip sympathy of remunera-
tive price. The Government have to
pursue such a policy, such a programme
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as to ensure that the peasants get remunea-
tive price. Till now it is a wish, it has
been a demand from me, it has been a kind
of wishful assurance on their side,

Shri Sonavane: It has been a demand?
from our side also.

Shri Ranga: I am speaking of the
Government. It has been { a wishful
assurance on the part of the Government,
Unfortunately, it, has rot yet become a
fact. I do hope that myhon. friend would
use his good offices, as well his strength,
so long as he remains in this Ministry, to
ensure that it’does really become a reality,

Shri Yallamanda Reddy: Mr.
Peputy-Speaker, Sir, what I am suggesting
s quite simple and which really reflects
the realidea behind the amendment moved
by the hon. Minister. The amendment
of the hon. Minister says:

“Provided that, without - prejudice to
any action WhichImay be taken
under any other provisions of this
Act, no foodgrains or oilseeds
seized in pursuance of an Order
made underjsection 3 in relation
thereto from a person engaged in
the production of such foodgrains
or oilseeds shall confiscated under
this section.”

I want to insert words ‘a producer’ in
place of words ‘a person engaged in the
production’ because ‘a person engaged in
the production’ means that he may be
a person engaged in the production and
at the same time he may be a trader or a
mill-owner. So, if you put it like this,
the meaning has got some ambiguity.
Therefore, I want that words ‘a producer’
should be put there. Also, after the words

. ‘of such foodgrains or oilseeds’ insert the

words ‘produced by him’. I would like
to bring to the notice of the hon. Minister
that in Andhra Pradesh, almost all big
landlords have got mills and they are the
traders. In almost all big cities, they have
200 or 300 acres of land and at the same

time. ...
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Shri C. Subramaniam: I accept
your amendment; nO more argument.

Shri Yallamanda Reddy: Thank you.

Shri Bade: I am happy that the hon.
Minister has accepted Shri Shree Narayan
Das’s amendment, that is, “omiz lines 39
to 41 That provision has no meaning
at all. There will be ambiguity and more
hardship to the people going before the
police. . ..

Shri C. Subramaniam: It is to the
Collector.

Shri Bade: I request the hon. Minis-
ter to accept the other amendment of Shri
Shree Narayan Das, that is, *app | to
any judicial authority appointed y the
State Government concerned .ad the
judicial authority.” If he accepts that
I will be thankful to him for that. The
doors of the courts are very congenial and
very democratic. I would request the
hon. Minister to accept this amendment.

Shri Sonavane: Sir, these provisions
are very far-reaching.

It is a question of life and death to the
farmer.

Mr. Deputy-Speaker: To a! of us.
Shri Sonavane: But we have to -

" press ourselves. This is a forum to give
ventto our grievances, I want to have a
clarification from the hon, Minister on this.

Here, the Minister says:

““Where any foodgrains, edible oilseeds
oredible oils are seized in pursuance
of an order made under section
3 in relation thereto, they may be
produced without any unreasonable
delay, before the Collector....”"

Now, this provision ‘without unreasonable
delay’ would be at whose cost. This is
very important. Therefore, one the
suggestions made by our friends tl  if
they are seized and kept under seal \. th
the farmer is worth considering.
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Shri C. Subramaniam: No farmer
comes in here; we are only concerned with
the trader and. others.

Shri Sonavane: Another suggestion
is about the rate of interest, as suggested
by Shri Shree Narayan Das, That is
very good suggestion because if the Govern-
ment knows that they have got to pay
rate of interest, then things would be ex-
pedited and no delay would occur and what
ever other consequence of delay are, that
is, deterioration in food, tc. will also be
obviated.

As regards the suggestion® ‘de by my
friend that an appeal to be to the judicial
authority, I think, that is not a very helpful
suggestion. The State Government would
be more sympathetic and, therefore,
I would leave that matter to the hon.
Minister.

Shri Shivaji Rao S. Deshmukh: I
owe my duty tothe hon. Minister to offer
him unreserved and unqualified congra-
t tions for bringing out this provision
aga t the hoarders, the anti-social ele-
ment. :nd those elements in the society
which, according to law, are the primary,
the basic and the sole, reason for creating
a very acute scarcity of foodgrains in the
very difficult times. My only honest and
sincere hope is that I hope and trust that
the hon. Minister would succeed in trans-
ferring—his enthusiasm to the grassroot
level of administration that will be called
upon to administer this provision.

It is not the lack of power.which has
impeded the process of punishing the guilty
or punishing those who hold the society
to ransom, but it is the lack of good will
or rather the lack of will itself on the part
of the administration to make use of those
powers.

Therefore, I would urge the hon, Min is-
ter not to rest content with merely en-
acting this provision which”can do a Tot ,f
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good to the -:role but to see that ir is
properly made e of. I'is not as ifni

which are ‘alre. .y lying there and which
are rusting and vanishing owing to non-
‘use. My only prayer is that this power
shall not be one of them.

Shri C. Subramaniam : As re-
gards Shri Yallamanda Reddy’s amendment
namely amendment No. 52, he has used
the words ‘a person engaged in the pro-
duction’. I think perhaps the word ‘pro-
ducer’ ghings out the meaning all right.
The other point that he made was that 1t
should be produced by him. Therefore,
I accept his amendment, namely amend-
ment No. 52.

Shri Sonavane: How will the whole
section read after that?

Shri C. Subramaniam: I have just
read it. What it means is this.

ShriRanga: What is that amendment ?

Shri C. Subramaniam: It is an
amendment to my amendment.

It will read thus:

“Provided that without prejudice to
any action which may be taken
under any other provision of this
Act, no foodgrains or oilseeds
seized in pursuance of an order
made under section 3 in ‘relation
thereto from a producer of such
foodgrains or oilseeds produced
by him, shall be confiscated under
this section”.

Shri Ranga: That is how it reads?
Shri C. Subramaniam: That is how
it reads.

Shri Sinhasan Singh: By this, the
hon. Minister is only taking away the power
to confiscate but not that of seizure. After
the grain is seized from the producer, the
hon. Minister is doing away only with the
confiscation of that grain. My submission
is that there should be no seizure also.
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Shri C.Subramaniam : Thatis there
in the parent section . I cannot touch it
now.

Shri Sinhasan Singh: Confiscation
is also there in the parent section. But the
hon. Minister is doing away with it now.
He is having this proviso which is irrespec-
tive of the provision in the parent section.
When he exempts the grain from confisca-
tion, why can he not exempt from seizure
also? After the grain is brought before
the collector, the collector an exempt the
producer. But the producer is put to all
that trouble; his property is seized and
brought to the collector; then he goes befor
the collector and pleads and then the collec-
tor says ‘Allright, I shall exempt you’.
The producer can be saved from this avoid-
able trouble if the provision for seizure
is also done away with, The proviso here
is to the effect that the grain shall either be
seized or confiscated.

Shri Ranga : Instead of the collec-
tor, whom does my hon. friend suggest ?

Shri Sinhasan Singh : The collector
has the power to seize and also to confiscate.
The hon. Minister has now brought in
a proviso the effect that the foodgrain
or oilseeds etc. seized fromthe grower will
not be confiscated. My submission is
that the seizure should also be done away
with. | ndex this provision Wwhat will
happen is that the property Wwill be seized
and brought before the collector; the
collector will not confiscate it, but he may
decide to exempt the producer. In that
case, the producer is put to all the trouble.
1 would submit that he could vy well be
spared from all this trouble. If he has com-
mitted any offence, then he can be prose-
cuted according to the general law that we
are having. But I would submit that the
question of seizure also should be done
away with along with confiscation ; for, when
the property is seized and brought to the
collector, he may take a month or two before

iving exemption, and meanwhile, the pgo-
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perty will begin to rot and the grower will
be put to all sort of trouble. So I would
plead that neirher should there be contis-
cation nor should there by any seizure.

Shri C. Subramaniam : I shall ex-
plain that. My amendmet as amended by
Shri Yallamanda Reddy’s amendment will
be the amendment which I have moved.

An Hon. Member : Will the hon.
Minister read out the amendment?

Mr. Deputy-Speaker : I shall read
it out. Is the hon. Minister accepting any
other amendment ? .

Shri C. Subramaniam: I am accept-
ing a few more amendments. I am accep-
ting amendment No. 18 which relates to
oral notice. I think it looks a little bit
odd. Then, I shall accept amendment
No. 23 also which contains the words ‘with
reasonable interest calculated from the date
of seizure of the articles’. Amendment
No. 23 provides for interest.

Then I will accept amendment No. 43
also which provides for a judicial authority
instead of the State Government. These

" are the three amendments I am accepting.

Iwould like to explain this with regard to
seizure. I am not providing for seizure in
the amending Bill. It is provided for in
the parent Act under clause 3(2)(j). There-
fore, if we have to make any amendment
with regard to that, it will have to bebya
.separate Bill.

Shri Ranga :If you wish to do it, you
candoit.

Shri C. Subramaniam : It will 1,
beyond the scpoe of this Bill. Unfortuna-
tely, I cannot do it now.

As regards Shri Bibhuti Mishra’s
point, it is covered under 3(2)(j)—seizure
by a person authorised. He wants that he
should be sufficiently high officer,
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That can be taken care of as to who should
be the authorised person. Therefore, he
need not press that point. Under the
rules we can provide for that.
I think it is already provided for. I shall
verify it, that is at what level they have
authorised the officers. If there is any
lacuna, I shall try to rectify it.

Shri Ranga : Even ordinary constables
or head constables are doing it now.

Shri C. Subramaniam : I think the
civil supply officials are doing i I shall
tryand see at What levelthey are function-
ing. But I cannot say anything more Wwith
regard to that now. I shall look into
it. I give that assurance.

Subject to these things, I hope we have
made the amending Bill a little more pre-
sentable and acceptable to the House. I
hope the House Will pass it unanimously.

Shri Sonavane rose—

Mr. Deputy-Speaker : No more
speech now.

Shri Sonavane : There is the point
of production without any unreasonable
delay before the Collector. That point
was also made by Shri Sinhasan Singh,
Seizure is there already.

Who will bear the cost of production
before the Collector?

Shri C. Subramaniam : T
a process of an administration.?

twill be

Mr. Deputy-Speaker : The question s

“Page 2,—omit lines 39 to 41" (18)
The motion was adopted. '

Mr. Deputy-Speaker : The questionis:

Page 3, line 16, —after“Government
insert—

“with reasonable interest calculated from
the day of the seizures of articles’(23).
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The motion was adopted.

Mr. Deputy-Speaker : The question
is 3

Page 3, lines 3 and 4,—for “appeal to
the State Government concerned and the
State Government may’’, substitute—

“‘appeal to any judicial authority appointed
by the State Government concerned and
the judicial authority shall”, (43)

The motion was adopted.

M;‘,)eputy—Spenker : The question
is :

That inthe amendment moved by
Shri C. Subramaniam, printed
as No. 48, in List No. 11 of
amendments,—

(i) delete the words ‘“‘a person
engaged in the production”
and insert—‘“a  producer”’;
and

(ii) add the following in between
“foodgrains or oilseeds” and
“shall”—*‘produced by him”
(52)

The motiony was."adopted.
Mr. Deputy-Speaker : The question
is :1
““That amendment No. 48, as amended
by amendment No. 52, be
adopted”’.
The motion_was_adopted.

Mr. Deputy-Speaker : What about the
other amendments ?

Shri Shree Narayan Das : I would
like my amendment No. 16 to be put to
vote.

Mr. Deputy-Speaker : I shall now put
amendment No. 16 to vote.

The Amendment No. 16 was put and
neg atived.

Mr. Deputy-Speaker : What about
the other amendments ?
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1 take it that they are not being pressed and
that the leave of the house is sought to

withdraw them.

Some Hon. Members : Yes.

Amendments Nos. 24, 36, 37, SI
and 53 were by leave, withdraun.
Mr. Deputy Speaker : The question
is :
‘“That clause 3, as amended, stand
part of the Bill”.

The motion was adopted.
Clause 3, as amended, was added to the
Bill.
Clause 4 was added to the Bill.
Clause 5—(Repeal and saving—9 of 1966)
Amendment made :
Page 3,—
after line 39, insert—

“Provided that nothing contained
in this sub-section shall affect
the validity of anything done or
any action taken under the prin-
cipal Act as amended by the

said Ordinance before the date
of passing of this Act.”’ (42)

(Shri C. Subramaniam)
Mr. Deputy-Speaker : The questioxl
is :
“That Clause 5, as amended, stand
part of the Bill”.
The motion was adopted.
Clause 5, as amended, was added 1o the
Bill.
Mr. Deputy-Speaker : The question
is :
“That Clause I,the Enacting For-

mula and the Title stand part of
the Bill.”

The motion was adopted.

Clause 1, the Enacting Eormula

and the Title were added to the
Bill.

Shri C. Subramaniam : I move :
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‘“That the Bill as amended be passed”.

Shri Ranga : I oppose this Bill.

S ade : I think the Bill is be
coming an Act now, and therefore let me
say that this Bill, if it is enacted and be-
comes an Act, will be the most dangerous
enactment in the whole country. All the
cultivators are against it, and a
note of warning has been given by members
of Parliament here on the Congress side
that if they want defeat in the coming
elections, they should pass this law, except
Mr. Sonavane, because after passing this
law also he is sure of success. I wish him
success.

Mr. Deputy-Speaker : Probably he
is sure of coming back also.

Shri Bade : I submit even this levy
should have been abolished. This pro-
curement levy is the thing most hated by
the cultivators. So, I oppose this Bill
on this ground only ‘that instead of

- gbolishing all the controls, Government
is continuing this levy, as they are con-
tiniung the emergency.

Some hon. Members rose—

Shri Ranga : I did not know all those
people were so very keen on making
speeches. Do they want to congratulate
themselves 2 It looks like that.

Shri Sinhasan Singh : There is no
sacrcity of foodgrains, there is only saarcity
in the mind of the Government, to enforce
proper distribution.

I know the N.D.C. long ago passed a
resolution that take the wholsale trade in
foodgrains be taken over by the Govern-
ment , but the then Food Mihister refused
to take it over. '

Later on, the Congress Party at its
Bhuvaneshiwar session passed a resolution
that all rice mills should be nationalised,
but not one single rice mill has been so far

nationglised-even by the present Minister,

AUGUST 29, 1966

Commodities
Bill

7884

He was there at that session, and T asked
him: are you going to take the step? He
replied : let us see what happens. This
is the Way our Government is proceeding.

Parliament is not refusing them any
power to enforce and bring prices down
and arrange proper distribution, but in the
machinery somewhere  something is
wanting,

I would like to know from the Minister
how many hoarders were prosecuted after
the ordinance was promulgated, under the
Defence of India Rules. Let \:3ee how
far he succeeds this time.

Shri Bibhuti Mishra rose—

Mr. Deputy-Speaker : No more
speeches. I am sorry.

Shri Bibhuti Mishra : It is the pri-
vilege of the Members to speak. If you
do not allow me, I shall go away. What
have come I here for ?

7@ faw & welt oY § @ quR o
1@ % fau & o) g A g
AT 5T oY ag ot Pl & fea &
IaAT 7Y &, Foreran £ S =nfew | &
oHr wgrE & fadga F&M 6 9§ Ay
e & o gl fawt 3 &= & o, o
F wifqe=s framl & feg A Eh 1 3@
faer & Fraa w1 A14@7 Sfaw w1 & A
@ T g 1oz ¥ AT AN Ay Sy
qree gredes wg vt wf &, a7 frar
¥ gF 7 g o § 1 37 fog B W
e & foe faden aem fF ag 3@
faer & wETrEs gu™ FX F UF A
faw @, Y fe fFat 3 fea B Y
g 97 faa 1 wad T 6

Shri C. Subramaniam : Sir, I thank
the hon. Members for the co-operation...
(Interruptions.)

Some. hon Members rose—
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Mr. Deputy-Speaker : No more
speech.

Shri C. Subrmaniam : Particul-
arly those who brought in amendments
and tried to see that some of the defects
in the Bill were removed. I thank all of
them. I give this - assurance to this
House that we shall try to use this measure
for the benefit of society, not for the pur-
pose of harassing the irnocent.

Mr. Deputy-Sheaker : The question
is 3

“That the Bill, as amended, be
ﬂ!sed”

Those in favour will say ‘Aye’
Some hon. Members : Aye.

Mr. Deputy Speaker :

in favour will say ‘No’

Those

Some hon. Members : No.

Mr. Deputy-Speaker I think

the Ayes have it.
Shri Ranga : The Noes have it.

BHADRA 7, 1888 (SAKA) Commodities (Amdt.) 7886

Bill

Shri Ranga : Yes, Sir; we opposed
even the introduction of this Bill; it was

' the most obnoxious thing.

Mr. Deputy-Speaker : Let the
Lobbies be cleared :

I wish to inform the hon. Mem-
bers that this half an hour discussion
will be taken up on Saturday. There is
another half an hour discussion on that
day, but this will be taken up first.

Shri Ranga Provided there is

quorum.
Shri J. P. Jyotishi : How can we

carry on business , Sir? There is no
quorum now.

Mr. Deputy-Speaker : The Bill
is being rung; the Lobbies are being
cleared there is no quorum. Division will
be taken the day after tomorrow.

18.44 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday

Mr. Deputy-Speaker : You want August 31, 1966/Bhadrq 9, 1888
a division, (Saka). ’
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